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LOK SABHA 

J uest/a)', Decembl'f 1 R. 1973/Agmlwyarlll 
27, 1895 (Saka) 

TI,(' Lok .~ahlw met at E{('\'ell of tire Clock 

l~lR. DEPUIV·SPEAKER in' the Chair) 

OBITUARY REFERENCE 

MR. SPEAKER: Honourable members, 
have to announce with great sorrow the 

said de:-:!li~,e of Shri Muzaffar Ahmed at 
Calcutta this morning, He died at the 
~ge of 85. 

As )'ou know, he belonged to the old 
guard, was a great freedom fighter, a man 
who had dedicated his life to the cause of 
the downtrodden and uplift of the poor, 
He was the Secretary of the Communist 
Party of India and was highly respected 
by all the parties. 

He was, as I said, a great freedom 
fighter and we can never forget his contri-
bution to the cause of independence, Be-
sides that, he was a great literary figure. 
He was the editor of Nal'yug and author 
of m:.my books. He was the inspiration to 
many of our leaders and public men. In 
his death, we have lost one of the top 
leaders and a top public figure in this 
country. 

On behalf of all of us, I extend our deep 
sympathies and sense of sorrow to the 
bereaved family. The House will join me 
in conveying our sense of sorrow, as I 
have mentioned, to his family. 

We will rise as a mark of respect to 
his memory. 

The nh'mbers thcll stond in silen'cc for 
a short while 

ORAL ANSWERS TO QUESTIONS 

CODSolidatioD of capacities by drug firms 
through C.O,B. Licences 

"527. SHRI K. S. CHA VDA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether by the issue of C.O.B. 
I icences to drug manufacturing units, the 
capacities already achieved by a partiCUlar 
unit have consolidated; 

(b) if so. \vhether any care or check was 
exercised to see whether the capacity 
achieved was authorised or not; and 

(e) whether by obtaining C.O.B. licences 
some of the firms secured undue advantage 
and haye got regularised ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. Consolidation of 
capacity was granted to one drug manufac-
turing unit by including its production 
under the following categories :-

(i) Production in pursuance of 1966 
industrial policy allowing diversi-
fication. 

(ii) Permission/no objection letters 
issued to the party. 

(iii) Production taken up by the party 
in pursuance of exemption granted 
to the indll~try in. g-~nenll 

under Notification of 27-5-1969. 

(b) COB licence was issued on the re-
commendations of the Tcchnica1 Advisers 
and with the aprro\":JJ of the Ijccnsing 
Committe'.:'. 

(e) No, Sir. 



3 Oral Answe,.s DECEMBER ~ I, 1973 Ora I Au.\wers 4 

SHRI K, S, CHA VDA : There were four 
conditions in the case of permission/no 
objection letters and diversification, namely, 
the particular foreign firm has to report to 
the DGTD and obtain permission. Second-
ly, the use of minor balancing equipment; 
thirdly, there should not be additional in-
volvement of foreign exchange directly or 
indirectly, and fourthly, the production 
should not exceed 25 per cent of the 
licensed capacity. All these fOllr conditions 
were violated by this firm and other foreign 
firms which has resulted in huge profits. 
These foreign firms have repatriated to 
their country a sum to the extent of Rs. \1 0 
crores. They have huge assets to the extent 
of Rs. 190 crores. For example, one com-
pany which has been referred to in the ans-
wer has only Re. 1.5 lakhs of equity 
capital; it has built up Rs, 7.5 crores of 
equity capital and Rs. 4.5 crores reserve 
fund, and it has Rs. 62 crores of assets. 

I would like to know from the Minister 
as to why while our Indian companies are 
subjected to the MRTP Act, this company 
has not been subjected to the MRTP Act. 
Secondly, will the Government order Uris 
foreign firm to repatriate back the amount 
sent by it, by adopting all sorts of mal-
practices ? 

SHRI SHAHNAWAZ KHAN: The Firm 
was allowed to expand its capacity in 
accordance with the instructions that were 
issued by the Government from time to 
time. They had to apply for a COB licence 
which was granted to them. Although the 
DGTD and the Director-General of Health 
Services had recommended a much higher 
capacity to them, the Ministry and the 
Licensing Committee cut down the capaci-
ties very drastically. 

About the repatriation of assets abroad, 
there are strict orders and instructions of 
the Ministry of Finance and whatever is 
repatriated is done in accordance with the 
existing instructions. I am afraid it is not 
possible to get back whatever has been 
repatriated. 

SHRI K. S. eHA YDA: I have said that 
four conditions were mentioned in respect 
of permission/no objection letters and 
diversification. They were not observed by 
this company which has resulted in huge 
profits which I have narrated. The Minister 
has not replied to it. 

What conditions were violated? Were 
they regularised by the Government? 

SHRI SHAHNAWAZ KHAN: As 
stated earlier the firms worked under the 
existing orders. They had not violated 
anything. Whatever they have done was 
done under the existing permission which 
was granted to them by notifications or 
other orders of the Government. 

SHRI K. S. CHAVDA: What should 
I do now? May I ask once again whether 
Glaxo Company Ltd. of Bombay has not 
observed the condition. I think they have 
not asked the permission of the DGTD. 
Has its production been "ithin 25 per 
cent? Have they not exceeded the licensed 
capacity? Have they don" it without any 
involvement of further foreign exchange? 

SHRI SHAHNAWAZ KHAN: Yes, 
that is so. They had enhanced their capa-
city by introducing 2-1/2 shifts. No addi-
tional machinery or foreign exchange was 
required. 

SHRI K. S. CHA VDA : Production 
should not have exceeded their licensed 
capacity by more than 25 per cent. They 
had done so and they had violated the 
rules. It has been allowed by the Govern-
ment under COB licence. A great racket 
is going on. That is how it has been 
possible, No satisfactory reply has come. 

SHRI SHAHNAWAZ KHAN: The 
Licensing Committee and the Ministry 
examined the recommendations of the 
DGTD and the Director General of Health 
Services and did not accept those recom-
mendations but cut down the expansion to 
the authorised capacity. Nothing irregular 
was done. 
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SHRI JYOTIRMOY BOSU : Will the 
han. Minister k.indly tell us how many 
drug firms under foreign management, 
finance and/or control were granted COB 
licences and if so, to what extent, in terms 
of rcrcer:tage? 

SHRI SHAHNAWAZ KHAN: This 
was the only firm which had applied for 
consolidation of the capacities by drug firms 
through COB licences. 

SHRI JYOTIRMOY BOSU: How many 
firms have been given COB licences? 

MR. SPEAKER: This question does not 
arise. I am sorry. 

SHRI H. N. MUKHERJEE: In view of 
the particular firm Glaxo having reaped 
extraordinary advantages by way of in-
crease of production as well as repatriation 
of a great amount of profits, may I know 
from the han. Minister if there is some-
thing in the rules which the Minister con-
siders has been observed and yet the lacu-
nae have taken place and, if the recom-
mendation of the Directorate which the 
Ministry had to cut down does not suggest 
that the position is such that these foreign 
companies, like. Glaxo, do normally get 
preferential advantage in Government 
circles and that the Ministry has not done 
enough to put them down? 

SHRI SHAHNAWAZ KHAN: We deny 
that any of these foreign firms get any pre-
ferential treatment. In fact, we are doln!! 
everything possible to help the indigenous 
firms. 

>It ~ ~: 'lf1ft >iihr~iq<r .; ~ 
{!" fq; T<'i'ffi ~ q;f ;;m 'fiIT1JTi' q;f .r 
<n wRr ~ ~ <IT'!>a q;f ~ ~ 
u::c qT ~ I .r- ~IT ~ ~ ~ 1966 
of,'ITq~~3Ii1~ ~ 
T-<f-WIT "WI ~? 'IOlT "l! m mf[ ~ ~ 
~'!i€'!i1(f'fi~ hn:r '!i1 
~ <m' ontr ~ 'R1<TT ;;rr nrr t :m 
:;wr~~~'fiT~~e:<if' 

3Ii1 ~ ~ n<r.Tit 'f1i'n; ~ ;;rr m 
~ ? 

>It~m:.rr~~ 
~ q;o:f ~ >.it m- ~ 't'Il ~ ~ 
>.it1~'Ii1.rr~~~ 
~ ;;rril qfl ~ rn ~ ~ 
~qfl~<fl7lt~~ 
it~3Ii1~>.it~qfl~q;f 
m'~ >.it 3Ii1 ~ ~ m ri >.it 
~ ~ '!i1 "l! ~ ~ f'<I; 3!h <l'qrm 
~~~I",,"~q\;/N~ 
~ ~ 3!h ~ <it ~ q;f '!;U 
~I 

>It ~ ~ 1966 if ~ 'IOlT 
>.it 3Ii1 ~mr 'IOlT ~ ? 

>It ~ m : .r.r ;;r.f ~ ~ f<ii 
~"f!T~>.it1 

SHRI RAGHUNANDAN LAL BHA-
TlA: May I know from the han. Minister 
if any import licence has been granted to 
this firm in accordance with their export 
perform once ? 

~~~ ~~~ 
Jf~JIT~? 

SHRI RAGHUNANDAN LAL BHA-
TIA : He has said that no foreign ex-
change was granted to this firm for ex-
pansion or for the import of machinery, 
etc. 

.mret ~ ~ ~ me w-r 
~I ~""'~~I 

>It ~:;r 8t: om;;r.f ~ ~ f'<I; 
~ ~ 'I>T'f ql <IN <IN ~ 
wRr~q;f~I~~ 
~:;IT >.it 'I1l'~ ~ <n 'fifr 
~ 7lt 3Ii1 '1 ~ 'l>Tl"1 ~ ~ 
>r<rr I 
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Production of crude by O&NGC to meet 
the oil needs 

'528. SHRI R. V. SWAMINATHAN 
SHRI P. A. SAMINATHAN ; 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission feels that they have now 
reached a production rate of 4.11 million 
tonnes of crude oil per annum wilb a drill-
ing success ratio; 

(b) if so, how far this is true; and 

(c) the time by which the O&NGC hope 
to meet the local demands of oil in India? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH1; (a) Yes. Sir. 

(b) The production rate of 4.11 million 
tonne~ of crude oil per annum v.as actually 
achieved in 1972-73. The success ratio of 
the oil/gas bearing areas discovered to Ibe 
structures tested by drilling has been 1 : 3.2 

(c) It is not possible to credit this as 
it would depend on future success ratio as 
well as the size and production potential 
of future oil discoveries. for which the 
ONGC is making sustained efforts both on 
land and off shore. 

SHRT R. V. SWAMINATHAN; In view 
of the answer given to part (c) and also in 
view of the difficult condition that has 
been created in the world as well as in 
India regarding oil, may I know what is 
the proposal of the Government for future 
exploration of oilfields in Ibis country? 

SHRI D. K. BOROOAH: The proposal 
is. for the next five years, to establish addi-
tional recoverable reserves of 70 million 
tonnes cf oil and to step up production of 
crude 011 in a manner so as to achieve a 
rate of 8.42 mil1ion tonnes during 1978-79 
with a cumulative production of 34.12 
tonne') during the plan period, In the next 

five years, we propose to add on Ibe basis 
of the advice given by Ibe Soviet experta 
and our own experts an additional 4.2 mil-
lion tonnes or about 4 million tonnes of 
oil from ONGC sources. We are also 
going to drill in Iraq for which we have 
been allotted a location of 4,175 sq. kilo-
metres. We are also trying to get some 
location in other countries-in Iran and 
Algeria. There are also offers for off-
shore exploration in our country, under 
consideration. 

SHRI R. V. SWAMINATHAN; May I 
know whether the Government of India 
ha\"c received any request from the Govern-
ment of Burma to explore and drill the oil-
fields. the neglected oilfields after World 
War II. in upper Burma? 

SHRI D. K. BOROOAH: No, Sir. 

SHRI S. R. DAMANI: May I know 
from the hon. Minister, in the last five 
ycar'i. how mw .. :h production of crude oil 
has inr.:rL'tls..:-d '! Secondly, Sir, the hon. 
Minister has given figures of expected in-
crcnsc in the next five years; may I know 
what is the basis that he has taken into 
:Jccount for increase in production? 

SHRI D. K. BOROOAH; In Ibe last 
five years. our additional production has 
been somewhat marginal. There has been 
an increase of about one mi11ioD tannes. 
But our drilling has been extensive and we 
have fOllnd a number of interesting struc-
tures. 

So far as Ollr plan for the next five 
years is concerned, it is based on the 
techno-economic feasibility studies con· 
ducted with the help of Soviet experts in 
1970-71 and again in consultation with our 
experts. and on that basis of that it has 
been found possible that we may go in 
for an increased production of another 4 
or 4.2 million tonnes in the next five years 
so far as on·shore dril1ing is concerned. 

SHRI S. R. DAMANI; Sir, my ques-
tion has not been answered. I wanted to 
kno\v the increase in the last five years. 
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The han. Minister has not mentioned it 
deady. He can give us year-wise figures 
of increase. 

SHRI D. K. BOROOAH: I want notice 
of this question. 

..n 3fC<'!' ~ ~: 'f<IT ~ ~­
<r« ~ t'OWf ~'1i'i'mq'ljl' .r ~ ~ 
~ 'Ii 3!l'< '1<IT i i"Ii ~ sfltr q( 

<f<;r m<Ff ~* 11" ? 'f<IT ~ ~ mtr-rl 
.r 511 ~ er.T ~ oi. om' If '«fT 
~ ~ 'll"'l111 i'<!;-.rr i' 'llh 'f<!T >i'r*nr 
<il--''f,'TPT nr om' .r ~ i1T .m &" T'f. 
01W.~~<f'fi!'B'~~? 

3ft"<l'¥ ~ : ~ mrBr {V 1Jqf<f 

'f ~ 'fiT ~ of Jrr<t ? 

..n3rel'i~~: '1tl<f<;rq;"[ 
~ f I ~ ~. <i-.r er.T tm ~ I 
J1m 2IN 7, 'fllf .r .~ lPf'f ~ 
q;'f~~fl 

3ft~ ~: <Ill ~ ,,11 ,;c i'iT 
w&rrfl 

.. 1 3Ic.f ~ ~ : 3ft<r~ l1ll~, 
efT'[ of 'f'!'i oi. om' .r 1Jqf<f ~ gfl Jr-t-
'1hr~fl ~<ITi1"'fTTI~tl 
'1;'i cIT rim ~ f i"Ii ~ ;f <i-.r >fr 
ct ~ t Jm '{'iN 1ft 'if \'q<rr t I ~ 
~ .r ~ ~. q-;rr 0f"lT t, <IT ;nr 
q; ~m:r -<mr m <:.r i1T'TT I 

..n~~3fT:w~;f 
rim Wi<r \'q<rr t i"Ii ;nr ~ >f <f<;r 
;:N er.T ~ t I ;nr 'fiT ~ "IlT"IT 
crPn I 

DR. HENRY AUSTIN: Reports have 
"rpcrcd in the Press that not only the 
~cismic .md geological surveys carried out 
ha\ e revealed presence of enormous depo-
sits of oil in the KachatiVII island area but 
also that the Sri Lanka Government have 
prepared plans for exploiting it. This raises 
political issues as weB as major economic 
issue. 

MR. SPEAKER: This is a little out 
of the scope of the main question. 

SHRI PAR1POORNANAND PAINUU: 
May I know if the funds allotted to the 
ONGC for oil exploration during the last 
three-four years could not be fully utilised 
and if so, is it not a fact that the ONGC 
is not t unctioning properly during this 
period so much so that even the Petroleum 
Ministry could not find a suitable person 
lo head the Commission? 

MR. SPEAKER: How is it relevant 
here? You can ask a straight Question 
about ONGC later on. 

1 notice a tendency among some mem-
bers that they have something in their 
mind and they try to fit it in the form of 
question even if it is not relevant. This 
must be avoided . 

SHRI PARIPOORNANAND PAINUU: 
The,. could not get a person for the post 
of Chairmanship of the ONGC. There was 
a half-an·hour debate. Let the hon. 
Minister reply, Sir. 

SHRI D. K. BOROOAH: If you feel 
that it is relevant . . . 

MR. SPEAKER: I think you give a 
straight question on tbis. 

SHRI PARIPOORNANAND PAINUU: 
The funds allotted for oil exploration could 
not be fLllly utilised during the last 3-4 
rears. What are the reasons for it ? 

SHRI D. K. BOROOAH: I have to 
ask notice for it. 

Wild-cat strike by Loco running stalf at 
Khurda Road in November, 1973 

"529. SHRIMATI SAVITRI SHYAM 
SHRIC.K. CHANDRAPPAN: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether train services on the South 
East Coast Section of the South Eastern 
Railway were dislocated due to a wild-cat 
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strike by the Loco running staff of Khurda 
Road between 20th to 25th November, 
1973, if so, the reasons therefor; 

(b) whether any settlement has been ar-
rived at and if so, the salient features 
thereof; and 

(c) the expected financial loss and man-
days lost by Raliway, Public and the em-
ployees ? 

THE MINISTER OF RAILWAYS 
(SHRl L N, MISHRA) : (a~ to (c). A 
statement is laid on the Table of the 
Sabha. 

Sraremelll 

(a) Following an alleged assault on the 
First Fireman by an Electric Fitter at 
Khurda Road on 23-11-1973, the All India 
Loco Running Staff Association demanded 
an apology in public from the Electric 
Fitter. When he refused to do so, the 
running Staff decided not to work the 
trains. 

(b) The administration agreed to hold 
an inquiry into the alleged assault and also 
to treat the period of absence of the staff 
as 'leave without pay'. On behalf of the 
Loco Running Staff an assurance was given 
that there will be no stoppage of train 
services on any local issues without 30 days 
notice to the Railway Administration. 

(c) The position in regard to losses is 
follows :-

Loss to Public-They had the inconve-
nience resulting from the curtail-
ment and diversion of the train 
services. 

Loss to employees-For the period of 
absence, they will not get pay. 

Loss to Railways, Man-days lost-
Material is being collected from 
the Railway and will be laid on 
the Table of the Sabha early. 

~~~:m;N~m 
li'" ;;IT ~ fri, 'fil ~ 'ffl ~ 'ffl 
~~fril~~;f<'!t1!itRf'l; 
'Il ~ ~ 'fiT "1m 3Th '3<r 'fiT <'f ~ 
~ i!:;'lIT I m (n~?'l?'H;;:'~I'1 rI' 
mt Rf'l; 'Ii1 ~ ~ oW- ~ I >NT 
~ ;f m-~ li'" ~ m 'I<fT<IT i 
\'q; .rr'lii Rf'l; 'Il <'IlTr ~ l'q.r <ff, If'l'-
~ <t, "" 'fiT ~ l'q.r 'Ii1 ~ ~ 
~I"hr~~~~~. 
>NT it ~ f"li If>IT ~ ~ 'f. ili'i'illl!<ll 

or <IT "" 'Il ~ of 11T'rn 'fiT ~ 
~ hr<rr i \'q; "" 'Ii1 ~ :-;r-i m .r ~ ~ <tT 'ifT<r? '1fq~. 
;;IT If>IT 'fil ;pi' <n ~ <t>frt ? 

.,fi ~. ~. 'nr'lf : ~ >IR hr<rr Tf<IT i' 
\'q; 3R' m '3<r q;f >IR hr<rr '"" I ' 

~ ~ ~: ~,ffi lR"'f 
i\'q;~m~wM'i 'fil {!Of 

~~ <IT~'It n 
momti'<tT~ ~ it ;f "Ii 
{~i"<{\'i~I'1 3Th ~AJhrc:'~I" m:r ~ 
~i '3<r ~ If>IT ~ i 3Th ~ ~ 
m '3<r 'fiT <Pt ? 

an~ ~ : 3IT'r ;f lR"'f q;m ,"·t hi 
>IR hr<rr I 'I'i!:;'f ift 'fi11 $rTI 'Ii1 ~­
~ ~ i \'q; "Ii 'fil 1'fli'" 'fil >IR -.T, 
<It ;pi' ~ ~ 3Th "fflT <rrnft i' ? 

.,fi ~. ~. 'nr'If : ;pi' ~ ~ ~ ~ 
~ <It i '11!f I ;pI'.r ~"4Jhr<hI'1 iliT 
'l>lt wrr.r ~ i ? 

.,fi~~qjT:~.~.r-it 
it nr 'ffi1" <n ~ q;--f>t \'q; :;IT m ~­
nr~~itq';l-i'f'f~m 
Rf'l; 'IT 'Iii 'IT <ffi "Ii m ~ ~ 
~ W' 'fil ~ 'l;tT '11!f '!>nIT i' I ~ 
orn..;;m .r lR"'f '!>nIT ~ 3Th ~ >tit 
it;pl'~~q';l-i'I~"I't~ 
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,'3J'I\12m~mnfT"t~'In'm.r 
~ "t ~ ;m 'Il ~ 'In' ~­
~ m 'In' mr;r# ~"t, <IT ~ 
'Il~;m~~iRr(-r? 

'3l't~ ~ : 'Il-.r "Iil'lfl q;:;u ~ q(' 

~m~"t 

I am sorry, it is not relevant. 

~ ~ ;nn1I1I'I' IIiT : ~~ ~, 
.r3lT'l''In'~W8IT~ ... 

MR. SPEAKER: My protection is not 
available. It is out of relevance. 

SHRI NARSINGH NARAIN PANDEY: 
You please see the question. Every other 
day strike is going on. Certain assurances 
were given. The Railway Board and its 
cell are not implementing them. I only 
want categorical answer about that. 

MR. SPEAKER: There was ample op-
portunity yesterday. He has replied yes-
terday. Why do you bring it today? 

~~r~~: ~,m~ 
~, 'f'!T \l'1 'In' ~ ~ 
>IT? 

SHRI NARSINGH NARAIN PANDEY: 
said, implementation is not being done. 

MR. SPEAKER: Please don't take the 
time of the House by this. 

SHRI NARSINGH NARAIN PANDEY: 
How is my supplementary irrelevant? 

MR. SPEAKER: She asked a question 
about it; the Minister said, yes. 

:;IT ri 'Il-.r 'IRr wi 'fil 3fT'jf \'In .nt 
~rr~ ? 

~ ~r 'r.il"'T ~ ~ 'I>\'r 

>ft 'Rl >if, <1m 3Iil- ~ 'Rl ~ oW 
rl 

~ ~ 1Rj; ~ mm 'In' morr 
0lRT ~ "f"<l ~ TJ<TT-Of ~ ~Til' 
r;rnrl 
Assistance sought by Andbra Pradesh for 
setting up nmlI electrification ~tives 

*531. SHRI P. NARASIMHA REDDY: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the State Government of 
Andhra Pradesh have submitted to the 
Rural Electrification Corporation 
proposals for assistance to set up 
Rural Electrincation Co-operatives; 

certain 
weal 

(b) if so, the main features thereof; 

(c) whether one such proposal relates to 
the Chittoor District of Andhra Pradesh; 
and 

(d) the steps taken by Government to 
accord clearance for this on a priority 
basis? 

THE ~INISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): (a) 
to (c). There is already a Pilot Rural 
Flectric Co-operative Society in AnJhra 
Pradesh. This is located in Sircilla Taluk of 
Karimnagar District. It has been ascer-
tained that a proposal for setting up of 
two more Rural Electric Cooperatives, in~ 

eluding one in Chittoor District, is under 
the consideration of the State Government/ 
Electricity Board. No request for assis-
tance to these Cooperatives has so far been 
received by the Rural Electrification Cor-
poration. 

(d) Does not arise. 

SHRI P. NARASIMHA REDDY: What 
are the criteria followed in settling this sort 
of r1ssistance to the areas in particular 
State and if such criteria operate, may I 
know whether Chittoor district does not 
satisfy those criteria concerned? 
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SHRI K. C. PANT: The criteria which 
havc been evolved by a committee which 
went into the rural electrification co-opera-
tives are: that there should be scope for 
small industries and use in agriculture of 
the electric lines going through the area 
and these should fit into the area develop-
ment plant. There is no reason why 
Chittoor should not qualify for this. But 
until the scheme is received and until one 
sees the specific projects, it is very difficult 
for me to say whether or not it will be 
included. But we are awaiting the scheme 
which has not come yet. 

SHRI P. NARASIMHA REDDY: Part 
(c) of the main question refers to some 
priority considerations for Chittoor on 
account of the fact that it is a district 
which is entirely dependent on ground-
\vater resources and well irrigation. Will 
Government bear this particular aspect in 
mind when the proposal comes for accord-
ing priority con~jderation for the scheme 
in Chittoor district '? 

SHRI K. C. PANT: This aspect will 
certainly be borne in mind but one other 
aspect \,,-hich has to be borne in mind is 
that co-operatives are helped in different 
parts of the country and in different States. 
Andhra Pradesh already has one such co-
operative. This will have to be taken into 
account, although T do not at this stage 
rule out the possibility of any co-Operative 
coming up in Andhra Pradesh. But if the 
proposal comes from some other States, 
the question of equitable distribution 
throughout the country will also have to 
be kept in view. 

SHRI B. N. REDDY: May I know 
whether Government are aware of the fact 
that the ex-Minister of Irrigation and Power 
has made a statement to the effect that 
Andhra Pradesh is facing a grave crisis of 
power, and if so, what urgent steps are 
being taken by the Centre. . , 

MR. SPEAKER: The main question is 
specific about local rural electrification ro-
operative, for which he has given a reply. 

How does the hon. Member's supplemen-
tary '1uestion arise out of tbe main ques-
tion? I am sorry that does not arise out 
of it. 

SHRI B. N. REDDY: The ex-Minister 
of Irrigation and Power Dr. K. L. Rao 
has stated that Andhra Pradesh is facinl: a 
grave power crisis ... 

MR. SPEAKER: The main question 
docs not reLite to crisis in power, but to 
rural electrification co-operatives. 

SHRI B. N. REDDY: But in view of 
the fact that Andhra Pradesh is facing a 
crisis, it deserves such kind of assistance 
from the Centre. According to the hon. 
Minister's own statement, there are no such 
rural electrification co-operatives in Andhra 
I Tudesh. Some, some urgent steps shouk! 
have been taken in Andhra Pradesh ... 

MR. SPEAKER: 1 am sorry that it 
does not arise out of the main question. 
Let him resume his seat now. The main 
question was about rural electrification co-
operatives. to which the hon. Minister has 
replied. This has nothing to do with 
power CrISIS. If the hon. Member wants, 
he may table a separate question on it. 

SHRI P. VENKATASUBBATAH: May 
know whetber Government will give pre-

ference to organising these rural electrifi-
cation co-operatives in places where there 
is more surface wuter available or more 
especially in pl"ces where they have to 
tap underground water resources? May I 
know whether this criterion will be kept 
in mind, whether it be in Andhra Pradesh 
or anywhere else where such assistance is 
to be given to such co-operatives? 

SHRI K. C. PANT: That is a relevant 
consideration. But in some parts of the 
country. water can be pumped from the 
rivers also. Suriace water can also be 
pumped. and that also requires eleetrifica-
tion. if ~l,\:lilable. Otherwise. diesel pumps 
arc used. That is another aspect of the 
matter. and then the potential or possibility 
of setting up small-scale industries is an-
other relevant factor. 
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Steps taken to meet the great rush of pas-
sengers at Howrah RaIlway Station due to 

cancellation of Iodian Airlines Flights 

':532, SHRI R. N. BARMAN: Will 
the Minister of RAIL WAYS be pleased to 
state: 

(a) whether there is a great rush of pas-
sengers at Howrah Railway Station due to 
the ~ recent cancellation of Indian Airlines 
flights; and 

and Delhi to Howrah have been cancelled 
due to certain urgent reasoDs? If so, what 
steps are Government taking at least to see 
that regular trains with regular coaches run 
between Howrah and Delhi? 

SHRI MOHD. SHAFI QURESHI: 
would request the hon. member to help 
us to see that the trains run properly. 

SHRI DINEN BHATIACHARYYA: 
Let Shri Mishra resign and you will see 
that the trains run properly. 

I h) if so, the steps taken or proposed to 
be taken to meet the situation? MR. SPEAKER: He says-Tet Shri 

~fishra resign and let me be made Minis-
THE DEPUTY MINISTER IN THE tor' ! 

MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI): (a) Yes, Sir. SHRT DINEN BHATIACHARYYA: 

(n) In order to clear the extra rush of 
passengers as a result of the cancellation 
of Tndian Airlines flights, additional coaches 
are being attached to important trains in-
c1udin!: those leaving Howrah station. 

SHRI R. N. BARMAN: What facili-
tie~ have the railway authorities provided 
to passengers held up at Howr<lh station 
hec<lllsc they could not get accommoda· 
tion due to cancellation of lA flights '"! 

SHRI MOHO. SHAH QURESHI: 
h:J\'c already said that," hercver it has becn 
possible to angment the load. the railway~ 

ha\'e heen augmenting their carrying capa· 
city to cope with the extra rush of passen· 
gers. 

SHRI R. N. BARMAN: 
period, how many trains 
from Howrah and Sealdah 

During thls 
were not run 
stations. and 

what were the reasons therefor 7 

SHRI MOHO. SH,\FI QURESHI: 
ha\'c no information about these particular 
stalions. Howrah and Se.ldah. 

SHRI DINEN BHATIACHARYYA: 
He ~L1ys thut he is attaching extra (.:oaches 
to improve the train service from Howrah. 
but ooc" he know that from yesterday 
all trains ftlnning from Howrah to Delhi 

You will see that the trains not only run 
hut run properly. 

~ iT. ~. ~ : *w oft. ~ "?T 
~ n rw t-;:f";/t oft ~ t' f'q; 
~q;'f~~ri;;rr;f 
B" ~ ~ 'n om; .mr if, :;ror f'q; 
-11<'<:" Tn 'II "l1; t f'q; ~ ;,.r ~ B" 
<'f'lTIft if orr it<r 'Ii ~. 'n ~ whl 
.rl -d"'ilT"f"IT~~f'q;~.wn'li 
\'wt :omr.r ~ ~ ~ i'? ~ 
~ ffi B" <IT 150-200 ~ q;'f 
ms ?7lT 'ilMt. ~ ~ ,f ~ <'f'lTIft 
t"", ~ ~ ri ~-t'-ff 
.wn of, \'wt :omr ;f ~ ~ ~ if ? 

wt~m~: orr.wr~ 
~ >f IT"" ~ ff. ~ f!<R-
~"'Of qft ~ ~. rirf B" {fJR-

~~,f~ <n~q;r 

"fh.n ~~;cr ~ '1<IT' m qft ~ ~­
\1:rcT t, <r'T ~ B" ~ rrq; m ~ 
~ ff, ~ ~ q;r "l1; ~ 'l'# t 
h; ~ ~ ~ {f3R-~ U-
~ ri'TT '3<T ~ <r'T ~ Wi' I 

SHRI V A Y ALAR RA VI: Because of the 
TA strike. Kerala is completely cut off and 
therc is a heavy rush in trains to Bombay 
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and Madras. To my knowledge, no addi-
tional facility has been provided by the 
railways for these passengers to Madras 
and Bombay. I would like to know what 
steps is the Minister taking to provide 
facilities to these passengers to Madras 
and Bombay by way of additional coaches. 

SHRI MOHD. SHAFI QURESHI: Spe-
cial instructions have been issued to the 
Southern Railway to cope with the rush 
of passengers diverted from the airlines. 

PennissioD to Union Carbide for Expansion 
in Pesticides Production 

*533. SHRI VEKARIA: Will the Minis-
ter of PETROLEUM AND CHEMICALS 
be pleased to state: 

(a) whether Government have granted 
any further expansion in pesticides pro-
duction to Union Carbide India Ltd; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) and (b). Mis. Union Car-
bide (India) Ltd. was given a carrying on 
business (cob) licence in May, 1971 for 
formulating Carbaryl Technical with capa-
city of 350 tonnes p.a. To meet the grow-
ing demand for modern pesticides like 
Carbaryl, this party has been given a letter 
of intent to produce 5000 tonnes of 
CarbayrJ (technical). In doing so it has 
inter alia been stipulated that 50 per cent 
of the actual production should be made 
available to non associated formulators. 

SHRI VEKARIA: Sir, it seems from 
the reply Ihal the Union Carbide has not 
been given permission for expansion to pro-
duce or formulate Carbaryl (Technical) more 
Ihan 350 tonnes per annum. But I would 
like to draw his attention to the fact thaI 
Union Carbide has been given a licence to 
import 1,500 tonnes of Carbaryl against 
their actual user capacity which is only 
350 tonnes. In May last it ha. been .oiven 

permission to import 1,500 tonnes. Even 
today the Ministry is thinking of gIVing 
an import licence for 2,000 tonnes more 
to the Union Carbide. I would like to 
know what are tbe reasons. The import 
Hcence is given to actual users, but in this 
case, this firm is using only 350 tonnes 
and so, why a big import licence i'i I:iven 
to this firm ~ Is it a monopoly? 

SHRI SHAHNAWAZ KHAN: Carbaryl 
is a pesticide based on methyl isocyanate. 
This pesticide is not available in India. In 
fact, there are only two parties in the 
world that manufacture this: one is Union 
Carbide of the USA and the other is a 
party in Israel. Union Carbide (India) 
have an arrangement with their parent body 
in the USA to import this. There is a 
tremendous demand for this pesticide for 
cotton crops in Gujarat and other places, 
and in order to meet that .... ery pre,..,sing 
demand. and because Endrin \\ hich 
was previollsly used has been con-
sidered more toxic and dangerous for use, 
we are very keen to extend the lISC of 
Carbaryl as much as we can. We have 
tried to import Carbaryl through oLher 
sources, and we have requested the State 
Trading Corporation to import it. but as 
they were unable to import any quantity, 
we are forced to give it to this party. 

SHRI VFKARIA: The explanation is 
completely unsatisfactory. Actually, Lhe 
Minister in charge of industries has staled 
a few days ago th'lt only 25 per cent 
more import licence will be given to the 
foreign concerns for their raw materials. 
but this firm has been gi\'en 700 per cent 
more than its capacity. 

My second question is this. It is seen 
from the reply to the second part of the 
question that Union Carbide has been 
given a letter of intent to produce 5,000 
tonnes of Carbaryl. I would like to know 
how many Indian companies have ask,ed 
for licence to produce this Carbaryl a~d 

whether licence is given to them or not 
Secondly. the Minister has made a 'tate-
ment that there are only two parties in the 
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world which produce Carbaryl. I would 
li~e to draw his attention to the fact that 
there are three companies: one is the 
(;erman company. BASF. weich he has 
f>iile" to mention. They are also producing 
Carbaryl. I would like to know why the 
Government has not glven licence to the 
Indian companies who are ready to import 
this Carbaryl from BASF and the other 
parly in Israel? 

SHRI SHAHNAWAZ KHAN: We are 
giving licence to Indian companies. and 
we have given licence. In fact, the hon. 
Member came to see me the other day; he 
brought a party. and I told them that if 
they can arrange to import Carbaryl We 
will be 'cry happy to give a licence to 
Ihem. 

SHR! VEKARIA: My question is. how 
many other Indian companies have asked 
for a licence to produce Carbaryl and 
what amount is spent by way of foreign 
exchange. 

SHRI SHAHNAWAZ KHAN: They are 
two other firms who have apptied for a 
ticencc. One is Alembics and the other is 
Messrs Devidayal. We have agreed to the 
request of Alembics aud Devidaya)'s case 
is under consideration. I am sure they 
will receive favourable consideration on 
merits. 

SHRI H. N. MUKHERJEE: We are not 
concerned about individual firms involved 
in this matter. Is it the intention of the 
Government to go on importing a commo-
dity. carbaryl or whatever it is which seems 
to be available only from two or three 
customers abroad or is it the intention of 
Government to avoid dependence on that 
kind of oligopoly ir. the world and do our 
job ourselves. even to the extent of having 
to do without this pesticide? This is a 
matter where the intention of the Govern-
ment should be made clear. 

SHRI SHAHNAWAZ KHAN: We are 
trying to produce these pestieidea in the 

country itself and that is why we are giv-
ing licences to Indian firms to start pro-. 
duct ion of this material. 

Project report of Gujarat for the Uka! 
Extension 

+ 
*534. SHRI ARVIND M. PATEL: 

SHRI D. P. JADEJA: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the Project Report for Ukai 
Extension was submitted to the Centra) 
Government in 1972 by the Gujarat Gov-
ernment; 

(b) if so. the action taken by tbe Centra} 
Government thereon; and 

(e) when the project is proposed to be-
e1eared by the Central Government? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): (a} 
Yes. Sir. Tbe Gujarat Electricity Board 
submitted a project report for installing 
2x2oo MW generating sets as an exten-
sion project at Ukai. 

(b) and (c). The Project is under exa-
mination. 

>it ~ l!"If. m.r : ,,-;;Il-~ ;f 
~ ~ \'q; mr.IT ;rlt ~ ~ \"J:n;/t 
i. ~ • m- -nfl f <IT ~ .. 
~<f'I;'!ftm-~? 

>it ,--r ~ q;w : 3!l.'11\1 ;;ft, ~ ~ 
nr ;mm tn ~ ttT \'q; ~ *" .rr <tor 
~ ~ f ~ mr.IT q'qr ~ ~. 
~ '«l 'f ~ l'<mr -.rr<f 3!li-~ 
0fTril ~ ~ cIT ~ m 'l>fri 
""Ror<f'l;;;r;r<f'l;~'IiT~ 
n-;nr~*"~~~ 
q;J- <f ~ ~ ~ ~ <1ft <tor '1ft 
n.mr l1'<IT f \'q; ~ I'<r-r <f'I; ~ :nI' 
<tor ~ 31M( Q( <r.rRT ~ ~ m "i' I, 
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~ 3!nr m.rr <!hi" ~ ~ 
<lIT ~. ~ ~ (~) <r.T 'f<rr 
~, ~ ~ ~ '<I'hl mq; ~ ~r m. 
~ ~ ~ crt ~ ~ ~;;mn <Pr "q; 
nr ~ q( ~ q;-r;rr 'Ti>rr ~ 
~wmq(~'Rl~ . 

>.if ~ \1+1". «k: ~ ~ 
~.r~~~~-2"'I.'~ 
~ q;-r.f q\ ~ 100 "iTl6 ~ 
~ l3if 'f><'t '!>'l ~' \TuTi 
<rniTI q;f <iT 'li -t? m n, <It ~ q( 

<rniTI <r.T 'f<rr ~ -t ? 

>.if 'f""T ~ 1fO\'f: :m.~:r it, <!'l <if 
~ ~ mm 'iTtrtt of, ~ 
If w.rr.r ~. ~ ~ P)ll nr ~ 
or.:T ~ I 

SHRI D.P. JADEJA: Uk"i extension 
programme and the area development pro-
gramme as mentioned by my colleague 
just now are both related. The han. 
Min~ster says that the matter is under 
con~iJcration still. May I know whether 
the Government \\ ill consider part prvj~cts 

to be implemented along with the ,,"ork 
in progre~s today in Ukai? 

SHRI K. C. PANT: am not clear 
~bout the question. There is the scheme 
for expansion of Uk.i project. As 1 ,aid 
the preSlimption on which it was based 
was that oil would continue to be used at 
Dhuvaran and coal would be available at 
Ukai. Now that possibility has today re-
ceded because of the oil crisis and we 
have to tie-up coal supply as well as trans-
port to Ukai extension. Approval for em-
barking on a project at a slape when this 
tie-ur has not been completed would not be 
a wise step. I think he would agree that 
the investment would be infrnctuolls unless 
tie-up done properly. 

SIIRI H. M. PATEL: The minisler's 
reply is not clear. He said thJt because 

the oil supply to Dhuvaran has he come 
uncertain therefore it is difficult to plan 
the supply of coal for expansion of Ukai. 
How do the two tie-up hecause Ubi is in 
a different direction? Originally Uk"i 
was also based on coal. Therefore. the 
transport arrangement for the present Ukat 
power station has already been made. 
Any expansion in the transport arran~e­

ment should be relatively simple. 

SHRI K. C. PANT: The reasun is. coal 
had been earmarked for Dhuvanlll "switch-
ing over from oil to coal. The idea was, 
let it continue on oil for some time so 
that the coal earmarked for Dhuvaran 
might be diverted for Ukni. This was the 
ass~[mrtion on which the scheme was for-
mulated originally. That is why this 
difficulty has arisen. 

SHRI K. S. CHAVDA: Guj"rat has 
heen experiencing power shortage since 
1972. Kecpi'lg this in view, may T Know 
how much more time Government wi11 
take to clear this project? 

SHRI K. C. PANT: It is very ditlicul! 
for me to indicate the time. But T would 
certainly like to see if some tie-up is possi-
hie. co that Gujar"t can go ahead with 
this project. But the difficulties arc rea] 
and we will hayc to try to sort them out 
before we embark on it. 

~~!;'T1'~'-I1 
~ r.r 'Ii «"",,?l .. r <i <:~ <Iii 

~ 

*5~5. >it 3ffi. ~. ...r: 'f'IT ~ ~ 
<:fO <r<tR '!>'l ~ q;-f.J- \'q; : 

('Ii) 'f<rr ~ ~ '!>'l 
~ ~ ~ tor 'fi'f-
~~~.r~qff'li 
~ : 3!ll-

(IT) ~ ~, <It ~-~ ,nIT gl 
q, ::1\117, cl j' q( <f ~ <'fT1t 
~'!>'l'li-t'? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAY~ ISHRI 
MOHO. SHAFI QURESHI) .. \ ,tatoment 
is laid on the table of the Sabha. 

Statement 

fa) Yes. As a result of Governmcnl"s 
acceptance of the Tribunal's recommenda-
tions, the salaries of the following fOllr 
categories of stoff have been enhanced:-

(1) The posts of Foreman 'A' in the 
Authorised Scale of Rs. 450·575 
in the Mechanical. Electrical. 
Signal & Telecommunication and 
Civil Engineering ~'orkshops on 
the RailwJYs have heen rede~ig:­
nateu as 'Shop Superintendent' 
and the incumbents of these posts 
have been granted a special pay 
of Rs. 150 per month. 

(2) All posts of Foreman 'B' in 
Authorised Scale of R,. 370-475 
in \Jechanica1. Electrica1. Sign~t 

& Telecommunication Workshops, 
and Foremen in A uthorised Scale 
Rs. 335-485 in Ci\'il Engineering 
Workshops on the Railways have 
been upgraded to the scale of 
Rs. 450-575 (A.S.) and redesig-
nated as .Assistant Shop Superill-
tendcn!. 

(3) Gangmates have been given rhe 
scale of Rs. 105-135 (A.S.) i",-
read of the existing scale of 
Rs. 80-110 (A.S.) 

(4) Kcymcn have been given the scale 
of Rs. 75-110 (A.S.) instead of 
the existing scale of Rs. 75-95 
(A.S.) 

(b) Does nor arise. 

>it 31ft .'T . ...-t If ~m"l'l\1 "",hr<r. 
<HT it ./ ;;rt ~ '1ft ~\i'1""~"''+1 'TI 
~ q;'T ~ '1ft 'fm ~ t, q~ 
~ '<m ~ ql 'ITl' If- tt t, ~ :ZrTI 
~ ql <m' ,f '-iT t, ? 

'Ih~rn~: .r.r m 
«IR' If- '11'1\ ~ t, ~ '<m ?<"f, ';" ~>''''i 
q;-j-~i~ '{/-~<Ti.l;"I1'f 
m;r hrm t, ~ ~ 3ITI ~ 
q:m'l ~ i 'ITl' ./'- ~q- ~ 'f.'T 

'Oli ~ onff i I ~ ;t. 8 ,f, 
o.;'.r ~..,,-.r ~ ~ i ~ 
ort ~ 250 ~ '{/- ;;-.nqr ~ 
z;rq;f ';)['1 ~ <n \"q<rr t" ;;rt l'fTi .rr ~ 
.r- <J ~ ~ ./'- n3 \"q<rr il" I 'RW!; 
;nni'- i 'f.'T q;tf ~~ onff 3lF1T 'IT 

~ 'l'll ~ ~ W ff.-<rr 'T'1T 
,IT I 

>It 311l. it. w 'f'IT IF''-iT it 'l<Wht 
~ \l:mr.r ~ 3lTI ~3R' ~ 
r. 'ITl' <f m q;tf /'f'1"'b,'+l <iT ~" ~ 

onff ? 

.,If ~ ~ ~ : ort ~ :;rtq; 
m~ ~ ~ "'/ qT -.¢ ~T 
;;<nf~~~,~~. 
~ 3:-h; m C; ~3!<'f ~-<Pc m 
~l/IT~'ITI 

SHRI S. B. GIRl: May I know from 
the minister whether the Miabhai TrihnnaJ 
awnrd has been implemented in the C[lse 
of employees working in the Dandakaranya 
project? 

SHRI MOHO. SHAFI QURESHI: The 
award is not given arc::l-v.:jse. It is gi\·en 
catagory-wi<;e. To whkhever c~tegl'r!e') 

it is applicable. it has heen aplll;ed. 

'Ih ~ ~ m-: 'im ~ mr-
'lTt ~ ,f '<m omIT '1ft <ITll'i s>mT 
~ t,. Q3R' ffi '2m cr,m'- BPTI efi 
'ITl' .r- 'liit ~ ~ ;;T ~/ ~ 
<rn:'{/-~~;;rr~;fo 

'Ih otr~ ~l'fi( lli::foit: ..t ~ or.; 
~ t am. ;a"Mil tr.i <1''' ~ 'TIl'" <rn 
;rn< ~-:.r """ rl ~'fI ~":u 
m.n~~ ~ -Wof+R: .{- 'Wi I~i .t 
"li1 'f>f:l '1l' rr!'nrr ry'T i' I 
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Violation of Companies Act during 1973 

°536. SHRI SOMNATH CHATTERJEE: 
Will the Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) how many cases of violations of the 
provisions of the Companies Act have been 
reported against or in respect of Com-
pani.. controlled by one or other of the 
Monopoly Houses since January, 1973; 

(b) in how many cases prosecutions 
have been filed against such concerns or 
their Officers; and 

(Cl how many of such prosecutions have 
been disposed of and the nature of the 
punishments imposed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) to (e): The infor-
mation is being collected and will be laid 
on the Table of the Sabha. 

SHRI SOMNATH CHATTERJEE: 
Notice was given three weeks back. I 
asked for information about prosecutions 
of companies controlled by monopoly houses 
from January, 1973. They have no in-
formation at all till November, 1973. At 
least for this month, they could have given 
the information. Under the Companies 
Act, prosecutions are launched and there 
are regional offices; why can't they get the 
information from their own regional offices? 
I seek your protection, Sir. 

MR. SPEAKER: Please tell me in what 
way I can protect you. 

SHRI SOMNATH CHATTERJEE: 
Direction should be given to the ministers 
to come ready with the information be-
cause 3 weeks' notice is given. The in· 
formation is not to be obtained from other 
SOllrces. From their regional offices only 
they have to get the information. 

'Ift~~~ m~-.IT. 
<Ill ~ ~ ~~ ~ I ;;JT1f If;ft 
~~~l'a!;"1!~'li'l 
m~wR~~~~~' 
<'f<tr ~ ~ ~ qc.r 'IT ...-if I 

SHRI BEDABRATA BARUA: Every 
year at least 6000 companies are prosecut-
ed and 6000 cases are filed. We also 
produce a report every year. About the-
current year. the report is not ready. There-
are 19 regional offices and we have to. 
find out which are companies controlled 
by monopoly houses which have been pro-
secuted. When prosecutions are launched. 
no distinction is made between monoroly· 
houses and non-monopoly houses. 

MR SPEAKER: Please lay on the Table-
whatever information you have received. 

SHRI BEDABRATA BARUA: The 
nature of the que~ion is such that it re-
quires goin~ into thousands of files in 
different regional offices. That would take 
some time. 

WRITTEN ANSWERS TO QUESTIONS 

Petrol quotas for Ministers Bnd their per-
!iOnaJ stall 

"525. SHRI K. MALLANNA: Will the 
Minister of PETROLEUM AND CHEMI~ 
CALS be pleased to state: 

(a) whether Government have fixed any· 
specific limit on the consumption of petro} 
in the official vehicles used by Ministers. 
and their personal staff; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) and (b) It has been 
decided that consumption of petrol by staff 
cars on account of official journeys of 
each Minister and his personal staff wi\! 
be treated as on official account up to a. 
maximum of 900 Iitres per quarter and 
consumption in excess of this limit will be 
treated as for private purposes and should 
be paid for by the Minister. 
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Bi-Weekly cut in Supply of Power to 
Deogarb Town in Orissa 

*526. SHRI P. GANGADEB: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether the hydel electric power 
supply to Deogarh Town in Orissa is bi-
weekly cut off; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government in this 
regard '? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. c. PANT): (a) 
The Orissa State Electricity Board have 
intimated that power supply to the 
Deogarh town is not subjected to any cut. 

(b) and (c). Do not arise. 

Child Marriages in the couutry 

"530. SHRI D. B. CHANDRA GOWDA: 
Will the IlIinister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state: 

(0) whet her cases have been brought to 
the notice of Government that in spite of 
Child l\.larriagc Restraint Act, Child marria-
ges are still in vogue in the country; 

(b) if so. the number of such cases filed 
in each State during the last two years; 
and 

(e) whether Government propose to 
amend the present Act in order to make 
it more effective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAI 
SINGH CHAUDHARY): (a) and (b). 
The information is being collected from the 
State Governments and Union Territory 
Administrations. 

(c) Certain proposals for amending the 
Act in this regard will be reviewed after 
collecting the required information. 

50 LSS/73-2 

Medical facilities in DbaDbad Division 

':'537. SHRI K. M. MADHUKAR: 

SHRI RAMAVATAR SHASTRI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Chief Medical Officer, 
Eastern Railway had discussions with the 
representatives of Divisional Railway Em-
ployees' Co-ordination Committee, Eastern 
Railway Dhanbad on 23rd September, 
1973 in D.S., Dhanbad's chamber regarding 
the Medical Department of Dhanbad Divi-
sion: 

(b) if so, the salient features of the dis-
cussions <!nd the action taken thereon; 
and 

(c) the action taken by the Ministry to 
implement the assurances of Chief Medical 
Officer, Eastern Railway to bring phanbad 
Railway Hospital at par with Asansol and 
Danapur in respect of complement of 
Doctors and other medical facilities? 

THE DEPUTY MINISTER TN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c) A 
statement is laid on the Table of the 
Sabha. [Placed in Library. See No. LT-
6044173] 

Expected shortage of diesel due to equating 
its prices "'hh Kerosene and HSD on 

·538. SHRI S. A. MURUGANAN-
THAM : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state: 

(a) whether there is a fear of shortage 
of diesel due to the recent equalisation of 
prices of Kerosene and H.S.D.O.; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH) (a): No. Sir. 

(b) Does not arise. 
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Collaboration between FAO and FCI for 
F ertillzer PlanII 

*539. SHRI PRABODH CHANDRA: 
SHRI M. RAM GOPAL REDDY: 

Will the Minister of PETROLEUM 
AND CHEMICALS be ple"ed to state: 

(a) whether the Food and Agricultural 
Organization has agreed to collaborate 
with the Fertilizer Corporation of India in 
its fertilizer plans in the country; 

(b) if so, the nature of collaborations; 
and 

(c) the terms and conditions thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (al to (c) I. The FAO. is 
currently collaborating with PADI 
(Peoples Action for Development India) a 
Society set up by the Government of India 
in the following project in which the Ferti-
lizer Corporation of India is an active 
participant. 

Scheme 10 lJOf)ultlrise Complt'x NitropllOs-
pilate fertilizer amo"~ the farmers in [J.P. 

The basic objective of this project is to 
educate the farmers on the b'llanced usc 
of complex nitrophosphate fertilizers fol-
lowing the scientific methods of cultivation. 
For achieving this objective, the following 
methods have been adopted:-

(i) Laying cut of demonstrations in the 
farmers' field; 

(ii) providing free soil testing service 
and recommending corroct dosages of 
fertilizers based on soil tests; 

(iii) organising field days, fertilizer festi· 
vals, exhibitions, group discussions and 
film shows for educating the farmers on 
the scientific use of fertilizers; 

(iv) distributing leafiets, charts, crop 
calendars, etc.; ami 

(v) agricultural development of selected 
villages. 

The expenditure on the scheme is being 
shared by F.A.O., PADI, Fe! and the UP 
Goverr.:ment. 

The above programme is part of FAO', 
(Freedom from Hunger Campaign) launch-
ed on a World wide basis since 1960. 

II. The F.A.O. is collaborating \'. ith FCI 
in the following programme. 

Proj£-c/ to l'I'a/uale the rdatn'e ('Ilieielle.\' 
{,f sulphur coa/cd urea ill Indiall condi-
tio'is. 

In order to prevent the loss of "re3 on 
the one hand and increase its uptak.c and 
utilisation by the plants on the other. trials 
are being undertaken to find out the 
efficiencies of sulphur coated urea \'is-a-\'is 
ordinary urea which ha~ a prope.ty of 
releasing nitrogen slowly over a fairly lon~ 

geT period of time. Sulphur coated urea 
i5 not manufactured in India and F.A.O. 
(FFHC) is providing the materials for thes. 
trials. 

Adulteration of Petrol by filling Stations 

"540. SHRI M. SUDARSANAM: 
the Minister of PETROLEUM 
CHEMICALS be pleased to state: 

Will 
AND 

(a) ,",hcther some Filling Stations in 
Delhi have been found adulterating the 
petrol; and 

(b) if so, the names of the culpriLs anJ 
the action taken against them? 

THE MINISTER OF PETROLEU~1 

AND CHEMICALS (SHRI D. K 
BOROOAH): (a) Yes, Sir. Some com-
plaints have been received to thi...", effect. 
One case is also being investigated by the 
Police in the Union Territory of Delhi. 

(b) The case against S/Shri Hari Moh:m 
Mittal and Bishan Sawarup is under in-
vestigation by the police. 
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Setting up of an Ammonia Project at 
CochiD 

5108. SHRI YAY ALAR RAYI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(al whether the Ministry of Planning 
noticed the reported press statement of ar. 

official of the Petroleum Ministry that the 
Petroleum Ministry submitted a proposal to 
set up a Rs. 80 crore Ammonia Project as 
the third phase expansion programme of 
Cochin Division of FACT before the 
Planning Commission and the Planning 
Commission h:JS rejected the proposal; and 

(b) if so, the actual facts thereof acd 
jf the statement is true, what are the rea-
sons for rejecting the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN) : (al and (b). No. Sir. The 
position. however. is that F;\CT hfld pre-
pared a feasibility report for ,In ammonia 
project and ... ubmitted it to the Go\crn-
ment. Keeping in view the prograr.1mc 
envisaged for the 5th Plan and the avail-
ability of resources an evaluafion of the 
suggested locations was carried out. Ba~ed 

cm this e\'alualion the location~ for the five 
public sector fertilizer plants were arrh~d 

at. It would be some time before the 
possibility of locating further fertilizer ca-
pacity at other locations inclucing Cochin, 
can be considered. 

n.v.c. cheated of dues by a monopoly 
concern in Asansol 

5109. SHRI M. S. PURTY: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether a monopoly concern in the 
Asansol region is trying to cheat the D.V.C. 
of dues for full two years and there ha.. 
becn a heavy loss of money; 

(b) whether allegations have been made 
that a Central Minister is trying to help 
the monopoly concern at the expense of 
the D.Y.C. and tryir.g to enlist the support 
of the West Bengal Government; and 

(e) if so, the facts thereof 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
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POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). There is a dispute 
about the rates of electricity supplied by 
the Damod"r Valley Corporation to the 
Aluminium Corporation of India. located 
in Asansol. The amount due from the con-
cern is about Rs. 80.83 lakhs for the 
period from June, 1970 to August, 1973 
as per the rates charged by the Damodar 
Valiey Corporation. The issue has been 
examined by the Central Water ar.d Po-
wer Commission and a One Man Commit-
tee. comprising a retired High Court 
Judge appointed by the Government of 
West Bengal. Their findings are under the 
consideration of the Corporation. Govem-
ment are I":ot aware of any interference 
from any quarter. 

Amendment of Law Relatlnl: to Divorce 

5110. SHRI S. C. SAMANTA: Will the 
Minister of LAW, JUSTICE AND COM-
P ANY AFFAIRS be pleased to refer to 
tbe reply given to Starred Question No. 
480 on the 28th August, 1973 regarding 
proposal to liberalise tbe Divorce Law and 
to grant right to seek divorce to either 
party to marriage who has been ordered 
to pay separate maintenance under Section 
488 of Criminal Procedure Code acd state: 

(a) the progress since made in this be-
half; and 

(b) how long will it take to brini forth 
the amendinil Bill? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY) : (a) ,md (b). 
The proposal is being considered along 
with other suggestions for liberalising the 
rrovisions relating to divorce under the 
Hindu Marriage Act, 1955 and the Speciill 
Marriage Act, 1954. It will take some time 
for Gover~ment to complete the examina-
tion of the points involved and to bring 
forward the necessary amending legisla-
tion. 

'r.r.!r ~ * ~ * '" m- IIllI' 
rnllfl~ 
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Steps taken to !:ive more halts to tile InIIIIII 
on Trivudrum-Maolns IiDe 

S1l2. SHRI VAYALAR RAVI: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether Government are aware that 
the Quilon-Trivandrum Sectioe of the Tri-
\'andrum-Madras Ii~e is the most thickly 
populated area; 

(b) whether large number of Trains in 
this line do not halt at the important sta-
tions of the areas creating great difficulties 
to the passengers; and 

(c) whether Government received a num-
ber of represer.tations from the people of 
that area for introducing mOre halts to 
the trains and if so, the action taken there-
on? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
~IOHD, SH,\FI QURESHI) : la) and (b), 
Out of the 9 pairs of passenger carrying 
trains including 3 pairs of Mail/Express 
trains running on Quilon-Trivacdrum sec-
tion. 6 pairs of passenger trains are book-
ed to stop at atmost all the stations on 
this section. Only the Mail and Express 
trains do not stop at all the stations. Where-
as 137/138 Madras-Trivandrum Express 
does not stop at a~y station on Quilon-
Tri\anc.lrum sl!clion, 105/106 Trivandrum 
!,-I:.il ,mel 191/192 Ernakulam-Trivandrum 
Expres,,,s arc hooked to stop at 6 out of 16 
~tati'--'f!~ on this section. 

(e) Some representations have been re-
eci,'eJ but additio~al stoppages are not 
considered fe:::tsible in the interest of keep-
ing the fast character of these Mail/Ex-
press trains. 

Shifting of Executive Engineers Office to 
Kuzbithura in Tamil Nadu State 

5113. SHRI VAYALAR RAVI: Will 
the Minister of RAILWAYS be pleased to 
state: 

la) whether the office of the Executive 
Engineer which was functioning at Neyya-
tinkara- near Trivandrum in cocnection 
with the construction work of Trivandrum-
Kanyakumari Railway line has been shifted 
to Kuzhithura in Madras State; 

(b) \\ hether the major workshop propos-
ed to be set up near Trivandrum is also 
to be shifted to Madras State; and 

Ie) if so, the reasons for the above de-
cision am} whether Government are aware 
that these shiftir.gs will adversely affect 
the employment opportunities in that State 
and will affect the efficiency of construction 
work and if so, the stepo taken in that 
connect ion? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) No. 

(b) There was no proposal to set up a 
major workshop at Trivandrum. 

(e) Does not arise. 

Changes in the Running Time of 192 
Ernakulam-Trivandrum Expr~ 

5114. SHRI VAYALAR RAVI: Will the 
~linisteJ of RAILWAYS be pleased to 
statio! : 

I a) whether Government are aware that 
the changes in the running time of 192 
Ernakulam-Trivandrum Express has creat-
ed considerable hardship to the passengers 
in the Quilon-Trivar.drum section; and 

(h) if so. the steps taken to reduce the 
hardship of the passengers of this section? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURFSHl) : (a) :.nd (hi, 
After the dieselisation 191/192 Ernakulam-
Trivandrum Express with effect from 
15-12-73 the timings of No. 192 Trivand-
rum-Emakulam Expless have again been 
revised and this train is now runnir.g al-
most to the same timings that existed prior 
to 1-11-73. 

ln~ m iIl~, or{- m ~ off ~ 
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SllfeguardIDg of IDtereIIs of Lower DlvI-
sion Clerks selected throuP U.P.s.C,/ 

1.s.T.M. 

5117. SHRI RAMACHANDRAN KA· 
DANNAPP ALLI : Will the Minister of 
RAIL WAYS be pleased to state: 

(a) whether a number of L.D.Cs. re· 
cruited from sources other than UPSC / 

ISTM are working ill the Railway Board's 
office and if so, whether it is against the 
known Govemmer.t policies; 

(b) how these personnel are absorbed in 
the Railway Board Office and given senio-
rity above the candidates recruited by 
UPSC/ISTM through competitive exami· 
nations; 

(c) whether a number of L.D.Cs. select· 
ed in this way were promoted even though 
they are not qualified; and 

(d) if so, what are the remedial mea· 
sures proposed to be taken to safeguard 
the interests of persor.nel selected through 
UPSC/ISTM? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) to (ell. 
Since it had not been possible to recruit 
adequate number of Lower Division Clerks 
on the results of Clerks Grade Examinations 
held by the Union Public Service Com· 
mission, some clerk!J were recruited in 
1964·65 c·n "d·/roc basis through the Em· 
ployment Exchange. In order to avoid 
hardship to these persons it was decided 
in February 1973 to regularise their services 
in the grade of Lower Division Clerks. 
However, for the purpose of seniority and 
confirmation they were placed junior to all 
qualified L.D.Cs. appointed on the results 
of tbe Clerks' Grade Examinations con· 
ducted by the Union Public Service Com· 
mission/Institute of Secretariat Training &. 
Management upto the year 1971. 

Some clerks were also taken over in the 
Board's office on transfer from the Zonal 
Railways and the Indian Railway Confer· 
ence Association. These clerks have been 
given seniority in the grade of Lower Divi· 
sion Clerks on the basis of the date of 
their transfer to the Board's office. Some 
of them have been promoted as Upper 
Division Clerks 0" the basis of their senio· 
rity and fitness for promotion to the hi&her 
grade. 
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Demmd md supply of pu... to Dadn 
and Nqar Havellln May, 1973 

5118. SHRI R. R. PATEL: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state the total demand and 
actual supply of power to the Union Terri-
tory of Dadra and Nagar Haveli in May, 
1973 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): Gujarat Electricity Board provides 
bulk power supply to Dadra and Nagar 
Haveli for distribution. Due to imposition 
of cut in the power supply by Gujarat, 
agairst a demand of 800 KVA, the actual 
supply was only 580 KV A in May 1973, to 
Dadra and Nagar Haveli. 

Reduction in petrol co ..... mption due to 
Increase In lis prices 

5119. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased 
to state: 

(a) whether any estimate is now available 
with Government about the reduction in 
consumption of petrol effected due to rise 
in its price; acd 

(b) whether the reduction will help 
solve the manufacture of Naptha for fcrti-
liser and when it will be taken in hand 
and when the increased quantum of ferti-
liser will be available? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAW AZ 
KHAN): (a) During November, 1973, the 
sales of petrol (MS) recorded a drop of 
24.3 per cent against the earlier estimates 
of demand and 19.2 per cent compared 
with the sales of November 1972. 

(b) Productior. in refineries 
pondingly adjusted to produce 
Naphtha required to provide 
feed-stock for fertilizers. 

is corres-
additional 
increased 

N.D.M.e. plan to municipaJlse petrol pumps 

5120. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleased 
to state: 

(a) whether it is a fact that the New 
Delhi Municipal Committee has submitted 
a plan to 'municipalise' the petrol pumps 
operating in its area; 

(b) if so, the main features of the 
schemes; and 

(c) Go\"ernment's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (al Although it was mentioned 
ir. one of the meetings of the New Delhi 
Municipal Committee but the Committee 
has not taken any decision on this as yet 
nor have any plans been formulated. 

Ih) and (c). Do not arise 

Bookbtg of goods at Morena and adler 
stations 

5121. SHRI RANABAHADUR SINGH: 
Will the Minister of RAILWAYS be pleas-
ed to state: 

(a) what is the present rate of wagon 
loadirg from Morena both towards Mirza-
pur and New Katn; per day; 

(b) which other stations on the New 
Katn;· Morena line are now available for 
such goods booking; and 

(c) what is the reason for not anowing 
.uch goods booking or. stations like Bari-
sawan, Sarai Madura '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) There 
was no demand for loading of wagons 
from Morena either towards Mirzapur or 
towards New Katni recently (from Sep-
tember, 1973 onwards) and hence lodin~ 

was 'NIL'; 
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(b) 43 stations on New KIltni-Morena 
s('c! ion are op~n for goods booking. 

(1.:) Does not arise, as there are no sta· 
t ions by the name Barisawan and Sarai 
~Jadur<l on l\lorena-Ncw Katr..i line. 

Opening of an I.O.C. depot at Morena 
Station 

5122. SHRI RANABAHADUR SINGH: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

I a) tbe reasons for "ot opening of an 
I.U.c. Depot in Morena Station on the 
New ~atni Morena line in Madhya Pra-
desh; 

(b) the present daily uptake of diesel oil 
by the NCDC Geological survey of India 
and others in that area; and 

(e) (he time by which the facility will 
be provided there in "'iew of the above 
fador'".; .. J 

THE MINISTER OF STATE IN THE 
"IJNISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
~HA"I : (al to (c). The 1.0.c. plans 
the extension of net-worl. of its depots on 
considerations of demands, costs of distri-
bution from adjoining depots and other 
such factors. Normally, new depots are 
not located within 100 Kilometers of an 
existing Depot to minimise distribution 
costs. 

"'orena is located between Gwalior ar.d 
Agra and at both these places, I.O.C. has 
hulk aepots. Morena ;;an conveniently be 
fed ex-Gwalior Depot which is approxi-
mately 40 Kms away. Agra Depot is also 
only ~I) KMs away from Morena. 

The off-take of HSD and Light Diesel 
Oil (lDO). in the Morena area during the 
first quarter of 1973 had been of the order 
of just under 5 Kl amI I KL per day res-
pecti,e1y and these quantities cal! be con-
veniently supplied from anyone of the 
two adjoining depots. There is no justifica-
tion therefore. to open a depot at Morena. 

Suney on Satna-Rewa-Beohari rail link 

5123. SHRI RANABAHADUR SINGH: 
Will the Minister of RAILWAYS be pleas-
cd to state: 

(,I) whether tho report of the economic 
feasibilit:.- ~lIJ"\'t~y of the Satna-Rewa-Beo· 
11",i Rail link has heen completed; 

/ bl if ~O. what arc the conclusions of 
th~ above report; and 

(c) has the above report taker. into con-
:-.idcr<.ttion the considerable demand on the 
proposed Rail link due to construction of 
the Ban Sagar Dam project '! 

THE DEPUTY MINISTER IN THE 
~ll'ISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI): (a) to (c). A 
tram\,; survey for the railway line from 
Satna to Beohari \·ia Rewa, taking into 
consideration, all relevant aspects, has re-
cently heen completed. The report brings 
out that (he traffic expected to move on the 
Ib:e will be small and that the financial 
returns on it will be low. A decision on 
the rroject will however be taken after a 
delailed examination of the report. 

!'assenger train on New Katni-Morena line 
(Central Railway) 

5124. SHRI RANABAHADUR SINGH: 
Will the Minister of RAILWAYS be plea§-
cd to state: 

(aJ what are (he reasons for the delay 
in providing passenger trair.s on the New 
K ... tni- \1orcna line (Central Railway); and 

(b) when will this service be available to 
the people of that region? 

TIlE DEI'LTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
~lOHD. SHAFI QURESHI) (a) and (bl. 
Opening of Katni-Singhrauli new )iDe to 
pa~')cnger trame is not at preser..t opera-
lion~lIy feasible for want of requisite re-
\OUI"<:C5. 
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TrailSf.r of work relating to approval of 
l>ric", of drugs to the Bureau of Industrial 

Costs & Prices 

5125. SHRI h.. S. CHAVDA: Will the 
~lill;sler of PETROLEUM AND CHEMI-

At:,: bc pleased 10 slate: 

L!; v.hether any decision ha~ been taken 
r~J.!:In.;:n~ transfer of \\fork relating to ap-
rroval t~ pril:c~ of drugs under the Drugs 
(Pri", Contrail Order 1970 to the Bureau 
nf l:"hh,,(rinl Co"I'; and prices; 

(bl J1 so. from what date the decisio~ 
\\ OllJ'_J r.l' gi\'(,11 effect to; and 

Ie) v .. hdher the revised arrangements 
\\llt:~": It:sult in c .. \pcditiolls dispos.d of ap-
:'lic; .. t;~,::<.; for rric~ approval '? 

ThE \IINISTER OF SL\TE IN THE 
\I1'S::STRY OF PETROLEUM AND 
CHnlIlALS (SHRI SHAHNAWAZ 
"IL"> ,. (a) I( has been decided to trans-
fcr ;".J 1hc Bureau of Industrial Costs and 
Pricc~, "he work which was so far being 
llont:. t,~ ihe Drugs Prices Review Hoard. 
Lnl;l the Drugs (Price~ Control) Order, 
1 ')7G 1 t-:c appro\"a! of Central GO\'ernment 
is req~·>'ed to the prices of drugs. 

(l-;! >r lanll~'ry. 1974. 

I.e) I! is expected that the Bureau of 
Indn~!rial Costs ar.d Prices would make 
f"'cry effort to process the applications ex-
pc(liti.:, .... l ... ly. 

AJ.Jl:kations pendin& for approval of prices 
of drugs 

5126. SHRI K. S. CHAVDA: Will the 
~Iinis~cr of PETROLEUM AND CHEMI-
C A LS be plc".ed to state: 

(al how many applications for approval 
of ll! l'~": prices were pending on the 20th 
~o\cn,oer. 1973; 

(b) the month-wise analysis and the 
pcri:Jj of pendency of those applications 
urto six months and above; 

(c) the time by which applicatior.s pend-
ing for over a month are expected to be 
di<>rcsed of; and 

(d) whether the delay in the disposal of 
C1pplicntions is causing much inconvenience 
to dru,g manufacturers who cannot market 
their products without approval to prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) 531 applications were pend-
ilig as on 20lh No\'embel, 1973. 

(b) .'\n~dy"is of rendi~g applications:-

Re..:ei\ cd before JlIne ·73 ;"0 
in JlIne ·73 ,-
in July '73 74 
in August '73 :;~ 

ill Scpl~mbcr '73 93 
in October ·73 gb 
In No\cmber ·73 

(UplO 201 h No\ 72. 

(c) and (<I). Out of the abm·e 390 8p-
pliL:ations have already been considered and 
appro,al leHers will be issued shortly. The 
n:m~lilling applications are expected to be 
disposcl.i of within two months. 

Oil exploration in Arunachal Pradesh 

5127. SHRI D. B. CHANDRA GOWDA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state whether 
the Oil India Limited has taken up a pro-
ject to expand the capacity of its pipeli~e 
to supply crude for the new refinery coming 
up at Bongaigaon in Assam and if so, the 
main features thereof '! 

THE MINISTER OF STATE IN THE 
i\IINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KH.\N): Oil India Limited has taken in 
hand a scheme to expand the capacity of 
its crude oil pipeline by installing addi-
tional pumps to transport crude oil to the 
proposed relkery at Bongaigaon. The 
L'rude oil conditioning facilities at Moran 
are also being exrandl.!d to keep the crude: 
oil pumpable during the cold weather. 
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Assistance sought by Kamataka for Hydel 
project 

5128. SHRI D. B. CHANDRA GOWDA: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether Government of Karnataka 
have sought the Central Government's as-
sistance for seeking special allocations for 
ta,irg lip big hydcl projects in the State; 
.and 

Ih) if so. the particulars thereof and the 
uecision taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The Government of 
Karnataka had asked for Central assistance 
for financing the Kalinadi hydel project. 
The Central Government have sanctio"ed 
:an amount of Rs. 10.37 crores during 
1972-73 as special assistance for this pro· 
ject. During the current year the Central 
Government are providing Rs. 14.89 
crores, subject to the States shares of ex· 
penditllre on power programmes for the 
fourth Plan being fully utilised. 

lM"mlll~~mlll~ 
~~~111~ ..... ~~ 

5129. ~ *'r 'iITV1" ~ : '1m ~ 
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Assistance sought by Karnataka for electri-
fication of vUlaJ:<S 

5130. SHRI G. Y. KRISHNAN: 
the Minister of IRRIGATION 
POWER be pleased to state: 

Will 
AND 

(a) "hether the Electricity Board of 
Karnata'a State has approached the Cen-
tral Government for financial help to have 
the ma:dmum electrification in the rural 
areas of the State; and 

Ih) if so, the reaction of the Central 
Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATIOl' AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The programme of 
rural electrification is drawn un and financ-
ed by the State Governments through their 
State Phlns. Additive financc~ are provided 
by the Rural Electrification Corcoration to 
the State Electricity Boards for implementa-
iton of their rural electrification schemes. 
The Corporation has so far sanctioned 27 
schemes (including one TlIfal electric co· 
operative) sponsored by the Kar"ataka 
State Electricity Board. These schemes in-
\'olve a total assistance of Rs. 12.27 cfores 
for electrification of 1580 villages and 
en erg is at ion of 20.450 pumpsets. These 
schemes are phased for completion in a 
period of 3-5 years. 

Fin! more schemes of the Karnataka 
State Electricity Board, involving a total 
cost of Rs. 5.29 crOTes, are under consi-
deration of the Corporation at present. 
The pending schemes will be sa"ctioned by 
the Corporation if these are technicallv 
feasible and financially viable. . 

~~ If'i" ~ III ~ $I" 3lTtml" aI'l 
r.f"It~J{'-W 

5131. ~ ~: '1m ~ 3!ii 
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Train accident at Madbupur Station (East-
ern Railway) on 27th July. 1973 

5132. SHRI M. S. PURTY: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether a speeding express train ran 
into the rear of a stationary train at Madhu-

pur statior. on the Eastern Railway on 
2ith July. 1973 morning resulting in the 
ucath of 20 persons and serious injuries to 
a number of persons; and 

(b) whether .my inquiry has been con-
dueled in this regard and if so. with what 
re~mlt ? 

THE DEPUTY MINISTER IN THE 
WNISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) On 
27-7-1973 No. 87 Up South Bihar Express 
collieded in the rear of 5 Up H<l\·.Tah-
.\mritsar Mail bot ween Joramow Block Hut 
and Madhllplir Junction stations of the 
Eastern Railway. In this accident, 20 per-
sons lost their lives and another 55 were 
injured of whom 7 were hurt grievously_ 

I b) The Additional Commissioner of 
Railway Safety. Calcutta, has held a sta-
tutory inquiry into this accident. Accord-
ing to his provisional findicgs, the accident 
was caused by the failure of railway staff. 

Nia:ht Duty allowance to RaUway Soper-
visory Stalf 

5133. SHRI M. S. PURTY: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether Government had decided to 
allow Night Duty allowance to the Rail-
",'ay Supen·isory staff on regular night 
duty: 

(b) whether there are other Departments 
in the Government of India where Mem-
bers of Staff are performing similar night 
duties also; and 

(c) if so, the salient features thereof ar.d 
the policy of Government of India there-
on? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF R.AILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) Yes. 

(b) and (c). The Ministry of Railways 
arc not aware of the practice obtaining in 
other Departments of the Government of 
India. 
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Propooed amendment to La.. relating to 
prohibition of dowry system 

5134. SHRI C. K. JAFFER SHARIEF: 
Will the Mi~istcr of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) \, hether Government are aware that 
inspile of the Dowry Prohibition Act, the 
,dowry system iii) very much in vogue; and 

(b) whether Government propose to 
amend the existing legislation in order to 
m:lke it more stringent and jf so, the salient 
feature') thereof "! 

THE MINISTER OF STATE IN THE 
:\IINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): ra) Government 
rUL"! no authentic information in the matter. 

(b) 1\0 such proposal is under consde-
ration. 

Representation from Lo .. er Division Clerks 
aud for promotion to higher grades 

(Western Railway) 

5135. SHIH MADHURYYA HALDAR: 
Will the Minister of RAILWAYS be pleas-
"J to stote: 

(0) the total number of Lower Divisio" 
Clerks, Appendix II-A qualified and un-
qualified, separately working in the Ac-
counts department on each Zonal Rail-
way, separately; 

(b) whether Government have received 
representation from these Lower Division 
Clerks working on the Western Railway 
for larger promotior.. avenues to the next 
higher grade; and 

(c) if so. the steps taken by Government 
jn this regard: 

THE DEPUTY MINISTER IN THE 
~llNISTRY OF RAILWAYS (SHRI 
MOHD.SHAFIQURESHI) : (a) to (c). 
The infonnation is being collected and will 
be bid on the table of the Sabha. 

Demonstration hy employees at the office 
of Foreign Traffic Accouot, OIIice. Delbi 

(Westero Railway) 

5136. SHRI MADHURYYA HALDAR: 
Will the Minister of RAILWAYS be pie .. -
cd to state: 

(i1) \\ hcthcr a mass demonstralior..· was 
held at the office gate of the Foreign Tra-
ffic Accounts Office, Western Railway, 
Delhi on the 19th October, 1973 "t I r.m. 

(b) whether a demonstration was also 
held within the Office premises b) a group 
of employees at the sam€. time; and 

(c) if so, the demands of the empio),ees 
and action taken thereon? 

THE DEPUTY MINISTER I" THE 
MINISTRY OF RAILWAYS 'SHRI 
MOHO. SHAFl QURESHI): (a) Yo;. 

(b) No. 

(e) The resolutions passed at the meet-
ing related to policy of change of quarters, 
allotmert of quarters, system of deputa-
tions of staff to Electronic Data Pr()(;css-
ing Centre, employees approaching unions 
for rcdressal of grievances and ;·.Jlcgcd 
\ ictimiliation of union workers. Th;,:<.,c 
have been looked into anu it is fOlinJ that 
no change is called for in the existing fJosi-
tion. 

Higher grade posts for stall' workiug iu 
Accounts Departmeut 

5137. SHRI MADHURYYA HALDAR: 
Will the Minister of RAILWAYS be pleas-
ed to state: 

(a) whether due to the introduction of 
simplification Mechanization the staff work-
ing in Accounts. Department are stagnat-
ing or. the same pay for years together; 

(b) whether the Railway Minister from 
time to time had assured the All India 
Railway Accounts Employees Association 
that the matters regarding increase in the 
perCenLlf!C in higher grades have been sent 
to the Railway Service Commission with 
their full recommendation; and 
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Ie) if so. the decision taken in this re-
gard? 

THE DEPUTY MINISTER IN THE 
:\lINISTRY OF RAILWAYS (SHRI 
MOHO. SHAH QURESHI): (a) No. The 
-stafr of the :-\CCOllr.ts Department were 
""tired that the cadre strength of that De-
partment as it stood on 1-1·196~ i.e. before 
,implification and mechanization, would be 
preserved in order to protect their promo-
tional chances. This assurance has been ful-
filled by operating shadow posts in the 
higher grades as necessary for protecting 
promotional prospects. 

(b) No. 

(c) Does not arise. 

Representation for issue of first cl~ pass 
to employees of Northern and Western 

Rail"'ays on abolition of secood class 

~138. SHRI l\iADHURYYA HALDAR: 
Will the Minister of RAILWAYS be pleas-
ed to state: 

fa) whether Government have received 
a representation from the employees of the 
Northern and Western Railways regarding 
i'istling of First dass passes consequent 
upon the abolition of the Second class; 
and 

I b) if so, the steps taken by Govern-
ment on their representation? 

THE DEPUTY MINISTER IN THE 
l\I1NISTRY OF RAILWAYS (SHRI 
~IOHD. SHAH QURESHI): (a) Yes. 

I b) The entire question of the revision of 
pay limits for eligibility to the various 
classes of railway accommodation will be 
examined in the light of the decision taken 
in regard to the pay scales recommended 
by the Third Pay Commission. 

I Ttilisation of Water for Irrigation under 
Indus Water Treaty 

5140. DR. H. P. SHARMA: Will tbe 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) how long it is likely to take to utilise 
fully for irrigation purposes the river 

waters rclca,~cJ by Pakistan, in pursuance 
of the Indus Waters Treaty in 1970; 

(h l what progress has been made in ar· 
ranging the utilisation of these waters; 
and 

(c) \\ hat amount of waters has SO far 
nowcd to Pakistan e\'en after the expiry of 
the Pact ic 1970 and the estimated amount 
of 10\0, suffered by India on this ac.:ount? 

THE DEPUTY !'.lIi'ISTER IN THE 
WNISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD: (a) and (b). or the 33 M.A.F. of 
waters allocated to India under the Indus 
Waters Treaty. nearly 24 M.A.F. are al-
rC<lLiy being utilised. Further utilization 
would be possible with the completion of 
the Be::, Project and a Dam 00 the Ra\'i. 
The Bcas Dam is expected to be ready 
fur s:uring monsoon sLJflplies by summer 
1974. Thereafter it will be possible to uti-
lise abollt 32 lII.A.F. of waters of the 
three E<.Istern RiYers. 

The balance I M./\.F. of "ater will bo 
available for utilisation on completion of a 
:-.torage Dam on the River Rih'l, proposal:-; 
for which ~Ire at prcsl.?nt under considera-
tio:"!. 

(e) At present 9 M.A.F. of water. al-
100ted to India, flow down to P"kistan each 
year. No loss is sulTered on this account. 
though utilization of these waters \\'oulJ 
unJoubtedly benefit the cauntr,i". 

Plan for utilisation of River Waters 

5141. DR. H. P. SHARMA: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) ,"'"hether Government have dra\vn out 
any plan for the full utilisation of river 
waters; 

(1') if so. tbe main features thereof; and 

(c) the prescnt percentage utilisation of 
river \vatcrs in the count;·y at present '? 
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THE DEPUTY MINISTER IN THE 
-MINISTRY OF IRRIGATION AND 

POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c J . It has been assesseu 
by the Irrigation Commi"ion that abollt 67 
million hectare metres of surface waters 
are utilisable for irrigation. Out of this_ 
25 million hectare metres i.c. ~\bout 37 per 
cent are already being used. 

I rrigation has been accorded high prior-
ity in the Plans. In thc Fifth Plan a size-
able programme of irrigation has been 
contemplateu. The State Governments have 
also under investigation a number (If new 
schemes which will be considered for im-
plementation as anu when the inter-State 
aspects involved in some of them are re-
solved and resources become available for 
their construction. It is expected that the 
potential projects will be completed within 
the next four or five Plan periods. 

Persons injured in QuiJon-Trivandrum 
Passenger Train due to ramming against 

abutment in November, 1973 

5142. SHRT BISHWANATH JHUN-
JHUNWAl.A: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether 37 persons were injured 
when the Quilon-Trivandrum passenger 
train rammed against the abutment in 
November. 1973; 

(b) whether the acciuent resulted in the 
death of any passenger; 

(e) whether the causes of the accident 
have been enquired into; and 

(d) whether any financial assistance was 
given to the injured persor.s? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) On 
24-11·1973, No. 745 Quilon-Trivandrum 
Central Down Passenger dashed against 
the dead end at Trivandrum Central Sta-
tion as a result of which the Guard of 
the train sustained grievous injury and 10 
pa ... sengers sustair.ed minor injuries. In 

addition 52 passengers sustained trivial in-
juries iike minor abrasiom etc. 

(b) No. 

(c) Yes. 

(d) No claim for compensation has so 
far been received. However, a sum of 
Rs. 1.550./- ha.s been paid ex-gratia to tbe 
injured persons. 

Import of Siberian Oil from U.s.S.H. 

5143. SHRI BISHWANATH JHUN-
JHUNWAL\: Will the Minister of PET-
ROl.EUM .\ND CHEMICALS be pleased 
to state: 

(a) whether any effort is being made to 
import from U.S.S.R. Siberian oil (Petro-
leum) through normal trade channel; and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
!'.IINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
J..:HAN) : (aJ anu (b). Efforts are being 
made to establish alternative sources of 
crude oil from a number of countries in-
cluding U.S.S.R. It is premature at this 
stage to indicate the outcome of these 
efforts. 

Supply of po".r 10 industries In tbe 
Ea.'item Region 

5144. SHRI BISHWANATH IHUN-
JHUNWAI.A: Will the Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(aJ whether the shortage of power 
supply is one of the main reasons for 
,hortfall in production of steel and jute 
foods in the Eastern Region of the coun-
try; 

(b) the requirement of theso two in-
dustries and how much of it is being met 
at present; and 

(c) the steps being taken to imporve the 
supply of power and the difficulties that 
are now coming in the way of full supply 
being effected ? 
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THE DIPUTY MINISTER IN THE 
l\lINIS1RY OF IRRIGATIP", AND 
POWER (SHRI SIDDHESHWAR PRA-
S.\O): (" I The shortfall in preduction of 
steel and jute goods in 1he Eastern Region 
depends upon a mUltiplicity of factors. 
During the period of shortage of power 
from June. 1972-October, 1973. priori-
ties were accorded to essential nnd export 
oriented industries. 

(b) The requirements of energy for 
iron and steel industry was I~~O million 
units and for jute industry 6_'\~ million 
unit' durine 1971-72. At present (Decem-
ber. 1973)- in the Eastern Region. a 15 
per cent cut on maximum de'lland and 
holiday ~taf!gering has been imposed in 
\Vest Bengal and selective restriction of 
consumrtion has been enforced in Orissa. 
The steel industry is being given power 
supply on " priority basis. 

(c) The following measure, ~re being 
taken to improve the performance of ther-
Jllal p<J""~r stations in the E:-stern Re-
fion:-

(i) Ensuring supply of suita~le quality 
of coal and fuel oil in adequate 
quantities. 

OJ) lmprO\'ement of fuel quality in the 
case of power plants lI,ing washery 
by-product fuels (in the eastern 
region) by restricting ~uch use to 
three-stage washery mid:!lings. 

(iii) Special plant improvement mea-
sures for rehabilitating and im-
proving the performance of cer-
tain power plants, especially in 
the eastern region. 

(iv) Visits by experts deputed by the 
Government of India for assess-
ing the possibilities of improve-
ment. 

(v) provision of training facilities for 
operation and mainteo~nce rer-
sonnel. 

With tht' commercial operation of one 
enit of 120 MW at Santaldih "hich has 
J:-ecn commissioned recently. the power 
supply position is likely to improve further. 
50 LSS/73-3 

De-Rese""ation of rese""ed posts (for S, 
C Graduales) on Northern Railway 

5145. SHRI SHASHI BHUSHAN : Will 
the Minister of RAILWAYS be pleased 
to state: 

(a, whether certain posts in clerical 
cadre. scale Rs. 130-300 (A S.) were 
reserved for the Scheduled Caste Graduate 
Clerks on the Nerthern Rail"ay; 

(b) if so. the number of p0sts thus 
reserved and the number of scheduled 
Caste Graduate Clerks "ho have been 
?romoted to fillup these posts and the dates 
flOm which these promotions have been 
riven etIect to; and 

(c) whether somc of thee,e reserved 
rosts have later on been de-reserved and 
if so. the reasons and the dates of de-re-
servation. the number of the non-ScheJule-:f 
:aste Graduate Clerks consequently t>ro"'-~ 
moted and the dates from which th"e 
promotions have been given effect to ~ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAHD. SHAFT QURESHI) : (a) to (e). 
The information is being collector. and will 
be laid on the Table of the Sabha. 

1 Jlilisalion of Polential for Irrigation and 
Power of West-Flowing Rivers 

5146. SHRI H. M. PATEL: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state : 

(a) what is the potential f<)r irrigatiur. 
and power of West-flowing rivers and how 
mllch of this has been utilised; 

(b) whether Government propose to 
uccord priocity to the uti1is~!tion of waters 
of West-flowing rivers; 

(c) the estimated cost of schemes already 
prepared in South Kanara. wh,rh provide 
for irrigation of 34,000 acres by -he Haladi 
(now named Varahe) 4000 acres by the 
Bijur and 12000 acres by the G "rpur Re-

servoir schemes: 
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(d), "bat will be tbe value of the crops 
added by this irrigation and how far will 
it go to meet the cost of tbe schemes witb-
in two years; and 

(e) the reasons why the com are not 
justified by tbe Crop Returns in all irri-
J:ation scheme!) as direct return to Govern-
ment is only part of the bcnefi: of irriga-
tion schemes ? 

THE DEP _ TY MINISTER IN THE 
'MINISTRY OF IRRIGATIO"l AND 
,POWER (SHRI STDDHESHWAR PRA-
'SAD) : (a) The total irrigatiC'n potential 
of the west-flowing rivers drainin2' Western 
Ghats and the Coastal areas in Western 
and Southern India from major and medium 
jrri~ation schemes is broadly assessed as 
23 lakh ha. Projects already in operation 
or under construction will utilise about 
8 lakh ha. of the potential. 

The power potential of the west no\\,-
ing rivers of the Western Ghats is broadly 
assessed as 5300 MW at 60 per cent load 
factor. Projects already in operation or 
under constru~1ion will utilise about 3096 
MW of the potential. 

(b) Government have not accorded any 
higher priority to the utilisation of the 
waters of the west-llowing rivers, as such. 
However, the concerned State Governments 
are investigating further projects on west 
1I0wing and other rivers. They will under-
take such projects in accordance with their 
relative needs and priorities taking into 
account the relative potential of the res-
pective projects for irrigation and power 
development, as and when investigatiuns 
are complete and resources become aV:1i1· 
able for their implementation. 

(c) and (d). The cost of the Bijur Pro-
ject to irrigate 4500 acres is indicated 
to be about Rs- 195 lakhs. The Halady 
Project (using tail race waters of prop,,~ed 
varahi Proiect) is to benefit about 30,000 
acres anJ is expected to cost about Rs. 339 
1akhs. The linal proposals for these as 

well <J~ for Gllrpur Icservoir have not l"'l';,,-~l 
received from the Government of Karna-
taka. 

(e) The economic benefit criterion h '" 
already been adopted instead of financial 
return criterion, and irrigation projects ar~ 
being snnctioned on the basis of benefit 
cost ratio, even though they may not be 
financially remunerative to Government. 

Implementation of orders for payment of 
cash witness allowance 

5147. SHRI RAJDEO SINGH Will 
the Minister of RAII.W A YS be pleased to 
state : 

(a) whether the Railway Board i'>sued 
OJ ders for payment of Cash Witn..:,.." 
Allowance of Rs. 60/- per month ,·id·· 
letters Nos. EG/70-ALI-14 dated the 24th 
March, 1971 and EG/68-ALI-19 dateJ the 
18th February, 1969; 

(b) if so, the Divisions where it is pa;d 
and the Divisions where it is not paid: and 

(c) if so, the reasons for not implement-
ing it in all Divisions uniformly 

THE DEPUTY MINISTER IN THf: 
MINISTRY OF RAILWAYS (.,)HRI 
MOHO. SHAFI QURESHI) (a) Yes. 
These orders are applicable to Southecn 
Railway only. 

(b) The allowance is being paid t;} staff 
of all the Divisions of Southern Klilway. 

(c) Does not arise. 

Completion of Salandi Project in Orissa 

5148. SHRI SHYAM SUNDER MOIL\-
PATRA : Will the Minister of IRRI-
GATION AND POWER be "leased tn 
state: 

(a) whether on completion of Salanoi 
Project in Orissa, canals will be laid upto 
Balasore Sadar and upto North Balasore; 
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(h) when the canals are likely to be 
comr1eted and water flown therein; "nd 

(c) whether land has been acquired f,'r 
"lIch canals ? 

THE DEPUTY MINISTER IN 1 HE 
\HNISTRY OF IRRIGATION ,\NO 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : la) to (e), The Salandi Project is 
intended to irrigate areas between Saiandi 
and Kansbans rivers and does not cm·i":.1g:e 
irrigation of any areas near Balasor·.!. lhe 
canals upto Kansbans have already been 
completed by the Government of Oris~a. 

No lanus have been acquired heyond 
Kanshans river. 

Basis for det~rmining the feasibility for 
Minor Irrigation schemes 

5149, SHRI PILOO MODY : Will Ihe 
Minister of IRRIGATION AND POWER 
he pleased to state: 

(a) the basis for determining the fe"i-
bility of minor irrigation schemes ; 

(b) whether the water rates are ""vised 
consistently with the increase in 3gricul-
tural prices; and 

(c) if so, the reasons for not revising 
them on acconnt of present cost in tbe 
Slates, especially Karnataka? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI STDDHESHWAR PRA-
SAD) : (a) The norms for taking 
up minor irrigation schemes (admi-
nistered by the Ministry of Agriculture) 
on the basis of cost criteria and benefits 
to accrue vary from State to State; by 
and large, the programme comprises small 
projects which can be completed within a 
short period and start yieldinll resulll; 
quickly. 

(b) and (eJ. Water rates in most States 
have not been revised consistent with the 
increase in the costs of projects and in 
the price of agricultural prodnce. The 
question of revision of water rates is part 
of the general problem of measures for 

augmentation of resources by Slate Go-
vernments, the need for which has bern 
urged on them from time to time. 

Re\'ision of "timates of continuing Irriga-
tion schemes in states 

5150, SHRI RAGHUNANDAN 1,\1. 
BHATIA: 

SHRI P. GANGADEB : 

Will the Minister of lRRIGA TlO:--: 
AND POWER be pleased to state : 

(a) whether the Planning Commi>sbn 
has advised the States to send revised esti-
mates of continuing irrigation schemc~: 

and 

(b) if so, whether the States h:l\e 
,<>cnt their revised estimates ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PR.\-
SAD) (a) If the cost of an irrigation 
project increases beyond certain prescrihed 
amonnts above the estimate as appro,ed 
by the Planning Commission, revised pro-
ject estimates are required to be sent by 
the State Government to the Central Wala 
and Power Commission and the Planning 
Commission. 

(b) so far revised estimate for thirly 
projects have been received from the States. 

Working of Railway Contractor Mis. Dalal 
and Co., Ahmedabad 

5151. SHRI PRAVINSINH SOL\NKI: 
SHRI PANNA LAL BARUPAL : 

Will the Minister of RAIL WAYS be 
pleased to state : 

(a) whether the working of the Railway 
Contractor, 1.1 Is. Dalal and Company, 
Ahmedabad is far from being satisfactory 
and a number of telegraphic comp!.ints 
have been made by the Station Master of 
Ajmer, Marwar junction, Beawar and 
Palanpur; 
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(b) if so, the total number of s"eh 
complaints maJe during the months of 
September and October, 1973 and the 
cost of these telegrams as per telegraphic 
rates; 

(c) action taken by the Railway 1\omi-
ni"tration against M/s. Dalal and Company; 
and 

(J) whether Government propose to 
make an enquiry into the working of the 
Contractor ? 

THE DEP\.,;TY MINISTER IN THE 
JlIINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFl QURESH!l: (a) Yes. but 
complaints a~ainst M/s. Drl!:d and Com-
pany, :\hmcdabad were received ,"lnly 
from the Station Superintendent, Ajmer and 
the Station Master. Beawar. 

(b) 19 complaints were received ~gain~t 

r>{ Is. Dalal and Company, Ahmedabad 
dllring the months of September and Oc-
tober, 1973. 18 complaints were sent 
through service telegrams. and one through 
a memo which was sent by Oak. Cmt 
of I ~ telegrams at telegraphic rates comes 
to Rs. /i53.30. 

(c) The Contractor Mis. Dalal anJ 
Company was repeatedly warned anJ the 
Station Masters were authorised to en· 
gage labour at the cost of the Contractor 
according to the terms and conditions of 
the contract. 

(d) Yes. 

Collaboration between F.A.O. and Ferti-
liser Corporation of India 

51)~ SHRI P. A. SAMINATHAN 
SHRI P. M. MEHTA : 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to ,tate : 

(;0) \Vhether the Food and Agriculture 
Org'Hli~ation is coUat-orating with the Fer· 
tilizcr Corporation of India on fel1ilizcr 
experiments and promotion programme; 

(b) if so, the main features of the pro-
posed collaborating programme; and 

(c) how far it has proved successful? 

THE MINI~TER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICAl.S (SHRI SHAHNAWAZ 
KHAN) : (a) to (c). I. The F.A.O. is 
currently collaborating with PADI (Peoples 
Action for Development India) a Society 
set up by the Government of India in 
the following project in which the I'ertili-
zer Corpomtion of India an active l'~lI ti-
cipanl. 

Scheme to popularisc Complex I'.itm-
phosphate fertilizer among the farmers in 
U. P. 

The basic objective of this project is to 
educate the farmers on the balanced lise 
of complex nitrophosphate fertilizers follow-
ing the scientific methods of cultivation. For 
achieving this objective. the following 
methods have been adopted 

(i) Laying out of demonstrations 
in the farmers' field; 

(ii) providing free soil testing service 
and recommending correct do-
~mges of fertilizers based 'J.'1 soil 
tests; 

(iii) organising field days, fertili7..er 
festivals, exhibitions, group dis· 
cussions and fiJm show~ for edu-
cating the farmers on the scienti-
fic use of fertilizers; 

(iv) distributing leaflects, charts, crop 
calenders. etc; and 

(v) agricultural development of sel"c-
ted villages. 

The expenditure on the scheme is heing 
shared' by F.A.O. PADJ, FCI lnd the 
U. P. Government. 

The above programme is a part uf 
F.A.O·s (Freedom from Hunger Com-
paign) launched on a World basis since 
1960. 
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If. The F.A.O. is collaborating with Fel 
In the follo,,;ng programme. 

Project to evaluate the relative efficiency 
of suJphur couted urea in Indian condi~ 
tions. 

In order to prevent the loss of 'Jrc) on 
the one hand and increase ito;; uptake and 
utilisation hy the plants on the other, trials 
are being undertaken to find out the elfi-
cicncics of sulphur coated lIrea )·is-a-vis 
ordinary urea which has a property cf 
releasing nitrogen slowly over a fairly 
longer period of time. Sulphur coatcd 
urea i"i not manufactured in India and 
F.A.O. (FFHC) is providing the matoria]s 
for these trials. 

Non-payment of Leave Salary to Parcel 
Clerks working at Ghaziabad 

5153. SHRI ONKAR 1.\1. RERWA: 
Will the Mini,ter of RAIl.WAYS he 
pleased to slate : 

(a) whether some Parcel Clerks working 
at Ghaziabad station have not been paid 
their leave salary for the period from 10th 
December. 1972 to 2nd April. 1973 as 
decided ride Divisional Personnel Officer. 
Northern Railway. New Delhi's letter 
No. 443E/20/3-P2 dated the 17th Au"usl. 
1973; 

(b) if so, r.",ons for the delay; and 

(c) steps taken to expedite the same? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFT QURESHI) (a) to (c). 
There is only one case of a Parcel Clerk 
who was sick dllring the period from 
10-12-72 to 2-4-73. He submitted a medi-
cal certificate all 29-3-73 through the 
Station Master, Ghaziabad, for treating the 
period of his "bsence as "Commuted' 
Leavc"/"Leave not due". He was asked 
to indicate spcciflc periods desired to be 
treated :t.Cj "Commuted Leavc"/"Leave 
not due" on 2R-5-73. On receipt of n 

reply, the period of sickness was regula-
rised and supplementary bill was ,ellt to 
Accounts on 14-9-73 for check and pay-
ment. The payment was made on 6-12-73. 

5154. oft ~ 0Ir.r <Il'IT : ~ for ~ 
If!! 'I<Il"'f q;'t 'fIT 'liN \'q; : 

(q;) ~m~q;'tm ~ 
m.mr+fVru~;f';~ 

(ff)i.i.~+f~~ 

.m <r>!T ~ ~ ,wi" <rr.f >It ~ if'~ 
~ 'I"'!Tf '¢ ,,{1lf{1"~I'1 q;r 'fill' 'f<IT i' 
<r>!T ~ q;'t t/{11\\i,"!1'1 ql ~ m-'.fi'R 
if" <r>!T ~ q;r 'i'Fff ~ 'IT ~ ? 

~~~;;rtr-rii (oft~~ 
..,rm) : ('f,) iT W I 

«(3) >It ~ <n,rn ~ mw. mft 
~q;'t~m"lit~~,~ 
({'Ii >It ~ "I\,"I'R ~ 1-1-1972 U 
31-12-1973 <P-li '1ft mil' qll'ffir 'Ii6<'f r.r 
~ 'lTrff'!f m'm<r ql ~ if" I 

~.m'li6<'f'lfm;r~~~ 
" .. ~lr{1"~I'" ,~'.'f0CT 'f, .. ~u 
r I If!! ,,{1IJ{1,,~1'1 ~<r ~ I ~ 
(J{1lr{1Q~I'1 "lit ~ ~ m 
~ 'Ii' 'IF, ~ ~ q;r ~ 
'l><'IT ~ Q{1IT{1,,~1'1 'R ~ 'f>T"ffi' i' I 

Alleged Arrest of I,O,W, (I), Dhaobad 

5155. SHRI RAMAVAT.\R SH.\~lR[: 
Will the Minister of RAIl.WAYS be 
pleased to state : 

(a) whether his attention has been 
drawn to the arrest of 1.0.W. (I), Dhan-
had. on 19th September. 1973 in connec-
tion with case No. 3(8) dated the 3ilth 
Au~",t. 1973 under R.P.U.P. .\ot for 
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the theft of huge quantity of Railway 
Materials from the stores of 1.0.W. (1), 
Dhanbad and immediate transfer of In-
vestigating Officer-in-Charge, R.P.F. Dhan-
rad resulting in suspension of Railway 
\lurk from 19th to 21st September. 1973; 
and 

rb) if so, the broad features of this 
theft case, smpension of Railway work. 
demands of Railv."y employees, ageec-
ment of the Railway Administration on the 
21st September, 1973 and implementation 
of this Agreement ? 

THE DEPUTY MINISTER IN THE 
Mr~TSTRY OF RAILWAYS (SHP.I 
MOHD. SHAFT QURESHI) : (al and (h). 
On 30th August, 1973, Shri L Dix;t, 
Sub-Inspector, Railway Protection Force, 
Dhanbad. detected one Private lorry loaotd 
wilh railway material, valued at about 
Rs. 3,000 j-, alleged to have been illegallv 
removed from the Store-Godown of the 
Inspector of Works, Dhanbad. The lorry 
with the Railway material was seized and 
8 persons including the driver and Khalasi 
of the lorry were arrested for unlav.ful 
possession of the stolen railway property. 
and a case ~o. 5(8) 73 dated 30-~-73 
under Section 3j4 Railway Property (lin-
lll\>ful Possession) Act was registered at 
Railway Protection Post, Dhanbad. Sub-
sequentl)-' on more person named Bhupin-
der Nath Kapur was arrested on 2-9-7.1. 

On 19-9-73. Shri L Dixit. Sub-Inspec-
tor. Railway Protection Force went to the 
office of the Inspector of Works, Dban-
bad and seized some documents connected 
with the case. Thereafter Shri Murli 
Dhar. Inspector of Works along with the 
Sub· Inspector. Railway Protection Force 
Shri I.. Dixit went to the Goods SheJ. 
Dhanhad to examine the railway prupcrl~/, 

\- hieh was seized by the Sub-! nspector, 
R:lilway Protection Force on 30-8-73. and 
to issue a certificate that the seized ma-
terial was of the railway. The Inspector 
of Works after examining the railw:lY ma-
terial at the Goods Shed went to the 
RPF Post along with the Sub-Inspector 
R.P.F. to submit the "Examination Rc-
'9Oli" and to give his statement. \Vhile 

the Inspector of Works was being exa-
mined by the Sub-Inspector RPF. <It the 
RPF post, Shri A. B. P. Sinba, Loco 
Foreman and Secretary ERMC along 
with 20-25 persons assembled at the RPl' 
Post and forcibly took away Shri M urli 
Dhar. Inspector of Works from the RI'F 
Post. Thereafter at about 22.25 hours, 
they squatted on the Railway Track <lncl 
obstructed 89 Burdwan-Gomoh passenger 
demanding immediate suspension ami 11 ans-
rer of Shri L. Dixit. Sub-Inspector. RPI" 
and Ha,ildar Dri,er H:llli Ram. The Di-
visional Operating Supdt., Divisional En-
gineer (I), Di\'i~ional Personnel (Jnk~r 

and Assistant Security Officer, RPF 
Dhanbad attended the spot and on their 
assurance that Shri L. Dixit, Sub-Inspector 
RPF will be remoyed from Dh:lnb:ld i'ost. 
the sqllattin~ was withdrawn at 23,JO 
hours. 

On 20-9-/3 at 08.30 hours about 60 
persons under the 1e:ldership of SjShri 
K. C. Rai Chaudhary, C. N. Singh, and 
R. S. Singh, Secretary, Treasurer anJ Pre-
sident respectively of Local Co-ordinat~un 

Committee assembled at the RPF pust 
Dhanbad and desired to know as to why 
the Inspector of Works was not arrested 
and released when he was involved in a 
theft of r:lilway material. Thereafter. 
they squatted on the railway track and 
detained 4 Dn. Mail. Their demand was 
that Shri A. B. P. Sinha, Loco Foreman 
Dh,",nad ,hould he transferred. Shri 
Murl; Dhar. Inspector of Works should 
be arrested· along with his office \niter 
ami that Shri L. Dixit, Sub-Inspector, RPF 
,hOllld remain at Dhanhad. 

The civil officers with police fore.! anJ 
railway officers visited the spot and hcU 
negotiations with the Leaders of the 
Local Co-ordination Committee. The 
squatting \\',IS withdrawn and normal train 
sen'ices were resumed at 06.50 hours on 
21-9-73. In the negotiations. the following 
demands were made :-

(i) Immediate impartial enquiry must 
he made hy high-powered com-
mittee to find out the truth in 
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the case of theft of rail way pro-
perty. 

(ii) Inspector of Works, DhanhaJ, 
Writer Shri Acharya and olhers 
involved in this case must l~e 

arre~ted. 

(iii) In case. O.c, Dhanbad is f"Hnd 
responsible, he must be punishd 
as per law. His transfer order 
must be cancelled· forthwith. 

(iv) Immediate transfer of Loco FC'Te-
man Dhanbad be ordered. 

Again on 21-9-73. prolonged negotiations 
were made and the following agreement 
was reached :-

Ii) Impartial enquiry will be con-
ducted in the alleged theft case 
of engineering material against 
Inspector of Works and Shri 
Acharya. 

(ii) Stalus-quo ""ill be maintained in 
respect of transfer of 0. c., 
RPF Dhanbacl pending enquiry. 

(iii) It was assured by the Div\' 
Superintendent that all reports 
of staff will be placed before the 
General Manager regarding trans-
fer of Loco Foreman and will 
be communicated to the staff. 

(jv) Any report of Loco Foreman 
against stalT will not be enter-
tui ned without proper investiga· 
tion. 

(v) There will be no victimisation. 

The General Manager, Eastern Railway 
Calcutta has finally appointed an enquiry 
committee consisting of one senior En-
gineer Track (Planning), one Senior Per-
!.Onnel Officer from Calcutta and one 
Security Officer to enquire into the alleged 
arrest of Shri Murli Dhar. Inspector of 
Works, Dhanbad on 19-9-73 in connection 

with the RP(UP) Act case No. 5(8) 73 
dated 30-8-73 resulting in stoppage of work 
on 19-9-73 and 20/21-9-73 with instruc-
tions to finalise the proceedings early. 
The enquiry by the Committee is still in 
progress. 

Surny for Oil conducted By O. &. N.G,C. 

5156. SHRI DINESH JOARDER : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) the surveys conducted by the Oil 
and Natural Gas Commi~sion in vatiolls 
States to locate oil during the period from 
lanuary to September. 1973; 

(b) the salient features thereof; and 

(e) expenses incurred on these surveys? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRT SHAH NAWAZ 
KHAN) : (aJ and (b). Detailed/semi-
detaiIedyreconnaissance geologkal &UTl.'ey,; 
were carried out in parts of Jammu & 
Kashmir. Rajshthan. Madhya Pradesh, 
Gujarat. Andhra Pradesh. Arunachal Pra-
desh, Tripura, Mizoram, Asso'I'. and the 
Andaman Islands. Some go. -morpholooi-
cal mapping and traversing \. _IS done in 
parts of Jammu & Kashmir, Madhya Pra-
desh, Gujara!. Tripura. Tamil Nadu, Kerala 
and the Andaman Islands. Additionally. 
geophysical surveys were conducted in 
parts of Punjab. Uttar Pradesh. Rajasthan, 
West Bengal. Assam. Orissa. Glljarat. 
Andhra Pradesh and Tamil Nadu S:ates 
and in the offshore area of the Arabian 
Sea adjoining the Gulf of Cam bay. The 
geophysical surveys helped to obtain in-
dications of the presence of new structl!re~ 
and also to map in detail some of the st-
nlctures delineated earlier. 

(c) A total expenditure of Rs. 242.47 
lakhs has heen incurred on the sun-'t·,. 
work. 
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Appointment of Inspedors for Foreign 
owned Companies under sections 31 and 

44 of the MRTP Ad 

5160. SHRI JAGANNATH MISHRA 
Will tbe Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether certain foreign-o"'lled com-
panies are indulging in monopolistic and 
restrictive trade practices; 

(b) if so, the names of such companie. 
where Inspectors have been appointed lInder 
Sections 31 and 44 of the MRTP Act; 
nnd 

(c) the results achieved ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) : (a) to (c). Complaints 
alleging that certain foreign-owned com-
panies are indulging in monopolistic and/ 
or restrictive trade practices have been 
received by the Central Government and 
wbile in one case, namely. Cadbllry Fry 
(India) Private Limited, Inspectors have 
been appointed under section 44 of the 
Monopolies and Restrictive Trade Prac-
tices Act for making investigation into the 
affairs of the company, in ~nother, namely. 
Coca-Cola Export Corporntion Limited, a 
reference has been made to the Monopo-
lies and Restrictive Trade Practices Com-
mission under section 31 of the .\ot. In 
one more case, namely. that of Hindu~tan 
Lever Ltd. an inspection has been ordered 
under section 209 (4) of the Companies 
Act. Government has yet to receive re-
ports in regard to the various stC'p~ taken 
by it. 

megal construction on Railway Land near 
Gate No.5, Khurja City 

516!. SHRI DHAN SHAH PRADHAN : 
SHRI R. V. BADE : 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether A.E.N. Hapur, Moradabad 
Division Northern Railway has illegally 
permitted con~truction of two residential 
buildings by a private party on Railway 
land near Gate No. 5 at Khurja City even 
though the fact was reported to him by 
his subordinate officers when the construc-
tion had just started; 

(b) if so, whether any action has beon 
taken agaiAst the cODcenred A. E. N. for 
permitting encroachment on Government 
I~:md and whether now an enquiry by C.B.I. 
or Railway yigilance is propo~d to be 
held in the matter; 

(c) if not, the reasons therefor; and 

(d) the action proposed to be taken for 
remoying the encroachment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QL'RESHI) : (a) to (d). 
The alleged encroachment by one outsidor 
on the Railway land at Km. 7/2-3, near 
Gate No. 5 at Khurja City was reported 
to the Assistant Engineer, Hapur, Morad.-
bad Division. Northern Railway, by olle 
of his subordinate officers in June, 1973. 
Spot verificat'on by Land Control Officer. 
of the Northern Railway in December, 
1973 revealed that there was no encroach-
ment on the said Railway land as per ccr-
tified reconciliation plan of 1956 duly 
signed by both the Railway and the Re-
venue officials. However, as per .:ertificd 
plan of 1906. the said house appears to 
be within Railway land. Further scrutiny 
and checks are, therefore, in progre~s to 
establish beyond doubt the Railway's title 
for the said land. Further course of action 
in the :nstant case will depend on the 
outcome of the checks. 
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Application frolll APIDC for l\bnufacfure 
of P.V.C. 

5163. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased tn 
state: 

(a) whether the Andhra prade,h In-
dustrial Development Corporation has 
applied for the manufacture vf P.V.c. 
(Polly Vinyl Ch1<.ride) in the State: and 

(b) if sc, the reaction of the Ce"trc 
thereto '! 

THE ;,llNISTER OF STArE IN THE 
MINISTRY OF PETROl. EU1\1 AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. 

(h) The party's first application for the 
manufacture of PVC for a capacity of 
25,000 tonnes/year based on Naphtha was 
rejected. Their revised application for a 
capacity of 30,000 tonnes/year based on 
calcium carbide is under examination. 

Allotment of Petrol Pumps and Ga.s 
Agencies to war widows 

5164. SHRI PRABODH CHANDRA: 
Will the Mini.ter of PETROLEUM AND 
CHEMICALS he pleased to SH.te: 

(a) the nllmber of petrol pumps and 
gas ager.cies allotted to war widows; 

(b) whether in many cases, well-to-do 
persons have misused the names of the war 
widows to get the agencies for themselve, 
and the war widows are hardly paid 25 
per cent of the profit; and 

(c) if so. what steps Government pro· 
poses to takc or have taken to stop such 
misuse? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETRALEUM AND 
CHEMICAl.S (SHRI SHAHNAWAZ 
KHAN I: (al to (e). The required infor-
mation is being collected and will he laid 
on the Table of the House. 

Loan for l'Onslruction of l\1eghadrigadda 
Dam 

5165. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state: 

la) whether Government of Andhra 
Pradesh and aoproached the Central Gov-
ernment for a loan of Rs. 1 crore for ex-
panding construction work of Meghadri-
gadda dam which will supply water to Zinc 
Smelter Plant :lDd Steel Plant at Vizag in 
the ir.itial stage,",; and 

(bl if so, the reaction of the Central 
(ioycrnment thereto? 

TIlE DEPl!TY 
r,IINISTRY OF 

MINISTER IN THE 
IRRIG ,TlON AND 
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POWER (SHRI SIDDHESHWAR PRA-
5/\0): (a) Yes. Sir. A proposal in this 
["t garo was received in the Ministry of 
Sleel and Mines. 

(b) This will be processed by the Minis-
tr:: of Sted & ~1 i nes on receipt of revic;;,ed 
c ... ,imo.tes of coc;t of the scheme. 

Loan for conslruction of Godavari 
Diversificalion Scbeme 

5166. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of IRiUGA-
liON (\ ND POWER be pleaseu to state: 

I a) whether the Central Government 
I\:\\C been reqllested by the Government of 
\n"hra Pradesh for a loan of Rs. 50 lakhs 
for commencing the conl:otrllction work of 
(iodavari Diversification Scheme; and 

I b) if so. the reaction of the Central 
(\.1\ ernment thereto? 

THE DEPUTY MINISTER IN THE 
\II:-<ISTRY OF IRRIGATIO:-< AND 
!'OWER (SHRI SIDDHESHW AR 
I'R.·\S,\(): (a) Yes. Sir. A request in 
Ihi, regard has been reech'cd in the Mini'i-
In of Steel and Mines. 

(b) The I\J ioist!"y of Steel and Min~s 

J::n'c intimated that the Godavari Di\'er~il1n 
5=l..hr:me. which is to ~e designed to meet 
the water requirements of the proposed 
.... 1('cJ pl~nt at Visakhapatnam, is an integral 
r"rl of the sleel project. Work on this 
scheme can he laken up only after the 
C:lI~tntitati\'e and qualitative requirements of 
\V;lter. phasing of execution of works etc: 
.:! e worked out in the Detailed Project 
Report. the preparalion of which is to be 
t:d .. en up soon. 

Complaints from Assam Regarding Central 
Loan to Brabamaputra Flood Conlrol 

Commission 

5167. SHRI Y. FSW.\RA REDDY: 
SHRI M. RAM GOPAL REDDY: 

Will the Minister of IRRIGATION AND 
POWER he pleased to state: 

(a) \\'hethcr Government have received 
,my complaints from Assam Government 

that the Centre did not fulfil its commit-
r;\cnt in re~pect of loan assistance to the 
Brahamaputra Flood Control Commission: 

(b) if so. the gist thereof; and 

(c) the reaction of government thereto? 

THE DEPUTY MINISTER IN THE 
\lINISTRY OF IRRIGATION -AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : (n) to (c). The State Gov-
ernment of As.;am requested for th~ re-
lLi.ISC of loan as.;;istancc of Rs. 2.5 crorcs 
tn meet the immediate expenditure on the 
works under-taken by the Braham.plltra 
Flood Control C,)mmission during 1973-74 
anJ also the liabilities spilling Q\'er from 
1972-73 as the provision of Rs. 69 lakhs 
made by Ihem in their buuget had been 
e\hausteu. 

Early in 197~. the Centre had decideJ 
~Iflcr dl~cLlssion<. with the officials of the 
St~te Government that the total requirement 
for the works uJlJer-taken by Brahamaputra 
f-'lood Control Commission during the 
Fourth Plan should be fixed at Rs. 29.45 
crores. Out of this Rs. 23.53 crores woulJ 
be met by the State Government from its 
own phln provision and the balance Rs. 5.92 
crares woulJ he provided by the Centre as 
additional assistance to the State. Taking 
into accollnt the cxpenJiture incllrred in 
the State Plan upto the end of March. 1973. 
tnc outlay approved and earmarked in the 
Stdte's Annual Plan 1973-74 was Rs. 4.33 
Crores. The Central assistance utilised by 
the State upto the end of March, 1973, 
\" as Rs. 2.01 Cforcs. 

The State (Jo\"crnment have been in-
formed Ihat it would be possible for them 
to get an assistance of Rs. 3.32 crOTes 
from the Centre during 1973-74. which to-
gether with the earmarked provision in thL' 
Siale Plan of Rs. 4.33 crores would enable 
them to implement a programme of Rs. 
7.65 crores during the year. 1.oan <l'isis-
tanee from the Centre would. ho\\,c\·cr. be-
come available to the- State (jovcrnment 
oilly after the expenditure in the current 
~ car exceeds the earmarked OlltlaV of R~. 
4.33 crores in the State Plan. -
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Denl'aRd by Indian Jute Mills Association 
for Priority in Power Supply 

51G8. SHRI M. KATHAMUTIlU: Will 
the Minister of IRRIGATION AI'D 
POWER be pleased to state: 

(a) whether the Indian Jute Mills Asso-
ci,;tion has urged Government to giyc pri-
ority in power sllpph-: and 

(h) if so. the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : (a) and (b). A representa-
tion from the Jute Mills Association, Cal-
cutta was recently received requesting top 
priority to the jute industry in the matter 
of power supply. The Government of 
India haye already recommended to the 
\!~lriol.ls State Governments that higher prio-
rity may be given to the export oriented 
industries including the jute industry. 

The power supply position in the country 
l-tas gent!rally impro,"cd and efforts are being 
made to meet the power requirements of 
the jute industry. 
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Shortage of Life Saving Oroill' 

5170. SHRI NAWAL KISH()I~F 

SHARMA: Will the Minister of PETRO-
I.I'.UM AND CHFMIC\I.S bo pkased to 
st ~Ite : 

(a) \\hcther (iuvcrnmcnt are aware that 
dUI! to :l. restriction placed by his Ministry 
on the release of raw materials to drtlg 
manufacturers. there is apprehension of 
shortage of common drugs of mass COI1-

'Surnption and life saving drugs: and 

(b) if so. what action is being taken to 
restore the old practice of releasing raw 
material to manufactllfas on actual con-
sumption basis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AI"D 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) There i, no apprehension of 
·.;J:ortClge of drugs. 

(b) Bulk drugs ami drug intermedi~llcs 

\vhich <Ife imported through STC are being 
released to manufacturers on the ba.."is of 
"ctual consumption in the past two years. 
J'urther quantities are released \,,'here the 
'Luthorised capacity so justifies. To the 
small scale sector suitable incremental 
.dlocations are also beinL' --iven 
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Incr.as. in Pric .. of Lnbricants 

'172. SHRI K. MAI.L\NNA: Will the 
~Iini,tcr of PETROLEUM AND CHEMI-
C \ I.S be pleased to state: 

(:1) 'VI- hethcr the State Governments were 
cCllsulted in regard to the increase in prices' 
d 11Ihri~anh and if so, the names of the 
St.,te~ who have favoured and those who 
\\ ~rt: <wain ... t this move; and 

(h) whether Government have cut the 
(.:1 uJc imrort due to the non-availability of 
h:reign t:'\..:hangc and also rise in prices in 
Pelrolcum and its products? 

THE MI:-;ISTER OF STATE IN THE 
;\II,\;ISTRY OF PETROLEUM AND 
CIlIMIC·\IS (SHRI SHAHNAWAZ 
K II \"). (a) Consultation with State 
(i~)\ crnfr1l'nh h<ls not been considered neces-
,l::'ry in thb regard, 

(b) S() far crude oil imports have not 
b":l.:n rcdu..::cd on this aCCOllnt. 

Cancellation of Passenger Tr.un Running 
between Jbarsuguda and Sambalpor (Soutb 

Eastern Railway) 

5173. SHRI 1'. GANGADEB: Will lhe 
Minister of RAILWAYS be pleased tn 
Slate: 

'a) whether daily passenger train run-
ring belween J harsuguda and Sumbalpur 
Railway stations (South Eastern Railway) 
"'" been cancelled; 

(b) if so. whether (jo,"ernment are a ware 
that this cancellation has resulted in great 
incon\'l!nience to the public. especially 
studenb : and 

l c) \\ hat immediate steps have heen 
tal!.!'n or proposed to be talcn in this re-
gard '~ 

THE DEPUTY MINISTER 11' THE 
~lI:-;ISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESID) : (a) to (c). 
Out of the 4 pairs of passenger carrying 
trains running on Jharsuguda-Samhalpur 
<.,~ction. only one pair of passenger trains 
\'."' cancelled from 14-11-1973 which has 
since been n:stored with effect from 
~:-12-1973. 

Selling up of study group tn settle the 
di .... ule over Sbaring of Cauvery Waters 

5174. SHRI P. GANGADEB : 
SHRI K. LAKKAPPA : 

Will the Minister of IRRIGATION A!'D 
I'OWER be pleased to state: 

(a) whether any Study Group has been 
!'>d up by his Ministry to settle the dis-
rute over the sharing of Cauvery Waters; 

(b) whether the Group has made any 
recommendations about the present and 
fulure use of Cauvery Waters; and 

l c) jf so. the main features thereof? 

THE DE1)UTY MINISTER IN THE 
MII'ISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : <a) to (0). In the discussiom 
in October. 1973, the States desired that a 
study should be made by the Centre on the 
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!-;('pe for economy in the LIse of Cauvery 
\, aters. "hereafter they would have further 
discllssions on the use of Cauvery waters . 
.. \TI (lilker of the ~1inistry of Irrigation 
:n:d POWl!!' is making these studies with the 
:':-.:-.islancc of some experts. 

Shortage of Petroleum Products in certain 
States 

5175. SHRI P. GAN(iADEB: 
SHRI SHRIKISHAN MODI 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

\a) whether there is a scarcity of petro-
icum and petroleum products in the coun-
try. particularly in Orissa. Karnataka, Pun-
.i •. h. Rajasthan and Gujarat; 

(b) if so, whethl.'r Go\-crnmcnt is coo-
~iJering rationing of petrol; and 

(c) if not, the sleps proposed to meet 
ccuntry's requirement '! 

THE MINISTER OF STATE IN THE 
\flNISTRY OF PETROl.EUM AND 
CHEMICALS ('iHRI SHAHNAWAZ 
KHAN) :(a) There are adequate invento-
ries of petroleum products to meet the de-
Tlland in the country. There have however 
heen at times temporary local shortages due 
to problems like transport dislocation, strikes 
dc. 

(b) and (c). Do not arise. 

Installation of Kerosene on Pumps 

5176. SHRI P. GANGADEB : 
SHRI SHRlKISHAN MODI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) what is the storage capacity of the 
In,lian Oil Kerosene Oil Pump set up in 
Tilak Nagar, Delhi; and 

(b) whether more sueh pumps have 
l"'en opened in Delhi? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PETROLEUM AND 

CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) The storage capacity of the 
underground tank installed at Tilak Nag"r. 
Delhi is 15.000 litres. 

{b) One more similar pump has been 
"pened at Bhogal in Delhi. 

Foreign firms with more tban 26 percent 
Foreign equity 

5177. SHRI K. S. CHAVDA: Will the 
'linister of PFTROI.EUM AND CHHIl-
C A LS be pleased to state : 

(a) the prescnt foreign equity of fordgn 
lL'ug firms in this country with foreign 
equity exceeding 26 percent; 

i b) what "as the initial foreign invest· 
ment of these firms; and 

(c) how the present foreign equity h", 
been formed-whether by fresh iD\'estment 
fr('lm abroad or by is..",uc of bonus shares or 
("Iherwise-that is from payments obtained 
in this country? 

THE MINISTER OF STATE IN THE 
~IINISTRY OF PETROl.EUM AND 
CHEMICALS (SHRI SHAHNAW.\Z 
KHAN) : (a) to (c). Statement showing 
the names of firms manufacturing drugs 
and pharmaceuticals with direct foreign 
equity exceeding 26%, the original equity. 
their present total paid up capital, the pre-
sent paid up capital held by the f orci~n 
shareholders and how it has been built 
up is laid on the Table of the House. 
[flaced in Library. See No. LT 6045/73] 

Production targets of drugs In Fifth Plan 

5178. SHRI K. S. CHAVDA: Will the 
Minister of PETROLEUM AND CHEMI· 
CALS be pleased to stale: 

(a) whether Government have finalised 
the targets of production of drugs anti for-
mulations for the Fifth Plan; 

(b) if not, when these are expected to 
be finalised; 
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(~. i whether Government propose to 
ccnsidcr the desirability of reserving pro-
duction of certain drugs and formulations. 
r,.ril:ularly the latter for the Indian sector 
of the drugs industry: and 

Id) if not, what are the objections of 
(;o\'ernmcnt to this suggestion "! 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) to (d). Draf, Fifth Five 
Year Plan containing plans for lhe develop-
ment of industries induding the Drugs and 
Pharmaceuticals Industry has since been 
adopted by the National Development Coun-
cil and it will be laid on the Table of the 
House by the Planning Commission. The 
skps already being taken by the Govern-
m~nt tu encourage Indian Sector of [he 
drug industry have been indicated in the 
1'( ply given to Lok Sabha Starred Question 
No. 227 answered 0n 27th November, 
1973. 

Agreement for Oil explorations by India 
in Iraq 

5179. SHRI P. A. SAMINATHAN : 
SHRI V. MAYA VAN : 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether an agreement between Oil 
and Natural Gas Commission and Iraq for 
oil exploration in that country was recently 
signed; and 

(b) if so, the main features of the 
agreement '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) Yes, Sir. 

(b) Under the Contract signed on 
August 22, 1973, the Oil and Natural Gas 
Commission is to render specified technical, 
financial and commercial services to the 
Iraq National Oil Company (INOC) in res· 
pect of the exploration for and the ex-
ploitation of petroleum in an area of 4175 

sq. kms. in Iraq, the marketing of petroleum 
produced therefrom, etc. The total ex-
penditure on this ,'enlure is estimated a1 
"bout Rs. 68.95 erores, of which the ex· 
penditure on exploration would be about 
Rs. 4.5 erores to Rs. 7.5 erores. In the 
e\ ent of commercial discovery and produc-
tion, all cost would he recoverable from 
I"OC. and the ONGC will be remune-
r~tled for its services through its right to 
purchase certain specified quantities of 
crude oil produced from the area at a con-
cessional "guaranteed sale price:' 

Inter·State Board for Thein Dam Project 

5IXO. SHRI P. A. SAMINATHAN: 
SHRI R. N. BARMAN: 

Will the Minister of IRRIGATION AND 
I'OWER be pleased to state: 

(a) whether Government have since 
decided to ~et lip an Inter-State Board ror 
Thein Dam Proiect as suggested to the 
Sl<tte Go\'crnments concerned; and 

(b) if so. the main features thereof? 

THE DEPUTY 
l\i1NISTRY OF 
POWER (SHRI 

MINISTER IN THE 
IRRIGATION AND 

SIDDHESHWAR 
PRASAD): (a) No, Sir. 

( b) Does not arise. 

Immolation by an employee of Railway 
near Parllameot House In November. 

1973 
5181. SHRIMATI SAVITRI SHYAM: 

SHRI HUKAM CHAND KACH· 
WAI: 

Will the Miniiter of RAILWAYS be 
pleased to state: 

(a) whether the attention of the R:liI· 
way authorities has been drawn to the reo 
sorted attempt to immolation of a Railway 
employee of the Eastern Railway near 
Parliament House in the last week of 
November, 1973 by setting fire to tbe kero· 
sene-soaked clothes; 

(b) whether before this, the employee 
had met the Railway Minister and other 
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Railway authorities and drawn their at-
tention of suppressing cases of cornlption 
~lgain'it senior officers of the Eastern Rail-
\\;iYS; 

( c) if so. the gist thereat and action 
1~~kcn in the matter; and 

(d) what financial and other assistance 
will he given to the bereaved family of 
til.: RajJw;l~ employee? 

Hlf. DEPLTY. WNISTER IN THE 
~iL"I~IRY OF RAILWAYS (SHRI 
l\IOHD. SHAFf QURESHI) : (a) As per 
r~ports which appeareJ in some News 
)".1'<" published on 25·11-73 from New 
Delhi. Shri S. P. Verma. formerly a Sani· 
t,,,y Inspector of the Eastern Railway had 
attcmptcJ to immolate himself ncar Par-
kmcnt House on the evening of tfie 24th 
I'o\ember. 1973. Subsequently. it had been 
reported in the News Papers un 27-11-73 
that Shri Verma had died on 26-11-73 of 
th~ injuric'i caused by the burns. At the 
tim~ of the incident Shri Verma was not 
a Railway employee as he stood removed 
from Rail\\a~ Service with dYed from 27th 
February. 1968. 

(b) Shri Verma had met \arious Rail-
\'.,.y Mini~ler!'. from time to time and also 
certain officers of the 1\1inistry of Railways 
in ~unncction with the allegations of cor-
ruption kyelled by him against some om-
ci;i1s uf th~ Easlern Railway. 

(c) The gist of the complaint of cor-
ruption m,a.le hy Shri Verma is that :--

(i) T\',o caste Hindus were appointed 
as SafailAalas in the Kanchrapara Work~ 
\hor of the Fastern Railway; 

(ii) the~c t\I,-'O person were not doing 
any con",crvancy work as it was~ in the 
\\ ord, of Shri S. P. \' erma, "against 
their jaci~I.I profession"; 

(iii) thc~' were irregularly paid a 
'Sewer allowance' of Rs. 3/- per month 
to \\ h~c~ they \vere not entitled; 

(i\) A V> O/Kanchrapara had appolD-
tcJ II Casual labourers (Sanitary 

Cleaners) in the month of June. 196~ 

out of which six were underaged; and 

(v) he \~/as remo\"ed from service be~ 

cause he brought to light certain cases 
of corruption; 

Allegations (i) to (iv) above had been 
investigated in detail but they remained un-
substantiated. The results of the investi-
gations were also referred to the Central 
VIgilance Commission who advised that 
the allegations did not call for any action 
from vigilance angle. However. during 
tnl' COllrse of investigations certain irre~ 

gularities on the part of some staff came 
to notice for which they were taken til' 
suitably. 

As regards allegation (v). Shri Verma's 
removal from service was on the charge 
of leaving his headquarters \'\.'ithollt per-
mission and absenting himself from duty 
,,·ithout authority. The penalty had been 
imposed after following the procedure laid 
down in this regard. His appeal again'\t 
the order of removal from service was 
dlily c0nsiJered but rejected by the Genc-
riJl Manager, Eastern Railway. His case 
\".-(:.s also examined in the Ministry of Rail~ 
w,.ys at the highest level and it was felt 
that there W~lS no ground to interiere in 
the on,lers passed for his removal from 
sen"icc. 

(d) Since his removal from service on 
27th February. 1968 he ceased to be a rail-
way employee. as such no financial assis-
tallce to the family is normally payable. 

Running of a taxi 00 cooking gas 

5182. SHRIMATI SAVITRI SHYAM: 
SHRI AMARSINH CHAU-

DHARI: 

Will the Minister of PETROLEUM 
J\ND CHEMICALS be pleased to state: 

(a) "hether the attention of Govern-
ment has been drawn to the reported run-
ning of taxi on cooking gas by two en-
gineers and a taxi driver; 
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(b) if so, the salient features thereof (b) if so, the decision taken thereat; 
and the reaction of Government thereto; ar.d 

(c) whether Government will encourage 
this system in view of the shortage and 
high price of petroleum and their bypro-
ducts; and 

(d) if so, the broad outlines thereof? 

THE MINISTER OF STATE IN THE 
Y:INISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
h:HAN) : (a) to (d). Yes, Sir. The use 
of cooking gas for automotive purposes is 
hGwcver irregular. The Government is pro· 
cessing the issue of an order restricting the 
usc of l.iquified Petroleum Gas for pur-
poses other than domestic fuel. 

Meetmg. between employees of the Re-
cognised Employees Federation and 

Railway Board at Delhi 

5183. SHRIMATI SAVITRI SHYAM: 
SHRI AMARSINH CHAU-

DHARI: 
Will the Minister of RAILWAYS be 

rkascd to state: 

(a) whether any meeting was held bet-
ween the two recognised Employees Fede-
rations and the Railway Administration/ 
Board a: Delhi in the month of November, 
1973 on the issues of employees demands, 
grievances and problems; 

S. 
No. 

Name of project 
(District) 

Cc) when and how the same will be 
implemented '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFl QURESHI): (a) Yes. 

(b) and (e). The minutes of the meet-
ing are being finalised in consultation, 
":ilh the representatives of the Federations 
and steps will be taken to implement the 
decisions taken therein as soon as possible. 

Irrigation Projects In Gujarat 

5184. SHRI VEKARIA : Will tbe Mini-
ster of IRRIGATION AND POWER be 
pleased to state: 

(a) whether proposal for any new irri-
got ion project has been sent by the Gujarat 
Government; and 

(b) if so, tbe main feature thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : (a) and (b). The main fea-
ture of 20 new irrigation projects received 
from the Government of Gujarat are indi-
cated below:-

Estimated cost Benefits 
(Rs. lakhs) (Lakh hectares) 

1. Karjan (Broach) 166.84 0.385 
2. Sipu (Banaskantha) 932.64 0.19 
3. Rami (Baroda) 38.35 0.0013 
4. Sukhbhadar (Bhavnagar) 151.16 0.0035 
5. Rajwal Irrigation Scheme 190.88 0.0033 
6. Amipur Irrigation Scheme 211.66 0.068 
7. Narnav Siage II (SabaIkanta) 90.35 0.0034 
8. Kalindri (Junagarh) 46.31 0.0016 
9. Dhatarwadi (Amreli) 108.22 0.0025 

10. Nara (Kutch) 77.97 0.0011 
11. Machhan Nalla (Panchmahal) 89.03 0.0034 
12. R~val (Junagad) 207.78 0.05 
13. Machhur.dri (Junagad) 173.09 0·04 
14. Wankleshwar Bhey (Panchmahal) 34.94 0.0017 
15. Pigut (Broach) 65.86 0.0013 
16. Godheted (Kutch) 34.13 0.006 
17. Shetrunji Spillway Gates (Bhavnagar) 32.68 0.34 (Total) 
18. Kaswati (Kut~h) 53.65 0.006 
19. Ambajal (Junagad) 65.95 0.0011 

_~O_. __ Baldev,~a,-,(c.::B::.:ro~a~c~h!..) __________ -'5:.:3c.:.5::2'--___ -'O"'.OO.:...:c:I.:..5 __ _ 
SO LSS/73-4 
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Expanflon of Pesticides Units 

5185. SHRI ARVIND M. PATEL: Will 
the Minister of PETROLEUM ANn 
CHEMICALS be pleased to state: 

(a) whether Government have allowed 
further expansion of the pesticides pro-
duction units; and 

(b) if so, the names of the units and 
to what extent the expansion has been 
allowed to each unit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) and (b). Details of capa-
cities approved for units in the organised 
sector for manufacture of Pesticides (Tech-
nical) as in January, 1970 and the 
expansions allowed to them .ubse-
quently are given in the statement laid 
on the Table of the House. [Placed in 
Library. See No. LT-6046/73] 

Laying off of outdoor fitting staff, 
DhaDbad 

5186. SHRI K. M. MADHUKAR : 
SHRI RAMAVATAR SHASTRI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the telegram dated the 27th 
October, 1973 addressed to him by the 
President, Indian Railway Loco Mechani-
cal Staff Association, Dhanbad regarding 
the laying off of 29 outdoor fitting staff, 
Dhanbad for twelve days, was received; 

(b) the gist of the representation sub-
mitted to the Divisional Superintendent, 
Dhanbad in this regard; 

(c) the action taken against the Officials 
'C'lponsible for wastage of so much man-
power in these days of economy; and 

(d) whether claims, have been prefer-
red by B.C.C.L. and others for despatch 
of coal-loaded wagons without weighing 
them due to defective weight bridges? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) to (c) 
There has not been any laying off of 29 
outdoor fitting staff at Dhanbad for 12 
days. 

(d) No. 

Accumulation of Jule 10 Cossipore Road 
goods shed (Eastern Railway) 

5187. SHRI K. M. MADHUKAR : Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Eastern Railway has 
imposed restrictions on booking of jute to 
Cossipore Road goods shed due to huge 
accumulations of stocks ; 

(b) if so, the reasons for the delay in 
removal of jute bales; and 

(c) the steps taken to sol ve the pro-
blem? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes, 
from 5-11-1973 to 28-11-1973. 

(b) Congestion in Cossipore Goods Shed 
dlle to non-removal of Jute bales on ac-
collnt of a dispute between the jute mer-
chants and the truck operators. 

(c) The matter WdS brought to the notice 
of the West Bengal Government and the 
Jute Commissioner for expediting settle-
ment of the dispute and for clearance of 
accumulated bales. With an improvement 
in the position, restriction was lifted with 
efi'eet from 29-11-1973. 
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Breakdown of the compressor of Paraxy-
lene Plant of Indian Petro-Cbemical 

Corporation at Baroda 

5190. SHRI PRABODH CHANDRA: 
SHRI C. K. CHANDRAPPAN 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether there have been frequent 
breakdowns of the compressor of the 
Indian Petro-Chemical Corporati@'s para-
xylene plant at Baroda; 

(b) if so, the reasons therefor; and 

(c) the remedial measures taken ? 

THE MINISTER OF STATE IN THE 
MTh'1STRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. 

(b) The reasons for breakdowns are 
under investigation by the overseas manu-
facturers of the compressor as woll as by 
the foreign engineering contractor of the 
Indian Petrochemicals Corporation Limited. 

(c) Remedial measures will be suggested 
by the two foreign parties after the rea'orn; 
for failures are identified. 

Economic Review of Capitalisation In 
RatIways 

5191. SHRI PRABODH CHANDRA: 
Will the Minister of RAILWAYS be pleas-
ed to state: 

(a) Whether an economic review of 
capitalisation in Railways has been made; 
and 

(b) if so, the conclusions thel cof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) and 
(b l. No general review has been done 
but in the case of construction of ne\v lInes 
and major open line works which are 
charged to Capital, Productivity Tests are 
conducted to compare the actual results 
achieved with the anticipations. 

Offer of supply of crude by Iraq 

5192. SHRI PRABODH CHANDRA: 
SHRI RAM BHAGAT PASWAN: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to etate: 

(a) whether Iraq Governmont has olTer-
ed to supply more crude oil to our country; 

(b) if so, the quantity ofT~red; and 

(e) the extent to which it would ca,c 
OUf position? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM liND 
CHEMICALS (SHRI SHAHN/\\vAZ 
KHAN) : (a) Yes. Sir. 

(b) The additional quantity of crude oil 
agreed to be supplied by the Iraqi National 
Oil Company during 1974 is one million 
tonne"i. 

(c) The above supply will help red lice 
substantially the gap betwee!l the demand 
and availability and thus enable the cOlln-
try to maintain the supply of petroleum 
products. 

Credit from Japan, Italy and France for 
Fertilizer Plants 

5193. SHRI M. SUDARSANAM: 
SHRI MAHADEEPAK SINGH 

SHAKYA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Japan, Italy and France 
have agreed to provide credit for the 
proposed five fertilizer plants; and 

(b) if so, the terms and conditions 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) and (b). Japan and France 
have offered specific assistance in this re-
gard. The credit assistance by Japan 
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is likely to be 32.9 billion Yen for three 
fertilizer plants and would be spread over 
a period of three years, i.e., 1~73-74, 

1974-75 and 1975-76. The loan would be 
repayable in 25 years including a grace 
period of 7 years with an interest rate of 
4 per cent. The Japanese assistance will 
be within the framework of the Aid 
I ndia Consortium. 

France has offered a special credit of 
300 million French Francs and the terms 
thereof are under discussion with the 
french authorities. 

As regards Italy, proposals have been 
received from certain Italian firms indicat-
ing the availability of assistance to ollr 
programme, but a final view has not been 
taken in regard to them. 

Oil Drilling by O. & N.G.C. al Alpha In 
Persian Gulf 

5194. SHRI M. SUDARSANAM: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to ,tatc : 

Ca) whether O&NGC has succeeded in 
drilling oil at Alpha in the Persian Gulf; 
and 

(b) if so. the total expenditure in-
curred by O&NGC on this project '0 far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) In the course of the ex-
ploration work being conducted in the 
Persian Gulf under a Joint Structural 
Agreement between the Nathnal Iranian 
Oil Company, the Phillips Petroleum Com-
paDy of USA, the AGI of Italy and the 
Hydrocarbons India Private Ltd. (HII'L) 
(a wholly-owned subsidiary of ONGC), 
oil has been met with in each of the two 
exploration wells drilled on the 'Alpha' 
structure so far. However, the tecltno-
economic feasibility of oil production from 
'Alpha' structure area is under examination. 

(b) HIPL has incurred an expenditure 
of US $ 2.6 million, cqllh'alent t,) 

Rs. 1.89 crores, on tbe exploration work 
in the 'Alpha' Structure area, upto the end 
of August, 1973. 

Rl m If mr.fi .n ~/d ~ 
'fl~or.t~~ . 
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I"l <w/l'll <01 ~ rlq; ?q.rr 'T<:!T ~; 

(~) .mr ~, m I'1!i<r e':rr'f <f'li <r<!T 
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~ ;;If ntT t'" 1 .r.r ~ ~ ;;r?u<!; i'~ 
~~rn~m'R 
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Cases filed under section 92 COP.C. In the 
Courts of D. C., Delhi/ A.D.M., South 

Deihl in August, 1970 

5196. SHRI AMBESH : Will the Minis-
ter of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) the number of cases J1Ied under 
Section 92 C.P.c. in the Court of D.C., 
Delhi/A.D.M. South, New Delhi in tbe 
month of August, 1970; 

(b) the number of cases out of them 
so far decided; and 
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(c) the reasons for the delay in decid-
ing these cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAI 
SINGH CHAUDHARY) : (a) to (c). 
The information is being collected and will 
be laid on the Table of the House. 

"'" ~ .r ~ .mr oq;rl ~. I1'lfi 
mt-r~;ri~ 
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Charter of demands submitted by 
O.&N.G.C. Officers 

5201. SHRI V. MAYAVAN; 
SHRI P. M. MEHTA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to sMe: 

(a) whether the Oil and Natural Gas 
Commission officers have submitted a 
charter of demands to the Central Go\"-
ernment; 

(b) if so, whether they have also de-
manded that these should be met by the 
15th December, 1973; and 

(c) if so, the reaction of Govt'rnment 
thereto? 

UiE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) Yes, Sir. 

(b) It was urged that the decision of 
of the ONGC on the points made by them 
be obtained latest by December IS, 1~73. 

(c) The matter was referred to the 
Chairman ONGC who has boen in touch 
with the representatives of the Officers' 
Associations. A meeting was held bel ween 
them on December 8, 1973 in which the 
demands were discussed. A further meet-
ing is to be held in January, 1974. 

Rush of Passengers due to lockout In 
Indian Airlines 

5202. SHRI V. MAYA VAN: 
SHRI P. M. MEHTA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether great rush of passengers 
was experienced in the Month of Novem-
ber, 1973 due to the lock-out in the Indian 
Airlines; 

(b) whether the passengers could not 
be accommodated in the existing trains; 
and 

(e) if so, what steps Railways took to 
meet the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) to (e). 
In order to clear the extra rush of passen-
gers, additional coaches are being altached 
to important trains, wherever feasible. 

Creation of a centralised manitoriu&: system 
for Power Projeds 

5203. SHRI PRABHUDAS PATEL: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether Government have taken a 
final decision in regard to creation of a 
centralised monitoring system with the 
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co-operation of the States to keep a con-
tinous watch on the progress of power 
projects and to take prompt remedial 
measures where progress has been hind-
ered; 

(b) if so, 
and 

the main features thereof; 

(c) whether any of the States I,"ve ob-
jected to the proposals? 

THE DEPUTY MINISTER 1:-1 THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW:\R PRA-
SAD): (a) to (c). The creation of a 
centralised monitoring system is i!lc1uded 
in the draft V Plan which has recently 
been endorsed by the State Governments. 
The details are being formulated in con-
sultation with the Planning C\.)mmission. 

Construction of Salt Water Barrier at 
Thannirmukkam 

5204. SHRI VARKEY GEORGE: 
SHRI N. SREEKANTA~' NAIR: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whethor the Central Water and 
Power Commission have received the re-
vised estimate for the construction 'If Salt 
Water Barrier at Thannirmukkam from the 
Government of Kerala for clearance; and 

(b) if so, the reasons for the delay in 
giving the technical clearance? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER cSHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir. 

(b) Certain clarifications are still await-
ed from the State Government. 

Request for allotment of mutton tallow to 
tke Kerala soaps and oil limited, Calicut 

5205. SHRI VARKEY GEORGE: 
SHRI N. SREEKANTAN NAIR: 

WiI! the Minister of PETROl.EUM 
AND CHEMICALS be pleased to state: 

(a) whether he has received a request 
from the Government of Kerala to advise 
the Director-General, Technical Develop-
ment to allot 1300 tonnes of Mutton Tallow 
to the Kerala Soaps and Oils Limited, 
Calicut; and 

(b) if so, the steps taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNA\','AZ 
KHAN) : (a) Yes, Sir. 

(b) Soap comes under the ~ategory of 
non-priority indw.try and import ns ..... istance 
in form of tallow allocation to soap units 
is given on the basis of approved capacity. 
Tallow is being released to Mis. Kerala 
Soaps and Oils Limited, Calicll! on the 
basis of approved capacity of 700 tonnes 
soap per annum. The firm had reported 
that it can produce soap lIpto 3600 t"nnes 
per annum and requested for enhanccJ 
allocation a tallow. It has been informed 
that for expanding the soap production an 
industrial licence coverini: the enhanced 
capacity is required. 

Report of fact linding COlllmittee on 
Cauvery Waters 

5206. SHRI VARKEY GEORGE: 
SHRI N. SREEKANTAN NAIR: 

Will the Minister of IRRIGATION 
AND POWER be pleased to statc : 

(a) whether the Government of India 
have received the report of the Fact Find-
ing Committee on Cauvery \-Vater",; and 

(b) if so, whether the interest uf Kerala 
State will be taken care of by diverting 
some quantity of the water for gencr,ltion 
of power and irrigation purposes in view 
of the fact that two maior trillutaries 
namely, the Kabiny and the Bhavani have 
their major catchments in Kerala and a 
third the Pam bar originates in Kerala? 

THE DEPUTY MINISTER IN 
MINISTRY OF IRRIGATION 
POWER (SHRI SIDDHESHWAR 
SAD) <a) Yes, Sir. 

THE 
AND 
PRA-
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(b J After consideration of the Commit-
tee's reports, the States desired that studies 
should be made by the Centre on the 
scope for economy in the use of Cauvery 
waters. The various issues regarding 
Cauvery waters will be discus.ed ruther 
by the States after these studies, which are 
in progress, are completed, 

Represeotatien from Kerala for implemen-
tation of silent valley hydro-electric projed 

with Foreign Assistance 

5207, SHRI VARKEY GEORGE: 
SHRI N. SREEKANTAN NAIR: 

Will lhe Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether he has received J roprcsen-
tation from the Government of Kcrala for 
implementing the Silent Valley Hydro-Elec-
tric Project with the assistance from coun-
tries like Canada; and 

(b) if so, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD: (aJ and (b). Yes, Sir. The Chair-
man, Kerala Slate Electricity Board has 
been authorised to make tender enquiries 
for supply of generating plant and equip-
ment from different countries including 
Canada. The details of foreign assistance 
for covering tbo import would he decided 
only after the offers have been received 
and eyaluated by the State Government 
and communicated to us. 

Negotlatioos witb USSR for production of 
Antibiotics and Synthetic Drop 

5208. SHRI G. Y. KRISHNAN: Will the 
]lfinister of PETROLEUM AND CHEMI-
CA LS be pleased to state : 

(a) whether India has approached the 
Soviet Union for assistance in the produc-
tio. of antibiotics and synthetic drngs; and 

(b) if so, the , .. Iient fe,nur,", thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Discussions were 
held between the Soyiet and the Indian 
experts in June 1973 to explore the pos-
sibilities of obtaining Soviet assi')tancc for 
production of antibiotics and synthetic 
drugs. In pursuance thereof a SO\ iet 
team which came to India in November 
1973 gave to the Indian Drugs nnd Phar-
maceuticals Ltd. improved strains for Strep-
tomycin, Tetracycline Oxytetracycline and 
Penicillin. As regards new synthetic drugs 
and new antibiotics. the Soviet team in 
November 1973 supplied the relevant tech-
nical data to the IDPL which af~ being: 
studied by the Indian specialists. 

Amendment to Delhi Electric Control Order 
for Supply of Power to Slum Dwellers 

5209. SHRI DEVINDER SINGH 
GARCHA: Will tbe Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(aJ whether the Delhi Municipal Cor-
poration through a resolution has recom-
mended to the Central Government to 
make certain amendments in the existing 
provisions of the Delhi Electric Control 
Order to provide power to the residents 
of the ihuggi-i1lOnpri and slums dwellers; 
and 

(b) if so, tbe reaction of Government 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (aJ and (b). It has been reported 
by the Municipal Corporation of Delbi 
that a resolution to this effect was passed 
by the Corporation at a special meeting 
held on the 20th Noyember, 1973. It i. 
however, under.;tood that the resolution 
has not so far been forwarded to the Delhi 
Administration by the Municipal Corpora-
tion. 
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National Grid for F100d Control 

5210. SHRI S. M. BANERJEE: 
the Minister of IRRIGATION 
POWER be pleased to state: 

Will 
AND 

(a) what further steps have been t~ken 
to have a National Grid for flood control; 

(b) whether the Slate Governments have 
been consulted in this regard; and 

(c) if so, their reaction thereto '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). There has never been 
a proposal to have a National Grid for 
flood control. 

Measures adopted to check black-marketing 
in Petroleum Products and Shortage of 

Kerosene Oil 

5211. SHRI S. M. BANERJEE: Will 
the Minister of PETROLEUM A:-';D 
CHEMICALS be pleased to state: 

(a) what further steps hu,. been taken 
to end black-markeling in Pdroleum pro-
ducts in the country: and 

(b) whether the shortage of kerosene oil 
in various States has since been met, and 
if so, in what manner? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEDM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) State Govts. are already 
empowered to handle ca.os of black-
marketing etc. under the Essential Com-
modities Act, 1955. 

(b) Adequate inventories of k':fosene 
oil exist at present to meet the country's 
reguirement in full. Arrangements have 
been made to make kerosene oll available 
to the general public through selected retail 
outlet pumps. This arrangement is in addi-
tion to the existmg kerosene rlealers. This 

arrangement has been implemented in 
Delhi and in U.P. Plans are also in hand 
to extend the sarne to other states. 

Modification in Pay Scales of traID 
examiners recommended hy Pay 

Commission 

5212. SHRI S. M. BANERJEE: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether any final decision has been 
taken by Government regarding modifica-
tion of pay scales as recommended by the 
Pay Commission in the case of Train 
Examiners; 

(b) if not, the reason for the same, ane 

(c) when a final decision is likely to be 
token? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESH): (a) to (c). 
The Government have decided to broadly 
accept the recommendations uf the Third 
Pay Commission relating to pay scales for 
Class II, III and IV Central Govern-
ment employees, including Railway emp-
loyees. The revised scales for Railway 
employees, including Train Examiners, are 
being notified on the basis of this decision, 

Review of design discharge of Anandapur 
Barrage Project, Orissa by C.W. & P_C. 

5213. SHRI ARJUN SETHI: Will .he 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether the review of the design dis-
charge of Anandapur Barrage Project, Dis-
trict Keonjhar, Orissa bas been over by 
the C.W. & P.c.; and 

(b) if so, the reasons therefor and the 
reaction of Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHR! SIDDHESHWAR PRA-
SAD): (a) and (b). At the request of 
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the State Government, the detailed designs 
of the barrage are being prepared by the 
Central Water and Power Commission. 
The flood provision was reviewed by the 
Central Water and Power Commission on 
the basis of additional data made available; 
and after discussions with the State Chief 
Engineer, a design flood of 19100 cumecs 
has been adopted for the barrage. The pro. 
tection works and freeboard will be pro. 
vided for a flood of 25500 cume.;s, corres-
ponding to the standard project flood at the 
site in present conditions. 

Site for Bhlmkund Dam In Orissa 

5214. SHRI ARIUN SETHI: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) whether final decision for inclu,ion 
of the proposed Bhimkund Dam in Keon-
jhar, Orissa in the Fifth Plan has been 
taken; and 

(b) if so, the name of the site? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir. 

(b) Final Decision about the site for the 
proposed Bhimkund Dam has also not 
been taken as yet. 

Request from Government of Orissa for 
permission to set up a Nylon Plant 1m 

collaboration with I. K. Gronp. 

5215. SHRI ARJUN SETHI: Will the 
Minister of PETROLEUM AND CHEMJ-
CA LS be pleased to stae : 

(a) whether the Government of Orissa 
requested repeatedly to the Centre to 
approve the collaboration with the J. K. 
Group of industries for establdlOlent of 
a unit for 'production of 2100 tonnes of 
Nylon-6 per year; and 

(b) if so, the reaction of Government 
thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. 

(b) The proposal has been rejected. 

Completion of Sukta Project In Madhya 
Pradesh. 

5216. SHRI B. S. BHAURA; 
SHRI G. C. DIXIT: 

Will the Minister of IRRIG.\TION 
AND POWER be pleased to refor to the 
reply given to Unstarred Question 
No. 4594 on the 28th August, 1973 re-
garding completion of Sukta Project and 
state; 

(a) whether the Sukta Project in ~lddhya 
Pradesh has since been considered ~"d 

accepted by Government; 

(b) if so, the main features thereof; 
and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN TilE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The modified Sukta 
project, estimated to cost Rs. 483 lakhs 
for providing annual irrigatiun to :tn area 
of 18,800 hectares is under :echnic,,1 c:.a-
mination in the Central Water and Power 
Commission. 

COIICeSOion to students 1m Rail Travel 

5217. SHRI C. K. JAFFER SIHRIEF : 
Will the Minister of R..\ I L WAYS be pleased 
to state: 

(a) whether Government have encourag-
ed the student" by giving con..:cssions in 
Rail travel to help them recdve education 
at institutions a;""ay from their hOH~e5 and 
also to see various places in th~ country; 
and 
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(b) if so, the salient features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) and 
(b). Students of recognised schools and 
colleges and of certain other specified edu-
cational institutions are allowed conces-
sion in rail fares (i) for trave!lin~ between 
their home places and institutions and 
(ii) for undertaking educational tours to 
places of artistic importance in parties of 
not less than ten. They have to obtain 
a certificate in the prescribed form from 
the head of the educational institution 
concerned for obtaining concl.!ssion ticket,;;. 
The element of conce<sion is 15 % of the 
fare in First Class. 25 % in Second Class 
and 50% in Third Class. So",on tichts 
are also issued to the students at ahollt 
half of the normal season ticket fares. 
Students also get the fi.lcility ·Jf travelling 
in special train at concession rates on 
educational tour if their number is not le~s 
than 720 and the journey is over 2500 
kms. or more. The detailed rules reguH.ling 
concessions are given in the I.R.C.A. Co~ch­
ing Tariff No. 21, Part I which is a priced 
publication and is avai1able at ..,tations for 
reference purposes. 

Off-Shore drilling in gulf of Cambay 

5218. SHRI BANAMALT PATNAIK: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state whether 
the dril1ing operations in the Ali:'lhct in 
the Gulf of Cambay have been abandoned 
for good? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): No, Sir. The drilling operations 
on the structures near the Aliabet Island 
have only been suspended for the present. 

qc;n- ;f *rr om III m onr-rT tNT IVf 
<:t\ mfar <:t\ l'on! ~ 
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~ ~ 'lITN<!i ~ 'lft *VI ;f 
'1'l ~ if' 'lITrq;p'f ;m'l if' I 

Increase in cbain pulling cases on Trains 

5220. SHRI RAM BHAGAT PASWAN: 
Will the ~Iinister of RAILWAYS be pleased 
to state: 

(a) whether ca.es of chain pulling on 
trains have considerably increased in re-
cent months; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes. 
There is a slight increase in the cases of 
alarm chain pulling on trains. 

(b) In majority of cases alarm chain 
pulling is done without any justification 
and sufficient reason. Generally, following 
sections of public indulge in this anti-social 
practice :-

I. Students, to get down near their 
Colleges & Schools. 

2. Smugglers e.g. rice smugglers in the 
areas of Bengal. 

3. Unauthorised hawkers who want to 
get down before a station to avoid 
detection. 

4. Anti-social clements who do it 
merely for a mischief. 

5. Sometimes, even the normal com-
muters pull the alarm chain to 
get down nearer to their site of 
work or place of residence. 
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Proposal from Planning CommiBsion re-
garding coal and electricity as alternative 

to petrol 

5221. SHRI RAM BHAGAT PASWAN: 
SHRI YAMUNA PRASAD 

MANDAL: 

Will the Minister of PETROLEUM AND 
CHEMICALS be plea"d to state: 

(al whether the Planning Commission has 
proposed coal and electricity as alternative 
to petrol; and 

(b) if so, the salient features of the pro-
posal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN: (a) and (b). Various meas~res in-
cluding the use of alternative energy sources 
to curb the consumption of petrol and 
petroleum products as also to restrain the 
growth rate in consumption of petrol and 
petro1eum products are being considered 
by the Ministry of Petroleum anu Chemi-
cals in consultation with the Planning Com-
mission. 

Proposal from B.O.C. regarding off-shore 
concessions 

5222. SHRI RAM BHAGAT PASWAN: 
SHRI M. RAM GOPAL REDDY: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government have received 
proposals from BOC for dillltion of the 
<>quity of Oil India Limited off-shore con-
cession and take over of Assam Oil Com-
pany; and 

(b) if so, the decision of Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) No, Sir. 

(b) Does not arise. 

$<NT~ofu~"'~ 
<ri ~I~s,i"'''if~ ~ ~ ~ 

~~i!i'T-rtmu 
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~ 
5224, >.IT ~ ~ ~: 'fm hr 
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Average sale proceeds of Railway journey 
Tkkets in Allguot, 1973 at Howrah and 

SeaJdah Railway StatiODS 

5228. SHRI SARO! MUKHERJEE: 
Will the Minister of RAILWAYS be pleased 
state: 

<a) what were the average sale proceeds 
per day in the month of August, 1973 of 
Railway journey tickets in Howrah Rail-
way Station and Sealdah Railway Station; 

(b) what was the amount of sale pro-
ceeds on 17th November. 1973 of Railway 
journey tickets in Howrah Station and 
Sealdah Station; and 

(e) the amount of sale proceeds on 16th 
NO\'ember of Railway tickets in Howrah 
and Sealdah Railway Stations? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF RAILWAYS <SHRI 
MOHO. SHAFI QURESHI): (a) Average 
sale proceeds per day in August, 1973 
from Railway journey tickets at Howrah 
and Sealdah stations were as under :--

Howrah 
Sealdah 

Rs. 2,23,417.97 
Rs. 61,621.00 

(b) Amounts of sale proceeds on 17th 
November, 1973 from Railway journey 
tickets at Howrah and Sealdah stations 
Were as under:-

Howrah 
Sealdah 

Rs. 83,802.00 
Rs. 13,174.00 

(e) Amounts of sale proceeds on 16th 
November, 1973 from Railway journey 
tickets at Howrab and Sealdah stations 
were as under:-

Howrah 
Sealdah 

Rs. 3,02.805.00 
Rs. 68,811.00 

lITigation and power projects under con-
",ruction 

5229. SHRI NA WAL KTSHORE 
SINHA: Will the Minister of IRRJGA-
GATION AND POWER be pleased to 
state the particulars of major irrigation 
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and power projects under construction in 
the country and the progress made so far 
and the time by which such projects are 
likely to be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): Irrigation projects with a total irri-
gation potential of 16.4 million ha. were 
under construction in the Fourth Plan 
period. A potential of 6.8 million ha. is 
expected to be developed from these pro-
jects by the end of the Fourth Plan. It 
is anticipated that most of these projects 
would be completed in the Fifth Plan and 
an additional irrigation potential of 5.5 
million ha. developed. 

Power generation projects for an aggre-
gate installed capacity of 9.2 million KW 
were under construction in the Fourth Plan 
period. 4.6 million KW of the capacity is 
expected to be achieved by the end of the 
Fourth Plan and schemes totalling 4.6 mil-
lion KW are under variolls stages of con-
struction and are expected to be commis-
sioned in the early Fifth Plan period. 

Ran communication facilities in Bagaba-
Chitauni area 

5230. SHRI NAWAL KISHORE 
SINHA: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the examination of the loca-
tion engineering and traffic survey report 
for the restoration of Rail communication 
facilitie. in the Bagha-Chitauni area h., 
since been completed and the final decision 
taken on the Rail link which includes 
constmction of a bridge across Gandak; 

(h) if so, the salient features thereof; 
and 

(c) if not, the reasons for the delay anel 
the time likely to be taken for a final 
decision in the matter? 

THE DEPUTY MINTSTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) and (b). 

Final location engineering and trallic sur-
veys for a M.G. rail link between Bagaha 
and Chbitauni (21,00 Kms.), have been com-
pleted and the report has been examined. 
An estimate for this link, amounting to 
Rs. 6.74 era res, excluding training works, 
has been sanctioned on 9-11-1973. This 
link includes a major bridge across the 
river Gandak. Certain model studies and 
investigations covering technical aspects are 
now in progress and the work will com· 
mence after these are completed. 

(e) Does not mise. 

J'ower Stations for Railways in Northern 
Zone 

5231. SHRI NA W AL KISHORB 
SHARMA: Will the Minister of RATT-
\VA YS be pleased to state: 

(a) whether there is a proposal under the 
consideration of Goyernment to set up 
power stations in the Northern Zone of 
the country for the uninterrupted runnin): 
of trains; 

(b) if so, the location of the power Sla-
tIons; 

(c) the estimated cost at which the 
power stations are expected to be set up: 
and 

(d) the expected power production capa-
city of each such station? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI): (a) Yes in 
Uttar Pradesh. 

(b) to (d). The location and estimated 
cost and production capacity would be de-
cided only after site studies and prepara-
tion of project report are completed. 

Creation of post of adviser, Exploration 

5232. SHRI VASANT SATHE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) when was the Post for Adviser, Ex-
ploration created; 
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(b) when was the present incumbent ap-
pointed; 

(e) was the present incumbent found un-
suiwble for a senior post in Oil and Natural 
Gas Commission and was appointed to 
a junior post; and 

Id) was the post of Adviser advertised 
through V.P.S.c. and if not. why not? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The post of Chief of Explo-
ration, Planning and Development was 
created with effect from 18-2-1967. It was 
subsequently redesignated as Adviser (Ex-
rloration) on 11-9-1973. 

(b) The present incumbent was appointed 
on deputation from O.N.G.C. with effect 
from 6-3-1967. However. with effect from 
1-9-1971, he has been appointed as Mem-
ber (Off-shore) in the ONGC mentioning 
that he would also function as Chief of 
Exploration, Planning and Development/ 
Adviser (Exploration). 

Ie) When he was employed in another 
Oil Company, the O.N.G.C. considered him 
during the period March-July 1961 for the 
post of a Superintending Geophysicist in 
the scale of Rs. 1300-1600 with a starting 
sulary of Rs. 1420/-. However, the geo-
physicists already working in the Oil & 
Natural Gas Commission made represen-
tations to the Oil & Natural Gas Commis-
sion that the post should be filled up by 
departmental promotion. In view of the 
representations and taking note of the fact 
that he did not possess at that time the 
particular qualifications prescribed for the 
post of Superintending Geophysicist (in the 
Geophysics Directorate), the Oil & Natural 
Gas Commission did not pursue the matter 
further. However, it is not a fact that 
he was appointed to a junior post. Rather 
in February 1963, he was offered an ap-
pointment by Oil & Natural Gas Commis-
sion as Officer on Special Duty in the 
50 LSS/73-5 

same scale of Rs. 1300-1600. Subsequently 
in November 1963. he accepted the offer 
and was appointed as such with an initial 
salary of Rs. 1600. which was the maximum 
of the scale. In that capacity, he was put 
in charge of the exploratory drming pro-
ject of Pumea and Rexaul in Bihar. 

(d) No. Sir. The question of advertise-
ment does not arise since the re1evant Rec-
ruitment Rules prescribed the method of 
recruitment for this post as transfer /depu-
talion or transfer on short term contract. 

Engaging IMEG of U.K. as co ..... ltants for 
off-shore drilling 

5233. SHRI VASANT SATHE: Will 
the Minister of PETROLEUM AND 
CHEMIC ALS be pleased to state: 

(3) when was the proposal to engage 
IMEG of U.K. as consultants for off-shore 
drilling mooted in his Ministry; 

(b) was it on a single proposal basis, it 
not, who were the other consultants who 
had offered their service; and 

(c) the cost of engaging IMEG 7 

THE MINISTER !)F STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The proposal to engage 
lMEG of U.K. as consultants to select a 
suitable off-shore mobile drilling unIt, was 
mooted in April 1969. On enquiry made 
by the High Commission of India, on be-
half of the ONGC, the Ministry ot Power, 
Gov!. of U.K. advised that the InslItute ot 
Petroleum, London, be approached in the 
matter and latter suggested that IMEG, 
London, would be a suitable firm for the 
purpose. 

(b) Of the various consultancy firms and 
certain Institutes from whom enquiries were 
made by the ONGC in the latter part of 
1968, 4 firms viz. 

(i) Korkut Engineers, Inc. 
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(ti) Off-shore Systems, Inc. 
(a subsidiary of Martin Marietta) 

(iii) Galdril, Inc. (a subsidiary of the 
Flour Corporation Ltd.) 

(iv) Global l\iarinc, Inc. responded to 
the Commission's enquiry. In regard to 
some of these firms. it was not clear whe-
ther they had adequate experience of the 
type of the work involved, and in all cases. 
the total charge for the complete consul-
tancy job was not indicated. 

(e) The IMEG was paid a fcc of U.S. 
S 19,500 for its consultancy service. 

Expenditure incurred on Takru Commission 

5234. SHRI YASANT SATHE: 
the Minister of PETROLEUM 
CHEMICALS be pleased to state: 

Will 
AND 

(a) the total cost incurred so far on 
Takru Commission; 

(b) the fees claimed individually so far 
by the lawyers appearing for the Petroleum 
Ministry. the IOC and the Commission's 
lawyers; 

(c) "hether any payment is due to them: 
and 

(d) the amount of sanctioned expendi-
ture for the Commmission till 31-3-1974' 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM .'\ND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Rs. 12.12 lakhs <approx.) 

(b) and (c). The total amount claimed so 
far and the amount which is still to be 
paid out of the total amount claimed by 
the lawyers appearing for the Ministry of 
Petroleum & Chemicals, the JOC and the 

Commission's lawyers. separately i"i l:ivcn 
below:-

(i) Petroleum 
Ministry,s 
Lawyers. 

Amount 
claimed 

by 
Lawyers 

Amount yet 
to be paid 
to La\\yers 

(In thousand rupees) 

293 100 
(ii) JOC,s Lawy-

ers. 280 70 

liii) PIC's Lawy-
ers. 94 69 

Total: 667 239 

(d) The budget provision and expenditure 
actually incurred by the Commission ~inc.: 
its inception. is given below:-

Budget ExpendilUre 
Provision incurred 

(In thousand rupee» 
(i) 1970-71 152 63 

(ii) 1971-72 136 120 

(iii) 1972-73 337 210 

(iv) 1973-74 72 In 
(original (upto Nov. 1973) 
c:itimatc) 
(Revised 
est;mates 
proposed-39I ) 

Comtruction of broad-gauge railways siding 
for Koradi Power Station in Nagpur 

5235. SHRI VASANT SATHE: Will the 
Minister of RAILWAYS be pleosed to 
state: 

(a) whether construction of the Broad-
gauge Railway Siding to serve Koradi 
Power Station in Nagpur region is lagging 
too rar behind schedule; 

(h) if so. the reasons therefor and the 
steps taken to expedite the construction; 
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(c) whether large amount is being spent 
for transporting the power house construc-
tion muterial from Nagpur Railway Junc-
tion to Koradi site by road; and 

(d) if '0. the total amount paid \0 con-
tractors during the last three years for 
transport of material by road and justifi-
cation therefor '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFt QURESHI): (a) No. 

(b) Does not arisc. 

(cJ and (d). Railway docs not possoss this 
fnformation as it concerns f\.1aharashtra 
State Government/the Koradi Thermal 
Project authority. 
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\'alue of materials stored in different depots 
of rail,,'.Y' 

5237. SHRI K. P. UNNIKRISHNAN: 
SHRI RAMACH .. \NDRAN KA-

DANNAPPALLI : 

Will the \linister of R -\ILWAYS be 
pleased to state : 

(a) the total value of materials stored In 
different stores depots of Railways and its 
divi"iion-wise hreak liP; 

fh) the steps taken by the Government 
to reduce the purchase of materials which 
are already in the stores of the Railways; 
and 

(c) whether Government moJe any phy-
sical verification of the slock? 

THE DEPUTY lIliNISTER IN' THE 
\IlNISTRY OF RAILWAYS (SHRI 
MOHO. SHAH QURESHI): (a) The tolal 
value of material stored in differcn~ stores 
depols of Railways was about R,. 154.00 
narcs as on 31-3-1973. The information 
is not maintained division-wise. 
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(b) The purchase of stores stocked In 
stores depots is so regulated that only 
quantities essentially required are purchased 
with due regard to stock on hand, reql!ire-
ments based on trend of consumption, lead 
time involved in procurement anu saftey 
stocks to be maintained. 

(e) Yes. The physical verification 01 
stocks is done regularly on a programmed 
basis. 

State wblch have achiend cent per ceDI 
rural electrification 

5238. SHRI M. S. PURTY: Will the 
Mini.ter of IRRIGATION AND POWER 
he pleased to state the names of States and 
Union Territories which have achieved 
cent per cent rural electrifieaion? 

THE DEPUTY MINISTER IN THt 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : The State of Haryana and the 
Union Territories of Chandigarh, Delhi and 
Pondicherry have achieved cen per cent 
electrification of their villages. 

Suggestions from Planning Commission 
for re.examination of foreign oil companies 

5239. SHRI 1\1. S. PURTY: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether the Planning Commission has 
asked for a re-examination of the foreign 
oil companies, and 

(b) if so, the outlines thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (aJ No, Sir. 

(b) Does not arise in view of (a) above. 

Progress of 011 ·shore drilling 

5240. SHRI N. TOMBI SINGH: 
the Minister of PETROLEUM 
CHEMICALS be pleased to state: 

Will 
ANO 

(a) the progress made in the Project of 
ofr·shore drilling of oil; 

(b) whether Government is planning for 
reduction of India's dependence on foreign 
supply of oil by taping local resources; 
and 

fl;) if so, the basic outlines of such a 
plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) It is presumed that the refer-
ence is to the off-shore drilling for oil 
being conducted since 11-10-1973 with the 
help of 'Sagar Samrat'o Drilling at this 
structure as on 10-12-1973 had progressed 
to " depth of 2782 metres. Traces of gas 
have heen found in the well at the depths 
of about 1,600 metres and 2,538 metres. 

(bl Yes. Sir. 

(cl Th. ONGC has drawn up a prog-
ramme of operations. which envisages in-
creasing the oil production rate to 8.42 
million tonnes per year by the end of the 
5th Plan period. For exploration for oil 
in a few off-shore areas, a number of 
foreign collaboration proposals are presently 
under consideration of the Government. 
The Oil India Limited has also decided to 
intensify its operations for finding out more 
oil, in the areas in which it operat ... 

Codification of Tribal Laws 

5241. SHRI N. TOMBI SINGH: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pl~ased to state: 

(a) whether Government propose to make 
arrangements for the study and codifica-
tion of laws prevailing in the tribal areas, 
particularly in the North-eastern zone; 
and 
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(b) if so, the main features thereof; if 
not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARy): (a) No such 
proposal is under the consideration of the 
Government at present. 

(b) Does not arise; it is primarily for 
the State Governments or the Union Terri-
tory Administration concerned to under-
take the work of ~uch codification. 

J IId~es in >arious High Courts and Sup-
reme Court 

5242. SHRI SHANKERRAO SAVANT: 
Will the Minister of LAW, JUSTICE AND 
CO~IPANY AFFAIRS be pleased to 
state: 

(a) the number of Judges in each of the 
High Court and in the Supreme Court; 

(b) \I hether it is proposed to 
the number of Judges, if so, in 
courts and to what extent; 

increase 
which 

(c) when is the full complement pro-
posed to be completed; and 

(d) whether any difficulties are being ex-
perienced in the appointment of new 
judges, if so, what? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): (a) A statement 
showing the sanctioned strength and the 
actual strength of Judges in the Supreme 
Court and in each of the High Courts is 
attached. 

(b) and (c). It is for the State authorities 
to review the Judge strength of each High 
Court with reference to the institutions, 
disposals and the arrears and to send pro-
posals to the Government of India for 
increasing the present sanctioned strength. 
if necessary. 

(d) No, Sir. 

STA T £.11 ENT 

Namc of Court Sanctioned No. of 

- .. ~-------

Supreme Court 
High Courts: 
I. Allahabad 
2. Andhra Pradesh 
3. Bombay 
4. Calculla 
5. Delhi 
6. Gauhati 
7. Gujrat 
8. Himachal Pradesh 
9. J & K 

10. Karnataka 
II. Kerala 
12. Madhya."Pradcsh 
13. Madras 
14. Orissa 
15. Patna 
16. Punjab & Haryana 
17. Rajasthan 

strength Judges in 
position. 

14 13 

43 36 
21 17 
35 31 
41 37 
19 19 
7 6 

18 17 
3 3 

16 14 
16 13 
21 15 
22 16 

7 
24 20 
23 18 
13 II 

Fertilizer projects in Punjab and private 
sectors 

5243. SHRI SHANKERRAO SAVANT: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) which of the fertiliser projects in the 
public and private sectors have been drop-
ped after they were sanctioned during tbe 
last three years and for what reasons; 

(b) which of them are still incomplete; 

(c) what is the stage reached by each of 
them; 

(d) when are they likely to be com-
pleted; and 

(e) what are the reasons for their lagging 
behind schedule? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) A licence granted to M/s. 
Dharmsi Morarji Chemical Company Ltd. 
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in August, 1971 for selling up a fertilizer 
plant at Sheva-Nhova District Kolaba, 
Maharashtra, was not implemented, as the 
party did not get clearance to the proposed 
site on grounds of possible pollution effects 
of the project and surrendered the licence. 
A COB licence granted to ~l Is. Shivarajpur 
Syndicate in April 1972 for manufacture 
of NPK granulated fertilizers has also not 
been implemented, as the party has gone 
into liquidation. 

(b) to (e). A statement giving the required 
information from 1970 onwards is laid on 
the Table of the House. (Placed ill 
Library. See No. LT-6048/731. 

Pilferage of methanol purchased by Hin-
dustan-Antibiotics Umited 

5244. SHRI SHASHI BHUSHAN: Will 
the Minister of PETROLEUM AND 
CHE~lIe ALS be pleased to stale: 

(a) whether the Methanol purchased by 
the Hindustan Antibiotics Limited. a public 
sector undertaking, for production of life 
saving antibiotics, was pilfered and it led 
to the death of many persons at Khopoli; 

(b) "hether the CBI was asked to probe 
into the incidence and the eRI indicated 
certain persons; and 

(c) whether the HAL management did 
not initiate action to book the guilty officers 
inspite of their indictment by the CRI 
probe and if so, the reasons thereof and the 
action proposed to be taken against the 
officers responsible? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). On suspicion of short 
receipt of Methanol which was being pur-
chased by Hindustan Antibiotics Ltd. from 
Fertilizer Corporation of India. surprise 
checks were carried out by company offi-
cial and difference in net weight was re-
vealed. C.B.I. was requested to investigate 
and in accordance with their recommenda-
tions received in March 1973 charge-sheets 

ba\'c been issued to 3 persons who are 
alleged to have colluded with each other. 
The enquiry proceedings against them are 
in progress. 

The newspaper reports regarding the 
deaths at Khopoli as a result of consump-
tion of illicit liquor containing admixture 
of Methanol were referred to the Maha-
rashtra Government who had the matter 
im·estigated. It has not been cWlblished 
that Methanol in question was from con-
signments meant for Hindustan Antibiotics 
Limited. Rather it appears to have been 
from tank lorries which were proceeding 
to Ahmedabad ,ia Khopoli. The State 
Government arc taking action in the matter 
and have also launched cases in court. 
They are also taking steps against recur-
rence of similar incidents. 

Reports of committee set lip '0 go into 
working of power stations 

5245. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of IRRIGA-
T ION AND POWER be pleased to state; 

(<I) whether two Committees sct up to 
go illto the working of the power stations 
have since submitted their reports; and 

(b) if so. the salient featuTes of those 
reports? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
rOWER (SHRI SlDDHESHWAR PRA-
S.\D): (a) and (b). Two teams of Experts 
have visited variolls projects in the country. 
both hydel and thermal. After a thorough 
stHdy of some of the thermal power sta-
tions in the Eastern Region, it has, among 
other things, been suggested that the qua-
lity of the fuel should be improved for the 
thermal power stations. sufficient spares 
mllst be stocked so that the routine main-
tenance will not take unduly long and 
some incentives should be provided for en-
suring continuity of service of the persons 
engaged on power generation. 
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For the projects under construction 
(hydel as well as thermal), the civil works 
and the delivery of plant and m.chinery 
should be expedited, the supply of essen-
tial materials like steel, cement, 
oxygen and accetylene gas should be 
ensured for the speedy construction 
of the projects and additional 
fund, whenever required should he provid-
ed w that financial bottle-necks do not 
hold up the commissioning of the unih 

Application from APIDC for manufac"'re 
of Polypropylene 

5246. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of PETRO-
I.EUM AND CHEMICALS be pleased to 
state: 

la) whether the Andhra Pradesh Indus-
trial Deyelopment Corporation has applied 
for a Letter of Intent for the m:!nufacture 
of Polypropylene in the State: and 

(b) i:: so, the reaction of the G(wern· 
mcnt thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir. The 
Slate Industrial Development Corporation 
of Andhr. Pradesh had applied in 1972 
for a Letter of Intent for the manufacture 
of Polypropylene Stable Fibre. 

I h) The application was rejected. 

Allotment of Kerosene Oil Pumps 

5247. SHRI R. K. SINHA: 
SHRI BANAMAU PATNAIK 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is proposed to allot kero-
sene oil pumps for supply of Kerosene 
oil to consumers; 

(b) if so, the number of such pnmps 
proposed to be allotted in the cOllnlry, 

State-wise and in each Union Territory; 
and 

(c) the criteria adopted for allotting 
such pumps and how it will be ensured 
that kerosene is not mixed with pdro!'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN: (a) to (c). With a view to 
make available kerosene oil at as 
many selling points as possible, the 
oil companies have been advised to 
(i) sell the product through some of 
their existing retail outlets and (ii) instal 
kerosene dispensing pilmps of the premises 
of the selected existing kerosene dealers. 
These arrangements are being progr:ssive!y 
extended to various parts of the country. 
The selection of retail outlets/dealers for 
this purpose is hased on the demand poten-
tial in any particular area a-; also the exis· 
tence of suitable facilities at the particular 
location for this purpose. No n~\\" dealers 
are being appointed under this arrange-
ment. 

With the near equalisation 0f th-:! price 
of kerosene oil ""th that of High Speed 
Diesel Oil (H.S.D.), it is expected that 
there will not be any adulteration of 
kerosene with H.S.D. under this arr:lnoe-
ment. However. in respect of \(otor Spirit 
(M.S.), the price of which is considerably 
higher th;:m that of kerosene oil. d;:tailed 
instructions have been issued to the oil 
companies to take all possihle measures 
to prevent adulteration of the prod"ct with 
kerosene oiL These meaS\lreS inc1ude 
random surprise checks of the stocks 1ying 
with the dealers, deterrent action against 
such of those dealers who are found to 
be indulging in malpractices. introlucing 
a system of sealing Motor Spirit tanks aftt!T 
delivery at all retail outlets and al,o pru-
\"iding wide pubHcity \,.,ith rl!gard to tho: 
manner in which any case of adulteration 
could be easily detected. This Ministry 
has been keeping a close watch over the 
working of this arrangement to en"iure 
that the incidence of adulteration is eli-
minated. 
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The State Governments have aclequate 
powers vested in them under the Essentiai 
Commodities Act to deal with OrrellCeS re-
lating to the misuse of kerosene oil. 

Storage of Diesel in West Bengal 

5248. DR. RANEN SEN: Will the 
Minister of PETROLEUM AND CHFMI-
CAI.S be pleased to state: 

(a) whether West Bengal Liceu an ~\Clltc 

shortage of cliesel in November, 1973; 
and 

(b) if so. the facts thereof' 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): (a) and (b). No complaint 
from the State Government has been 
received in this regard. However there 
are adequate inventories of all petroleum 
products to meet the requirements of the 
country including demand of Diesel Oil for 
West Bengal. 

Commuuication to Governors and Chief 
Ministers of State regarding rationina of 

Petrol 

5249. SHRI R. V. SWAMIN,HHAN: 
SHRI P. M. MEHTA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to "tate: 

<a) whether he has recently written a 
letter to the Governors and Chief Minis-
ters of the State regarding rationin~ of 
petrol at short notice; 

(b) if so, the broad outlines thereof; 
and 

(c) the reaction of the Sti.Lt~ Cil)\'crn-
mcnts thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NA WAZ 
KHAN): <a) and (b). In this connection 
please refer to Lok Sabha Unstarred ques-
tion No. 4314 answered on 11-12-1973. 

(c) The State Governments will no doubt 
take necessary steps in this reg.ard. 

Improvement in Petrol and CnHIe Position 

5251. SHRI R. V. SWAMINATHAN; 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) to what extent the cTllde oil pt\si-
tion has been improved in J)ecember, 
1973; 

(b) whether the petrol ,,·ill be nJ\\ SllP-

plied without any restrictions; and 

(c) if not, when the complete normalcy 
will prcyail in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): (a) Iraq and Saudi Arabia 
are the two Arab countries which 
supply crude oil to India. Out of 
these, only Saudi Arabia had imposed 
cut in oil supplies. This cut has since 
been restored and it is expected that sup-
plies during December will be satisfactory. 
The programme of tanker nominations in~ 

dicated by Caltex and Burmah-Shell 101 
December also shows an improvement over 
the previous months and matches satisfaca 
torily the normal monthly requirements. 
The position in respect of puhlic sector 
refineries at Madras and Cochin i'i also 
satisfactory. 

(b) and (e), No restrictions have so far 
heen placed on the supply of petrol. The 
Government have, however, initiated 
nllmber of measures to curb the consump-
tion of various petroleum products includ· 
iog petrol. This has been done not so 
much as a measure to meet tht situation 
of shortage of crude oil but 0101'0: as 
a measure to save the outgo of foreign ex-
change on the import of crude oil whose 
price has steeply increased during the last 
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few munths. The various measur~s under-
taken to curb the consumption of petroleum 
products will have to continue for quite 
sometime as the present trenus 'how that 
price of crude oil in the world market 
will continue to rise by leaps .md bounus. 
Even the more industrialised countries of 
the world including Japan, USA .md West-
ern Europe have taken dra<:.tk mCi.l~lirCS 

to curtail consumption keeping in vicw 
not only the non-availability of crude oil 
to them but also on account of the steeply 
rising foreign exchange CO'it of crude oil. 

Construction of Staff Quarters for Raih,ay 
Employees during 1973 

5253. SHRI SUKHDEO !'RASAD 
VERMA: Will the Minister of RAILW.\ YS 
be pleased to state: 

(a) the amount allotted during the year 
1973 for the construction of stall quarters 
for all the categories of Railway t~mployees: 
an(1 

(b) the actual amount expl;!ctcd to bc 
spent during the year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) and 
(b). The amount for the purpose is 
not allotted calendar year-wise. This is 
done on the basis of a financial y~ar. The 
amount allotted for construction of Staff 
Quarters for the financial year 1973-74 
is Rs. 7.91 erores which includes Rs. 1.49 
crOTes for construction of Stair Quarters 
forming an integral part of project schemes. 
The actual amount expected to be SP\!Tlt 

during the current financial year Will he 
known when the revised eslimatt!s arc 
received from the railways tuwards the 
end of December, 1973. 

Inquiry into the Main of Cadbury Fry 
(India) Private Limited 

5254. SHRI SUKHDEO PRASAD 
VERMA: Will the Minisler of LAW, 
JUSTICE AND COMPANY AFF,\IRS hr. 
pleased to state: 

(al whether an inquiry inti) the alTairs 
of Cadbury Fry (India) Private Limited, 
has since been made; and 

(b) if so, the report of the inquilY 
and the action taken Ihereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The 
Central Government have appointed 
inspectors under section 44 of the 
M.R.T.P. Act for making an investigation 
into the affairs of Cadbury Fry (Inuia) 
Private Limited and the Inspectors h~~ \ e 
yet to submit their report to the Central 
Government. 

Registration of Companies onder the 
Companies Act 

5255. SHRI RAJDEO SINGH: Will the 
Minister of LAW, JUSTICE AND CO'.[-
PANY AFFAIRS be pleased to ,tate: 

(a) whether with an aggregate autl!l)ri~­

ed capital of Rs. 287.8 erore nearly 303 
companies y..:crc registered under the com-
panies Act. 1956 during June thi.5 year; 

(b) if so. whether Jarge number uf Ihem 
are public limited or private limited .com-
panics; 

(c) whether the whole lot is diviucd 
between these two categories or illcludes 
any third category also; and 

fJ) if it includes third category. th~ 

nature thereof. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) During the 
month of June, 1973, 303 com-
panies were registered under tHe Com· 
ran ie, Act. 1956. Of these. 302 companies 
were limited by shares and had :m aulho-
rised capital of Rs. 287.8 crorcs. 
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(h) Majority of these companios i.e. 
277 \\~rc private limited companies. 25 
were public limited companies :lnd 1 \\-as 
as..,o~ialion not for profit limited. by gua-
rantee. 

I,) and (d). The companies are of 
three categories. namely. (i) private cum-
panies limited by shares. (ii) Public Com-
panies limited by shares and (iii) Associa-
tion not for profit. 

The third category of the c"'npany 
namely, association not for prolit, 3S per 
the f'rL" isions of Section 25 of the Com· 
panies Act.l956. is formed as a limited 
comp,my for promoting commerce, art. 
science, religion, charity or any other 
useful object. and applies it.;; prol1t", if 
an).-'. or other income in promoting its ob-
ject'-; and prohibits the payment of an) 
di\'idend to its members. 

Special Development Funds for Electrifica-
tion of Backward Areas 

<2"~. SHRI RidDEO SINGH: \ViiI the 
Min,';a of IRRIGATION AND POWER 
be rlea~ed to state: 

(~i 1 whether the Ruml Electrification 
Corporation has cr~ateJ a spccial Deye-
lorment Fund to s-:t up rural clc~tric CO~ 

opcr;:ti\.c,", for the electrification of back-
warJ ~lreas in the cOllntr~: 

(h) if so, whether any bc:~innjn!! has 
been made in setting: up rund -'.::L.:ctric co· 
operatiycs; 

(c) \\·hether detail" of rural t.!lcdric co-
opcrati, es have been finalised; and 

(d '; if so, the main fetltllr~s thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). The Rural Elec-
trification Corporation has created a 
Speci"' Development Reserve with the 
twin ohjects of giving loans to State 

Governments for the rural electric 
cooperatives that would be set up-
and also to induce them to give subsidies 
to the State Electricity Boards for schemes 
in backward areas where tbe cost of pro-
viding electricity is bigh due to long trans-
mission net-works. The Corporation held 
discussions with the officials of the State 
GovernmeRts and the State Electricity 
Boards in Orissa. Bihar, Rajasthan. Madhya 
Pradesh. Tamil Nadu. Karnataka, Andhra 
Pradesh, Kerala. Punjab and Ultar Pradesh. 
All the State Governments have in princi-
ple agreed to the proposal of organising 
one or more rural electric cooperative 
societies in their States. The Jetails have 
not heen finalised so far. 

De.elopment of Drilling Rocket by a 
Soviet Engineer 

5257. SHRI RAJDEO SINGH: Will the 
Minister of PETROLEUM AND CHEMI-
CA LS be pleased to state: 

(a) whether Government are aware that 
a Soviet Engineer. Mikhail Tsiferov, has 
developed a drilling rocket which takes only 
J 8 second, to sink a well J 7 meters deep; 

(b) whether a single roel,ot can sink 
dozens of wells at a very low production 
cost; and 

(c) if so. whether Government think it 
advisable to borrow and dcveio" thi", kno\v· 
how and technique from the Soviet Union') 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS CSHRI SHAH NAWAZ 
KHAN): Ca) and Cb). Press reports to this 
effect have come to the notice of the 
Government. 

(c) According to these repl1fts, the 
technique is still under trial. ]tl) ll'ie in 
I ndia can be considered after it h~.;; hccn 
filII,' developed and proved to be techni-
cally feasible ami economically sounu. 
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Complainh about maltreatmeat meted out 
to Harijaa aad Badrward CIIIlIIi Railway 

Employees 

5258. SHRI PILOO MODY: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a t whether complaints have been re-
cei\'ed from a number of Harij~n and Back-
warJ CIass employees in the Railways 
again"! their maltreatment re'iultillg in de-
motil.):-, in some cases and financial losses: 
and 

(h) if ~o. \\,'hether Government wvuld 
gi\ c ~isl uf sllch representation~ t!nd action, 
: I' an:,. t~lI..en thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI) : (a) and 
Ib). The information is being collected 
and \'.ili be laid on the Tahle of the 
!:>abh". 

RepreseotatioDS for House buDding advance 
from Staff Welfa.., Association of Southern 

Railway, Madras 

<259. SHRI PILOO MODY: Wil! Ihe 
Minister (If RAILWAYS be pte.".d to 
state: 

(a) \vhi'ther (Jovcrnment ha\'c received 
rcrre~t.'n(ations from the Starf Welfare As-
suciation of Southern Railway, ~'1adra~ for 
hOllse ruilding advance; 

(h) whether the Association has pointed 
out ce:-tain defects in the present pro~cdurt! 
for giving such advances; 

(c) \\ hether the Association hilS slIgg\!st-
ed cen:...in amendments in the existing pro-
cedure so that to avoid undtl~ complaints 
from the employees; and 

(d) the reaction of Government in ."tis 
H'~;'id~ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (aJ No. 

(b) to (d). Do not arise. 

Promotion to observe.. of Central Water 
and Power Research Station, New Delhi 

5260. SHRI JAGANNATHR,\O IOSHI: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether a scheme of promotion to 
observers of Central \Vater and Power 
Research Station was appro\,(:u in princi-
rle by Government in 1965; 

(b) whether orders were is':;lIt~d for im-
plementation of the ~ame by the Central 
Water and Power Research Station. New 
Oelhi; and 

(c) if so. the reasons for the ddi.IY ill 
implementation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): Ca) Yes, Sir. 

(b) and Cc). The Central Water and 
Power C-Ommis:-;ion did nOl i'i'illc orucr-; 
as they wanted to again examin~ the nro~ 
posals for the reorganisation of non-
gazetted (Engineering & Scientific) cadres 
of the Central W:lter and Power Research 
Station. Poona. Meanwhile. the Third 
Pay Commission was set up and it \J. as 
considered au\'isable to await :heir r..:c()m~ 
mendations in regard to \'ariolls ro~ts in 
the Central Water and Power Research St". 
tion. Poona. The mHtter is now being 
pursued further in the light of the recom-
mend"tions of the Third Pay Commission. 
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Capital invemnent In Drogs and Phar-
maceuticals Jndnslry and the share of 

Foreign Equity 

5262. SHRI C. K. CHANDRAPP .. \N: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the 
reply given to Unstarred Question No. 
4540 on the 28th August, 1973 fcgarding 
total capital inv..:stment in drngs and 
pharmaceuticals industry and th·~ ,.hare of 
fl\rcign equity and state: 

(a) whethef information promised witb 
regard to parts (a) and (b) the sai,l ques· 
tinn has been collected; and 

(b) if so, the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) : (a) Yes, Sir, except the infor-
mation relating to 8 companies regardin!: 
the amounts repatriated by tbem. This is 
being collected and will be laid on the 
Table of th, House. 

(b) The total paid up capital in equity 
in the drugs and pharmaceuticals industry 
is about Rs. 113 crores of which the foreign 
shareholding is about Rs. 34 crorcs. A 
statement showing the remittances made hy 
60 firms with foreign equity is laid on the 
Table of the House. {Placed in Library. 
See No. LT 6049/73] 

Value of items Imported by RaHways for 
its use 

:;263. SHRI VIKRAM MAHAJAN: Will 
the Minister of RAILWAYS be pleased tn 
-state: 

(a) the number of items which are 
being imported at present by the Railways 
"nnually and their value; 

(b) whether there is any proposal to 
help the Indian Industry to effect imp,'rt 
-snbstitution or to set up factories in the 
public sector for the purpose and if so, 
the particulars thereof; and 

(c) the time by which it is expected 
that the Indian Industry would meet the 
total demand of Railways indigenously? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESill): (a) Near-
ly 80 major categories of items are 
being imported at present for the Prodllc-
tion Units in addition to maint~n~llc;: re-
quirements certain fa v,' materials and ~PJIY". 
St;!tistics regarding the number uf items 
imporied is not maintained a~ the i~ems 

imported may vary from Railway to Rail· 
way as also from year to year. The items 
can also vary according to sizes under each 
category. Only items ndt 'I" ,!!bh!e in· 
digenollsly and cleared for irnpvrt by the 
appropriate authority are importt!d. 

The value of stores imnorteJ during 
1972-73 was abollt Rs. :;0 'c:<>, es. 

(b) In order to encourage Lhc n~w entre-
preneurs to indigenise the importt!d items. 
inccntiv~ like guaranteed ofi"t,tke. price 
preference, waiving of liquidatl:J d~unag~s. 
i1iberal extension of delivery dates and 
price escalation due to governmental ac-
tions etc. are being given on the merits of 
each case. There aTe also ~roposah to 
set up units for the manufactllrt' of wheels 
and axles. Traction nh)tors and Gears for 
diesel and electric locos and E.M.U. Stock 
in the Railway sector to reduce dependence 
on imports. 

(c) Attainment of 'ielf-sutTIci,!I1cy is a 
continuing process. Efforts to dc:\'clop more 
:lIIrl more items indig:enousl~' ar..:: beillg 
vigorously pursued. 

Progress of work In Seol Dam 

5264. SHRI VIKRAM M,\HAJAN 
will the Minister of IRRIGATION ."1'10 
POWER be pleased to ,t·,ie : 

(a) the progress mode upto 30th No\,-
ember, 1973 in respect of the Seol Dam: 
and 

(b) the time hy which the .'ork in all 
respect'i regarding this Jarn i..; likely to 
be completed? 



149 Written AJl.~'H'e,.s AGRAHAYANA 27, 1895 (SAKA) Written AnsU'f'rs 1 ~() 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The progress made on 
the major items of works on the Baira Siul 
Hydro·Electric Project and the target dates 
for completion. arc indicated helow:-

(i) Power H01Ul': The excavation 
for the foundations :ws been 
completed and concreting work is 
in hand. The civil works are: 
programmed to be completed hy 
October, 1974. 

(ii) TUllllds: Out of a total length of 
14920 metres of tunnds, work on 
7700 metres has been taken up. 
Tunnel from Audit to Surge Shaft 
ha, hten completed ana w",k 
on Sl1qc shaft is in hand. -1 f,e 
tunnel from Siul wei,' to power 
house is programmed to) b~ com· 
pleted by June. 1976 and from 
Bairn dam to Siul weir by June. 
1977. 

(iii) Pmstock: 60 per cent of the 
inclined work has been completed 
and the remaining WDi'k is pro-
grammed to be completed by 
March, 1974. The erectil)l1 ~lTlJ. 

grouting of penstocks io;;; program-
med to be completed by Decem-
ber, 1975. 

(iv) Siut weir. Balt,dh weir and Haifa 
Dam: Tenders for the Siul and 
Baledh weirs have been invited 
and the works are programmed to 
be completed by March, 1976. The 
Baira Dam is programmed to be 
completed by October, 1977. 

(v) Installation of gcnerations alld 
COllstruction of transmission line: 
The first generater unit is pro-
grammed to be installed by 
December, 1976 and the remain-
ing two units by December, 1977. 
The transmission lines are pro-
grammed to be cornpJekJ in Octo-
ber, . 1975. 

Assurance to Wireless Operators 00 

introduction of microwave on Railways 

5265. SHRI P. M. MEHTA: Will the 
Minister of RAII.WA YS be ple",cd 1<> 
state: 

(a) whe!her the Railway B"",rJ ha~ 

assured the Wireless Operators that [heir 
interests w.,uld not be affected by the 
introdl.~licn of microwave orl the R:'lit-
ways; 

(b) to what extent the Wirek .. Opera· 
tors will be affected due to the decision 
~o introduce microwave; and 

(c) what other assurances have been 
gh'en ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) to 
(e). Introduction of microwave on tbe 
Railways being a gradual proceS:i it is 
not likely to render wireless operulOrs 
surplus to any great extent. Those who 
may be rendered surplus will be absorbed 
in alternative posts and a scheme for 
their absorption in the Teleprinter cadre 
wilh simllar avenues for advancement jc; 
(cing prepared. 

('f;) 'fi!IT ~.r ~ ;)!l<mr <fi 
q;wr Rmmr tf;T~ ~ifmI; ~ 
q;rq;>f~~f!'; 

(1;1') m ~, m;;or ~ ~ 0fTi1 
'fi!ITf!'~JI'r'!T~~~ 
~f!';~ 
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('1") ifm <rnm oj- #t 'Iti ,rh-rr ~ 
~ ~ tkt-~ 'fiT ~ >t 3!T<Wf <f.'fPf 
;nfl- 'lffi".IT .r ~ ~ ~ <t:rit ~"f 
~'fn ? 

~ath~ ~*~ 
~.,ff (>1I~8t>: (~);;f't;r&- I 

(l'rl WR Offr ~ I 
('1") ~ ~ 'ffi1;~ q;'f mfu <P.t-

mT<R" ~ 3!T<Wf .m"<r >ft m'm ,,'1m 
tT ~ q{l ~ ;f I 5<1";' r.r" .mf,]( 
wit ~.r ~ <n ~ ~..ft ;f hr-n-1 
~ ~ <r<lT '1f7f >ft ~ht"'" i' ! 

<I'i 1968-69, 1969-70, 1970-71 ~ 1971-72 
'Il~~~<f;~*;fT~nfu 

5267. >11 ~ WIT : "f<IT hi" >HT ;:n; 
~q{l'ji'IT~~: 

(q;) 9'f 1963-69. 1969-70. 187071 err, 
1971-72 i WR-, 9'fm '1;::rr'l'!' f, "" '1 
~ q;f ~ ~ qT 'Ti err. ?"Wr 
~~ql"f<IT'I>f<UT"if';:orh . 

(l'r) "f<IT rn >roTl1'f r.ri" <-\,'qrr "<'I" 
'1(" "lfI'<r 'flf 12. 64 ~ 0"'Pf 'XT"<r '!m'IT ;f 
m .n'q wi, <IT <Ifj "" ~ n c;-, ~ 
'Ii ~ q ~ ~JIT ;f ? 

r.r ~ ~ \l1r~ (>11 ~ ~ 
~) : (Oi) 1968-69, 1969-70, 1970-71 
~ 1971-72 q;' w +f m or ~ 
<mr ~nf'q ql r.r" m .,-qm 1{mfR" Of,'! 
'T'ft ~ q{l 0!i'f oM <fI ~ i:' :-

1969-69 

1969-70 

1970-71 

1971-72 

~~'T'ft~ 
'IR ""'" 

10.18 ~ 0"'Pf 
11.24 ""~ ~ 
12.23 ~~ 

12.68 ~~ 

~ 'Iff ~~ q;'f ~ .r '1~T 
'fiT ~ q;rrtIf ~ .r ~ <r<lT 
1969-70 31n 1970-71 q{l ~ .r ~ <fi 
~ wrf .r ~ ~ ~ ">1 IT-<rTIr 
'fiT~0"1 

c .. ) 'ifiTl ~ ~ q{l 'E"lTOiT 'ft 
'611 ~ '611 ~ ;f, r.r" m "1/<)T ~ f'rm 
~ ll<I"ffi ~ orr mi:'l rn lWIT 
q;;r q{l ~ q;f ~ 'fiT ~ m 
'r'flTI l!T'<f <fT'Ii q;'f m<m 0" I ! ;j7 I .... ~ '5l 
q;<'f'1T B 1972-n B l!T'<f ~ ~f.l ;T0IT 
~ 40,000 q;I1 0" I ~ TI B .n- cd 
~ q{l ~ .t m 'i7m<rc oil ~ 
~"#t0"1 . 

mr<f 1hi" ~ ~ mr<f ~ If{ ~ lITi'f 

m.n<f;~ 

5268. >11 ~ ~IT : ifm iM nil: ~ 
~ q{l 'f!1T ~ Po : 

(~) "f'i 1970. 1971 m 19","2 i ,-i'n<r 
~: J!r.r ~ ql or.r<f ~ ~;r 2[ <I"IT 
~ ~ <n ~ ql Wr,i m>r.i" ".Q 
if' m ~ ~ ~ m ii..r'qIYl'li" 
~ qu6 R<rr 'l<IT ~ ~ ~~­
'flit q{l '1i ; m 

(l'r) ifm rn >roTl1'f oj- I-ff'fte:<" B ri<:.fr 
~~ 'Ii ~r <fi fu-<f 'f2h '5'IT'f 31 r:.lJ11 

if' 3ITI m wi, <IT ~ ~cr m 'rc,'T 
r? 

r.r ~ ~ \l1r~ (>11 ~ m 
~) : (q;) e.Nt<r m {j- l!T'<f f<-qjaf'-
3f'l;UIT ~ <IT or.r<f ~ ~ 
~ >rr.r ~ 'Iff WIT "f'i 1970, 
1971 3ITI 1972 B ~: 14,060, 12,450 ::rh 
11,131 >iT I ~ ~ {j- ';"f:,:i" <f %"1 
~ 'Ii 'lRre": ~ 'R WIT 'Tm ::rh 
~ ~ 'RfC"<r ~ q;f ~R R<rr 
'l<IT I 
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U: ~ rn 'l< ~ hi >r<r i<'f 
~ '1fT ~ 'fTf 1970. I'm om 
1972 '!l qT(H ~: 14, 37 ,rf~ 42 <IT i 

ir.r ~ M 'l<. ~1.1 ~..r rr- ~f6" 
m 'T<i" ~ i ~ -.RI-o ;{ .,rr 
m:;m/'rl . 

(ff) it ~ I l1ffi ~ i,f, cfW'p.'~r 

n orR cr><T ~ rr.rn ~ '9- :iP:rcr ''R' 

'T<r<T orR '1fT ~3Ti' 'li 'f &r 'N =f, RrD 
T"'" 1'<'1 hHl iftTT'f ~ If<i' -,f- :-

(!) <T ~ Nt vn q'l 'li r 
fq; l1ffi ro.n ,.; ~ ",t ;fr./T <i"fm;r <I' 
B'%~ f<:rm orr<T am m 3m 7Iri'f'<!' 
nrr'1f ,.; 'fT+r ~ ~ if m'J'~ r.rm 
orr<r I 

(2)m,..r~q'l~rp.fi 
Jf'I"<T"!i~~,..r~T'!?i-'T<i"l1T"f 
~ '1fT ~ 20 <f 3r\\Y'I', ~: JTT7[ ~ 
m ::.m ~ ~ i 'l1+f er¢ 'T1 
~ ~ T<r<T omt I 

(3) m <f 51.1 omr '1fT ,,'¥if o~ 
""'" q;f q;;n' ~ fq; ~ l1ffi ~ 
,.; ~ 'l< 3P1< '1ft ~m. ~ ~ ~. 
~ am&j~~1"1f~ 
i ~ i m>l" omi :;rr;f emf ,t"1;"1' i'fTfT<i' I 

(4) M 'Ii' q;;n' 'Tl!fT t fq; ~ 3m 
D"ffii .r ~ ~ ~ ~ ;i m.r,wT 

~'<t\'lI'f~~~~'I>T~ 
~ 

5269. VT onor.ft 'IIi : lfII1' ~ 3lTI 
~ ~ <n! ~ ,<if ~ ~ 1""',. 'ffi 
~ q; m<f i!'Pf q; ;nq mT T'IT <T :;0 
lTTIrmr ~ qoIf 3T'r <T"!i ~ ~r -if,i if ? 

~ 3f!it ntT1r.f ~ If ~ 
(VT ~ m) : ~ t:f cTm q;/'f 
~]:fjt<f-m¢i'l 

!Il1ri' 1Il ? .. ~ 'I}ii .. , OJ • ~ ~ ~ 
~~ 

5270. VT ....,..jf 'IIi : Iff« ~ 3lTI 
~ rRT ~ ~ '1ft 'f'IT 'lIN fq; : 

('I',) 'ffi ~. 1969 'Il qTrr;r V. >nN-
.~~~";~ii~ 
>nN q;-r W'f 'j'~;19"l1ifdOj ~ i ~ 
105~~<if~~~~ 
if~.r<t<mtl 

(ff) ifl!fT ;;1.1 ~ 'li 15.17 ,~ ~ 
<if ~ ~ ~ fft if ~ q;f ft :nft 
i'; 

(Tf) ~ ~ >f.r ~ nm 
~ '!l m>rl i r~1<\,Jl'lilOj i ~ 
T<r<T orr.t 'liT >ffiIT'f i' ; ::.m 

(5) <T ~ m .r 'if q'l '1"'11' -,f- omr-(~~ ~ ,.; ~ 'fhr<it ~'f 
fq; ~ ,.; m>1 ;;f-vr ,ofhi' ;:i- 'fill' 

'l<~~~~'rl 

omt. ~.r~ I 
(6) ~ l1ffi ~ ,.; ~ ~'>/T 
~ ~ 'liT I:!"fi '1'IT ~ ~mr 
~ OfT ~ t hrml-~ ,r, 'lTIi< J 
~ 'f ilCT'1T OfT ~ I . 

(7) rn 'li ~ q'l ll'IT t" fq; <fT'i 
<nR am .rvr <'fTTT'f ~ ~T 'liT 
'i;n 'i;n ~ ~ ;;rmr t l!fT ~­
~ <fa:;t '!l ~ <t ;;r;[-<T"!i ~ q;-f I 

~ am ~ ~ if;;q-~ 
(VT ~ mml): ('Ii) ::.m (ff). 

it ~ I 

(Tf) am ('q) !fTlr ~Oo"'r 1"'1-TT11 
'f"RT m« ~ ~ q;f 'IlmT m'hTI 

fWT ft TTi ~ ::.m ;;,~. n 
... 'WIT T<r<T :;mr " I 'If<f: ~ "'"f"fT <P-P-r 
~fq;~<I']:fjt<f ~~ 
~ .r ~ q;f!fTlr r~nJl'tdOI i 
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'i'm1 ~ ~ <t;f '!iT Im!\'l' t I 
~, ~ ;f J!1it <'I"'f, n~l?<IR ~ 
'1ft qfT 39 !I1+f Tq~ "I)Jl", < "I ~..ft­
¥ qfT t' ~ 2203 m11l qi ~­
'fl"1'JT ~ 45941 lfIl1f qi ~;;. qi ~ 
19,79 q;-ffi: ~ qfT 'f\OT ~ ~ 
t I ~ ~ 'Iii 3-5 'PTf" qfT ~ ~ 
'!;"f rn qfT ~ 'RT<fT ~ t I 

Colllitruction of Nangal-Talwara RaII ..... y 
Line 

5271. PROF, NARAIN CHAND 
PARASHAR: Will the Minister cf RAIL-
WAYS be pleased to state: 

(a) whelber any decision ha< been 
taken about the sanction and construction 
of DeW Railway Lines surveyed in the 
ellender year 1972; 

(b) if so, whether the case Jf N'n!!al-
Talwar. Railway Line has bee:l tinally 
decided: and 

(c) Ibe likely date by which the cons-
truction work for Ibe new Railway Line 
would be started? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes, in 
some cases. 

(b) Not yet. 

(e) Does not arise, 

AssuraDCe to Bhakra Dam onstees by the 
Minister of Irrigation and Power 

5272, PROF. NARAIN CHAND 
PARASHAR: Will the Minister of IRRI-
GATION AND POWER be pleased to 
5late: 

(a) whether the Government have fol· 
lowed up the assurances given to BhJkHl 
Dam Oustees by Dr. K. L. Rao, thc then 
~linister for Irrigation and Pov.'er, at a 
public meeting at Bhakra as .lso in the 
meeting with the Legislators of the Bilas· 
pur District (H,P,) on 21st October. 1973; 

(b) if so, the assurances I:iv~n by him 
in brief; and 

(e) whether any official lIulchincry 
would be set up by the Central Govern· 
ment to expedite the implementation 01 
these assurances and to co-ordinate Ibe 
various schemes with the State GC'vern-
ment of Himachal Pradesh? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR PRA-
SAD): (a) to (c) There is no re-
cord of any assurance given by 
Dr, K. L. Rao during Ibe meet-
ings in question, except that he had pbserv-
ed that the problems of the Bhakra Oustee. 
should be discussed with the concerned 
authoritie, of the Himachal Pradesh Go\'-
ernment to asse!\S their magnitude. The 
Government of Himachal Pradesh have, 
however, intimated that Dr, Rao had given 
some assurances, most of which invo"~ the 
Lhai,ra Management Board, Th·, matter 
is being examined, For the reseWcment of 
Bhakra Dam oustees, agricultural land was 
acquired for them in Hissar Distrkt. Those 
who did not want to avail of this facility 
were paid fuil compensation for their lands 
and properties and were to be resettled 
outside the reservoir area by the Himachal 
Pradesh Government. As a special rase. 
the Bhakra Management Board has rrovid· 
ed drinking water supply and electricity to 
Bhakra and neighbouring village" Medical 
facilities are also available to these people 
at the Board's Dispensary near Bhakr .• Dam 
and in the Canal Hospital at N angal. 

Employment to employees of BAL. 
project In H.P. 

5273. PROF_ NARAIN CHAND 
PARASHAR: Will Ibe Minister of IRRI-
GATION AND POWER be pleased to 
o;;tate: 

(a) whether Government 'ife making 
alternative arrangements to ensure employ-
ment to the large number of skiIleil and 
Unskilled employees who woulj be ren-
dered surplus with Ibe completion of Bcas. 
SatIuj Link Project in Himachal Pradesh; 
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(b) the likely date when 'he Project 
\\ould he completed; and 

(c) the estimated number of tmploYl'c') 
likely to be rendered surplus after the 
\:omplt.::ion of this Project? 

THE DEPUTY \IINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER tSHRI SIDDHESHWAR PRA· 
SAD!: (a) Possibilities of finding alter· 
native employment for skilled workmen to 
he rendered surplus from Beas Project, on 
other rrojects in the region. are being 
explored. 

(b) -\s per prl!~nl schedule the Seas, 
Sutlej Link Project. except power houses, 
is likel) to be completed during 197.5· 
7(J. 

(c) .\ bout 31,000. 

Inception and functioalnc of ceU to look 
after promotlo... aDd appointments of 

! .... beduled Castes aod Scheduled Tribes 

5274. PROF. NARAIN CHAND 
P.\R.\SH.\R: Will the Minister ui RAIL-
W.\ YS be pleased to state: 

(a) the date on which the Cdl in the 
Raih\ay BoarJ to look after the promotions 
and appointments of Scheduled Castes and 
Scheduled Tribe'\ \\ as sct lIP; ~n" 

(b) the number of representation., re. 
<cived hy this Cen in 1972 and 1973, and 
the number of cases which have been 
dispt.)~ed of? 

THE DEPUTY MINISTER IN THE 
Mlt-.'TSTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : <a) The 
special Cen was set up on 23·10·1973. 

(b) 152 representations have heen re· 
ceived since 23·)0·1973 and these are 
under examination in consultation with 
railway administrations concerned. 
50 LSS/73~ 

Take over of NangaI·Bhakra aod Talwara-
Mukerlan Railway LInes 

5275. PROF. NARAIN CHAND 
I'ARASHAR: Will the Minister of R.\IL· 
WA YS b.: pleased to state: 

(a) whether a request has hC:!1l !l..'ceive.1 
for the take-over of (i) N:lllgal-llhakra 
Railway Line and (ii) Tal\\'anl·:"vtuf...crian 
Railway Line. which arc uuder the prOM 
ject authorities; and 

lb) if so, the decision of (jo\crn,ncnt 
regarding the take O\'l'T and the iikely dates 
by \\hich they would be taken \)\"..:ro.) 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). (i) The proposal for taking over 
the private siding from Nangal Dam 
to BhakTa (constructed by :he Bhakra 
Project Authority) is under examination, 
and a final decision is still to b: arrived 
"I. 

(ii) The question of taking ·)ver the 
Mukerian-Talwara BG siding (con-;trllcted 
for the Beas Dam authority) \vas examin-
ed by the Railway Board during July 
1971 which revealed that the proposal 
was not fimmclally justified. From a re-
cent reference from the Gov:!rnmcnt ('If 
Himachal Pradesh. wherein the State Gov-
ernment have stated that the)' nrc propos-
ing to set lip an Industrial Comnlex 3t 
-Sansarpur and develop this place f." Tou· 
rism for which Tourism Development Cor· 
poration is stated to be making plan'. the 
Northern Railway Administration has been 
asked to carry out a fresh asscs~m{'nt, 

taking into account the new factors now 
brought out by the State Government. 
Fresh assessment is awaited from the Rail· 
way. 

P.M.'s award on Nannada water disputel!l 

5276. SHRI P. G. MAVALANK.\R: 
SHRI SAROJ MUKHERJEE: 

Will the Mini,ter of IRRIGATION'\~J) 
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POWER be pleased to state: 
(a) whether the Chief ~'lin:'tcrs of 

Gujarat and Madhya Pradesh met the 
;Prime Mini5ter recently in ~~W Delhi 
with a view to hearing their view points 
and settle their differences regarding the 
Narmada Water Dispute; 

Petrol prices in India as compared to those 
in foreign countries 

5278. SHRI P. G. MAV.\L.\!'oJ.,..\R: 
Will the Minister of PETROLEUM ."ND 
CHEMICALS be pleased to sta'" 

(,,) whether the petrol prices in India 
(b) if so. the nature and resul" of ",eh dre the highest in the World; 

meetings; and 

(c) the date by which the Prime Minis· 
ter's C!ward on the said dispute is c.~pcctcd 

to be ann6unced? 

THE DEPUTY MINISTER IN 
MINISTER OF IRRIGATION 
POWER, (SHRI SIDDHESHWAR 
SAD): (a) No. Sir. 

(b) Does not arise. 

(e) Shortly. 

THE 
AND 
PRA-

Memorandum submitted for starting a 
direct train from Ahmedabad to Kanpur, 

Luc\mow and Varanasi 

5277. SHRI P. G. MAVALA~K,\R. 
Will the Minister of RAILWAYS be pka'-
ed to state: 

(a) whether Go\'crnmcnt ha",'c rcc('i\"C'u 
any memorandum or representatiol1 from 
the persons of LOttar Pradesh Ih'ing ~lIlJ 

working in Ahm~dabaJ and neighbouring 
places in Gujarat about the starting of a 
rlirect train from Ahmedabad to Kanrllf. 
Lucknow and Varanasi; and 

(b) if so. Government's res!"oll'iC there-
tu? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS <SHRI 
MOHO. SHAH (QURESHI): (a) Yes. 

(b) Introduction of a direct cl'"in bet-
ween Ahmedabad and Varanasi is neither 
found justified on traffic consideration nor 
operationally feasible for want of line 
capacity and terminal facilities. 

(b) a comparative table giving cunent 
petrol prices in USA, USSR, UK. We,t 
European Countries, Canada :md !:.lpan; 
dnd 

(c) the reasons for continLl::il~ ri .... ing 
prices of petrol in India? 

THE DEPUTY MINISTER IN THE 
(MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): <a) and (b) Recently there have 
been several increases in the prices of crude 
oil in quick sllcces~ion and prJblcl~h I,f 
its availability even at higher i'i icc.;; il':IJ-
ing to frequent changes in the pricl.'s of 
petroleum products in different ~ullntri('\" 

In this fluid situation, this information is 
not readily available. 

(c) The basic reason is the ~Ulltilil[:dly 

increasing prices of imported crude oil. 
The prices of Motor Spirit (P~trol, ilfl","e 

been increased steeply recently hy incrca'-)· 
ing the rates of excbe duty al~() to curh 
its consumption. 

Proposal to appoint Additional Members 
to Election Commission 

5279. SHRI P. G. MAVALA:\J.,.\R: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to ,t"te: 

(a) whether Government propos!.! to 
appoint additional members to ~h~ Elertic,n 
Commission; 

(b) if so. the salient features thereof: 
"nd 

(c) if not, the rea"ions thercfGr"' 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AN!) 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): (a) No, Sir 

(b) Does not arise. 

(c) The Fle;:tion CommlSslun \ .. hich 
consists :)[ the Chief Election Commissioner 
has so far condlH,,:teu 4 Gt~neral llc~~~ic'lis 

to the Parliament and Stale Legislatures 
and one miJ-!crm Elec':c.:n to the Lok 
Sabha beshk" a number of mitl-krm Ekc-
lions to the Legislatures of a numb~r 'll' 

States "'lIc~c·).f·ilJy and in a f.lir a:"lel im-
rartial mnlln::r. ,. h.'" 'lo~ h!C!l ':("m.ldcr-

ed necessary to appoint other flection 
CommissionL'r~ in the Commission for the 
:'1crformance :)f tn:- tll!t '~'~ .... esJrd in It 
under the Constitution. 

Special functions performed and qualifica-
tion of highly placed officials of RaHway 

Board 

52S0. SHRI I'.G. MAVAL\~K,\R:will 

the Minister of RAILWAYS be "leased to 
')ta!e: 

(a) the names of Chairman anJ Mem-
ber\) of the present Railway Board, !;iVLng 

Petition for Conversion of vanstala Halt 
Station to a regular Station and chang-
ing the name to Bodhana (S. E. Railway) 

5281. SHRI A. K. 111. ISH.'\Q\JE: Will 
the Minister of RAil WA YS be rkaseJ 
to state: 

(a) whether there lias any public peti-
tion for conversion ef Banstala IIalt Station 
to a regular station and changing of lhe 
name to Bodhana in Kharagpur-.Ihargram 
Section of South Eastern Railway; ami 

(b) if so, the action taken in this direc-
tion so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
!llOHD. SHAFI QURESHI): (a) Yes. 

(b) A decision has since been taken to 
upgrade Banstala halt to a flag station. 

The changes in the names of fclilwny 
"tations are made on the recommendations 
of the State Government concerneJ wbe, 
in turn. are required to obtain t he con~ 

currence of the Ministry of HOlnc Aflairs. 
No such recommendations duly approved 
by the Ministry of Home '\IIairs bave 
been received in this case. 

their qualifications, length of \c"' icc. ray Scheme to check Hoods in West Bengal 
and Allowances; 

(b) the number and names of divisions 
under the said Board and salient features 
about the various Directors. Joint Direc-
tors, etc. attached; and 

(c) the special functions performed by 
these highly placed officer> d Railway 
Board? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
Tbe information is indicated in the said 
an the Table of tbe House. [placed in 
Library. See No'. LT-6050173] Public 

5282. SHRI A. K. M. ISHAQUE: Will 
the Minister of IRRIGATION AND 
POWER be pleased to slate: 

(a) wbether the West Bengal GO\-ern-
ment have suggested any scheme to the 
Centre to check the floods in that State: 
and 

(b) if so, the reason of Government 
thereto? 

THE DEPUTY MI!,ISTER IN fIlE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b) The Government of West 
Bengal have estimated that the long range 
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plan for flood centred in the State' is likely 
to cost <Ibollt R .... 570 crores. This long 
range rlan has not .,0 far been re~cived at 
the Centre. 

In the draft Fifth Plan r'lOpO.,<," of 
the Stale, it had been prop0'\l.!d to include 
eighty [;'\0 lIew schemes unde:- th(: FIc,ou 
Control s(.!ctor \\ith an cstimatcJ cost of 
Rs. T!. crorcs. An outlay 0~' about R~. 

26 Cforcs had been propo'icd nn these 
schemes during the Fifth Plan I'eriod. 

The Flood control schemes ror inclusion 
in the Fifth Plan are to be finali,<d after 
the :dlocation for different seeter" arc de-
cided. L.,ling: into aCt;ount the overall le-
source ... 1 h.!t \\ ill be a\,~lilab'e for the plan 
schemes in the State. 

E1.ctrification of villages of West Bengal 

5283. SHRI A. K. M. ISHAQLJF: Will 
the l\liilister of IRRIGATION AND PO-
WER be pleased to state the names of 
villages of J h"rgram in the District of 
Midnapore, West Bengal, which have been 
electrified during the last three years'! 

THE DEPUTY MlNISTER II'; THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRJ SIDDHESHWAR PRA-
SAD) : The following 27 villages have been 
electrified in P. S. Jhargram in the Dislt. 
of Midnapore, \Vest Bengal, during the last 
three years:-

I. Sal·bani 
2. Protapur 
3. Rajabasa 
4. Gazasimul 
5. Bankati 
6. 1':auriaJ,!m 
7. Kanudi 
8. Bamunmara 
9. Golhandi 

10. Dubarajpur 

11. Rajpara 

12. Pukh",b 
13. Kltlhl.IJdihi 

14. Tcmga 
15. I.abku. 
16. Khasjungai 

17. Jhinik 
I~. Kayma 

19. Kamarbondi 
20. ChanJipllf 
21. Gharitakhana 
2:. (J~lro 

23. ruluhim 
24. l.()uhasltH 

25. Ohalmai 
26. Dalakati 
27. ft.~ur!!idihi. 

Order for supply of Bulbs by Bengal 
Lamp for use i. Railways 

5284. SHRI A. K. M. ISHAQUE: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether the Ikngal Lamp h,1S beclI 
gIven order to produce bulbs for the Rail· 

ways; anll 

(b) it :,0, the number of bll'_b:-: ordered 
during the last three years? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI) ; (a) Yes. 

(b) ,\bout 44 Iakhs Nos. 

Execution of Klmgsabati project In West 
Bengal 

5285. SHRI A. K. M. ISHAQUE: Will 
the Minister of IRRJGATION AND PO-
WFoR be pleased to state: 

(a) "I,ether there has be··,r. some delay 
in the comi~iS51,l:ling: and e\(clitiun ot 
Kangsabati Project in West Bengal; 
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(b) whether there has been any loss to 
the public exchequer due 10 this delay 
.":lnJ if so. the total amount of Joss; and 

(c) the reasons for the delay and steps 
taken to ensure the timely completion of 
the whole project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD): 
(i.I) The Kangsabati Project which ...... as t:X-

rl.:c1cu to be completed in ~hi.! carly' pilrt 
0f (hI! Fifth PL!n j" now sch-=(hllcd to h .... 
;..:omrictcd hy : 978-79. 

(b) Extcndeu periud of cunslr uclion cf 
d project lead .. to increased CO'ih. due to 
escalation in labour wages and cost of 
.con~trllctjon m;~teri<tis, in aJdi(i0n 10 dclil~ 

in the rcaIiS31i()1l of uitimale hCIlCllh. It 
1". ho\vcvcr. di1li",'ult to quantify Ihis. 

((") The deby is largely altribl!lCu to 
the proyision of inadequate fund .. in the 
Stille Plan. difficulties in bnd acqui~;ilivn 

for the- Project and scarcity :Jf :;ili11t.:' cons-
truction materials. The likely "pill o\'cr 
into the Fifth Plan is Ro..;. 4.8 Gort.:'''>, \\ hich 
ho, heen fully pro\'ided for in the Fifth 
Plan proposals of West Hen~al. Tho Gml. 
of West Bengal are taking :dl c,>',.::ntial 
steps to ensure compldion of thC' Project. 

Resported looting of Passengers of Doon 
Express during October, 1973 

5286. SHRI SHRIKISHAN MODI: 
SHRI P. (;ANGADFH: 

Will the Minister of RAILWAYS he 
pleased to statc: 

(;1) whether two masked men looted the 
passengers Df Doon Fxpress rrain ne,lr 
Lud.now in the month of OClob~r. 1973; 
~nJ 

(h) if so. \\ hcthcr his "\1 tili'i! ry b:lS l11alle 
any inquiry into the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS ISHRI 
MOHO. SHAFf QURESHI): (a) Yes, 
on 10-10-73 three armed criminals 
looted three passengers of their be-
longings worth Rs. 3,200 at the point 
of pistol in a First Class Comp'lftment 
of Doon Express between Alamn~·£.itl· ;:no 
Kakori stations near Llicknow. 

(b) Government Rail\\ay 1'"Iioe. Lt:ck-
now have registered a ('a~e No. () 7 -1 tlated 
11-10·1973 under Sections 392!397 !PC. 
They have arrested three criminals. anJ 
recovered one currency note of Rs. 100, 
one golden chain. one ear tOj). t\\O g.Jlden 
bangles. two \\irist watches. und one coun-
try-made revolver with 8 round". The 
estimated value of the stolcn !,ropcrly re-
covered is about Rs. 2,500. The police 
in\'e"tigations continue . 

Representations from Staff of I.oco \\'orks, 
Madras (Southern Rail,,·sy) 

5287. SHRI H. M. PATEL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Government have received 
representations from the staff of Loco 
Works. Southern Railway, Madras. about 
a number of irregularities and corrupt prac-
tices committed and being indulged in by 
a number of senior officers in the Depart_ 
ment; and 

(b) the gist of complaints made against 
the officers by the staff of Loco Works and 
action. if any. taken against the Officers 
concerned? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) and (b). 
Representations ha\'e been received from 
time 10 time by the Southern Railway Ad-
ministration from two unrecognized Lniom; 
\·iz .. Dak.hin Railway Karmik Songh and 
South Rail Industrial Workers Union. con-
taining vague al1egations of irrcgubr prac-
tices followed in the Railway's Loco Works 
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at Perambur and failure of the Administra-
tion to take action. No action could, ho\v-
ever, be taken for want of any specific in-
formation in such complaints which were 
apparently motivated by inter-union rival-
ries. Also individual representations from 
aggrieved employees containing vague alle-
gations of favouritism in matters of senio-
rity, promotions, unjustified disciplinary ac-
tions etc. have been received by the Rail-
way Administration. which have been dealt 
with on merits and in accordance with the 
extant rules. 
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Train Senke curtailed ill the first week 
of October. 1973 

5289. SHRI RAM AVATAR SHASTRI: 
Will the Minister of RAILWAYS be pleas· 
cd to state: 

(a) whether a number of train services 
had been curtailed in the first week of Oc-
tober, 1973 in different parts of the coun· 
try; 

(b) if so. the number thereof; and 

(c) the amount of loss suffered by Gov· 
ernment on this account? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESID): (al to (cl. 
The information is being collected and will 
be laid on the table of the Sabha. 

~. 1973 * 1R'Ir 'fl .n.ri m ~ ~ 
11ft '£1M 'liT ~ 

52~O. >it mImm ~ : 'fi!IT r.r *IT 
'I1l ~ q;l- 'f'IT ~ l"Ii : 

(Oi) 'fi!IT ~. 1973 +m=r If 'IC'IT ill 
.wn m .r 'ficrrh:'t ~ .m'T ¢ ~ ; 

(m 'fi!IT '" '<lin If q;:;u no 'li.[ 'q I?l ;q j 
'f,T ~4 'IT 3!l'< 

('1) m ;IT. <IT ~ ~ <tl 
~ ~ ;f 'fi!IT ~ q;'f i' 3!l'< 
~II""~I If # .m'T " n. '" <tl \\;r<t 'fi!IT 
&f'IT-<IT q;'f ~ t ? 

no ~ * n~ (>it ~ rn 
~): ('li)~. 1973 <tl >nfM If 
qc;rr of, .wn m ~ ~ 'l>1 .m'T ~ 
,,;1 "Zit Tni'2' ;;;if- 'l>1 ~ ~ I 

Representation for supply of adequate 
quantity of controlled commodities at 

Dhanbad. 

5291. SHRI BHOLA MANJHI : 
SHRI RAMAVATAR SHASTRI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether he received a telegram dated 
the 27th September, 1973 sent by Shri 
Chinmoy Mukherjee. M.L.A .. Dhanbad ad-
dressed to the Railway Minister and 
others regarding the supply of regular and 
adequate quantity of controlled commo-
dities to the Railway employees and relief 
against spiralling rise in prices; and 

(b) if so, the gist of their grievances 
and the specific action taken by Govern-
ment to redress them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFf QURESHI) : (a) and 
(b). No such telegram has been receiv-
ed. 

Supply of foodgrains and other essen-
tial commodities to the general public in-
cluding the railway employees is primarily 
the responsibility of the State Govern-
ments and fair price shops art set up in 
the country as part of a gonera! public 
distribution system . 

The Eastern Railway Administration 
have moved the State Governments concern-
ed in the mitter. 

Implementation of Rest Ginr Station M_ 
ters on Eastern Rail",'ay 

5292. SHRI BHOLA MANJHI 
SHRI RAMA VATAR SHAS· 
TRI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Rest Giver Station Mas-
ters in grade Rs. 205 to 280 (AS) have 
been appointed on All Indian Railways; 
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(b) tbe broad features of the posts of 
Rest Giver Station Masters filled in Eas-
tern Railway, Division-wise; and 

(c) the reasons for such long delay in 
filling of the posts causing monetary loss 
to the seniors? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QUARESHI) : (a) to 
(c). Information is being collected and 
will be laid on the Table of the Sabha. 

Dcmon,;1ration by Railway Emplo)ccs at 
Dhanbad 

5293. SHRI BHOLA MANJHI 
5HRI RAMAVATAR SHAS-

TRI : 
Will the Minister of RAILWAYS be 

pleased to state: 

(a) whether thousands of Railway em-
ployees and their wives Jemonstrated be-
fore the General Manager, Eastern Rail-
way on the 1 Rth September. 1973 at 
Dhanbad and submitted a Memorandum 
to him; 

(b) if so, what were their grievances; 
and 

(c) the action taken by the Railway 
Administration in respect of each item of 
their -grievan~c.!s? 

THE DEPUTY MINISTER IN THE 
RAILWAYS (SHRI 

QURESHI) : (a) to 
(c). Information is being collected and 
will be laid on the 'rable of the Sabha 

MINISTRY OF 
MOHO. SHAFI 

early. 

Closing of Ea&fem RaUway Employees' 
Consumers Co-operAtive Society, Dbanbad 

5294. SHRI BHOLA MANJHI : 
SHRI RAMAVATAR SHASTRI: 

Will the Minister of RAILWAYS he 
pleased to state : 

(a) whether telegrams and representa-
tions were received by the Railway Admini-
stration regarding the dosing of Fn'\tern 

Railway Employees' Consumers Cooperative 
Society, Dhanbad on 28th October. 1973; 
and 

(b) if so, the gist of this incident and 
the action taken against the frequent dis-
turbances by some elements in this Co-
operative'! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) and 
(b). Representation dated 30-10-1973 
from the Eastern Railway Fmployees' 
Consumers Co-operative Society' addrc""ied 
to the Deputy Commissioner, Dhanhad. 
embodying the text of a telegram i"sucd 
on 28-10_1973 regarding stoppage of 
work by Salesmen of the Railway Co-
operative Fair Price Shop, Dhanbad in 
protest against attack by some TO\I,.Jic..:..; \v;-:s 
received by the Eastern Rail\\'ay ,\dminis-
tration. 29th October, 1973 was a weekly 
closed day for the shop. The shop reopened 
from 30-10-1973 as usual. No «rort of 
any further disturbance has been ,;;ceivcJ 
by the Railway. 

A written complaint of the incident was 
lodged by the staff with Officer-in-Ch"rgc. 
Dhanbad Police Station abom the incident. 
Action again~t disturbances by rowdy cle-
ments rests with the Civil Authoritir..:". 

Construction of Dam 00 Gamga River In 
- Moradabad District 

5295. SHRI BHOLA MA>iJHI : Will 
the Minister of IRRIGATION AND 
POWER be pleased to refer to the reply 
given to Unstarred Question No. 4536 
on the 28th August. 1973 regarding con-
struction of Dam on Ganga River in 
Moradabad District and states: 

(a) whether the revised project report 
has since heen finalised; and 

(b) if so, the main features thereof'! 

THE DEPUTY MINISTER IN 
MINISTRY OF IRRIGATION 
POWER (SHRI SIDDHESHWAR 
SAD) : (a) No. Sir. 

(b) Does not arise. 

THE 
AND 
PRA-
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Re-sal. of Tkkcls al Ghaziahad, ~Iurad. 

nagar and !\tndinagar (Northern Railway\ 

5297. SHRI RHARAT SINGH CHOW-
HAN: Will the Minister of RAILWAYS 
be pleased to state : 

Ca) whether some Booking Clerks. Grade 
Rs. J 10--180 (\.5.). now \\'{)I!..ing ;It Mlldi-
nagar were charged with the offence of 

re-sale of tickets and consequently punish-
ed by the administration a few years 
back; and 

(b) if so, reasons for allowing such 
staff to continue to work at the same sta-
tion? 

THE DFPUTY MINISTER I"I THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): la) A 
RooJ..ing Clerk at ?t.fodinagar was 
detected selling col1ected tickets and \Va" 
placed under suspension by D.S. Delhi in 
1965. He was subsequently punished with 
W.I.P. for one year. 

(b) It was due to the negligence of the 
Senior Staff. Action against the erring 
staff is being taken and the clerk is bcilll: 
transferred. 

Theft of Iron malerial from Signal Work-
shop and Coal at Gbaziabad 

5298. SHRI BHARAT SINGH CHOW-
HAN: Will the Minister of RAlLW.\YS 
be pleased to state : 

(a) whether theft of steel gooJs from 
Signal Workshop anJ coal from th.: v;'nl 
at Ghaziabad is gO:!lg on unabated with 
the support and conni':!nee of R.P.F. per-
sonnel; 

(b) whether in October. 1973 ,ueh a 
theft of iron sheets valued at about Rs. 
5,000 was detected; and 

(c) if so, action against the R.P.F. rcr-
sonnel and their controlling otfh:i:,ls to 
tone up the machinery? 

THE DEPUTY MINISTER I" THE 
MINISTRY OF RAILWAYS ISHRI 
MOHD. SHAH Ql'RESHI:: (a; '\0. 

(b) and (e). Yes. On 7-10-73 the Rail-
way Protection Force staff of Ghazi"had 
(Northern Railway) detected a bullock 
cart loaded with 51 Mild Steel Sh.,ots 
valued at about Rs. 2.500. ~!jh:~:cd :0 have 
been stolen from the Signal ,ho~. (ihazi-
abad. 
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In this case two Ral.;sh;:Lk':i of Railw~lY 

Protection Force and one outsider were 
arrc'>ted under Section 3 R.P. (UP) Act, 
and the case was registered at RPF post, 
Ghaziabad. Both the Rakshaks have since 
been placed under suspension, and the in-
vestigntion is in progress. 

To ~trcamlinc the Railway Protectiun 
Force, a scheme of reorganisation ha .. 
since been implemented with effect fro~ 
1-11-73, and there is a provision for 
strengthening of supervision at all levels. 

!I1lfT IIii ~ ~ ~ ~ mr.ft ~ 
~~ 

5299. ~ ~ im! ~: 'f'!T 
~ 3th ~ >iit <!il ornR qf( 'f'IT 
'fi7T ff. : 

(<f,) 'f<IT q'!(f.r ~ ~ <f,T 
~m'T~~.ra-.f~ 
;;mIT i' m1 lfIlfl' 'Ii'l ~ 'Ii'l ~ i' I 

(ff) ~ n, ill ;n:rq;' 'f'!T <f,T(1l" i" , 
m1 

(Tf) .:r;: ~ ~ ql ~ <TI'!m 
'f'lTn 'f'!T ~ '!il IT"'IT l?' ~ lfIlfl' 'Ii 
m~~ci'lTI'R~M? 

~ 3th ~ W.!T~i +l' ;aq-..;fo;f! 
(~ ~ m:II1!) : (<f,l l:r (Tf). ~ 
~ .r o7'l; j I j' ci ~ ~ O!r.f ci 'lm'lT 
m>ftur 'om '!il ~ ~ Wri .r ~ 
qf( mer ,rfu-q; l?' I ~ 'llTI m.r !1m 

?"1"!,Jhd iJ l m1 ~ <t ~ "Ii 'f.TfOT 
m>ftur 'oM .r ~ qf( ff"I"f 9'f ~ 
~'lTr,Al?'1 

~ '!!TRf ~ 'Ii ~ 'f>'l 
$wt ~ q;-n;f qf( ~ .r ~ 
!1m "'"",,-"'if" "I q;i-~ '"' rit l?' I 
19~1 >f ~ 3061 !1m ?"~"l;Jl¥1 ,t~~ 
"Ifi'f. 19,3 q; ;)Rf <f<f, 13Q1G'i !1m ~ 
<f,T 0'1'1 = ~ >l- I ~ W!>R 1951 .r ~ 
210no ~ 'Ii ~ M <it >IT 
~ tlT'if. 1973 <t ~Rf <f<f, <ril ~ 

~ 21,80,681 ~ :ri tit I !1m ~­
'lilIlT ~ ~ <ffir;rr q; ~ 1'\' <lofT 
<'fT'f q; ~ ~;;qm!lm t<I~'l}Il<f,lUI 
\'irrr+r qf( ~ ,Jr :ri l?' I ' 

5300. ~ 1f~ im! ~ : 'I'!T ~­
~ 3th ~ >iit <!il ornR qf( 'f'IT 
'fi7T r.r. : 

(<f,) 'f'!T ,t&.r .r ~ <f,T <fi'f m1 
~ci<fi'f.r~ 21T<1<'!'~ohn 
m~l?'; m1 

(ff) m t, ill 7ffi 6 ~ .r ~ W!>R ci 
~ ~ m<li11 <t t~ ,f ;;wt Tf1t 
'llTI <tm m- 'I'1'-.rt <t ~ 'f'!T m-
'm't qft :ri <!>IT ~ ~ 'Ii ~ <TI'!m 'f'!T 
~ 'aOT <it t;" ? 

~ 3th t{!T1R ~ +l' ~ 
w.it (~ ~ aT>: (~) 3!i'> (N). 

~ >f ~ mot .r ~, ~ ~ ift 
Tmrr'Rl ci ~ <t ;m'- >f om 'I'Ik< 00 
(Q+r. Q+r) <IT mm ~ .r ~ 'Ii 
<fi'f (~. q;. m.l q,/-~ qf( ~ 
~ ,1" I 'I'Ik< rfuh;ft;r 'Ii' ~ Jt' m.r 
~ ;;i 1IR 'Ii' 'Ilq. ~ ~ 'R' m«r 
~r~~qlq;m.r~rl 
orr;f '!il ~ C'ffif q;'j ~: if ~ <# 
~~;rlft'-m«r;;:tr~ 
~-fmP- <IT mm ~ .r ~ ci 
<fi'f (~. <to m.) '!il ~ ci ;m'- 1'\' 
<f,t;T'l'-TT~1~21T<1<'!'.r~?nre 
~<f,T~~~~<f,Wf'l­
ffi'IT 'l'-TT l?' ~ $ro' 7-'ffi orRr q;'j 
'IT <ft l?' I ~ ~ 00 .r qr;IT ~ <t 
~ ~ 3ro<r ~ qf( $ro' 7ffiT ~­
~ qf( m <it t;" I 

~ci<fi'f<f,'V'fm.'~~ 
'lfT<!-.r (~. ~. iT.) ci ~ ,;, 'I"rn< f'<m 
orr;f <t 'Ilq <ril ~rror q.'f ~ l?' r.r. ~ C<f-

'R"lT .f, ~ ~. ~ . .:l .r ~ <f,T 
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~ m nr.rr.rr ~ I ~ om- <!'Ii 
~ me C~. ~.) ~ 'V"l' ~ 
of, <lor .r ~ ~ t. 'fiT ~ t, <ffi 
~'Iii-~~B~~mrlli'l 
Tl:rm'lC 'Ii ri<f;;t oi ~ ~ ~;a<JT<f 
W-T of, <m' .r ffi<rn-~ .t ~ Ff ~ 1T1< 
-(- I ~ ~ B. ~ of, ~ '!fl 
3!T~~,~r~~~ 
~'~.~~~3rT 
<r.' ~ fnR c""!ii q;l ~ ~ ,.,. ~ 
!ifr<;r~~<r>IT~~~~ 
'f.i ~ ~ <m' >f ~ ~ "f'T'IT, 
~fl~'f.i~m-~ 
~.~ ~"wr~ ~ ci 
~ q( ~ 'f.'ll' d t<1Fr T"IT ;;rr 
rwr f I 

PE:ii i ~ ei ~ ~ ;;11Imr1' 
'fiT mcm ~ ci ~ 1Wr m<!ilrl of, 
Ql11 ~ ~ ~ of, 3iwhr 
~~IlT"<f-(-1 

S""rces of crude oil supply to ESSO and 
Callex for their refineric~ in India 

5~OL SHRI SAMAR Gtl'HA : Will the 
Mini'!er of PETROLEUM AND CHEMJ-
C,\LS be pleased to state : 

(a) the ~ollrccs of crude procured by 
the FSSO and C"hex for supplving to their 
oil rcfinerieo;; in India; 

(b} \\ hcthcr supplies of crudes to thc;r.,c 
Indi.:Jn refineries have been cut; 

(e) if so. the extent 
the reason~ therefor 

thereabout and 

(d) whether steps taken to see that 
these companies do not cut their crude 
~llrplie~ to the Indian refineries ; and 

(eJ if so. the facts thereabout? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRJ SHAHNAWAZ 
KHAN): (aj Esso procure their cructe 
from Saudi Arabia and Caltex from Iran. 

(b) to (e j : It is only Salldi Arabia 
that had imposed cuts in oil supplies. 
This cut has ~ince been restored and an 
oIHcial confirmation to this ~tfcct has been 
received from the Saudi ,'\nlbian Govern-
ment. The Government of Saudi Arabia 
have. hov..cver. evolved a formula 
under which the quota of supplies of 
crude oil to the variuu.:; "friendly' count-
ries. including India, is determined in view 
of an overall cut-back in production. 

There was a shortfall of about R3.000 
tonnes in crude oil supplies to Esso in 
November, 1973 mainly due to the for-
mula laid down by the Government of 
Saudi Arabia referred to above. The 
shortfall in supplies of crude oil to Caltex 
was only marginal. 

Both Esso and Caltex are likely to step-
up their future supplies of crude oil con-
sistent with their normal monthly through-
put requirements. 

Productioo of Salt in the Coma! Coastal 
belt of West Beogal 

5302. SHRI SAMAR GUHA 
the Minister of PETROLEUM 
CHEMICALS be pleased to statc : 

Will 
AND 

(a) whether to meet the future require-
ment of supply of salt to the proposed 
Soda Ash Plant and other basic chemical 
factories at Haldia in West Rengal. Gov-
ernment will take steps to increase the 
potentiality of salt production in the Con_ 
tai Coa,tal belt of West Bengal : 

(b) whether Government have made or 
will make efforts in co-operation with 
Government of West Bengal ~() expand salt 
production in Contai area of West Rrn-
gal; 

(c) whether the West Bengal Govern-
ment have made any proposal to the Cen-
tral Government for undertaking expan-
sion of salt production in the Contai hell: 
and 

Cd) if so, the facts thereabout? 



179 Writtell Alts,t'ftS DECEMS:,R 18, 1973 WI'illell A",nrer s 180 

THE MINISTER OF STATE IN THE 
MINISTRY Or PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Salt is the concern 
of the Ministry of Industrial Development. 
Government will render necessary techni-
cal assistance for increasing the poten-
tiality of salt production. Action has to be 
taken primarily b) the State Government 
in this regard as the land belongs to the 
State (iovernmcnt and various pri\ ate 
parties. 

(c) and (d). No, Sir. However the State 
Government had. made a suggestion in this 
regard to Hindustan Salts Ltd. who agrced 
to set up a salt work if sufficient land wa~ 
leased to them. 

Cooneding Digba wltb Soutb Conlal and 
Contal Sub-Di.ision wltb Kbaragpur by 

Rail 

5303. SHRI SAMAR CiUH .... : Will the 
Minister of RAILWAYS be pleased to 
state 

(a) whether many demand, have been 
made for connecting Digha and South 
Contai Stations in West Bengal; 

(b) whether Ramnagar area nea, Digha 
the only sea-resort of Eastern India, other 
than Puri. is a very rich Commercial Cen-
tre supplying 'pan' to all parts of India 
and rice, coconut. fish, Cashew nnt and 
other articles to different pans of Fastern 
India 

tc) if so, for promoting trade and com-
merce in the area whether Contai Sub-divi-
sion is proposed to be connected by rail 
with Kharagpur; and 

(d) whether any preliminary survey has 
been conducted or proposed to he ..:on-
dueted to connect Contai sub-division by 
rail with Kharagpur'?' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAH QURESID): (a) Yes. 

(b) to (<1). A reconnaissance survey 
carried out in 1947-48 for a railway line 

from Contai Road to Contai, showed that 
the project would be unrcmun~rati\'e. No 
surveys have been carried out there~lfter, 

either to Contai or to Digha, because there 
has been no significant industrial develop-
ment in the area. In view of this and also 
because of the fmancial stringency, no pro-
posal for linking Contai Sub-Division to 
Kharagpur, is under consideration at pre-
sent. 

Revision of l\1iuimum '''·ages Fixt.'d for 
Casual I-abonrers 

5304. SHRI Y ESWARA REDDY : 
Will the Minister of R,·\JLW.\YS be rlc"s-
ed to state : 

(a) \\hether he is aware of the L~lhollT 

Ministry's notification uateu 25th :\rril. 
1973. revising th~ daily rates of \v~q,:('s 

under the rvlinimum Wages Act. in ~::.,r;ect 

of casual labourer\ engaged on the per-
manent way; 

(b) if so, whethcl inslrtlction" r.a,'(' h~l.!n 

issued to the Zon~1 Railways to rc\ isc the 
wage rates of Perman\..'nt W<l) C<l~lIal T .<1-

bourers; 

(c) whether any Zonal Rail"", C,'" re-
vised the rates of wages according!y; and 

(J) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) to 
(d). The Notification issued by the 
Department of Labour and Employ-
ment on 25th April, 1973 r<\'ising the 
minimum rates of wages. p(l~ 'Ihk to the 
categories of employees emrle~ cd in em-
ployments in construction or m'-lirH . .:n:tncc 
of roads or in building orer:llio,~" "tene 
breaking, stone crushing. mliiTll('n~.'h'::C' of 
buildings, etc., W,lS circIl1al,:d t(' :,,1~ hdi:ln 
Railways as well as the thrt?e Railw'1Y 
Production Units for compli'll1cC. 

On 5th April, J 957, the Railway Adminis-
trations were advised that thl! .:mploy-
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rncnt on the construction or maintenance 
of pCri1:lncnl way of Railways W351 not an 
emrlo~ ment on "road construction" men-
tioned in Schedule I to the Minimum 
Wages ."~t. 1948. 

In \J;" ch 1968. til-c llol11bay High Court 
alJo\\::J ;; claim of certain permanent way 
wo!""cr~ LInder the Minimum Wages Act. 
Tht.: Raih\i.t}" Administration has filed a 
\pc~i;d i.1ppe~11 before the Supreme Court 
<Jg'lin~t the judgement of the Bombay High 
Court. The decision of the Supreme Court 
as ref"rJs the applicability of the Mini-
mum Wages Act. 1948 to the Permanent 
\Vay \\orkers is awaited. 

Pensio~' and Provident Fund benefits 

Pensionary benefits. Casual labour v.hu 
have acquired temporary status are eligi-
ble like other temporary Railway emplo-
yees to subscribe to the Pro' ident Fund 
after onc year of such service. 

I h) Such workers when appointed I after 
selection) to regular posts, become entitl-
ed to the benefits admissible under the, 
rules to regular Railway employees. 

(e) and (d). The information is being 
collected anJ will be laid on the Table 
of the Lok Sabha. 

Satyagrnha by the Delegates of 'All India 
Convention of the Blinds' at Poona Sta-

tion 

to ,.erson> appointed against regular posts. 5306. PROF MADHU DANDAVATE, 
Jaipur Division (Western Railway) Will the Minister of RAILWAYS be pleas-. 

<3(\5. SHRI Y. ESWARA REDDY 
Will the Minister of RAILWAYS be 
rlecsed to state: 

(a) whether instructions exist that Pro-
,·iJt:nt Fund and Pensionary benefits are 
not admissible to daily-rated casual labou-
rer, and those holding temporary status; 

I b) whether these benefits are admissihle 
if the above said categor~' of workers arC' 
appointed against regular posts ; 

(c) the number of cases and the am-
ounts paid as Provident Fund and pen-
::.ionary benefits in the year 1972. Railway-
wisc to these category of workers who 
were retrenched or rdir-=J or medically in-
capacitated; and 

(d) the number of such cases in the 
J aipur Division of Western Railway who 
were (i) paid the Provident Fund /pensio-
nary benefits and (ii) who were denied 
the benefits as not admissible in the year 
1972? 

THE DEPUTY MINISTER IN THE 
MINfSTRY OF RAILWAY'> (SHRI 
MOHD. SHAFI QURESHI) : (a) 
Casual labour on daily rates are not 
entitled to any Provident Fund or 

ed to state: 

(n) whether delegates for 'All India 
convention of the blinds' had offered Sat-
yagraha on the 4th November. 1973 on 
the Railwav track at Poona Station be-
cause of the refusal of the Railway autbori~ 
tics to attach the promised ~pecial bogey 
to Manmad passenger train to carry the-
blind delegates; 

(b) if so. whether any blind men re-
cd\'ed injuries during the satyagraha: and 

(c)what steps have been taken to pre-
vent the recurrence of such incidents aris-
inll out of the refusal of the Railway au-
thorities to respect the promises given par· 
ticularly to disabled persons like the blinds?' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
While a request was received for accom-
modation on the train from the authori-
ties of All India Convention of the Blind 
but no request for providing a special re-
served bogie on 322 Manmad-Bombay 
passenger on 4-11-73 according to the 
fnles, was received. Ho\\-cvcr, it was 
agreed by the local station authorities 
to assist in accommodating tbe 
delegates in one train service coach of 324 
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Puna-Hombay passenger on 4-11-73. Due 
to the heavy rush of passengers on this train 
on 4-11-73, the oeiegates of this Conven-
tion were accommodated in different train 
service coaches. which was resented by 
the delegates. However, on protest from 
the dcJegates arrangements were maJe to 
attach an additional coach to this train 
and all the delegates were accommodated in 
that coach. 

Opening Electronic Division of IIlPC in 
Bombay 

5307. SHRI SAMAR GUHA : Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state : 

(a) whether after acqumng Balmer 
Lawrie and Company, Calcutta, the Elec-
tronic Division of J BPC h,iS been oncJ1cd 
at Bombay; and . 

(b) if so. the reasons for not opening the 
associate Electronic Industry of the Illl'C 
in Greater Calcutta area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) No, Sir. The Ekell,lDies 
Divi..,ion of IBP has been in c\j"tcncc h::-
fore the take over of Balmer I :1\\ i"il.'·s 
management by the former. 

(b) Does not arhie in view of (a) 
'above. 

12.01 hr •. 

PAPERS LAID ON THE TABLE 

REPORT OF TARIFF COMMISSION UNDER 
TAlUFF CoMMISSION ACT. 1951 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): I beg to lay on the Table, a 
copy of the Report (1971) of the Tariff 
Commission on tbe fair selling pfices of 
Synthetic Rubber (Hindi version) under 
sub-section (2) of section 16 of the Tariff 
Commission Act, 1951. [Placed in libraTv 
See No. LT-6038/73j. 

ANNUAL REPORl UN THE WORKI~G OF THE 
SEAMEN'S PROVIDENT FUND SCHEME. 1966 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI M. B. RANA); I beg 
to lay on the Table a copy of the An-
I'ual Report (Hindi ano English versions) 
for the year 1972-73, on the \lorhing of 
the Seamen's Pro\,ident Fund Schcml.!. 
1966. [Placed ill Library. See No. LT-
0039/73.] 

REVIEW & ANNUAL REPORT OF MUDLRN 

BAKERIES (INDIA) LTD. FOR 1972-73 

THE MINISTER OF STATE IN THE 
MINISTRY OF ,\GRICULTURE (SHRI 
ANNAS,\HEB P. SHINDE): I beg to lay 
on the T"ble-a copy each of the following 
papers (Hindi and English versions) under 
sub-seetio;, (I) of section 619 .\ of the 
companies Act. 1956:-

( 1) Rede\,¥' by the Government of 
the working of the 1\-f(\J~rn Bake-
ries ([ndia) Limited. Ne" Delhi 
for the year 1972_73. 

(2) Annual Report of the ~I()oern 

Bakeries (India) Limited, New 
Delhi, for the year 1972-73 :dung 
with th~ Audited Accounts and 
the comments of the Comptrol-
ler nnd Auditor General th~rc()n. 

[Placed in Library. SCl' No. LT-n040/ 
73]. 

REPORT OF MRTPC RE. TATA ENG". & 
LOCOMOTIVE CO. LTD., BOMBAY ASD A 

STATEMENT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the 
Table ;-

(I) A copy of the Report of the Mono-
"olies and Restrictive Trade Prac-
tices Commission under section 21 
(3) (b) of the Monopolies and Res-
tncttve Trade Practices Act, 
1969, in the case of Messrs. Tata 
Engineering and Locomotive 
Company Limited, Bombay and 
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the Order dated the 30th June, 
1972 of the Central Government 
thereon. under section 62 of the 
said Act, 

(2) A statement (Hindi and English 
versions) explaining the reasons 
for not laying simultaneously the 
Hindi version of the above Report 
and order of the Government 
thereon, 

[Placed in Libmry, See No. LT-6041/ 
73.1 

ACCTTS. ETC. OF !.I.T .. MADRAS FOR 
1971-72 

THE DEPUTY MINISTER IN THE 
MINISTRY OF -EDUCATION AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P. 
YADA V) : I beg to lay on the Table-a copy 
of the Certified Accounts (Hindi and English 
versions) of the Indian Institute of Techno-
logy, Madras, for the year 1971-72 along 
with the Audit Report thereon, under sub-
section (4) of section 23 of the Institutes of 
Technology Act, 1961. [Placed ill !.ihmrv. 
See No. LT~042/73.1 

12. It hrs. 

MESSAGE FROM RAJYA SABHA-

SECRETARY-GENERAL : Sir, I ha\c 
to report the following me:-,sage recci" td 
from the Secretary-General of Rajya 
Sabha 

'I am directed to inform the Lok 
Sabha that the Rajya Sabha, at 
its sitting held on Monday, the 
17th December, 1973, passed the 
enclosed motion concurring in 
the recommendation of the Lok 
Sabha that the Rajya Sabha do 
join in the Joint Committee of 
the Houses on the Bill further to 
amend the Constitution of India. 
The names of the members no-
minated by the Rajya Sabha to 
serve on the said Joint Committee 
are set out in the motion.' 

Scheduled Tribes 
MOTION 

"That this House concurs in the recom-
mendation of the Lok Sabha that the 
Rajya Sabha do join in the Joint Cllmmit-
tee of the Houses on the Bill further to 
amend the Constitution of India, and re-
solves that the following 20 members of the 
Rajya Sabha be nominated to ~Cf\-e on 1he 
o;;aid Joint Committee 

I. Shri Iaisukhlal Hathi. 
2. Shri Bindeshwari Prasad Singh. 
3. Shri Mulka Govinda Reddy. 
4. Shri Brahmananda Panda. 
5. Shri V. B. Raju. 
6. Shrimati Aziza Imam. 
7. Shri Sultan Singh. 
8. Shri Rosh"n Lal. 
9. Dr. M. R. Vyas. 

10. Shri A. P. Jain. 
II. Shri Ram Ni\\ras Mirdha. 
12, Shri Umashankar Dikshit. 
13. Shri Bhupesh Gupta. 
14. Shri Niren Ghosh. 
15. Shri Loknath Misra. 
16. Shri C. D. Pande. 
17. Shri M. Kamalanathan. 
18. Shri K. Chandrasekbaran. 
19. Shri Lal K. Ad"ani. 
fO. Shri Papi Reddi. " 

12.03 hrs. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

RepORT OF STUDY TOURS OF STUDY GROUpS 

SHRI D. BASUMATARI (Kokrajhar): I 
beg to lay on the Table a copy each of 
the following Reports of Study Tour of 
the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes:-

(I) Report of Study Tour of Study 
Group I of the Committee to 
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CalculI<!, M,mipur. Nagaland, 
Gauhati and Shillong uuring June. 
1973. 

(2) Report of Study TOllr of Study 
Group II of the Committee to 
Himachal Pradesh doring J un.-
July, 1973. 

12_04. hrs. 

PERSONAL EXPl.ANATION BY MEM-
BER 

SHRI JYOTIRMOY BOSU (Diamond 
Harhour): Under Rule 357, I wish to make 
the following personal explanation : 

An utterance of an hon. member. Shri 
B. P. Maurya has seriously disturbed m~. 
The Eco1lomic Times, Bombay. dated 22nd 
November, carried an cia berate report on 
the 'No Confidence Motion' and in that it 
states; 

"Mr. B. P. Maurya, a Congress 
Member, chargeu Mr. Jyolir-
moy Bosu was in the pay-roll of 
one Mr. Singma." 

?-.1y attention was dnt\vn to this slander 
by a University teacher who came to inter-
view me. Thereafter. I went through Ihe 
debales carefully and I found Ihal Shri 
B. P. Maurya hau made Ihe following 
statement 

"He is already on the pay-roll of 
Shri Singma. If it comes to me 
I can prove that. There is a limit 
to each and everything." 

wish to categorically state that what 
Shri Maurya has stated is totally false, 
baseless and fabricated. I have never heard 
or known any person under the above 
mentioned name (Singma); not to speak 
of dcriving any benefit from him. 

Shri Maurya has stated, "if it comes to 
me I can prove." 

Now. it has become incumbent upon 
him to prove and establish on the floor of 
this House as to what has stated is cor-
rcct. As far ,IS [ am concerned, if Shri 
M aurya is able to prove what he has stat-
cd, I shall take any punishment that the 
House will decide to bestow upon me. On 
Ihe other hand, I expect Shri Maurya wiII 
come forwaru with a similar assllrance~ 
that is. to prov\! or resign. 

SHRI SHY AMNANDAN MISHRA 
(Begusarai): What has he to say? 

MR. SPEAKER: Shri Jyotirmoy Bosu 
made a Personal Explanation. 

There is a procedure that there is no 
dehate on that. 

SHRI S. M. BANERJEE (Kanpur): Sir, 
there is a procedure in the House. May 
I invite your kind attention to three cases 
where (I) Shri Ariun Singh Bhaduria 
made certain charges; (2) certain cAarges 
were made by Shri Prakash Vir Shastri 
against late Prof. Humayun K"hir and (3) 
aboLit the leader of the S.S.P 

Sardar HLikam Singh was in the Chair 
at that time. He agreed 10 give opportuni-
ties. He also said that he would decide 
the isslle and, if anybody was wrong, he 
would ask him to apologise. 

Tn the larger interest of upholding the 
banner of parliamentary democracy, I 
would request you to ask Shri Maurya 
either to prove it or to tender an uncon-
ditional apology-if I have said anything 
wrong, I must apologise-<lr, this matter 
should be referred to the Privileges Com-
mittee. Let the decision of the Privileges 
Committee be binding on both of them. 

SHRI H. N. MUKERJEE (CaIcutta-
North-East): Shri Maurya is present here. 
II is not that he is taken by surprise. He is 
sitting here; he is smiling. He should 
apologise. 

MR. SPEAKER: Normally, we do not 
have any debate on that. 
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oft ~. ,fr. ;ri'1f (~) : ~ 3It.<r¥ SHRI H. N. MUKERJEE: On a 
~, :r ~ !!1m ~ ......."j¥. ~ point of order in relation to this. What 

.,,"''''' Mr. Maurya has said, in spite of what-:r 3I'r-!T ~ 'iff ~ >Wf "" <rmIT ~ ever professions he made about his res-
~ ~ ,f. ~ '!l q;>R' 'l>i i "" pect for me. seems to indicate that, in 
'<f<'r'!T ~ ~ I 21 3li1 22 ~ '!fl spite of his intending to withdraw the 
f6;ic 'l>i '3!'TI 3IN ~ n:t 'f'!IT 'f'!IT 'liT purport of what has been reported and 
~ -' ,f..:J repeated here in this House, he sticks by "'lll""'" if'1; "1 ~ ~ • ~ {;, J!ln a certain allegation; he has said that he is 
'3<f 'l>i ~ m<r <rt ~ <f ~ ~ mF on the pay-roll of somebody else. What 
~ ~ ~ ~ ~. :r '3<f 'Iii is the convention in this House if such 
qh;n '"' '!l 3!<I'fT :JI'Il"1 'Iii Tiqr ~ 'I>r'lT allegations are made and left unproved? 
~ I m" ;r;r <f <nfT ~ 'VRT The Mudgal case reminds us that some-
~ ;r.-.: ~ :;r;r ~ ,f ..,..r <rt........,.. thing alleged ~nd proved against a Member 

, ,,"," leads to the Member losing his seat. Here 
'iff ~ ~ ~, 'fil ~ 'iff l'fI'l'!T'i is a Member who challenges the other 
q;-nf t' 3li1 f1 me; ~ ;mwr ~ t' . Member. He is prepared to give up his 

>iT 011. ,fr.;ri'1f ~ ofT ~ '!l ~ 
..,..r 'fil '1ST <n"Im '!>T<f ~ I n ffi'i1 ~ 
;mwr q'-;f''!l m"<I"'r ofT r I ~ '!l ~ 
'II!~:omJ~~'R~,f'f'!ITwr 
;mIT t I 'II! :rl :r;f ~. ~ <rt :r;f 
<'Nil' (Singma) ~ ~ 1 

The tape record is there. I said. "You 
arc in (he pay-ro1l of some one You 
can take out the tape record. It is there. 

~~;nr~mr-rr.rt:;r;r 
~~l'!m'!l~~'!l'lR',f 
~\'q;~~~I~Jf'r'f 
'IT ,f ~ \\orm t \'q; 3lT'ffi ,f m "" 
~t. 

SHRI K. S. CHAVDA (Patan) Every-
body is paid by some one. 

it 011. ,fr. ;ri'1f : 22 ~ 'l>i:rl ~ 
~~t'fil~'iff~""'.r~ 
tl~~qfl~~tl7-'f 
qfl \lFRT q;-/ J!ln ~ U o'<r ~ t <rt 
~ :r ~ -.1m ~ 1 ~ ;r;r <f m>f;rr 
'lm!T ~ \'q; ~ '!l ;mr .r wf 'fI<'1- q;;mi 
'Rwn~~'!>T<fl~'fil~ 
~ \'q; ~ ,f 11',hrO'l ;r;r '!l ~ Of 
~..,..r<rt~~.r~'I'f'T'!T <IN 
~""~~I 

50 LSS/73-7 

seat. But the other Member merely says, 
'1 stick to myoid allegation, but I with-
draw what I have said' I am not going to 
be a member of this House to stomach 
this kind of statement. unless you inter-
vene and put a stop to this kind of prac-
tice. Let us have some conventions pro-
perly established about the bOlla fide., of 
the members of this House. We hav, 
duty by the country. (Interruptions) 

SHRI VIKRAM MAHAJAN (Kan&ra) 
He has already withdrawn. The matter 
should stop here and it should not be pur· 
sued. The matter should end here. 

MR. SPEAKER : I would appeal to 
both sides . . . 

SHRI VASANT SATHE (Akola) 
He made all sorts of allej!ations. Did any 
of the members ask him to prove that ? 
(lnfcrn'plions) 

MR. SPEAKER: Do whatever you like. 
When the Speaker is standing, do you not 
extend the courtesy of sitting down ? 

AN HON. MEMBER: Mr. Piloo Mody 
has come. 

MR. SPEAKER : Mr. Mody will carry 
our good wishes to Islamabad when he goes 
there. Now Mr. Maurya has taken back these 
words. Sometimes it is the result of great 
anger that prevails in the House. They 
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[Mr. Speaker] 
say, 'You do this ? You do that ? You 
were this; you were that'. And none is 
anything. Kindly do not use such language 
in future towards each other. He has said 
'some one'. He has taken back that word, 
not stigma, Singma . . . 

SHRI H. N. MUKERJEE: What do 
you make of it ? 

MR. SPEAKER : Please let me know 
what I should make out of it. 

SHRI H. N. MUKERJEE: After all, 
what remains on the record of this House 
-and it will remain unless steps are taken 
to remove that out . . . 

MR. SPEAKER : Please do not get 
angry. Two members have suggested-one 
from that side and one from this side--
that it should be dropped now after he has 
withdrawn that word and given his ex-
planation, though with a little excitement. 
Now I have said that the House agrees 
that we drop it. 

Now. if you do not agree to it, let 
me know what I should do. 

SHRI H. N. MUKERJEE: I would 
like to make a submission. My submis-
sion is just this. 

We here, Members of Parliament. re-
presenting our people with a certain kind 
of character and solemnity attaching to 
the job, cannot sit together if we feel 
that we have amongst us people who say 
about each other and are prepared to 
stand by their statement that 'X' is in 
somebody's payor 'Y' is in somebody's 
payor 'Z' is in somebody's pay, it 
remains and it sticks to my memory. But, 
as a Member of Parliament, and all 
these hon. gentlemen representing people 
to continue to be Members of Parlia-
ment, knowing all the time that allega-
tions are left in mid-air, hanging indefini-
tely and nothing can be done-is that the 
way in which the Members of Parliament 
discharge their duty to the country ? Are 
we going to he in this House on this kind 
of understanding that we might all be 

cheats more or less ? I do not understand. 
Some norms have got to be worked out 
and applied. If you do not propose to do 
so, we shall have to think how to beh"". 
in this Parliament. 

SHRI K. NARAYANA RAO (Bobilli) : 
Not a debate, Sir. We have been side-troc-
king the issue. Mr. Bosu quoted the 
Ecollomic Times and has also stated that 
he has verified the records. After verifica-
tion he has stated that Mr. Maury. has 
stated that he is on the pay-roll "r Sin-
gma. My point is this ... 

MR. SPEAKER : My fear is th"t your 
legal acnmen may complicate the m:1ttcr. 

SHRJ K. NARAYANA RAO : !Ill' 
point is this. Mr. Bosll has misled the 
entire HOllse by stating that he \ ~rifkd 
the records and found that M r. M alii') " 
stated that he was on the pay-roll 01 
Sigma, but, according to Mr. Maurya's ver-
sion, he has not used any particular 
name but that he only said that he was on 
the pay-roll of someone. Therefore. there 
is a discrepancy. First of all you mu~t 
check it. 

MR. SPEAKER : I am not going 10 do 
it when he has withdrawn it. I am not 
going to do it. 

SHRI K. NARAYANA RAO : He has 
misquoted the proceedings of the HOLise. 

SHRI JYOTIRMOY BOSU : Another 
insinuation. Sir, this is another serious 
charge on me that I have misquoled the 
proceedings and misled the House. Let us 
get hold of the debates. 

SHRI SHY AMNANDAN MISHRA : 
May I seek one clarification 

seek clarification with regard to 
two points. The first is that generally wo 
find that when such words are uttered by 
any hon. Member on this side, the Chair 
does not permit them to go on record. Then 
how did this thing go on record? That is a 
matter of mystery to us because generaJly 
we find that not a single word of the type 
uttered by us goes on record. 

Secondly .... 
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MR. SPEAKER: I have to see how 12.21 brs. 
many were reconled and bring it to yOUI 
notice. I will find out in how many cases 
they were recorded and will bring it to 
your notice; will you be satisfied ? 

SHRI SHY AMNANDAN MJSHRA: 
Generally speaking, we have found you 
extremely alert in this metter. 

MR. SPEAKER : I shall Jay it on 
the Table. You do not know. Sometimes 
even while I see the agenda, there is 
slip and a voHey and burst goes out in 
the meanwhile. Sometimes, when I am 
listeni1:g to one gentleman may be Spea-
ker or the Chairman there comes a volley 
or burst from the other unnoticed by the 
Chair. 

In how many cases it found its way on 
the record on that side and in how many 
cases it found its way into the record on 
this side, sball I find out and let you 
know? Now, I will request you to kindly 
drop it. 

One thing, I must say. Prof. Mukerjee 
has suggested something. I greatly admire 
him for many reasons. But, in this parti .. 
cular . case, he has made one suggestion 
which is worth considering. And, I am 
very confident that all of us will sit some-
time together and see what type of norm. 
we sbould adopt towards each otber. 

SHRI DINEN BHATTACHARYVA 
(Serampore): Before tbe U. P. elections. 

MR. SPEAKER : I tbink it is much 
better we do it after that. You will never 
observe them so long as they are there ! 
We might sit together as groups of people 
some time. We must have certain norms. 
It is not like laying tbe eggs to be eaten, 
but as permanent, standing directions or 
rules which should be observed by both 
sides. 

RE: QUESTION OF PRIVILEGE 

~. ~ ~ cl1''jBrn : m<ru 
~, .r ;f ;){N 'Iii ~ ~.P-rn ~ 
~'lfI~ql~1 

~~"fi 14 ~~~.r 
'I>W 'l'IT ~ j'q; ~ "13 ~, 1973 'Iii 
09.15 "Ii WI" ~ C~~) .r 
~ IT.<rr 'l'IT <IT, ~ n,., ~ 
"fi ~ <m IT.<rr 'l'IT" I >ffi ~ if' 
h;~~'l<'f<l"~,~~;f 
~~"fi~<m~lT.<rr1 

~q;~cT.¢~m;f 

~ ~ 'lili """ orl'!i ~ ~ m 
<nf ;,jq>iI'1'iI'1"1i l{fiq ~ I .r ~ ll;;'" 
j'q; ;){N ~ ~ ~ 'Iii <R"'f ~ ~ 
mR'lfI~fl 

m~~: ::!N~e<IT'Tnl 
~ ~ ~ h; >li 'lffi ~ 'lfI 
~ 'lIT<t I 'Ii1 3fT 71i I 

.;r ~ ~ (~ ~) : ffia;;; 
~ 'Iii >mft q'T 71i I 
Members of Parliament cannot be arrested 
jllst like that. 

.;r 3'!c.r ~ ~ (<<m.r<r<) 
~ Wi< ~ 'l<'f<l" 'lIT<t. <IT ? 

m~~:~~"WU 
~ ~ 'I>W j'q; .r ~ ~ >if:rr;; 
~ ~ ll;;'" I .r ;f q;m j'q; ~ ~, 
<IT~~j'q;:;r;r~~ 
'Pi 'I>W j'q; .r orl'!i ~ .r ;;rAT ~ ll;;'", 
<IT~;f'I>Wfq;;){Nq;iorl'!i~ 
WT .hIT ~ W'" I ~ .r 'fIT;r <ft >mft t ? 
.r;f~~Uq;mfq;:;r;rorl'!i 
~ '1ft +lll'c'or m «iT ~, <IT 'Ii1 m '!'IT 
~ 'l't >t I 

~-~~:~ ~ 
~ 'lili ~ 'I>W fq; ;){N 'Iii oIT'Ii 
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WI oi'or q;-f I <R ~ :lIT'f 'Ii \':rmr! 
~~~I 

<NTtt~wf-IIf~~ m ;r,ff '1<lT .:rI I ~ rn ;;rn i'm. This is the safesl place for being saved 

lfflR rn <IT ~ omr m I ">' from Ihe police. 

mW~:3fTI1:l1T'fof ~ 
"R'lT if. <IT 5<RT s;fr lR ~;;nmr ;r,ff 
ifl 

..n 3lc.r ~ ~ : 3!l. ... e:r ~. 
nr ~ 'foT I{fi ~ "Til if lq; 'f<!T 6T 
<rii<r 'Ii ~ ql m+R .ro ~ '1<lT 

~, ~ '"" : 3!l.'l¥ ~. 
:lIT'f nr om' .,f orR <IT ...r lq; ~ 
~ if I l"f'IT ~ 3f'lil'lUT ~ "R'lT 
~ ffiq; <NT ql m 'lWr l!T"'l ~ 'f'IT 
mif?;nr~~ql~ ql 
om' .,f m ... m ~ tT 'tffi ;;rr ~ 
if I :lIN ~ ~ tT <tm I tI7:'TT lffilT' 
~ ;r,ff if I <IT ;r,ff I. ~IN ~ ~. ~ ~ '1<lT if 

j'q; 'Orr 'tT ~ q; m+r-f 'l'IT ~ '1<lT. MR. SPEAKER : 1 shall enquire into 
OR j'q; 6T. <rii<r 'f.T ~ if j'q; 'Orr q;-) it. 
.ro ;r,ff ~ '1<lT I :lIT'f q;-[ 'lWr m1 
q'lllT I 

MR. SPEAKER : I am not concerned 
with that. I am concerned with intimation 
that he is arresled. 

~. ~ '"" : '!)mr 3I'f.'m or 
ffiq; <NT ql m ~ 3jQ'lI'1"1'1'f> l!T"'l 
~1~~tt~ifj'q;lf~ 
~ m ;r,ff '1<lT .:rI I 3f'lil'lUT lfl 
~ ~ ~ '1<lT 'l'<IT ffiq; <NT ql 
m 'lWr ~ 'n' I 

artw ~ : ~IN nr om' .r w tT 
~ q;-f I nr .,f ~ 'foT 'f<!T 
<T'Iffi ;f ? :lIT'f of ~ j'q; If of ffiq; <NT 
.,f O!RT if I ;nr of ~ j'q; 3!T'l <'It'!> <I'm 
.,f tt 'iIT"ht I 

..n 3lc.r ~ ~ : 3!l. ... ~ ~, 
~ 3I'f.'m ~ ~ 'Ii om .r O!RT 
~ .:rI. ~ ;nr of ~ j'q; :lIT'f q;-) 
ffiq; <NT .,f tt .r 'iIT"ht I 

aftW ~: :lIT'f ~ ~ j'q; \rn 
;of <'It'!> <NT ql om' .,f '",U l!T"'l 'Ii;;' I <'It'!> 
<NT #l ~ if ~ :lIT'f ;nr .,f m ~ 
~, 'f<!T <ril ~ ~ "'" ~ if ? 

~IN ffi>T ~ .,f tt ~ q;-f I 3fTI1 :lIT'f 

'Ii ~ tT mm V, <IT :lIT'f >IT- qrn <rill' 

..n ~ ~ ('li<f;T) : 3!l. ... ~ ~. 
If ~ ~U"f>TI 'f.T <T'Iffi ;r,ff \3ORT 

~ ~, ~ .m ~ if j'q; nr 
Wi'f ql I{fi ~, o1T l/T1ft1:r, ql \1;n;m; 'ITt2 
m-.n- l!;3!T if I ~ ~ <fTm ~ 
'I'fNq; ~ .,f I{fi om \\:rm if I \rn .,f 
~'foT~m'foT~~ 
;r,ff if I 'f<!T tm->rn'f>, ~-~ 'Ii 
~ w:r;f q'!1]' .,f ffil1 ~ <f;rr ~ f- ? 
(~) 

SHRI INnER 1. MALHOTRA (Jammu): 
On a point of order ... 

MR. SPEAKER: I am not allowing it. 
Let him please sit down. He has no right 
to raise it. I am not allowing it. 

<rill'&& ~ <IT'I11"1lor.t~ 
'1ic mr <t<t f- j'q; If <ril <T'Iffi h 'fiT-IT 

~~ I '",U<IT~wRr~ I 

After all, there should be some method 
of doing this. We have a rule on it. I must 
have something in my hand before I can 
allow it. 

SHRI S. A. SHAMIM (Srinagar) : I am 
seeking your guidance as to what I should 
do ? I want to know whether I am to 
remain in the House for all time, because 
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the police party has been sent with a 
warrant to get me arrested. I want to read 
out ... 

MR. SPEAKER : A member is at par 
with any other citizen when there is a 
breach of the law. 

Nobody is listening. I have not allowed 
any Member. 

A Member of Parliament is at par with 
thl.! citizen. It is only when he has a pri\"i-
lege not to be obstructed from coming: to 
this House that the position is different. 

may tell hon. Members that nothing 
is coming on record. because so many of 
them arc speaking. Let them all please 
sit down. 

Nothing is coming on record. All of you 
are speaking. I must have something in 
advance. \\!hile I am sitting here. YOll 
send some note and suddenly get-up. 
I mllst examine it. 

[ may tell members. nothing else b com-
ing on record. I will ask four members to 
speak at a time and I will later on ask 
Mr. Limaye to say what those members 
spoke. After all, our Reporters are not 
super-humans. 

SHRI PILOO MOOY (Godhra) : That 
is another matter altogether. What the 
recorders cannot record is another matter. 
But for the Speaker to turn the record on 
ami off like one turns a switch is some-
thing I cannot accept. 

MR. SPEAKER : Let it be settled once 
for all. I will ask one member to speak. 
At the same time. let others also go on 
speaking. Let this be the rule.-I would 
tell the HOllse again that no member can 
speak unless he is called by the Speaker. 

SHRI PILOO MOOY : There is a point 
of principle involved in this. 

MR. SPEAKER : J am glad you 
talking of principles. 

are 

SHRI PILOO MOOY : What the re-
corders cannot record is another matter. 

of Pri";le!:e 

But the record of the House cannot be 
turned off and on like a tap of water at 
the discretion of the Speaker. 

MR. SPEAKER : It never happens. 
Unless a member is called, he cannot speak. 
If you do not think I should go on this 
basis, let all of them speak. Whoever 
speaks loudest. his observations will be 
recorded. 

SHRI PILOO MOOY : That is a totally 
different matter. On that we agree with 
yOLl. (lnterruptio/Js) 

MR. SPEAKER : I am not allowing 
Shri Madhu I.imaye. Nothing will come on 
record. 

SHRI PILOO MOOY : I appeal to you 
not to do anything \\-hich brings forth th~ 

sort of intolerance that you have just now 
\'.itnessed. (IrtrerrupliolJ.f). 

MR. SPEAKER: I did not permit any 
member to speak. He spoke on his own. 
There is no question of privilege. ] am not 
allowing you to bring any matter before 
the House unless I have proper informa-
tion and notice in advance and unless I 
had examined it. 

A member is like any other citizen. He 
cannot claim protection like this. I am 
not going to see it; J am not going to 
allow it. If a member commit') a crime. 
he ca~not come here and say that he has 
the privilege not to be arrested. 

SHRI H. N. MUKERJEE (Calcutla-
North-East) : Sir, this matter pertains to 
Members of Parliament some of whom 
happen to be writers and journalists ... 

MR. SPEAKER : Kindly listen to me. 

This Member sends me a chit at 
11.30 when I am busy with the other 
business of the House. and he wants to 
raise this question and wants me to take 
action. 

I am not allowing anybody. 

SHRI H. N. MUKERJEE: Sir, I 
am only asking you for a guidance. I do 
happen, like some other Members of the 
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[Shri H. N. MUKERJEE] 
House, to be a writer. I do write some~ 
times in English and sometimes in Bengali 
and all that. In this case, it appears-l 
could quite understand your difficulty be-
cause you have not been given notice 
even-the position seems to be that for 
having written an article in a reputable 
journal, which on the face of it seems to 
be a perfectly legitimate exercise. an appar-
ently vindictive employment of war-
rant. 

l\IR. SPEAKER : I am not allowing it. 
No, no. There is some arrest, some 

case against certain persons, and he is 
asking my opinion on it. Suppose ] give 
some opinion and the judge gives a diff-
erent opinion tomorrow, where is the 
prestige of this House ? Where is the pres· 
tigc of the Speaker 0 Have I any judicial 
functions to perform here ? 

Please sit down. Perhaps we may have 
a Parliument of that type. 

1 have replied to Prof. Mukeriee. 
No question of statement by the Home 
Minister. Mr. Y. B. Chavan_ 

12.38 Ius. 

P.\PERS LAID ON THE TABLE-C01.'td. 
RTPORT OF SIXTH FINANCE COMMISSlON 

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): Sir, I lay 
on tbe Table a copy of the Report (Hindi 
and English versions) of the Sixth Finance 
Commission together with an Explanatory 
l\.fcmorandum as to the action taken there-
on, under article 28 I of the Constitution_ 
[Plane! ill Library. See No. LT-6043J73] 

SHRI PILOO MODY (Godhra) : May 
1 take it that you approve of the warrant 
that has been issued ? 

MR. SPEAKER: I have nothing to 
do with that. Don't put it like this. I can-
not enter into any matter which is sIlb4 
judice, whosoever is involved in that. 

Order, please. If the police arrest with· 
out any justification, you raise it in the 
court; not in this House. 

I am not permitting you. I am not allow-
ing you. You are very caustic in your ob· 
servations. What type of observations are 
you making ? I am not allowing you. 

~ ~ ~ ('ftq;r): ;;[tW~. 
li"~~~I~~;f;;rt .r ~ ;n:r -cf, om'- .r ;;rri< <in 'TI 'f"<T 
~ 1J1l"r q;r 'lll'r ;f ? 

~lR. SPEAKER : Hs has ~ought my 
permission. The Minister can make a 
statement any time during the sitting. You 
have a rule on it, that the I\linister can 
make a statement any time. 

~~~:<IT21N~'11~ 
~I 

~~~~ (~): 
~<r4' ~. '11: <IT '1<IT .roT h; ~ 
'f"<T>n?~lflTi~~1 

~~~:..r.f~ 
~ 'fi'T mit or T<;;-<rr ;f I 

MR. SPEAKER: He was laying on the 
Table a copy of the Report of the Sixth 
Finance Commission. 

~~~~:~t<ra:r~. 
~ '11: 51 q'qr ~ '1<rT h; RM c"<ro" '1 
..-?T ~ ~ 3m '11: lflTi '1 ~ ~ I 

aTtW ~ : ~ ?T3lT'T '11 <'fTli7t 
3f71< 31N :;rr ~ w 
12.40 hrs. 

BUSINESS ADVISORY COl\! ~IITTEE 

THIRTY-FIFTH R:EI~ORT 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): I beg to move: 

'That this House do agree with the 
Thirty-fifth Report of the Business Ad-

visory Committee presented to the 
House on the 17th December. 1973." 
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>it ~ ~ (ifi<f;r): *~~, 
~ ~ 290 ql ~ ~ l'<r<rr if ... 
~ ~ : >lIN ~ <rn!.r ;nfr 
~~I 

>it ~ r.n:r.t : 
I ha\'e given proper notice. 

*~~: 
0" not he rude to the Chair. Please 

~it JO·,'.I1. 

>it ~ ~ : >lIN ~ '{'cor 'Iil" ~ 
-t- I ~ lim ~ l'<r<rr if, >lIN ~ 
'lffi;t orit "if ~ if' I tf m ~ 
~ ~~, >lIN ~ ~ oritl tf 
2JN ~ 'UW!iT orit ~ ~, tf n:r rn 
~~~I 

3n~ ~ 'lIN ~ I ~ 'fIT-
;:'7rr """ ~ I 

SHRI D1NEN BHATIACHARYYA 
(Serampore) ; Yesterday a decision was 
taken that no 377 or call attention would 
be admitted. It has come in the bulletin. 
We are at the fag end of the session and 
if we arc not given a chance to raise im-
portant isslIes in the form of call attention 
or 377, it will be an injustice to us. I 
request you to reconsider this matter. 

SHRI S. M. BANERJEE (Kanpur) : As 
far as our Party is concerned, Shri Indra-
jit Gurtd is there and I have consulted 
him. We ha\'c no objection for Saturday 
sitting and we may sit during Ihe Lunch 
hour also. But I request you not 10 lake 
away 377 or -call attention. 

>it ~ mr ...mr (~) : ~ ~ 
n:r rn ~ ~ tit, >f ~ '1m' ~ 
<IT I ~ ~ l'<r<rr <IT-t<rr-r ~ 
l!«IT'f or fu-<rr ~, ;IT '!>l1 .r '!>l1 377 {l 
~ l'<r<rr ~ I 

SHRI K. S. CHAVDA (patan): 377 
and call attention should he allowed. 

SHRI H. N. MUKERJEE (Calcutta 
North-East): 377 is entirely in your 
discretion. 

MR. SPEAKER : It is in my discretion, 
it is not a right. Do not make it another 
type of call attention. 

>it ~ r.n:r.t : 3I"o~ ~, tf ~ 
290 qi ~ 3f'f'IT ~ <W q;-r-rr ~ 
~ I ~ 'Jft l!«IT'f mT if ~ .r w.r 
~ \'<r<i" 7J<t "f"~ \i'f; ~ ~ 
'liT ~ ~, ~ .r <Tn <ri{ Rrhr orit 
if I i'Rf 3I"T"n or ~ ~ '!ill1 ~ ~ 
if I ~ ¢ m<'Il'f 'liT mru- ~ 
~~,f- ~ >nIT if 1"Ii ;)f'r.r ~ 
<i'fi "I>r.r~, 377 qi ~ ~ m 
~I~qi~~q;f~ 
'liT <ri{ ~ <rflq;r orit i I n:r m 
~ ~ ~ <of .r ~ 'R-'IT 
~ ~-:li ~ ~ l1Tl'nr~ n:r 
f';;of<r rn ~ q;-f- I ~ mT ~ 
~~if',~~~<R<~if­
t-t-m:., qi m'<f ~ ;:tf ~ ~ 
i!;~ ~-n:r mr.t ~ ~ ~. <ri{ 
~ <rflq;r orit if I 

<ftm-r ~ ~ if 1"Ii ~ ~ ffiq; 
B"m qfT ~ orir wAT ~. ~ 'lIN 
;f ~ 'Jft ~ <tT tit, ~ ~ ql ~ 
3f'f'IT ~ <I<r 'Iil" ~ if'. tNT ~ 
,f-~'f.T~~m,f-~ 

~ W ~ ~ ~ ;;rrQ1TT I 

n:rm.m~if1"li;iT~ 
rn ~ ~ >fit \'q,m q;-f ~ ~ 
q;f~qi~'lIN~~ 
~ qi <mr >h1' I 

SHRI B. V. NAIK (Kunara) : I have 
been urging for the last eight sessions; 
this is the 9th session; I wanted one dis-
cussion .. 

MR. SPEAKER : Not at this time. 
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SHRI JYOTlRMOY BOSU (Diamond 
Harbour) : On a point of order. In the 
Business Advisory Committee meeting yes-
terday, Mr. Naik's party was fully repre-
sented and if that representative takes a 
stand before the Business Advisory Com-
mittee and ... 

SHRI B. V. NAIK : Before the Speaker 
is putting the motion, I am making a sub-
mission under rule 290. 

MR. SPEAKER : In the Business Ad-
visory Committee all of you were repre-
sented. We have the convention here that 
when the Minister announces the busi-
ness for the following week, suggestions 
about business are made. 

Here the only observations that can 
be made are whether the decision about 
calling attention taken by the Business 
Advisory Committee should not be adopt-
ed, whether lunch time can be dispensed 
with, whether we can sit or. Saturday, etc. 
No new business is to be suggested. 

SHRI B. V. NAIK: J have gone 
through these two blue books plus the 
Constitution. Unlike the British, we have 
a written Constitution. There is not one 
word mentioned about "convention" in 
these books. 

.. MR. SPEAKER : I am not allowing 
you. This book is too small for full know· 
ledge. Don't waste all our observations 
on this small book. I will suggest to you 
many other books. I would first suggest 
tbat you read the relevant article in the 
Constitution. The Constitution provides 
that so long as we do not codify our rules, 
we will be following the conventions of 
the House of Commons. The word 'can· 
vention' is there. When a new Constitu-
tion is made, you can get it deleted. 

SHRI K. RAGHU RAMAIAH: As 
mentioned by yOll, this was the unanimous 
decision of the Business Advisory Com-
mittee. One of the considerations for this 
is, apart from Government business, there 
are some part-heard discussions which 
were commenced but which could not be 

completed and which han. members of 
the opposition want to be completed. The 
Business Advisory Committee reviewed the 
whole situation and came to this conclusion 
that this is the best way in which the 
House can tackle the agenda before it. 
This is the unanimous recommendation of 
the Business Advisory Committee and 
I request the House in all humility to 
accept it. 

SHRI B. V. NAIK : I have again seen 
this constitutional article 105. The word 
"convention" is not here. 

MR. SPEAKER : If that is deleted. it 
will solve many of the problems. 

SHRI S. M. BANERJEE : Regarding 
calling attention and motions under ruk 
377. you are the best judge and if you. in 
your wisdom, consider that a particular 
calling attention or matter under 377 is 
necessary. your wisdom should not be 
challenged. We are not going to bring 
frivolous matters. We are prepared to sit 
longer, but this right should not be takCD 
away. 

SHRI SHY AMNANDAN MISHRA 
(Begusarai) : I was present at that 
meetir.g. There is no doubt that there 
was a consensus that we should try to 
take as much time as possible from other 
items which could be dispensed with. So 
far as Rule 377 is concerned, there was no 
such agreement that we will not make some 
submissions to you under this Rule. 

MR. SPEAKER : May I try to solve 
this. Abollt RlIle 377, you le~vc it in my 
hands. 

SOME HON. MEMBERS: Yes. 

MR. SPEAKER : Can Attention is a 
part of motions. About Rule 377. it is my 
discretion. 

SHRI JYOTIRMOY BOSU : If Mr. 
Raghu Ramaiah's motion stands amended, 
if that is so, YOli put the motion, as amen-
ded, to the vote of the House. 

MR. SPEARKER: About Rule 377, that 
is my discretion. It is also a wonder how 
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we have converted this innocent Rule into 
such a big thing. I think, it is much better 
we accept the recommendation that there 
will be no convention. That will solve many 
of my headaches. 

>it 3fc.f 'i'qm ~ ("!ri".r<rn: 
;Jf7TI ~ ~ onfl" 3fT ~ t at 
3Il1f ~ ~ qt w.r ~ 377 >t 
rhr~if;"fnrn.r~l'f~ ~ 
~ ~ ~ I (~) m onfl" 'li1"7t 
m rhr J:ffi tier on<mTl 

3ft~ ~ : ;Jf7TI ~ ~ 
~ at iffif it ~ onfl" ~. m at WI" 
~ 'fi'fr ;rr;f ~ onfl" q7T I 

'VIR. SPEAKER: I now put the motion 
moved by Shri Raghu Ramaiah ... 

SOME HON. MEMBERS: As amended. 

MR. SPEAKER : As amended by my 
observation. This is something very un-
lIsuaL But I am following it. 

I now put the motion moved by Shri 
Raghu Ramaiah. as amended by my ob-
'icrvation. to the vote of the House. 

The question is : 

That this House do agree with Ihc 
Thirty-fifth Report of the Business Ad-
visory Committee presented to the 
House on the 17th December, 1973, sub-
ject to the modification that in para-
graph 2(iii) the words "and matters un-
der rule 371" be deleted.' 

The Motion was adopted. 

SHRI P. G. MAVALANKAR (Ahmeda-
bad) : I wanted to say that between now 
and Saturday, there are bound to be a 
number of important matters coming up. 
You have said that Rule 377 will be used 
as per your discretion. We agree. But my 
question is : Why do you allow even the 
Call Attention to be withdrawn for foUl 
days? This is the last week of the session. 
This is also within your discretion. Why 

do you allow our important rights to be 
governed by the convenience of the Gov-
ernment? That is my question. 

SHRI JYOTIRMOY BOSU : Your dis-
cretion with regard to call-attention is 
only in the matter of selection of the sub-
ject and not installation of call-attention. 
That is decided by the Business Advisory 
Committee. Your discretion is confined to 
the selection of the subject and nothing 
further. UllterrupliolJs) 

MR. SPEAKER: I have alreadY declared 
this as carried. 

>it >l't!,; hon:r<t : ,.~ >m' ~ .. of. 
'FIT mf<'I"'I' ~ ? 

\IR SPEAKER: Then. I will have no 
nbservutions 

SHRI S. M. BANERJEE : Call-aUen-
1 ion is in your hands. Call-attention only 
for this week. 

>.iT :rt<In' ~ 1m (~) : m-u,~ ~­
q<I', ~ 361 ~ ~ ..m ~ '3IT'!i 

~ ~ I ~ 361 >t ~ ~ \"Ii OR 
m ~ wi n...r at ~ ;i'o :;m:fTt I 

~m~q,f~~ 'f>i 
<rtwf 'fiT :ar\"U'f.R ~ m-.r ,f- ~ 
~ '!iT-!T ~ ~ \"Ii m l"q;r nr 
~ qfl ~ ~ ~ ~ I 3Il1f OR wi 
~r<f'T~l'fw~wi~omr r ;;rh fj+r <'fttr ~ >t & «! owl 
rl,f-nr'R~m.r~~ 
\"Ii~wi~'R;;rtm-~m 
~<rtwf~~~>tqi .:r 
~ 'iff</' I (~) m <nfi ~ 
~ at fj+r .rrm 'f>i m WI" ~ if;"f \'q; 
OR 3Il1f -mt n at fj+r m ~ ~ orrd'- I 
nr'R,f-~m.r~~~ 
rhr ,f- nr iffif q,f ~ ~ I ~ ,f-
nr iffif q,f ;;or;f ~ ~ om<r ~3fT ~ I 

MR. SPEAKER : r should be given the 
power which b not mentioned in the rules. 
When the Speaker is standing, the other 
members are not considered as standing 
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and nothing will go on record when the 
other members are not considered a. 
standing. I will only make this request to 
you. If you start it, then the others will 
follow. 

SHRI SHANKAR DAYAL SINGH 
Right, Sir. I will obey. 

SHRI K. NARAYANA RAO: Yes, 
Or a point of order. 

l\IR. SPEAKER : Anything new 

SHRI K. NARAYANA RAO Yes. 
Sir. This is a new point. 

:or;.~~: qi,"*~m-~t-I 
;;;Tri ;;fT'1l" of, ~ 'Ihr.rr ~ R l'<t; ~ 
'1#~~m~~orqor&~ 
r~.rm,,~~~m;ft<t-n 
~1'lf7R~<r~wm~~ 
~ ~ t-, ~ "'I; t- *" ~ n<f 
r orr iF-<f ;ft or& t- I ~ (;<ffif ;ft 
'1# m- IT<f,"ffi" ~ l'<t; 3IT'f Ff,)l or& ;f' I 

~omr<n1~l'<t;~~ 
~ 0;;'[ mtt 'Ii O[q 3!N ~ 
~m~'1?~~W<rf~I.m 
<!mT ~ ~ l'<t; ;;IT ~ omr m- <u:T '"' 
mm R, 'fir'1? mr;c R ~ ~ 
'1? ~ <m! ~ ~ ~ ~ '1mf '<ihr 'I"'l" 

<iT ~ *" ~ ~ 'Ii<'IT ~ I 

13.00 hrs. 

• SHRI DINEN BHATT ACHARYYA: 
Yesterday's meeting started without you 
and at one point it was decided that the 
meeting would be held to-day, with you. 
When you came we all left. 

PROF. MADHU DANDAVATE (Raja· 
pur) : Then, Sir. what is the position ? 

~IR. SPEAKER: Submission under 
Rule 377 is in my discretion. With regard 
to call attention. I will not allow any 
can ;!1' ention this week. 

13.0112 hrs_ 

l\IATTER UNDER RULE 377 

EXTE~SION TO INDIA OF ACTIVITIES OF 
WESTERN PH.\RMACEUTICAL COMPANIES 
RUNNl:"'JG A GLOBAL RACKET IN HUMAN 

BLOOD 

PROf. 1IIADHU DANDAVATE (Raja-
pur) : AL.lrming reports have come that 
some Western pharmaceutical companies 
which run a 150 million dollar global 
racket in human hlood arc extending their 
operations tu 1 ndin. 

13.01 hI'S. 

[MH. DEI'l'TY-SPE,\KEH ill Ihe Chair] 

T he racket has secured a f outholo in 
Bombay where agents have been posted to 
recruit the services of Blood Bank staff in 
local hospitals to buy blood from commer-
cial donor... for export to pharmaceutical 
companies mostly in the United States of 
America. 

Doctors and Blood transfusion experts 
from Bombay have told the Second Con-
ference of the Indian Society of Blood 
Transfusion in Ahmedabad earlier this 
month that they had been approached by 
foreign nationals representing internation-
ally known pharmaceutical concerns with 
lucrative offers to help in the blood col-
lection business. 

The blood is exported to the United 
States where it is used as a raw material 
and processed by the drug companies. The 
derivatives of this blood aTe reported to be 
sold at a price nearly 200 times the price 
of Taw material. 

The pseudo-medical blood banks attract 
the under-nourished, anaemic and jobless 
men and women in search of financial 
assistance and their blood is exploited for 
commercial purposes. 

The han. Minister of Petroleum & Che-
micals IDLlst make a categorical statement 
on this subject since the matter concerns 
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the health and hygiene of our country, 
besides encouraging unscrupulous exploita-
tion of human blood_ 

A .totement on this matter should be 
made. 

~ ~ rm (~n : ;a-qn~ ~. 
S<1 ~ .r. ~ >t ~ '!iT ffi q;.,ft 
~ '!iT ;mft w" 3Ii1 orr 'll1'r.r ~ :;rnf 
fi"'- "" q;f 'fir ~ q'of 'liT ~ 3fT Offill 
i' ~ q<f,T ~ ~ <W<IT I ~ ~ 
~ m10r ~ il" 'AT ~ 'liT <ril ~ w" 
fq; ~ i lTn'ffi .r m pr m.n 'liT l!flqur 
~~? 

<IT ~ ~ >t .r ~. ~<r #iT 
-fr;fi~il"'""fil~T<t;'AT~m 
~~~'iIT'r.r.m'.r"fil~ 
~ 3Ii1 wft mID q;f ~ q;-f.f 
fq; r.:r m q;r =- 3f'T( T<t;-m :orr <m i' 
'i'l'i'~.~ Cfill'1lf;Q;?2<t>i'I ~ i ~ 
.v 0;;: f:rr i ~ .r. ~ i', ~ I'iln 
cf.~ il" ~m ~q;fpr :ffl~'i'ffi"r 
~: 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : -\merican pharmaceutical con-
cerns have' invested about 150 million 
dollars in the business of extracting blood 
from poor. helpless, unemployed and 
emaciated Indians and exporting them for 
the purposes of pharmaceutical production 
:\Ihl research and this nmOlmts to cruelty to 
hllrn~~n bl."ing:~. It is a di"gracc to this 
country. 

In the pao;,t this HOllse has discussed 
r.;:,tters relating to export of women from 
this cOllntry to certain western countries in 
\'ariOlls fields. This is a matter which not 
only concerns the Health Minister but 
also concerns Shri Dikshit, the Home 
'Minister. I want to know whether it is a 
fact or not that the American pharmaceu-
tical concern"i arc not only robbing us of 
all the resoUl ces that we have but they 
h3ve gone down to the extent of extracting 
the blood of poor, emaciated and unfed 

Indians and are exporting it. What steps 
he will take agaipst such persons or or-
ganisations responsible for this commercial 
exploitation of helpless, unfed, starving, 
unemployed Indians ? What steps he pro-
poses to take to find out at once and 
penalise those who are responsible? We 
wa.nt a clear categorical statement on this. 
this. 

THE MINISTER OF HEALTH AND 
FAMILY PL.'\NNING (DR. KARAI' 
SINGH) : I am also "ery much concerned 
and disturbed to see this report in today's 
newspapers that the world-wide racket 
which is operating h<Js now begun, accord-
ill;! to thi'i report. to infl!tr~lte into InJia. 
We are desperately short of blood and 
blood derivatives and under no circums-
tances can \\"c tolerate any such cxploita-
tion. I am immediately getting in tOllch 
\\·;th the WHO, Maharashtra Government 
and with other agencies concerned to first 
of all verify whether this is correct or not 
and we will try to take whate\'er measure .. 
are necessary to safeguard our national in-
ter~st in this regard. 

SHRI JYOTIRJl.IOY BOSV : .'\re you 
going to hav.: kgislation for this immedia-
tely'! 

DR. KARAN SINGH : It is already 
there. There is no permission at present to 
export blood or blood deril atives out 01 
this country. This 15 billion dollar racket. 
the report says, first exploited the under-
nourished and starving people in South 
America and they are beginning to entcr 
into India. This is the report. We must 
nip this evil in the bud and see ·that it 
docs not grow. We will take whnlevcr ac· 
tion is called for. 

SHRI JYOTIRMOY BOSV : I ""tnt to 
know whether he has taken recourse to 
policing on this and whether he is going to 
prosecute those who are responsible. What 
steps are you taking? H ave you arrested 
anybody so far or not '? 
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13.07 hrs. 

CONSTITUTION (THIRTY-THIRD 
AMENDMENT) BILL 

AND 
MULKI RULES (REPEAL) BILL 

MR. DEPUTY-SPEAKER: we now 
take up the Constitution (Thirty-third 
Amendment) Bill and Mulki Rules 
(Repeal) Bill. Shri Uma Shankar Dikshit. 

SHRI S. B. GIRl (Warangal) : I rise 
on a point of order. 

MR. DEPUTY-SPEAKER: He has not 
yet mo\'ed. Please wait. 

THE MINISTER OF HOME 
AFFAIRS (SHRI UMA SHANKAR DIK-
SHIT) : Sir, I beg to move :" 

"That the Bill further to amend the 
Constitution of India. be taken into 
consideration." 

Before I go into the rro\'isions of the 
Bill, I would like briefly to state the cir· 
cumstances in w'hich this Rill is being 
brought forward. 

SHRI S. B. GIRl : Please hear my 
point of order. 

Mh:. DEPl'TY·SPEAKER: Let me 
hear his point of order. 

SHRI S. B. GIRl : My point of order 
is this. This Bill, this Thirty-third Consti-
tution Amendment Bill is against the fun-
damental rights of the people of thIS 
country. Article 35(b) makes it clear that 
prior to the Constitution if there is any 
law protecting the interests of the people 
of a territory, that would be valid. It 
has already been decided by the Supreme 
Court that for Tclengana people 35(b) is 
applicable because it was before the com-
mencement of the Constitution. 

\IR. DEPUTY-SPEAKER: What is the 
point of order about it? Please submit 
only your point of order. 

SHRI S. B. GIRl : This Bill is against 
the Constitution of India. Therefore, this 
Bill should not be allowed. If it is allowed, 
the rights which are being enjoyed by the 
people of Telengana will be curtailed. 
That is the Supreme Court judgment. 

>it ~ ~ (~) : ;jq[~'f"~ ~. 
3fT1f "fiT t'lA' -,f ~ of, 31 ,\"0'-' \; 14 'fA 
~rh ~ ~ ;:,' t ?'Tr ,f <nl "!iCT f 
fq;: 

"The State shall cot deny to any per-
son equality before the law or 
the equal protection of the laws 
' .... ilhin the territory of India." 

lJT'4'-m'4' '01Tt«qT ~. 3fT1f "''',,,,:iq 
16(]) q;f W : 

"There shall he equality of opportunity 
for all cilizens in matters relating 
to employment or appointment to 
any office under the State." 

ern 'fT1r ~ urn ,f ~ f fq; ~ '" 
~ .3flTI Rm:r ~ ~ ,<'fTTl'<IT ~ r. 
~ ¥lIT\1\'lf''!,~I'', <IT ~ 0fTIT w;;-=f r I. ~ ri '1l! .r-Jt -it ;f ~ ~f, 
pm' ~ rnr f'~ 3\ ~ ~ wro 
~nwrl;f~~\';;r;r;f~;f 
nr;;f r 1 ~ .m <w >f <!+!R' ~ 
i 'I'Ti ,f ~ 140if urn f m <!+!R' ~ 
~ .:el'll«,j'-e "fiT (mr.m '!\ 'I'Ti >f), .. 

MR. DEPUTY·SPEAKER: What is the 
point of order? These are matters of de-
tail. They have nothing to do with the 
oruer. 

-,f <r.: ~ <m ;:,' ~ 140if m 16# 
'Jm "fiT, ~ ~ "fiT If'R ~ 
f t ~ .r-Jt ~ q;f <r.: ~ 
<¢ '11ff <1'l"!T ~ ~m 'I>if rt#t ~ 

:::Mo\"ed with the recommendation of tbe President. 
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'Rr-if ~ ~ ~ "liT ~ "I"f ~m 
~ ~ q;'f ~ .rr <VI n ~rn 
ffm .rr ~.<f >f ~ Jrfo~ '!iT 

~'fnl 

MR. DEI'UTY-SPEAKER: I do not 
!..now why Mr. S. B. Gin and Shri Madhu 
!.imaye have thought it fit to raise it at 
thili stage. The first stage wher. this was 
raised was when the Bill came before tbe 
House to be introduced. They had raised 
thc~e poinb at that time and I had given 
a ruling. All these things that they have 
mentioned, namely whether this Bill is 
con..;titutional or not, ",bether certain pro-
\"j.,ions in it are against the Constitution 
or rot arc matters for discussion. These 
are matters for consideration. Hon. Mem-
hers arc quite at liberty to make their 
submissions at that stage. But it has no-
Ihing to do with the order. The order now 
j" that this Bill be taken into consideration. 

SHRI UM:'. SHANKAR D1KSHIT: As 
the House is aware. the Telegu-speaking 
people of our country had aspired for many 
years to have a large Telcgu-speaking State 
which they used to call Vishala Andhra. 
Their desire fructified in 1953 to some ex-
tent when tbe Telegu-speakir.g areas of 
then State of Madras were carved out into 
a separate State by the name of Andhra. 

When the States Reorganisation Commis-
sion considered the question of further 
reorganisation of the States, they suggested 
the division of the State of Hyderabad. 
They had some reservations regarding the 
immediate merger of the Telugu-speaking 
areas of Hyderabad knowr. as Telengana 
area witb the State of Andbra, and, there-
fore, recommended that these areas might 
remain as a separate Slate for some time. 
However, it goes to the credit of the peo-
ple of Andhra Pradesh that tbrough dis-
cussions among themselves, they succeeded 
in allaying the doubts whicb tbe States 
Reorganisation Commission bad expressed. 
After prolonged discussion, an agreement 
was reached between the leaders of the 
people in Ar.dbra and Telengana areas 
for safeguarding tbe Telugu interests. , _ , 

SHRI S. B. GIRl: It is a wrong slate-
ment. There was no public agreement. 
The people hal'e not accepted the formula 
'It all. 

SHRI U~L\ SHANKAR DIKSHIT: I 
do not know whether the hon. Member bas 
understood the reference. I am referring 
to 1953. 

SHRI S. B. GIRl: The people who had 
accepted it do not have the courage to 
own it. 

SHRI UMA SHANKAR DIKSHIT: One 
of the safeguards proposed was the cons-
litution of a regior..al committee for the 
Telengana area. There was also an as-
surance that posts in the subordinate ser-
\ ices in the Telengana area might be 
rc.en·ed for some time for being filled by 
persors satisfying domicile conditions, that 
is, Mulki Rules as they were in vogue in 
the erstwhile Hyderabad State. Tbere was 
also nn understanding that regulation of 
~Idmissions educational institutions in the 
Telengana area should be within the pur-
liew of the Regional Committee so as to 
ensure that educational facilities available 
to the stuJer..ts of Telengana area were Dot 
diminished but improved further. All these 
measures were intended for the transitional 
phase, and it was expected that special efforts 
would be made during thi, phase to acce-
lerate the development of tbe Telengana 
area. For this purpose, there was also an 
assurance to tbe people of Telengana that 
the revenue surpluses of that area would 
be utilised only for tbe development of that 
erea. I must say that tbis agreement was 
weleomed all over the country as an act 
of statesmanship and led to the immediate 
formation of Visbala Andhra wbicb was 
known as Andhra Pradesh. 

In pursuance of the agreement reacbed 
between the leaders of Ar.dhra and Telen-
gana, this House included a special provi· 
sion in art. 371(1) of the Constitution for 
the constitution of a Regional Committee 
for tbe Telengana area. In 1957, a special 
law known as the Public Employmer.t (Re-
quirement as to residence) Act was also 
passed by this House. By sec. 2 of that 
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Act, the M ul!.i Rules were repealed and 
by sec. 3 special safeguards in the matter of 
pu bl ic employment for the Telengana area 
were provided. These arrangements con-
tinued for several years without any com· 
plaint from any side. Difficulties, however, 
arose when the Supreme Court struck down 
in 1969 sec. 3 of the Public Employmet:t 
(Requirement as to residence) Act in so far 
as it related to the Telengana area. At 
the same time, there was the feeling in 
T clengana that the other safeguards were 
also not being implemented satisfactorily. 
The entire matter was reviewed. The 
powers and functions of the Regional Com-
mittee were reviewed and er..iarged; mea-
sures were taken for ensuring that adequate 
developmental resources were made avail-
able for the Telengana area. Steps were 
also contemplated to secure employment 
opportunities for the people of this area 
by local ising recruitment. As things were 
settling down. in October 1972, the Sup-
reme Court held that sec. 2 of the Public 
Employment (Requirement as to residence) 
Act 1957, which sought to repeal the Mulki 
Rules cOllld !:ot stand after s. 3 of the 
Act in its application to the Telengana area 
had heen struck down. The result was 
that the Mulki Rules revived and that too 
with retrospective effect and without any 
limitation. The House is fully aware of 
the agitation which followed this judgment. 
The agitation continued, sometimes in vio-
lent form. and finally A!:dhra Pradesh was 
brought under President's rule on the 18th 
of January, 1973. 

The situation was rather complex and 
sometime had to be allowed for passions 
to cool down before a final solution could 
be found. I am glad that the old spirit 
which helped the Telugu-speaking people 
to realise their vision of Vishal Andhra 
,,;serted itself .... (Interruptions). Let 
me complete my stateme!:t. After a series 
of discussions, the leaders from both the 
areas were able to identify the problems 
which had given rise to the repeated strife 
and hammer out a solution which would 
not only provide answers to the basic pro-
blems but also further promote the emo-
tional integration of the people of all the 
a,cas of the State. 

(Repeal) Bill 

A basic problem which has beeu troubl-
ing the minds of the people of Telengana 
was their continued backwardness ir. spite 
of the efforts made during the last several 
years in the field of development. It was 
realised that backwardness was not a pro-
blem peculiar to Telengana. There were 
other areas in Rayalaseema and even the 
coastal districts which needed accelerated 
development. Keeping this in view, the 
State leaders agreed that there should be 
identification of the backward areas all over 
the State aed a special mechanism should 
be devised to accelerate the development 
of these areas with the closer co-operation 
of representatives of these areas. 

Secondly, there was the feeling among 
the people that such of them as had settled 
down in the State capital were not getting 
adequate facilities in the matter of admis-
sions to institutions of higher learning. This 
was attributed to the reservation of a large 
number of seats in these ir.stitutions for 
candidates possessing domicile qualifications. 
On the other hand, there was the fear 
among the Telengana people that the oppor-
tunities available to them would be dimi-
ni5ihed in c~se such restrictions did not 
operate. It was in this context that the 
State leaders came to the conclusion that 
while adequate prefere!:ce should be given 
to local candidates in the matter of admis-
sion to educational institutions. this should 
be done on a uniform basis throughout the 
State. They also suggested that a Central 
University should be established at Hydera-
bad to augment the existing educational 
facilities. 

The third major issue which agitated the 
minds of the people was the continued 
operation of the Mulki Rules in a part of 
the State only. During the discussions there 
was appreciation of the fact that a certain 
proportion of jobs at the lower level should 
be available to the people of the local areas 
in which these jobs exist and that this pri-
nciple shouhl apply uniformly throughout 
the State. 

It was in this context that the State 
leaders agreed that preference to a speci-
fied extent should be given to local candi-
dates in certain types of posts. It was also 
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noticed that many writ petitions had been 
filed by the employees of the State Govem-
ment to seck redress to a variety of service 
grievances on account of seniority, promo-
lion, etc. and often these had led to un-
settling several administrative decisions. 
The State Icaders, therefore, suggested the 
setting up of an Administrative Tribunal 
to deal with such grievances and also to 
limits being imposed on recourse to judi-
ciary in matters falling within the purview 
of the Tribunal. 

Thc four-fold approach mentioned earlier 
can be put through if there is adequate 
constitutional cover. In the context of this 
approach . 

SHRI S. H. GIRl: He is always men-
tioning 'leaders.' Who are the leaders? 
I want to know the names of those leaders 
who formulated this. 

SHRI UMA SHANKAR D1KSHIT: Let 
him have patience. He has got opportur..i-
ties to speak. Some of the State leaders 
finally issued a statement on the 21st 
September, 1973 setting out what has been 
called the six-point formula. Later, some 
of them had further discussions among 
themselvcs and elaborated the more basic 
aspects of the formula in a statement issued 
on the 22n<l October, 1973. 

The formula has bec" widely welcomed 
and has received convincing support ir.. all 
parts of the State. It is only when we were 
satisfied that there was genuine support to 
this formula from almost an sections of the 
people that it was decided to revoke the 
President's rule. The ministry which was 
constitutcd immediately thereafter has fully 
endorsed this formula and has requested 
the Central Government to undertake neces-
sary cor.stitutional amendments as cllvi· 
saged in the formula. This Bill has been 
brought forward in response to that appea\. 

I would now like to quickly run through 
the provisions of the Bill, As stated 
earlier, the suggestion is that the Regional 
Committee need not be continued, Clause 
2 of the Bi11, therefore, seeks to omit 

article 371(1) of the Constitution. Clause 
3 of the Bill seeks to insert two new arti-
cles, 371D and 37IE, which are special to 
the State of Andhra Pradesh. Clause 1 of 
article 371 D makes a ge"eral proYision 
enabling the President to provide by order 
equitable opportunities and facilities for 
the people belonging to different parts of 
the State in the matter of public employ-
ment and in the matter of education. Clause 
(2) of this article spells out the v'arious 
details which may be provided in the order 
by way of local ising Statewise cadres, where 
necessary. specifying local areas in respect 
of differe"t local cadres and educational 
instituions and prescribing the criteria for 
determining local candidates for the purpose 
of giving preference in the matter of fe· 
cfuilment to local cadres or educational 
institutions in different parts of the State 
and the extent of such preference. 

Clause (3) of the proposed "ew article 
371D provides for the constitution of the 
Administrative Tribunal and also its juris-
diction, power and authority being defined 
by a Presidential Order. Clause (4) makes 
some more provisions in respect of the 
Administrative Tribunal. The six-point for-
mula provides that the decisions of the 
Administrative Tribunal should ordinarily 
he bi"ding on the State Goveniment. In 
other words, in exceptional circumstances 
\\ here the acceptance of the decision is 
likely to prejudice the interests of the State, 
it was intended that the State Government 
shC1uld h'l\'e the authority to modify or 
cancel the order. We cannot overlook the 
possibility of such situations arising. 

At the same time there has to be mca-
sure of assurance to the employees that the 
orders of the Tribunal will "ot be lightly 
set aside or modified. It has, therefore, 
been provided that if the State Government 
consider it necessary to modify or annual 
the order, they should do so within three 
moths and while doing so the reasons for 
such action should be stated in writing. 
Provision has also been made in clause (6) 
that the order made by the Tribunal should 
be laid before the State Legislature. 
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Clause (7) provides that except the Sup-

reme Court "0 other COUlt or Tribunal 
shall have jurisdiction. power or authority 
in respect of matters falling within the 
purview of the Tribunal. In other words, 
the Tribunal will be a high powered forum 
whose decisions will not be lightly set aside 
or altered. We also expect that the Tri-
bunal need not be a permanent feature. 
When the various problems relating to ser-
vice matters have been sorted out to the 
satisfaction of the employees. there may be 
very few occasions for them to resort to 
the Tribu"al and at such a stage it may 
be considered unnecessary to continue this 
body. Clause (8) of articie 371D provides 
for a such a contingency. 

As I have stated earlier the law relating 
to Requirement as to residence in the 
Telengana area has undergone repeated 
changes. Apart from this, the scope of 
the Mulli Rules has still not been fi"ally 
settled. According to an interpretation 
given some time ago by the State High 
Court persons born in the T elengana area 
cannot p05'ibly be Mulkis. The matter 
is now sub·judice in an appeal but still 
there is no finality. It is, therefore. desi-
rable that there should be no doubt left 
regarding the validity of the appointments. 
postings. promotions or transfers, made in 
the past on the ground whether such ap-
pointments were made in accordance with 
any law providing for requiremert as to 
residence or not. Clause (9) makes neces-
sary provision in this behalf. 

Clause (10) of article 371D naturally 
has to be there because the special provi-
sions of this article have to over.-ride the 
normal provisions of the Constitution. 

Establishment of a University is noramlly 
the function of the State Government. 
However. the Six-Point Formula suggests 
that there should be a Central University 
in the Statc. Article 371E. therefore, 
seeks to confer on Parliament the necessary 
legislative competence to establish such a 
University. 

Clause 4 of the Bill makes only a consc-
quential amendment in entry 63 of the 

U don List so as to make a reference to 
the university established under the Pro-
posed article 37lE. 

The Bill does not refer to the establish-
ment of the State Planning and Develop-
ment Board and Planning and Development 
Committees for the backward areas. This 
is a matter which the State Government 
can pursue within their powers. I under-
stand that the State Government are seized 
of this matter and I hope this part of the 
Six-Point Formula will also be implemented 
soon. 

Sir, I am happy to commend this Bill 
to the House, which seeks to confer the 
necessary constitutional authority or..· the 
Parliament and the President for imple-
menting the consensus arrived at by leaders 
of Andhra Pradesh for promoting their 
unity and well-being. 

I suggest that the other Bill also might 
be taken up along with this Bill. 

also move: 

'That the Bill to provide for tbe re-
peal of M ulki Rule, be taken into 
consideration." 

SHRI S. B. GIRl: I have got some in-
formation, Let him clarify it. He is now 
moving the second Bill also. 

MR. DEPUTY-SPEAKER: Both the 
motions, as suggested by the Business Advi-
sory Committee and agreed to by the 
HOllse, will be discussed together, Motions 
moved: 

'That the Bill further to amend the 
Constitution of India, be taken 
into consideration." 

'That the Bill to provide for the repeal 
of Mulki Rules be taken into 
cor..sideration." 

Shri Limaye has tabled some amendments. 
He is not here. Is Shri Giri moving his 
amendments? 
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SHRI S. B. GIRl: I beg to move my 
amendments Nos. I and 2 to the Constitu-
tion (Amendment) Bill a~d amendments 
Nos. 2 and 3 to the Mulki Rules (Repeal) 
Bill. I beg to move: 

"That the Bill be circulated for the 
purpose of eliciting opinion there-
on by the 20th February, 
1974."(1) 

"That the Bill further to amend the 
Constitution of India, be referred 
to a Joint Committee of the 
Houses consisting of 23 members. 
15 from this House, namely:-

(1) Shri R. V. Bade 
(2) Shri Khemchandbhai Chavda 
(3) Shri lambuwant Dhote 
(4) Shri Samar Guha 
(5) Shri Di~esh Joarder 
(6) Shri J agannathrao Joshi 
(7) Shri Madhu Limaye 
(8) Shri P. G. Mavalankar 
(9) Shri Prasannbhai Mehta 

(10) Shri Piloo Mody 
(11) Shri F. H. Mohsin 
(12) Shri Birender Singh Rao 
(13) Shri M. Satyanarayan Rao 
(14) Shri P. Narasimba Reddy 
(15) Shri S. B. Giri 

and 8 from Rajya Sabha ; 

that in order to constitute a sitting of 
the J oint Committee the quorum 
shall be one-third of the total 
number of members of the Joint 
Committee; 

that the Committee shall make a report 
to this House by the last day 
of the next sessioc; 

tbat in other respects the Rules of 
Procedure of tbis House relating 
to Parliamentary Committees shall 
apply with such variations and 
modifications as the Speaker may 
make; and 
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that this House do recommend to Rajya 
Sabha that Rajya Sabha do join 
the said Joint Committee and 
communicate to this House the 
names of 8 members to be appoin-
ted by Rajya Sabha to the Joint 
Committee."(2) 

I beg to move: 

"That the Bill be circulated for the 
purpose of eliciting opinion there-
0" by the 20th February, 
1974."(2) 

'That the Bill to provide for the re-
peal of Mulki Rules, be referred 
to a Select Committee consisting 
of 15 members, namely:-

(I) Shri R. V. Bade 

(2) Shri Khemchandbhai Chavda 

(3) Shri Jambuwant Dhote 

(4) Shri Samar Guba 

(5) Shri Di"esh Joarder 

(6) Shri Jagannathrao Joshi 

(7) Shri Madhu Limaye 

(8) Shri P. G. Mavalankar 

(9) Shri Prasannbbai Mehta 

(10) Sbri Piloo Mody 

(II) Shri F. H. Mohsin 

(12) Shri Birender Singb Rao 

(13) Sbri M. Satyanarayan Rao 

(14) Sbri P. Narasimha Reddy; and 

(15) Shri S. B. Giri 

with instructions to report by the last 
day of the next session."(3) 

MR. DEPUTY-SPEAKER: As the first 
Bill is a Constitution (Amendment) Bill, 
it requires a special majority, that is to 
say, two-thirds of the membe~ present and 
voting a"d a majority of the total member-
ship of lbe House. The motion for consi-

deration will have to be adopted by a 
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[Mr. Deputy Speaker] 
special majority. The clauses will have 
to be adopted by a special majority and 
the passing of the Bill has got to be done 
by a special majority. We have allotted 
6 hours for the discussion of these two 
Bills and we have begun at 1.15. 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU RAM-
AIAH): The Business Advisory Committee 
has recommended that it should be finished 
today. At 6 o'clock there is a function 
in the Central Hall where all Members of 
Parliament would like to go. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): When we are amending the 
Constitution, the House must be give" full 
liberty and freedom. 

SHRI K. RAGHU RAMAIAH: May I 
suggest for your consideration that the vot-
ing on the motion for consideration may 
be at 4.30. After that we may take up 
the clause by clause consideration and at 
6 o'clock the Bill may be put to vote after 
the third reading. 

l\IR. DEPUTY-SPEAKER: This is a new 
suggestion. 6 hours have been allotted and 
we have started at 1.15. If we calculate 
on that basis, it will go up to 7.15. The 
]\fieister of Parliamentary Affairs has made 
an alternative suggestion. I think it is a 
little unfortunate that we should refer to some 
other thing outside the House as one of 
the factors to be considered. When we are 
in the House, we consider only the business 
in the House. But he has made the sug-
gestion. We shall try our level best. If 
possible, we will try to take up the con-
sideration motion at about 4.30 for v"ting. 
Whatever it is, we will fir.ish this Bill 
today. 

'SHRI B. N. REDDY (Niryalguda) : Mr. 
Deputy Speaker, as far as Andhra Pradesh 
is concerned, the most important problem 
facing is the problem of integration. During 
the past 4 years, this problem of integration 

has threatened, our own existence. Agi-
tations have come lip for one reason or the 
other whether it is due to the backwardness 
of the area of Andhra Pradesh or for some 
other things. Takicg these facts into con-
sider"tion this Bill is a welcome step in 
safeguarding the integration of Andhra Pra-
desh. Our party have from the very begin-
ning fought for the integration of Andhra 
Pradesh along with the common people. It 
is only the common people of Andhra who 
stood steadfastly for the integrity of Acdhra 
Pradesh and the people have been rewarded 
for their efforts. 

SHRI S. B. GIRl (Warangal): Do not 
say that the people are supporting for inte-
gration. 

SHRI B. N. REDDY: This Bill is there-
for to be welcomed because it maintains 
the integrity of Andhra Pradesh. This is 
also to be welcomed because it also abo-
lishes all regional tendencies acd ideas like 
the regional committees and other things 
which does "at help in integration. In this 
Bill also, there are so many provisions 
which do not help in unity in Andhra 
Pradesh but encourage separatist tenden· 
cies. There are no provisions in this Bill 
that develop industries and development of 
backward areas in Andhra Pradesh. There 
is no provisio" in this Bill for all round 
development of Andhra Pradesh. 

The Minister of Home Affairs has stated 
in his speech that Government has brought 
forward this Bill for the prosperity of 
Andhra Pradesh. Although this welcome 
step is taken by the Government, our party 
is not congratulating the Government in 
bringing forward this Bill. We are not pre-
pared to look in this Bill what the Home 
Minister sees in this BilL We are not 
agreeable to the perspective of the Home 
Minister. Behind the back of this Bill 
there have been a spate of agitations, 
bloodshed and loss of young lives. So 
many humiliating incidents have taken place. 

-- ---- - -- ---------------
'The "riginal speech was delivered in Telugu. 
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The ruling Congress party is squarly res-
ponsible for encouraging the separatist ten-
dencies in Andhra Pradesb. Today tbe 
Home ~1inister says that he is bringing for-
ward this Bill for the prosperity of Andbra 
Pradesh. It is only the Congress party who 
exploited tbe backwardness of tbe area and 
the unemployment problem for their own 
er.ds for encouraging separatism. It is only 
the Congress party which brought forward 
the other day the five point formula and 
the Mulki rules. It is only tbe Congress 
party which wanted to revive the fendalistic 
concept of Mulki rules initiated by the Nizam. 
It is only the Congress party in Centre and 
in State which was a silent spectator and 
encouraged the agitation for Jai Ar.dhra and 
] ui Telengana. The Congress party and 
Goyernment in Centre were actually enact-
ing a drama at that time. During the past 
four years this Congress party could not 
come to a deci~ion. Today the Home 
Minister says that he attaches the greatest 
Jmportance for the unity of Ar.dhra Pra-
desh. The Congress party was actually 
playing for some time with the cause of 
~eraration and for some time with the 
calise of integration. That party had actu-
ally encouraged the separatists leaders of 
Andhra Pradesh. It is only the Congress 
Party which came into some compromise 
with Telengar_a separatists at one time and 
the Andhra separatists at one time. Later 
or. the situation got out of control and 
the very concept of the unity of Andhra 
Pradesh was threatened. The Congress 
party was also divided into two extreme 
factions one for separation and the other 
for integration. The very future of the 
Congress party was threatened with a great 
division. Because of this, the State unity 
was also threatened. When the Congress party 
saw ir. these incidents of Andhra Pradesh 
a threat to their own existence then they 
came to terms with the formula of inte-
gration. I dare say that it is only the 
people of Andhra Pradesh who fought for 
maintaining the integrity of Andhra Pradesh 
and the credit goes to the people and our 
pany which stood along with them. 

The Congress party which should own all 
Ihe responsibility for those incidects did 

not take steps at the opportune time. 
am sorry to state that Government have 
brought forward this Bill after so much 
has happened and if it had taken steps 
earlier much of the unpleasantness, blood-
shed and painful process would have been 
avoided. The Congress party woke up only 
when the situation become very dacgerous. 

In this connection 1 would like to state 
it is the Communist Party of India (M) 
who from the vcry beginning opposed the 
separation and supported integration. It is 
our party which have all along maintained 
that steps should be taken by the Cer:tral 
Government to resolve Andhra-Telengana 
employment dispute and the improvement 
of backward areas of ADdhra Pradesh. We 
have already asked the Central Govern-
ment to solve the unemployment problem. 
Some of the welcome provisions have al-
ready been suggested by our party. It is 
only the Communist Party of Ir:dia (M) 
which stood like a mountain in the face 
of these separatist agitations to maintain 
the integration of Andhra Pradesh. Even 
25 years back, our party's great leader 
Sundariah had called for people's Raj in 
Visbal Andhra. At tbat time we had 
already warned that as long as the Congress 
party is there tbe unity of Ar.dhra Pradesh 
would be threatened. The events which 
occurred during the past six months have 
proved what we have been saying all thro-
ugh. When you introduce this Bill now 
you should take all these considerations into 
account. The Congress party is plagued 
by factional quarells. Their main idea 
is to keep power at all costs and 
it is they \",ho ir:troduced power poli-
tics into this game. As a result of the 
policies of the Congress party 42 crares 
of people of Andhra Pradesh were pllt at 
ransom. I \""ant to state categorically that 
this is the most cruel thing which happened 
to the people of Andhra Pradesh. 

I would like to submit in this connection 
that althollgh in this Bill there are some 
provisions which encourage unity in Andhra 
Pradesh at the same time there are some 
r r,?visions whk-h encourages separatism. 
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Provisions which encourage separatism. 
They have ir.troduced a concept of local 
candidates and these things do not help 
for integration. As a result of this provi-
sion in this BilI some provisions of the 
Mulki rules have been incorporated if not 
the whole Mulki rules. That is the provi-
sion for district and local candidates. This 
encourages regional and local tender.cies. 
The most dangerolls result of this provision 
would be the division among the districts 
of AnJhra Pradesh. This is very serious. 
While there is abolition of the Mulki rules 
for the whole State, there is now the danger 
of their retention in the 20 districts of 
Andhra Pradesh. We have alI along been 
stressing certain principles for the solution 
to this problem but the Government have 
not taken any action in this respect, they 
have now introduced regional tendencies. 
The second problem is the problem of the 
development of backward areas in both 
regions of Andhra Pradesh. It is against 
the background of backwardr.ess of the areas 
of Andhra Pradesh that agitations have 
taken place. Our state occupies 12th place 
in India in the field of industry. Since 
1965-66 all the projects in Andra Pradesh 
have been suspended. Although Andhra 
Pradesh has got 1/5 of the total population 
of India it is a famine and drought affected 
area. It is because of these conditions that 
u"employment problem has increased to 
magnifying extent in Andhra Pradesh. This 
has encouraged the spate of agitations there. 
The Central Government instead of taking 
efforts to remove these famine conditions 
was only a silent spectator in this drama. 
I would urge upon the Ce"tral Government 
to take immediate and concrete steps in 
removing the famine and drought condi-
tions and improvir.g the backward areas 
of Andhra Pradesh. I am sorry to state 
that in this Bill and formula, provision has 
not been made in removing these thir.gs. 

In this Bill a provision has been made for 
Ihe establishment of a Central un;versity in 
Andhra Pradesh but that wil! not alone 
solve the problem. The most important 
problem facing Andhra Pradesh is its back-
wardness. I once again wish to empha-
sise this point and urge the G :"vemment 

to remove the backwardness industrially, 
agriculturally ahd financially. Previously 
t he backwardness was supposed to remain 
ill Telengana and Rayalaseema aTeas. But 
now for the first time it has been admitted 
that backwardness exists in bot'. the two 
regions. The formation of a committee 
or- a Board to look into these things will 
not help in solving this problem. The 
bureaucratic machinery. which is to be 
established. would not help in solving this 
problem. It was only authoritariar... In this 
Bill and formula, the foundation for Te-
moving the backwardness of areas of 
Andhra Pradesh has not been made. The 
Government should take efforts to remove 
the regional imbalar.ces. This Bill does 
not guarantee it. 

1f we want to avoid regional imbabnces 
rnd encourage unity in Andhr& Pradesh 
tllen a complete all round deveb::>ment of 
Andhra Pradesh is neces<~ry. The 
Government should guarantee :hese provi-
sions in this Bill. The Governmr.nt should 
take this problem seriously "nd take 
concrete steps in this direction. I am 
sorry to state that either in thi, Bill or in 
the speech of Home Minister this point has 
Ilot been made. Therefore, in the interest 
(.f the future prosperity "f Andhra Pradesh 
the Government should take ~xtn.ordinary 
steps in solving the problems which I 
have mentioned above. It i~ absolutely 
necessary to m'ake these provisions in this 
Bill and then only it will guarantee the 
future prosperity of Andhra Pr ~desh_ AU 
the projects which have been suspended in 
<,ur State should be completed. 

I would like to submIt once hgain the 
backwardness in Andhra Pradesh covers 
the whole State and not particularly to 
Andhra and Telengana. There is no Cons-
titutional machinery provided br in this 
Bill to remove the regional imbalances and 
backwardness. The Central Government 
should take urgent steps in providing this 
machinery. I hope special steps will be 
taken by the Government to solve this 
ploblem. It is surprising tha' Govern-
ment has not taken this prohlem seriously 
before. 
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As regards Andhra, Telengan3 employ-
ment dispute is concerned we bave all 
along been maintaining that there sbould 
be democratic principle to solve tbe dispute. 
We want to ask why sucb a democratic 
principle was not formulated il' solving 
this dispute. The 2: 1 formula is a justifi-
able solution to this dispute. I want to 
state that this 2: 1 formula will go a long 
\vay in encouraging unity in Andhra 
Pradesh and Government should take steps 
to bring forward and implement tbis for-
mula. 

I hope CYI.!11 now the Central Go\'ern~ 

ment will, without any hesitati'.n, without 
any bogus angle about our State's integra-
tion, ~Ibout our State's future, t:1ke such a 
~Ollrse \\hich will help in emotional integ-
! ation and at the same time being in all 
JOund development of the State and at the 
same time bring in urgent deve'c'pment in 
the backward areas also. 

SHRI P. VENKATASl!BBAIAH 
'.Nandyal): Mr. Deputy-Speaker. Sir. at the 
outset, I will thank the Honourable Home 
J\1inister and his colleagues who hc.ve come 
te the House with this Bill. 

UnfOrlUflatdy our Slate has passed 
lI.rough critical times, subjected 10 various 
agitations, involving loss of h'lman lives 
destruction of property and causing misary 
te' the large sections of o~r people The 
economic development came to a standstill 
,:.nd ~opular Government ceas:!'.! to func-
tion; President's rule had to 0:'.: imposed 
and this was done at a critical time when 
we have had to formulate our s.:hemes for 
the Fifth Five-year Plan. Emotions were 
aroused. base instincts in human beings 
were fully and freely exploi,ed. slogans 
Viere raised. not for any constn1ctive pur-
nose, but for disintegrating the State whicb 
was brought into being by the seJfless sacri-
fice of several of our distingnished sons, and 
lhe great soul. Shri Patti Sriramnlu, had to 
perform self-immolation. 

SHRI S. B. GIRl: 1 hat w·" really for 
011 Andhra State; not for Andhra Pradesh. 

SHRI P. VENKATASUBBAL\H: Even 
this emotional integration did not come 
about because of Mr. S. B. Giri raising 
c.ertain issues; this emotional ;ntegration 
was in vogue even when Hydorabad was 
under the N izams rule. The Andhra 
Mahasabha in Hyderabad St~te had 
poineered a movement for lingl"istic divi-
s;on of the State to bring in the VishaI 
Andhra as its objective. Many leading 
persons of the erstwhile Hydembad State 
had taken a leading role to brio!! togetber 
the Telengana speaking people wbether tbey 
"rc in Andhra State or HyJer.bad State. 
This was brought about .... hen the State of 
Andhra Pradesh was brought into being 
ill 1956. 

SHRI S. B. GIRl: Huw it IVuS brought 
about? 

SHRI P. VENKATASUBBA!AH: It was 
hought about because the majvr'ty of the 
T elugu speaking people want.d to be 
.. nited, not by the sophisticated urbanised 
people living i~ Hyderabad. who don't 
telong, who don't respond, to the aspira-
tions of the Telugu speaking pe.)ple. 

SHRI S. B. GIRl: It was oprortunist 
leaders wbo hO\'e done it. The people 
had opposed it and this was bu.'lght about 
.... hen there was opposition from the 
Telengana people. 

SHRI P. VENKATI\Sl!BRAJAH: It 
was unfortunate that when the State was 
to be integrated, in S0me P1rt~ of the 
Telegu-speaking people, nobody ,hared the 
wishes of the common people, but certain 
leaders. in order to establish and in order 
t(, safeguard their own ~nteres~'.i, wanted a 
,eparate Telengana State. It,,", not tbe 
common people. Unfortunately at tbat 
time, for various re~sons. ):lecause of 
various pressures that were br::'lupht about, 
in so far as Andhra Prad:sh was ,:oncerned, 
the regional committee bad been constitu-
ted, and a statutory status had been given : 
to that regional committee. Under the 
reorganisation of States, when linguistic f' 

States were formed, it ',,,as not Telengana ( 
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alone that Joined with the rest of Andhra. 
hut the Marathwada area and Kamata"a 
area were also joined with Maha~ashtra and 
K arnataka. They never wanteJ safeguards 
CiS was done in the case of Te1em::.tr.a. We 
!:ad some historical reasons for this. I do 
1·0t want to question the wisc')m of our 
,Iders who thought that the fears and 
suspicions of the people of Teler.gana had 
to be allayed and the afIluent districts of 
Andhra should function in sucb a fashion 
a~ to live no room for any su~..,icion or 
misgiving on the part of TelengJ.na. That 
was the reason \vhy the Telenga'la regional 
tommittee had come into being. 

Before this Bill was drafted, many con· 
,t:ltations had taken place. It is not as 
though this formula has been superim-
posed. It has come as a result (·f consen· 
sus arrived at with various sections of OUT 

people who are very much invoh·ed. The 
Prime Minister had taken great pains and 
she was very much agitated because an 
important State like Andhra Pradesh was 
locked with agitations and strikes invol-
ving mob violence and other :h;ngs. She 
,"anted to bring about a sort of amity and 
brotherliness beh·\"een the various sections 
of the people. My hon. firiend Shri K. C. 
Pant has himself taken great pains in 
going through this process to ,mderstand 
the feelin"s of the people. I congratulate 
him on the fact that he was able to suc-
ceed in his attempts. History w'll record 
that at this crucial juncture, rhe. Prime 
Minister, ably assisted by Shri K. C Pant 
and the Home Minister was able to pre-
• erve the integrity of Andhra Pr Jdesh. To 
destroy is an e<tsy thing but to construct is 
a very difficult problem. 

This Bill emisage, the giving of a statu· 
t(Ory status to the decisions arrived at by 
lhe people who are vitally eon~med with 
this problem. 

SHRI S. B. GIRl: Wbo are th. se people 
who accepted it? Not the common people. 

SHRI P. VENKATASUBBAI \H: The 
people who have been elec'ed by the 
people have take" this responsibility I do 

(Repea/) Bill 

1I0t know why my han. 'friend ."ould take 
the name of the people. It is th~ people's 
!epresentatives who have taken ~h;s respon· 
sibility. (lnlem'plions). This Bill en· 
visages the abolition of the regicnal com-
mittee, the abolition of Mulki Rules and 
the location of a Central u~;versity at 
Hyderabad and also giving opportunities as 
much as possible to the local pe~ple. 

My han. friend Shri B. N. Keddy had 
I uised a very pertinent point. He said that 
"hile we had abolished the Mulki Rules 
en the onc hand, on the other, every dis-
trict was going to have that type of Mulki 
rule. But I want to tell my han. friend 
that whether the Mulki rules operated 
or not, up to a particular pas ... the local 
people were naturally to be given dlle pre· 
ference. BlIt that should not c~:ne in the 
"ay of merit, that should not b::r or pre-
vent other people from seeking employ-
ment. 

14.00 hrs. 

SHRI B. N. REDDY: On a point of 
(:'arification. The question is not that, but 
<Igain it w'iIl be the old element roming. 

SHRI P. VENKATASUBBATAH: In the 
working of it, given the goodw;ll. given the 
lI1Utual trust, we will be able !C, surmount 
even tbat difficulty and all secti"ns of the 
neople will get the benefit of it. As for 
gi\'ing prefer~nce to local candidates, I 
I now how much of dissatisfac'ion it has 
r .lused in other areas. I know there are 
certain in-built difficulties in thi~ problem . 
These were created not by the people but 
by the bureaucracy. I know thot even in 
the public sector if a person i • .)m a State 
goes to another, he would like to have his 
dUlpl'asi ~t1so from his State. We should 
riot give more prominence to thf"£e aborra-
tions and distortions. We must al10w al1 
£ections of people equal opportunities. 

Another important factor I would like 
to stresS is with regard to the appointment 
of tribunals. They have taken away the 
jurisdiction of the courts in regdl"d to dis-
nlltes arising out of the formula being put 
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on the statute book. I know there is an 
enahling clause, 8, which clearly says that 
if these tribunals outlive their utility, they 
can be removed. So I hope there will not 
be any reason for the employees to go to 
t he tribunal for more than it is necessary. 

Coming to the development part of it, 
feel so",e of these mutual distrusts and 

misgivings will arise because of the regional 
Imbalances. These regional imbalances 
have been created over a long period. 
They have to be removed. But is the re-
cent agitation due to regional imbalances? 
]n 1969, of course, the agitation came from 
Telengana. You know the composition of 
Hyderabad City. There arc various 
dements which have femented this agita-
tion. There are people who do not like 
the Telugu people coming up. They have 
.. ttled there and formed a sor! of vested 
interest. That was also one of the 
I easons. Big business had a direct hand 
in it. They have incited this type of 
"iolence. 

SHRI S. B. GIRl: It was done by 
Congressmen themselves, not bir, business 
people. 

SHRI P. VENKATASUBgAIAH: They 
had a vested interest. I know in the his-
tory of Hyderabad, tilt a few years ago, 
no Telugu-speaking persons was able to 
dominate the political scene. 

SHRI S. B. GIRl: The Andhra are domi-
nating us. 

SHRI P. VENKATASUBBAIAH: Even 
Giri was not allowed to have a major say 
in Hyderabad City. I am nClt speaking 
"bout Andhras; I want to be called a 
Telugu-speaking person. 

SHRI B. N. REDDY: In the Interest of 
the integration of telugu people and 
honour of the House, these Andhra-
Telengana exchanges must not b" allowed. 
I am making a request to bot" of them. 
These exchanges will have adve",e effects. 

(Repeal) Bill 

SHRI P. VENKATASUBBAIAH: I am 
not quarrelling with my frienel, Shri Girl. 
(Interruption) I appeal to the hon. 
Member; let him bave his say afterwards. 
Why does he interrupt me. I must have 
my say. 

SHRI S. B. GIRl: I have Ihe greatest 
respect for you, but do not mis-state the 
principal facts. 

SHRI P. VENKATASUBBAIAH: I am 
not able to put forward my viewpoints if 
you go on interrupting me, l.od have a 
running commentary. It is ver~! difficult 
101' me. 

MR. DEPUTY-SPEAKER: I will call 
IOU next, Mr. Giri. Please do not inter-
!lIp!' 

SHRI P. VENKATASUBBAHH' He 
PHist respect my wishes as much as I res-
pect is wishes. 

SHRI S. B. GiRl: He has no right to 
'peak about Telangana. 

MR. DEPUTY-SPEAKER: Every han. 
Member in this House has a right. 

SHRI P. VENKATASUBIlAIAH: I am 
.J. citizen of India. 

MR. DEPUTY-SPEAKER: Order, please. 
rlease. 

SHRI P. VENKATASUBBAIAH: He is 
lery much excited because he knows that 
people are against him. He is very angry. 
I cannot help it. 

SHRI S. B. GIRl: I am also elected by 
the people. 

SHRI P. VENKATASUBBAIAH: I will 
make 3n appeal to him. PI."e do not 
interrupt me. If he has got anything, let 
him controvert my facts and say whatever 
he likes when his turn to speak ~omes. 

Now, Sir, on these regior.al imbalances. 
suspicions were created in Telangana. 
After the police action they created this 
sort of animosity. It Was the bureaucracy. 
There i, some historical background about 
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it. The people at large who nre living in 
the coastal areas or living in the Rayala-
cerna area or in T elangana-their interests 
are common. They do not w~nt to cut 
each other's throats; they want to live like 
honest citizens as everywhere else. 

Speaking about the regional imbalances, 
of course, even in the erstwhile Andhra, 
there was a sort of grievance against the 
coastal districts which arc cons;dered to be 
the affluent districts. In the Ra)'a1aseema 
district whel efrom I come. we never 
"anted this: as a matter of fact. when the 
Andhra State was to be formed, \\e wanted 
to be with Madras because we felt that the 
affluent coastal districts would submerge us 
and will not give assistance for ollr econo~ 
mic development. So, cur leaders had to 
enter into a pact even in thoso days. It 
was not given statutory form but a pact 
"as entered intet,' known as the Sri Baug 
Pact. I would like to quote the relevant 
points from the Sri Baug Pact. It is only 
for allaying the fears of the people of 
I< ayalaseema. Tbey said: 

"To ensure the rapid deve!0:>ment of 
the agricultural and economic 
interests of Rayalas~oma and 
Nellare to the level of those in 
the coastal districts, <cbemes of 
irrigation for a period ef 10 years 
or suer longer period as condition 
may necessitate be gIven a pre-
ferential claim ;---especially in res-
pect of the utilisation of the waters 
of Tungabhadra, Krishna and 
Pennar-be given for 10 years an 
exclusive attention in respect of 
major projects benefidal to tbese 
areas: that whenever the question 
of sharing of waters arises, the 
needs of the aforesui" areas be 
the first to be met dnli that this 
policy be implemented as from to-
day for the administration of the 
State." 

Sir. this was one of the c1an,.s of the 
so-called Sri Baug Pact, but it met with 
an abortive death. Even after the State 

(Repeal) Bill 

"as formed, the sharing of Kr;srna waters 
came up because there was a project by 
name Krishna-Pennar project. There was 
"n agftation that if this projec[ was cons-
tructed the waters would be di"erted to 
Madras, and there was therefore an agita-
tIon. Though that scheme was really 
beneficial to the people of Rayalaseema. 
we had to fall iu line with our friends of 
the coastal districts for agitatipg against 
this scheme. What happe'led afterwards 
in the allocation of waters? According to 
I he reports of various expert.i, when the 
"lIocation of water comes up the area 
which is drought affected will be taken into 
consideration in determining the $hare and 
Rayalaseema was shown and the ~hare had 
been obtained but the benefit did not go to 
them; the waters of Krishna ar_' not bene-
ficial to the people of Rayala~".ma; they 
had gone to the coastal district; There 
a re several instances like that. 

The total cultivable Jand in Andhra 
Fradesh is 316 lakhs of acres of which 
j 14.68 obtain in the coastal districts, 77.52 
in Rayalaseema and 124.10 in Telangana. 
Of the irrigation facilities 56.92 per cent is 
in coastal districts, 15.65 in Rayalaseema 
"nd 27.19 in Telangana. E .... , r. in the 
matter of irrigation Rayalaseema is back-
"'ard; it comes last in the uW,>ation of 
electricity. I am not highlighting grievan-
ces. But regional imbalances such as these 
create al\ sorts of problems giv;r.g rise to 
mutual suspicion and distrust. People 
flOm Rayalaseema taunt us: siner you do 
not have such a r\:8ional committee or 
,afeguards, you are backward. I do not 
say that because there are regional im-
balances we should part. I feel that the 
interests of backward areas win be better 
served in an integrated State with vast re-
sources. So I make an appeal to the hon. 
Minister and other friends here. It is not 
enough to say that there should be accele-
I "ted development of backward areas; it 
should be done in concrete terms. The 
Centre must come in a big way to assist 
such backward areas. Of course there is 
the Rayalaseema Development Board. It 
j. neither a board nor developlI'ent; it is 
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Just like a black board. Noth;ng has beell 
done. It should be the nrst charge on the 
Central Government to see th'l! backward 
areas are economically developed. It 
dlOuld not be assumed that the entire State 
i; affiuent because some four or five dis-
tricts have advanced in some re~pects due 
to pre-Independence irrigation and other 
facilities. Srikakulam and Visakapatnam 
districts are as backward as any other dis-
trict though the rainfall is 42" whereas in 
Rayalaseema the rainfall is 15.20" and in 
Telangana is more than 40". But it has 
immense mineral resources. ThrTe is no 
big mineral based industry in that area. 
In pursuance of the decision taken by the 
Central Government to give incentive to 
backward areas, you must persuade indus-
trialists to set up industries in backward 
areas. They must also see that rublic sec-
tor units are as widely dispersed 11£ possible 
and are located in backward Hreas. They 
,hould not be concentrated either in 
Hyderabad or Visakhapatnam only. They 
,hould be widely dispersed. 

I once again whole-heartedlv surport this 
Bill. I once again thank the Pri:ne Minis-
ter, the Home Minister and Shri K. C. 
Pant for the immense service :hey have 
done to the cause of the Telugu-speaking 
people and for having maintainrd the in-
tegrity of the State. 

'-;r~ncr~ (~): ~<n 
12gf~~ ~~ 
~ 'T'lT t I ~ 3!hr, ~\r qf- <rAT 
~qff~'Iii,,*,~:nfr'&Mr 
~~~~m'\.iJ''n''o¢ 
~ m cfrfT I ~ <OH 'Ii! &rr 
Tq; ~ ~t ~ rn To" :om sit 
~~~~ I ~fTJr~'fil~ 
'1T ~ i There is general agreement. 

~'Imf'f,f ~<IT ~,f i I 

~ ~ m>r mr "" 'Ii: ""'I'lT ;;rr <w 
i ~ ~ W: ~ ~ 'Iii 2'lT'1T* 3!h 
~it~~il 'Imf'f>f 
,r<rer qff nu If'lT ;f ~ ~ ~ it 
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w ;f I ~ of 'n" 'lT1 ~ htr<r ~ 
if I <rfq;Jf11f;;rorer qff rn 'i'T'lrIT ~ 
;f'- <IT ml ~rrrof lTt<rr ,f ~ o:rtH 
l\;rm, ffi qff ;;rorer qff rn oft. # {t 3!ill: 
wro,fsit~~'fi<;rffi~ 
;;t<f ;f'- I <rfq;Jf11f rim 'fi""f <IT :nqq;-/ <rnT 
'qWrr ~ ffi qff :;rom 'fflT ~ ;f I ~ 
~ 3!ill: l{" "IT "" 'lIl'lT ~, <rlrrl' ~ q;r 
,f;t <1n ~ i, ~ '!IT 1ft :om h<r 
FIi ~ q;r ~ lfl'nrr 'Ilrl -t-, ffi 
q;r 1ft I <rAT 0f7Ti! l'f";t ~ ~h~m ~ 
fq; 'fflT ~ ~ i' I ~:f <IT ~ 
~~~~;fl ~<IT 
~~~i'l ;;rorif'li~ 
~ liC'c om-~ ~ <f'f if'Ii ~ qff 
;;rorer ~ ~ ~ I rNT I'M<r ,f 
tfft ~ l{" ~ 3IT<IT i ~ 'Ii! ro.r 
'*'If ffi<IT 'T'lT ;f I ~ '!iT ~ omIT 
~ ~ "" qf- ~ <IT r:hrr ,,"'IT ~ \'0; 
~ qf- 'f1C'!i l{" ~ 'Wf nrm f: 

Time is out of joint. 

Oh.! cursed spite, 

J! ever I was born to set it. r;g~t! 

'lil ~ IT'Ii it 0f7Ti! orff I <:Nt 0f7Ti! 
ffi ~ ~ I '1""<r<1T l1n <nMr :;ff 

""~~i' I ~<rnT'Iir \':.; ~ em lim ~ <t l1n ~ ~ ·elf ~ i'-
~ 3ffi-~ ~ (.,rr 'f:8IT "<iI 

'1""<r): ~ ~ <IT ~? .r.rn >IT 
en' • .iT q'" 'Ie (1)~'''(''11 ofT of ~ni~R :om 
rm< qff .-r<f 'l>i1 ~ >if I 

"fr~tN~:;;ror<r<;;3fT1!# 
cf <f'f <!'Ii ~rror >if \"q; 'P,U or ~l ~ ~ 
:;ffl17rT I ~....t ~ at ~ ~rrm sit W 
t¢1 

m"'Im ql m>rof ~ <'r8:<r ;f <;T W 
~ 'P,U <rnT ~ ;n;rnr ~ I 3!!1'm <n! 
nr <ro q;r ""IT or-rr-.rr ~ if? 'TE ~ 
'fITl'f ~ !'7 ~ I "*' ~ ,t ;m m;;r 
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;i- ~ n <It ~ l'fRT orr ~ '@" I 
:-wR-~ >f ;;IT ~ <I~ tn ;m 
r;', ~ ~ '!>[ '!'IT ~ ( <Tf 3lT1f 
PI" ;;rtm 'Iii <1'rIl'T 1f I trE'im- mor qf 
qrq >IT 'l'tt ~ om it m ql ~ <It ~ 
rl<rr PJ; m m ~ ~ w:R- t 
*,mm'fl1~'@":;rtPl".rrm 
<f,~q\~~t'l ~;f 
.;Ij-~ ~ t', ~ ~n'~1"'Iil< ~ 
r, ~ 1"<rmr >f ;;IT '<fhr t ~ ~ 
"!hi" ~ ~ t'? ~ 3IR-
i~ m '3"OT'IT 'fI ~ hnft ;f l'fRT 
WI ~<It~ommt\"q.m«<l 
~ 'fiit >f omrm :om ~ 'fiit ~ 
'f'f'iT "" q7IT ~ nmr >IT ~ 'Iii 
~ >IT OIl "" m '1fT, ~ ~ 'lIT, 
T'iTf% lIR- 'lIT ~ ,@", ~ rim ~ 
~ of nrm ~:J!T t I ~ mmr 
~rt I ww~~iTttrft~ 
~ ~ m PI" ~ ,#."·,J.1 'r<IT iffr I 
:<wr'~;:hi~ ~ it «<l "'" f ! 

~ >f ;J['R:f mo:rl qf .rr-.-n 'If ~ 
'T( ~ "f1l <i<IT ~ ~ 'l7' ~:J!T t I 
'1;'i <Rfiq- <11! t J'q; 'fl1T ~ ~ oj-
'Ii+f ~ q;-.r ~ ~ 'lIT ,T'I ,.r ~ 
W ~ ~ omr ~ I ,""JH ~ 
nr omr m l'fRT ~. ~ ~ qr<f; 
~ \'q;m I 'fl1T qf ~ ~,., ~ qf 
~ ~ ~ t' '!'IT? ~ <It ~ 
~ ~ ~ <M t' I ;;IT""", m'f 
t, 'fl1 <TI; t. 
"~ ~ INT ;f :J!TJ[ <'<r ~ 

~~~~"IitfTfnr~ nrm ~ >f \1T<Im q;f ~ >f m ~ 
~qf~'If~~ 
~""'1~qf~~~ 
f 1"' 

MR. DEPUTY·SPEAKER: You know 
there is difference between Megh31aya and 
Nagaland. 

>It~m~: 
Yes, Sir. I have extensively tcured both 

Meghalaya and Nagaland and I know the 
difference. This is about Meghalaya, 
where they have staged a walk-rill. 

nr mm >f <11! C<f'fB!T t \"f; ~ 
<!Tf'nr rl;f q;' ~ ;;IT 'fl1T '!P""i! mor ri 
rn l ~~~!fl?':J!TQ;~1 

3ITI'm PI" nr <ro >f '!'IT 'Ii f'lT ~ 
T, <11! ~ <fI1'fi >f or& 2'1' <m t I 
'l7T'IT""( ;f ~ ~ lffi1 <ro if nrm. <It 
~"l1 'fii '3<r n 3lT1fTm n-r <'17ft I ~ 
'!>[ ~ <11! <It ~ t J'q; R <ro m 
"r.ror ~ ~ .r ~ ;;r.f OIl<T 3m wt 
'Cf<'r",,~~r"l""ln-.rr<rl <m'l 
~ @f :J!Tof qf ~ rni"T "" niT 
"E" I ~ ~ qf ~ 'fTI1"f ~ 
<r.f niT t' I <hr q;' ~ on: ~ 3lTir 

~~nrit'l ~;J-~ 
,,'B'f {I- PI" q;f mi mVo1 "if f'rl ;f'- I 3I7n 

nrqf~PI"~~tRrf~ 
~~,<ItPl"~~? 

B'r '!>[ ~ rlorr ~ 'fI I ;;IT 
,~ rrj, '3<r '!>[ 'fm"'IT <11! t ~ ~ 
'l>f ;;IT ~ rlorr ~ 'fl. ~ iffr ~:J!T 
'i;" I ~;f '3<r tn t<ITif rrtr nrm I 
3I7n ~ ~ ~ >f ~ .rr-.-n q;f '!>[If 

~:om~mo:rl'f,"T~~ mm rim. <It «<l <f11BIT ~ 'f &<ft I 
~ ~ w:R- <f11BIT ~ t l'1fi 
mTw:rl oj-~ {/- "fi" 'IT'lT ~ 'fI, 
'fl1 >IT q:n iffr ~ I nr ~ >f 
~ <ro .r ;;IT 'IT'lT ~ t. ;nr m <t 
'IN q:n q;-f.t? <t 3!mIT mi "f.i >IT 't'1 
'f~ ~ t' I «<l <It ~ qf 
~:om~qf~""~ 
1T'6~~m,~~tnm 
3!1ffi iffr ~:J!T I 

W ~'''''''I't'''l'11 ;f ~. 
What is development; there is a big 

board. He wants the Central Gcwernment 
to come in a big way. When he expects 
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SHRI K. NARAYANA RAO (Bobilli): 
At the olltset, I must express our gratitude 
tG the Prime Minister, Shrimati Indira 
Gandhi for taking an elaborate care and 
!:r~at interest in preserving the integrity of 
Andhra Pradesh. I must also express my 
!,ratitllde to the Home Minister, Shri Diks-
hitji and Shri Pantji for evolving the six-
point formula which has been accepted by 
an overwhelming majority of the people 
as just and equitable without at the same 
time affecting the susceptibilities of the 
three wings of Andhra Pradesh ... 

AN HON. MEMBER: Not all the people 
of Andhra Pradesh. 

SHRI K. NARAYANA RAO: Mr. De-
puty Speaker, Sir, we always speak in terms 
of people. Even if I come from one con-
stituency, I have the audacity to speak on 
behalf of the people of the entire Andhra 
Pradesh, not only that, on behalf of the 
people of entire India. That is how we 
hnvc been using this concept of people. 
Therefore, let us be honest and clear 
enough when we are speaking in terms of 
rrople. 

Just now, my friend. Shri Joshiji has 
becil referring in a casual manner: what 

IS there if you just divide it into Telangana 
and Andhra? Coming as it does," at this" 
juncture, when the Kanada-speaking people 
"nd the Marathi-speaking people have been 
q"arrelling about t.heir border, it is really 
surprising as to how he can easily say that 
the Telangana people can have it. 

By and large-I am coming to that 
point-Telengana, Andhra Pradesh and also 
the border dispute that has been now exer-
cising the minds of the Government of 
Ifloia. came out of the common factor, 
that is, the States Reorganisation Act. So, 
even when in the name of linguism, they 
are not in a position to adjust themselves 
in regard to the border areas, is it not 
painful for us, the people of Andhra 
Pradesh, the Telugu,speaking people who 
h" ve been aptly described by the Prime 
Minister as a people with a hoary past, 
to separate? Therefore, we are sincerely 
cc.ncerned and honestly interested in pre-
serving the integrity of Andhra Pradesh 
because it is not merely the question of 
dividing a chunk of land here and a chunk 
of land there, but the people are involved, 
their emotions are involved, their history is 
involved and their culture is involvcd. 
Especially, the Telugu-speaking people, as 
you know, Sir, form, the second hugest 
linguistic group in the country-more than 
four crores of people. It wlll certainly be 
a painful task for anybody to say that 
s[lch a State and such a people should be 
divided, not on any economic grounds but 
on mere political grounds. This is my 
humble suhmission. 

Many people wanted to make out that 
the backwardness of Telangana was the 
reason for this agitation. No, Sir. Economic 
backwardness is not really responsible for 
this. It is all politics. If economic factors 
are responsible, why is there no simul-
taneous agitation in Vidarbha or even in the 
erstwhile parts of Telangan., namely in 
Marathwada a"d the Karnataka area of 
Hyderabad State? The present Telengana 
is hundred times better than those parts. 
Let us, therefore, forget that economic fac-
tors are the primary cause of this agitation. 
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Now. let us try to identify as to what 

31 e the political factors. We have been 
trying to find a solution at that level and 
in times to come we '-Ife going to be one 
of the prosperous and glorious States of 
the Union of India. 

Now, coming to certain of the con~ti­
tlJlional points, take for instance the loca-
lisation. Here. I must submit that there is 
a lot of confusion. The hon. Member 
opposite has been confusing localisation 
with the concept of movement of people. 
Mr. Joshi is always welcome to Andhra 
Pradesh. He can come to Andhra and 
settle anywhere in Andhra Pradesh. He can 
have a right to own property. He has a 
right to do business. Not only this, he is 
most welcome 10 contest from any part of 
the country provided he belongs to my 
Party and we will vote for him ... 

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): He was in the Swatantra 
Party and now he h3S ioined the ruling 
Party. 

THE MINISTER OF IRRIGATION & 
POWER (SHRI K. c. PANT): Therefore, 
he is inviting Joshiji now. 

SHRI K. NARAYANA RAO: The con-
cept of localisation here should not be 
c,'er-exaggcrated. One thing, it is not appli-
cable to all categories of employees. It is 
only in the context of some of the in-
ferior work force ';Jhich has always been 
understood in the Six-Point formula which 
is applicable. 

There i.;; nothing extraordinary about it 
"hich we have been provided with. We 
give legal cover to what existed in the 
Slate. They cannot go for long distances. 
r.ven for a post of clerk or LDC the people 
cannot come to Delhi. From Sreekakulam 
tht persons are not willing to go to Hydera-
bad even if they get employment. They 
2Jways try to be as near their homes as 
rossible. Therefore this concept of loca-
lisation should not worry us too much. We 
should not be over-exercised over this 
matter. 

The ;\ndhra issue has come before us 
several times and I hope this will be the 
l<1st, Sir. But I am not reaSsured in this 
n:~pect. I am not sure whether our under-
standings have been correctl~' translated. 

I have certain things to say on this Bill. 
1 his Bill is hrought forward obviously to 
get over certain of the difficulties. I won't 
stiy it contravenes the constitution, but. it 
rnns counter to certain provisions of the 
Constitution. The powers of the High Court 
ace affected by this Bill. This difficulty is 
to be got over by amendment of the Con-
stitution. In doing so. this object is frustra-
ted. The Bill says that in matters relat-
ing to the employment, the powers of the 
HIgh Court is taken away. ]t provides also 
certain special provisions. The Bill pro-
vides that under the orders of the Presi-
dent the State Government may specify 
certain category or classes of posts or 
specify local areas, etc. Like this he can 
delegate powers to the State Government. 
!lut they are not protected by this Bill 
"nd they can be questioned. Lile that 
there are certain powers which I am afrnid 
will come in conflict with the provisions 
of the Constitution. If they come in con-
thct, I am sure that the protection envisa-
ged in this Bill, is not available. 

Another infirmity in this Bill is this. 
1 hey have been creating administrative tri-
bunals in lieu of the high court, to exercise 
Ihe powers of the high court. After the ad-
m:nistrative tribunal passes an award or 
gives a decision, the Gov!. can modify the 
n·rdict of the tribunal. This is wrong in 
principle. No cannon of jurisprudence or 
quasi-judicial process can be rendered sub-
ject to the executive control of the Govern-
ment or the State. How can the State 
Govt. modify the decision of the quasi-
judicial tribunal? Once State Govt. modi-
fies or amends the award of the quasi-
judicial tribunal it ceases to be quasi-judi-
cial verdict and it becomes an cxecuti,·c 
iru:trument. Once it becomes executive order 
it becomes subject to the provisions of 
Article 226 of the Constitution. I have 
given an amendment to get over this diffi-
culty and I have said that this reference 
to State Government should be deleted. 
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Another infirmity in this Bill is tbis, The 
pawers of the High court are taken away 
in connection with promotion, appointments 
etc, But the powers of the High Court 
over the tribunal are not, in fact; taken 
away. 

Similarly, the provisions under article 226 
giving powers to the High Court to pro-
fl<'unce on the awards of the administra-
tive tribunal are not also touched by thk 
Therefore, to get over that difficulty, I have 
tabled a specific amendment to achieve the 
object in view, to' clause 7 of the pro-
posed new article 3710, As I have sub-
mitted already, this would protect the 
provisions contained in this particular Bill 
ar.d also the orders made by the President 
by virtue of this BilL But any order or 
any scheme or any classification or any 
specification made by the state Government 
in pursuance of the orders of the Presi-
dr-ot is outside the purview of the protec-
tive provisions of this BilL \'. ith these 
reEervations and clarifications. I support the 
BilL 

'SHRI y, ESWARA REDDY (Cudda-
pah): Me Deputy Speaker, I whole-
heartedly give our party's support to the 
Constitution (Thirty-third) Amendment Bill 
1973, There has been an entbusiastic wel-
come by the people of Andhra Pradesh 
after the introduction of tbe six-point for-
mula, I would also like to share in this 
enthusiasm after the holocall~t which has 
taken place there. It is indeed very hearten-
in& that many Members of Parliament and 
legislators have wholeheartedly welcomed 
this Bill. As a result of the six-point for-
mula [ hope the backwardness of the areas 
of Andhra Pradesh will be removed and 
more industries may be stepped up in 
that State, Provision has also been made 
fOI the establishment of a central Univer-
sity at Hyderabad which will further the 
educational facilities in the State. Any dis-
putes arising in implementing this formula 
c,,-n be settled in a constitutional and 
orderly manner. Provision has also been 

made to provide equitable distribution em-
ployment opportunities throughout the State, 
I hope the opportunity arising out of this 
formula would be properly utilised to de-
vclop Andhra Pradesh, 1 also hope that 
by taking this opportunity all obstacles that 
stdled the progress \\-'ill be removed and 
i\mlhra Pradesh will be benefitted by it. It 
is the duty of tbe new Government of 
Andhra Pradesh who successfully implement 
this six-point formula. 

Let us find out the reasons for the agi-
tations whieh developed in Andhra Pradesh 
before the introduction of the six-point for~ 
mula, If we do not learn a lesson from 
those agitations then I am afraid we have 
to face the same type of agitations again 
and again, 

Why the agitation of Andhras against 
Andhras was started '! The British re~imc 
formulated their policy of: "Let Indians 
Cif:"ht against Indians" and brought fonvard 
the partition of India. The British by the 
formulation of this policy had brougbt dis-
aster to India, Later on the American im-
perialists, world's No.1, enemy, formulated 
the policy of: "Let Asians fight against, 
Asians". With this policy Americans brought 
civil war in China and Indo-China. In these 
intrigues, their plans are understandable. 
llut the most surprising thing is to find 
some Andhra leaders following almost a 

,,: .. ; relic,. ,,;,d making Andhras to fight 
a:nong themselves, who belong to one State, 
speak one language and in herit same his-
tory and culture. It is really deplorable that 
these IeaJers have succumbed to this policy. 
This is a dangerous signal. What are Lbe 
reasons for this? It is a fact that there are 
disparities and regional imbalances in 
AnLlhra Pradesh which have been often ex-
ploited by the trouble shooters. There is 
;.tl~o onc more reason. Since 1971, there 
h~~s. been a marked change in the political 
clima _ o~ India, Some vested interests did 
not li':c this. Hence they attempted to 
reverse the direction by disrupting and 

*The original speech was delivered in Telugu, 
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weakening democratic forces inciting re-
gional Chauvinism. It is they who brought 
forward this slogan of separatism. At first 
the rcaction<lry and the communal parties 
,t"rted this. But unfortunately later on one 
01 the powerful factions in the Congress 
party took over the leadership for the cause 
of separation. They were bent upon to 
settle their scores against one ar..other. I 
m'uld like to state with all the emphasis 
at my command and with great pride that 
it is only the Communist party of India 
\\. hieh stood like a mountain in the face 
of these agitations and strived for the inte-
~ration of Andhra Pradesh. Every member 
of our party in all the 21 districts from top 
to bottom worked very hard for integra-
tion. I want you to take note of this fact. 
The Jan Sangh and Swatantm party have 
not much following in Andhra Pradesh. It 
is only because of this powerful faction of 
the Congress party which supported the 
Chuse of separation, the agitaHons had as-
sumed dangerous proportions. Therefore, it 
is the Congress party that should learn a 
lesson from this agitation. So much progress 
has been halted in Andhra Pradesh, be-
cause of these clements in Congress. 

SOME HON. MEMBERS: We do not 
accept it. It is not correct. 

SHRI Y. ESWARA REDDY: While the 
agitation was going on in Andhra Pradesh 
the common man and peasants and workers 
could not understand the reason behind the 
ag.itations. Later on they come to under-
stand the real nature of these agitations. 
They found out that the publie property 
has been destroyed, schools have been clos-
ed and a lot of damage had taken place in 
Andhra Pradesh. They also saw with theiT 
own eyes that this agitation was led by big 
landlords and businessmen. Then they 
found out that this movement did not be-
long to them and since then they stood 
like rock to maintain the integrity of 
Andhra Pradesh. The Central Government 
also took into account this feeling of the 
people of Andhra Pradesh and brought 
forward this six-point formula for the in-
tegration of Andhra Pradesh. It is thus 

(Repeal) Bill 
clear that because of the sufferings and 
sacrifices of the people alone, integration 
has become now an accepted fact. 

While congratulating everybody who 
c1mtributcd for the introduction of 6-point 
formul" I \\'oulJ like particularly to con-
gratulate the pOOT workers, the peasants 
and people of Andhra Pradesh for their 
contribution to this cause. I would also 
like to congratulate the integrationists of 
the Congress party for having stood firmly 
oIthrough. If they too had joined their 
'separatist' brothers in their party then 
integration \"ould have become morc 
dIfficult. 

SOME HON. MEMBERS: Thank YOil. 

SHRI Y. ESWARA REDDY: If you 
wz:nt to implement the six-point formula 
sllccessfully you should take efforts to re-
move the regional imbalances. Disparities 
should be removed. Efforts should be taken 
to promote industries and agricultural out-
put. Besides these steps, measures of funda-
mental nature should be taken for the wel-
fare of the people of Andhra Pradesh. If 
you do not take these efforts then that will 
&gain encourage the cause of separation. 
Vv'hat are these measures? The most im-
portant thing is ceiling on landholdings as 
recommended by the Central Government. 
Secondly these lands should be distributed 
among the landless agricultural labourers. 
The wholesale trade in rice should be taken 
over by the Government. During the Presi-
dent's rule this issue was successfully 
shelved. Now it should be taken up. Com-
modities of daily use and necessities of life 
should be sold at controlled rates at fair 
price shops. 

The ryots should be supplied manures, 
agricultural fertilizers, impliments, cement 
and oil at controlled rates at fair price 
shops. The ceiling on property Bill should 
be brought forward the slums in the cities 
should be removed. It is only when you 
bring forward these and similar measures, 
integration of Andhra Pradesh would be 
protected. 
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Since 1965 there has been virtual eco-
nomic ~tagnation in Andhra Pradesh. There 
hOi, ""'en absolutely no progress. And in 
addition. these agitations have further im-
pcddcd the progress. Compared with other 
States. Andhra Pradesh has become very 
backward. So many projects under con-
struction have not heen completed. For 
e""mrle ;tops should be taken to complete 
the 'Na!,::arjunasag(lr. Pochampad, Tungb-
h;"..ira hi£h level. Srisalem projects. These 
projects should be completed before the 
completion of the Fifth Five Year Plan. 

As regards the backwardness of some 
areas in :\ ndhra Pradesh. only lip service is 
being p"id hy the Central and State Gov-
(',nment. ~ 0 concrete action has been taken _ 
bv the Go\'crnment to improve the back-
ward areas of Andhra Pradesh. Everybody 
knows that Rayalseema along with Telen-
gana is a backward area in Andhra Pra-
desh. It is also generally agreed that Raya-
tls('ma i~ the blackest spot on the economic 
map of India. What has been Jone to 
Rayalascema during the past 20 years? It 
is a arca inhabited by 80 lakhs of people. 
The Centr .. :l Government have not intro-
duced any industrial progress in Rayal-
sccma. E\>en during the time of 2nd Plan 
period. there has been a proposal for a 
cement factory at yerraguntla in Cuddapah 
di!"trict but up till now no action has been 
taken in this regard. This project has been 
prflmi"ieu in eJections after elections but 
r:.othing has been done so far. This remained 
only as an election promise. The water 
from the Krishna river does not flow into 
Rayalaseema, although it passes through it. 
Unless and until waters of Krishna river 
are diverted, famine in Rayalaseema cannot 
be permanently eradicated. I can cite any 
instances like this. There is a radio sta-
tion at Cuddapah. Although it is there for 
the past 10 years the transmission line 
do not work in day time. This shows the 
,,,lIous indifference exhibited by the Cen, 
tral and State Governments against the 
Royal.seema. 

I would like to say a word regarding 
I'ulivcndala Channel. This is in drought 
afTectcd area. Even before the project has 
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heen started advance betterment levy has 
been imposed for the execution of that pro-
iect. It is really astonishing how this sort of 
lev)' is imposed on a chronically drought 
aF-ected area. Of course. after series of 
apitations. it has been abolished during 
President's rule. Reasons like these are 
responsible for encouraging separatism. 
Therefore I urge the Government to make 
special efforts in removing the chromic 
backwardness of Rayalascema. So I hope 
that all sections of people in Andhra Pra-
desh will cooperate in implementing the 
~ix-point formula successfully. 

Even now in Andhra Pradesh, Jana Sangh 
and Swatantra party are opposed to this 
(-point formula. In the new Ministry of 
Andhra Pradesh, prominence has been given 
to those persons who did not support in-
tegration. Those who made sacrifices for 
the cause of integration have been ignored. 
Anyhow the Ministry has been formed and 
the Chief Minister is issuing bold state-
ments and making big promises. We should 
now see how the things are implemented 
in a successful manner. J n conclusion, I 
hope that the State Government will take 
all steps necessary to make the six-point 
formula a complete success. With these 
words, I support this Bill. 

SHRI J. RAMESHWAR RAO (Mahbub-
nagar): Mr. Deputy Speaker, Sir, if I inter-
\'t'ne in this discussion on the Constitution 
(Thirty-second Amendment) Bill, I do so 
with a certain amount of regret and a great 
deal of anguish. I had the privilege of 
T,lacing my views before this han. House on 
the 22nd February this year on the problem 
that was facing Telangana and Andhra. I 
then recalled that on the 19th December, 
1972, I had hegged the Prime Minister not 

to proceed with the Mulki Rules Bill which 
later became an Act of this Parliament. It 
is indeed interesting to see that very same 
Mulki Rules Act is now going to be re-
pealed. 

It will not be fair of me to say: I told 
you so. I may be forgiven for saying this 
but had the Government acceded to my 
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request not to push through the Mulkl 
Rules Bill. we might have been saved the 
happenings in Andhra Pradesh which reo 
.ulted in the loss of so many lives and 
private and public property worth crOTes 
.{ rupees. with all the suffering that went 
with it. Now that Act is bei;g repealed. 
If tbat is all that is being done, I would 
not have spoken today. But what is now 
sought to be done is something totally 
different and totally contrary to the very 
concept of the Mulki Rules Act, even 
though that Act was totally inadequate. We 
arr now proposing to delete article 371 (I) 
from our Constitution. That article has a 
history and a background which is not 
brought out in the Statement of Objects 
Rnd Reasons appended to the Bill. 

It would be interesting to recall briefly 
the history and the background to article 
rl (I). The States Reorganisation Com-
mission headed hy Dr. Fazl Ali had recom-
mended the formation of a separate Telan-
gana State. The people of Telangana wanted 
n separate Stelle. I do not 'Want to repeat 
what I said in this HOllse on 22m! Feb-
ruary this year. I did point out why! they 
wanted a separate State and I also pointed 
out that the concept of one language one 
State was neither historically nor currently 
true either in this country or outside. Apart 
from a very. short period of 50 or 60 
years, never in history, I repeal never in 
history were all the Telugu spe.aking people 
in one political entity, Telangana has not 
been in the same political unit as the rest 
of Andhra Pradesh. 

In spite of the recommendations of the 
States Reorganisation Commission that 
Telangana should be a separate State, the 
then Prime Minister of India, the late Shri 
lawaharlal Nehru for whom I have deep Ie,,'. and affection and great regard, and 
House in its wisdom decided tbat Tclan-
gana need not he a separate State, But it 
was conceded that Telangana needed safe-
guards and protection and hence article 
371 (I) was specially introduced in the 
Constitution. By this clause a separate re-
gional committee was provided for 
Telangana. 

14.58 hn. 

[SHRI S. A. KADAR 011 the Chair] 

The discussions and deliberations pre-
ceding this decision were interesting. Many 
as<itlr • .\nces were given to the people of 
Tc1angana and a gentlemen's agreement was 
signed by the then leader of both Telan-
gana and Andhra. 

The assurances given to the people of 
Telangana were never observed. The gen-
tlemen's agreement was treated as a scrap 
01 paper. It would be interesting to recall 
that during those discussions and delibera-
tions. lawaharlalji gave an assurance that 
if after five years the people of Telangana 
felt that they should not or could not r.-
main in a single State of Andhra Pradesh. 
they would be permitted to form a separate 
State. 

15.00 hrs. 

Clause (I) of article 371 was included 
against this history and background. Hut 
then. people's memories are short and 
(iQvernmenfs memory is shorter still. What 
is sought to be done today is to remove the 
1:1st vestiges of the assurances and safe-
guards given to the people of "felangana 
and to exercise them from the Constitution 
of India. A number of additions are pro-
posed to be made to the Const:tlltion for 
the purpose of services, appointments. ad-
nlinistrative tribunals and a central uni· 
versity. Speaking in this House on 22nd 
February, I had pointed out that the argu· 
ments of backwardness, lack of de\"clop-
ment and neglect of an area may be 
rationalisations of the deep urge and desire 
of a people for the recognition of their 
separate identity and the recognition of 
their separate sub-culture, that this desire 
was emotional and psychological and if it 
was not recognised, it was bound to lead 
to psychological scars and distort the growth 
of the people towards their own cultural 
fulfilment further that it was the very 
e5sence of democracy that this desire should 
be recognised and the sub-culture of a 
'"parate group be permitted to be woven 
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ir.to the national pattern. What is proposed 
to be done today is not only not to re-
-cognise the separate identity of a sub-cul-
ture but to create a situation by removing 
the last vestiges of protection whereby the 
separate identity of Telengana will be sub-
merged and lost for all time. This is my 
deep anguish. 

The statement of objects and reasons 
,,'ys that this Six-point formula. so «'lied, 
wculd help in the integration of the State 
"rod accelerate the development of back-
ward areac;, I wish it were true. I should 
not be considered impertinent if I say that 
not only will the removal of clause I of 
article 371 and the consequential additions 
and alterations proposed not help integra· 
tion but ;t will any lead to the total sllh-
me;::rgencc :lncl strangulation of the ~parate 
sob-culture of Telengana. It has often been 
,aid that the demand for small States or the 
desire of a sub-culture group for the re-
cognition of its separate identity represent 
forces of disintegration and are anti-oatja· 
nal. Permit me, Sir, to point out that on 
the contrary it is the large unilingllal States 
that may in a moment of crisis when there 
is a weak Central Government be tempted 
to become anti-national and may even go 
to the extent of threatening secession and 
in';iting foreign intervention, jeopardising 
the ,Iery unity and integrity af this country. 
The unity and integrity of the c01lntry C:ln-
not depend npon a sing1e individual, how-
ever great the individuul may be. The 
np.ity and integrity of the country must 
be institutionalised. SmaIl States can never 
be a danger to the integrity of the country. 
They will be comrletely dependent on the 
Central Government. This will enoble the 
Central Government to he a strom!' Gov-
ernment, irrespective of the individu~al who 
may for the time being head it. While I 
c0ncede it will not be possible for 1.10;; to 
go back to multilingual States. I am con-
vinced that in the interest of the integrity 
of the country and the strength of the 
Central Government. we should move for-
ward to the idea of more than one State 
in a language area and thereby prevent the 
emergence, of Jinguistic nationalism and 

linguistic chauvinism which has been in 
history and will continue to be in future 
the disruptive factor in the Indian Union. 

SHRI SHY AMNANDAN MISHRA 
(begusarai) : But then they say, as a <mall 
Stnte you cannot have a Prime Minister. 

SHRI 1. RAMESHWAR RAO: If YOU 

would carefully follow what I am saying, 
you will appreciate that small States will 
strengthen the Prime Minister and the 
Central Go\'ernment. 

SHRI SHYAMNANDAN MISHRA: 
~m saying something different. 

SHRI 1. RAMESHWAR RAO: Well. I 
do not understan'd your language and, ob-
viously, you do not understand mine. The 
v.-hole question is so clear that I do not see 
why people do not understand it. 

Shri Shyamnandan Mishra is an intelle-
ctual and he should understand it better 
than others. 

The real problem is not employment 
opportunities; the real problem is the deep 
urge of the people of TeJengana to be se-
parate. It is a psychological and emotional 
urge. The demand for employment 
opportunities is important but it i~ 
a manifestation of this deep desire 
for a separate identity. Emotiona1 integra-
tion cannot come by suppression or sub--
mersion; it can only come through a feeling 
of equality, and the feeling of equality can 
come only by the recognition of the sepa-
rate identity of a sub-culture, i.e. of the 
people of Telengana and constituting them 
into a separate State within the Union of 
India. The people of Telengana want to 
have a sep:trate State with their separate 
sub-culture and they \vant recognition of 
this. 

That ~Ione will make emotional integra-
tion behveen the people of Telengar.a and 
the pearle of Andhra possible and also 
emotional integration between the people 
of TeJengona and the people of the rest 
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of the country real. Suppression and sub-
merging a people will distort the peT80rality 
,f the people of Telengana and drive 
underground into the sub-conscious all the 
anger. re~entment and dissatisfaction which 
can do no good either to the people of 
Tclcngana or to the people of India. In 
wbat form this suppression and submer-
gence may erupt I cannot foretell, but I fee: 
deep down within me that what is being 
contemplated today may lead to conse-
quences which all of us may regret. 

We are today wanting to amend the 
Constitution by deleting clause (1) of arti-
cle 371. I would like to caution the GO\'-
emment not to proceed with this amend-
ment in haste. Even if Government feel 
that the so-called six-point formula will 
work towards what they feel is the emo-
tional integration of the people of Telen-
gana amI Andhra. there is no urgency for 
this amenJrnent. The six-point formula has 
been put forward; it is said that it has 
been accepted by an over\\ helming majority 
o( the members of the legislature. how 
sincerely I do not know. because the 
nl8.;ority of them were the leaders of the 
separatist movement a few months ago. A 
Government responsible to the legislature 
has been installed in Hyderabad. Let t!le 
Government function, let the legislature 
meet. Jet liS watch what happens for a year 
C'f even two and. if events prove that the 
Gcvcrnmcnt is right and the six-point for-
mula is moving in the direction of emo-
tional integration. we can at that stage 
amend the Constitution. Then I will be se-
cond to none in supporting it. If the six 
point formula does move in the right direc-
tion of emotional integration, let us at that 
time come to this House and ask for a 
constitutional amendment. One year is not 
a "cry long period to wait in the history 
of n country or of a nation. If we amend 
thl.: Constitution in haste what reactions 
it will ha\'c and what consequences it wnt 
lead to. no one can foresee. If things do 
not work out the way Government hopes 
that they will. shall we then come back 
to this House and ask for the re-introduction 
of this article, or would we asL.: this House 

to accept a separate Telengana State. I do 
not know. As I begged of the Prime Minis-
tei" on the 19th December 1972 not to 
rroceed with the Mulki Rules Bill. I would 
like through you. Sir. to heg of her and 
the Government of I ndia not to proceed 
with this Constitution (Amendment) Bill, 
but let some time pass. Let us watch how 
things \!"ork thcmsehes alit in Andhra be-
fLlre amending the Constilution. If things 
v.:ork in the right direction. we shall always 
have the right to amend the constitution. 
J~lIt I am afraid this six-point formula will 
~o the v.'ay of the earlier five-point formula. 
eight-point formula and the nine-point 
formula. 

Let us not remove the last vestiges of 
protection provided for the people cf 
Telengana because it will have an adverse 
effect on the people of Telengana. We are 
told that all the leaders in Andhra and 
Telengana and an overwhelming majority 
of the member~ of the legislature have 
accepted the six-point formula. [t is very 
strange that some leaders take up a public 
posture and have a different private pos 
ture, say something quietly behinci closed 
doors and say something outside, demand 
separation one day, talk of the opposite on 
the secondly. I do not understand ail this. 
Only they can explain why they take diffe-
rent views on different days. Obvi(\usly~ 

they do not know the deep feelings, urges 
and aspirations of the people of Telallgana. 
I feel conviced that the majority of people 
of Telengana want a separate State within 
the Union of India. Tbey will not look 
upon with favour this Constitutior.. AmenJ-
ment Bill. 

All I say, in conclusion. is tbat I once 
again beg of this Government to postpone 
consideration of this Constitution Amend-
ment Bill lest we land ourselves in geeDter 
trouble. 

MR. CHAIRMAN : Before I call the 
next speaker. I would like to say one thing. 
I have been told that at about 4.30 P.M. 
the voting will take place. I want to know 
wbat time the Minister will ,,' , '·or reply 
to the debate. 
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Shri Shyamnandan Mishra. 

SHRJ SHYAMNANDAN MISHRA 
(Begllsarai): Mr. Chairman, Sir, I must 
say that this is indeed a bad day for the 
<'ountry when a Bill of such tragic impli-
cations has been brought before the House. 

What apparently this Government seems 
to think about irtegration is that it means 
integrating some separatists who couid be 
easily won over in the Government, in the 
i\finistry, as if the whole was about loaves 
"nd fishes of office. 

Sir, you will recollect that at one time, 
Bihar and Bengal wanted to be united 

SHRI D. N. TIWARY (Gopalganj): At 
the time of reorganisation of States. 

SHRI SHY AMNANDAN MISHRA: 
. .. at the time of the reorganisation 

of States. Those who were at that. time 
working under great leaders, Dr. Sri Krishan 
Sinha a"d Dr. B. C. Roy, thought that 
probably [he interests of the people of two 
State;; lay in the reunification of Bihar and 
Bengal. So far as we are concerned, Wt~ 
:11(' ~b~t~ically in favouT of as gTea~ tlni1y 
.(1;" pos~ii:le in the cOlmtry sense of enh .. '\lior~11 
integration.. But when we fir.d tha~ tlli~ 
.(if'v(.rn:nent takes a completely erroneouli 
VH!W I\~ unity, we have to categor;cally 
express ~'lIr views against it. 

We do not think that there can be unity 
under dill ess. And this is what is t dr..g 
!-:ollg!ll. tc be achieved. If the plea is takcn 
ihat ;IIC present Legislature is rno5.i.iy in 
LIV'.1l11' of six-point formula, I would like 
loillnm;t with all humility and deforo"cc 

that this Legislature did not have a man-
date ttl ~o so. This Legislature is ceID-
;lIetdy (ut of tune with the sentimc,1lS of 
the pco!,le ('t Andhra. Those wh.) h.ld 
fought till the other day in offices, in the 
corridors, in the fields, are expected to 
come together one fine morning! Can M 
happen like that? 

No Government can excel this wonder-
ful Government of ours in the art of illu-
sionment. This Government, while it can 
keep itself in illusion, thinks at the same 
time that it can feed the people perpetual-
ly 00 illusions. That is what is at the 
root of most of our troubles. 

To my mind, it is like killing the State 
of Andhra Pradesh as a whole and also 
the two entities which hm·e been fighting 
against each other. It is like giving an 
injection to a cancer patient. YOll know 
tbat sometimes the cancer patient towards 
the end of bis life suffers from excruciat-
ing pains. But the doctor hesitates to ad-
minister one injection wbich is probably 
the last one that lies in the medical arm-
oury. The doctor never administers that in-
jection. It may well be that the injection 
would penable the patient to survive for 
six months or one year or even two years. 
But after that injection is adminb[cred, 
there is no hope of survival left. That is 
what the present Government is doing They 
are now killing the patient; the last thing 
that they are seeking to do. And for what 
reasons 7 It is only because of personal 
reasons, because of the false prestige thaI 
the Prime Minister has come to associate 
with herself. She thinks that what is mOr< 
important for the country is the pcrsona 
image of the Prime Minister and not th( 
interest of tbe people concerned in thos! 
areas. I must say as a friend of the rrime 
Minister-because the Prime Minis/.cr tbl 
other day gave me the privilege of bein! 
called her friend and it is my duty as , 
friend to tell her: "The image of th' 
country is more important than your image' I 
Madam Prime Minister---one has. howeverl 

nothing to say so far as yOUT rL':"",onrs 
image is concerned". d 
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So, this is something which, I think, is 
going to be against the very grain of our 
country. It is going to be against the 
national assumptions, the basic assump-
tions on which the nation is built. What 
you are trying to promote is a religion of 
'localism'. This is the religion which the 
country is asked to have-the religion of 
localism and not the religion of nationa-
lism. So, I would say that, even at this 
late stoge, if the Government has got the 
neceSSJry flexibility and awareness of what 
it is doing after many han. members have 
expressed their opinion on this, they should 
withdraw this measure even at this late 
hour. 

Mr. Chairman, there is another point 
which has been tried to be pressed horne 
but that has not, in fact, been realised by 
the other side. May I submit in all humi-
lity that the Chair is also not coming to 
OUr aiJ as it should? To my mind, this 
",11 is completely untenable from the 
Constitutional and legal point of view. And 
if I am able to establish it, should the 
Chair tell me, 'Mr. Mishra, it is for you 
to go to the coun and test your point of 
view or test the legislation or law there'. 
Should it be like that? 

Should not the Chair exercise its discre-
tion or judgment in this matter? Today we 
are celebrating the IOOth Birth Anniver-
.ary of the late Vithalbhai Patel, and you 
would recollect that, in this very House, 
l,e late Vithalbhai Patel had ruled the 

I'ublic Safety Bill out of order in spite of 
what the Government of the day felt in 
the matter ... 

MR. CHAIRMAN: During the British 
regime. 

SHRI SHY AMNANDAN MISHRA : 
When the present Government behaves 
worse than the British Government, what 
are you to do, Mr. Chairman? 

Sir, this is a law which is bound to be 
truck down by the Supreme Court. You 
Ire ta!..ing away the fundamental rights of 

the citizen. You are putting barricades. 
at every point, so that one must not have 
the feeling of oneness of the country. What 
to talk of the oneness of the country. 
not even oneness of the district. A germ 
which was confined to a small area, a 
thing which was a minor disease, is now 
sought to be converted into an epidemic. 
This is going to be the great contribution 
and achievement of this Government! And 
this. I say, is against the every grain of 
our Con~titution. YOll are going against 
the basic strllcture of the constitution be-
cause the basic struC1.ure of mlT con~tiIU­

tilln is built on the fundamental rights 
which are avaiJable to every citizen. Only 
the other day the Supreme Court in the 
fundamental rights case decided that the 
Parliament had no right, no authority to 
go again<;t the basic structure of the consti-
tution. And, now the hon. Members from 
the other side. particularly, the l.aw Minis-
ter assures u') that it is never the intention 
of the Government to go against the basic 
structure of the Constitution. If that is 
so, what does constitute the basic structure 
of the constitution if not the fundamental 
rights available to the citizen? And the 
fundamental rights of the citizen are be-
ing nul1ified in this way. 

So. I would submit that this Bill is of 
such a Ilature that it should be ruled out 
of order by the Chair and the Chair must 
also protect us from being found ridicu-
lous in the eyes of the court later on. 
Now, if you are able to come to the 
judgment that the fundamental rights are 
indeed being sought to be nullified, then 
I leave it to you as to what is your duty 
in the matter. 

So. I am against this measure because 
in the first instance, I think it is against the 
interests of the country and in the second, 
it is against the interest of Andhra and 
lastly it is against the interest of every 
citizen of the country. 

THE MINISTER OF IRRIGATION 
AND POWER (SARI K. C. PANT): 
First of all I must thank those friends who 
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have made personal references to me in 
the course of their speeches. It was very 
gracious of them and I feel that this whole 
experience of dealing with Andhra friends 
in this matter has in itself been a very rich 
reward for me. 

Some of the Members who spoke re-
ferred to the fact that the Bill does not 
provide for the development of the back 
ward re£ion, of Andhra Pradesh or for 
the removal of regional imbalances. 
Now, the Home Minister, in his opening 
statement, has m"ue it clear that in 
matters of development, the constitution 
of a Planning and Development Board 
for the whole State, committees for the 
backward regions and matters connected 
herewith like a~sistance from the Centre-
all these things would be dealt with hy 
the State (io\ ernment because they have 
the powers to do so and it is not neces-
sary to include this particular aspect in 
the Bill. But if they would see what is 
known as the six point formula, they 
would see that the first point begins as 
follows :-

"Accelerated development of the 
backward areas of the State and plann-
ed dcn;lopment of the State Capital 
with specific resources ear-marked for 
these purposes and appropriate associa-
tion of representatives of such back-
ward areas in the State Legislature 
along with other experts in the for-
mulation and managing of develop-
ment schemes for such areas should 
form the essential part of the develop-
ment strategy of the State." 

So. really this is the first of the basic 
points which emerged out of the discus-
sions between the Centre and the Slate 
leaders. 

Shri J agannatha Rao Joshi, in the 
cOllrse of his speech. said that in the 
whole world to-day, the tendency was for 
countries to come together. He referred 
to the example of the ECM and. in the 
same breath, he did not seem to approve 

(Repeal) Bill 
of Andhra and Telangana staying to-
gether. It is a little odd for a person 
who appreciates the efforts of countries 
to build bridges and to come together in 
economic and other matters as also poli-
tical matters should, in this instance. have 
chosen. either out of political necessity 
or otherwise-I do not know-to take the 
view that here it would have been better 
to divide the State. 

The Jan Sangh itself not so long ago 
was a votary of larger States. 

~!r J!l{ ~flI1t : ~ <IT m<rt 'lIT it ~ 
il 

SHRI K. C. PANT: I am not aware 
of. that. At the moment, he is propa-
gatmg this point of view. At one time 
they wanted larger States. Now he had 
shifted from larger States to smaller 
States, and there are some who talk of 
Stateless society somewhere else, heading 
ing that way .. (/merrllpfiOIlS). 

MR. CHAIRMAN: Utopian .. 

SHRI K. C. PANT: The point that I am 
making is this. It is a simple one. When 
Punjab was divided the representatives 
of Jan Sangh said, if you divide Punjab, 
you are dividing the country. Now the 
some I an Sangh say that if you keep this 
State united you are dividing the coun-
try. I don't understand this logic and 
I think that in his cooler moments Joshi 
Ii will agree on the desirability to keep 
the State together. 

SHRI IAGANNATHRAO JOSHI: It 
was together, but you have disturbed it. 

SHRI K. C. PANT: So, you agree on 
the direction which we are taking I think 
Shri Esware Reddy and other friends who 
have supported the Bill. I heard my 
friend Shri Rameshwara Rao very care-
fully. He is an old friend of mine. I do 
not want to enter into any arguments 
with him. I only wish ! could drag him 
away from the past and replace his 
re~simism with some new confidence and 
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new hope for the future. Because, that 
is essentially the problem, and unless I 
can take him away from the conditional 
reflex he has got, I will find it very diffi-
cult to put forth my point of view across 
to him, as far as his speech is concerned. 

I do ntJt want to go into the historical 
background because that has been 
brought out clearly in the Home Minis-
ter's speech. 1 have had the privilege of 
being associated with the Andhra Pra-
desh matters for some years and I saw 
the agitation in Telegana at its height in 
1969 and by a queer coincidence within 
a few years the pendulum had swung 
the other way completely; whereas at that 
time there was a cry in Telengana for 
separation of the State, there was a v~ry 
persuasive approach in the Andhra region 
to keep the State together and attempts 
were made by Andhra friends to go out 
of their way to accommodate the Telengana 
people so that the State may stay together. 
Now we found the pendulum swung the 
other way and they who were holding 
such view, were asking for separation. But 
ultimately the Telengana friends saw that 
point of view of friends from Andhra and 
agreed to accommodate them and so we 
have come to have one State in Andhra 
Pradesh. J would like to point out that 
the agitation was triggered of by judicial 
pronouncements. I would 1ike to remind 
the House that in both cases matters were 
settling down. Once the provisions of the 
Public Employment Act were struck down 
and that led to Telengana agitation. Now 
in this particular case the supreme court 
judgment came which uphold the Mulki 
rules. That triggered of an agitation. So 
once this whole background understood it 
is easier to appreciate what led to the mis-

, understandings both in Andhra region and 
,Telengana. There is no doubt there were 
I misunderstanding, passions ran high, there 

was anger and at a particular stage there 
t was reluctance to listen to each other. 

This was definitely there, and this Hou,"" 
is aware of a1\ those facts. I do not want 
to go into them. It is because of tbis 

misunderstanding, this distrust and the 
emotional approacb to problems which 
held sway at that time that some voices 
were raised advocating tbe desperate 
remedy of separation. But even at that 
stage, even at the height of the agitation, 
even those friends who spoke of separation 
-I do not say all of them, but the majo-
rity of them-thought of it as a d""peratc 
remedy. They "'ere still not completely 
free from the influence of the gn:at iu\!aJ 
of Vishala Andhra, which has il~spired the 
Andhra people for Jecadcs. Therefore. 
even while on the surface they \I.'ere dis~ 
turbed emotionally under the surface. this 
ideal still had a lot of attraction for them. 
In those days, I found that even when the 
agitHtion was going on, friends from 
Andhra did accept that if a way could PC 
found, they would like to see the State 
remain together. This feeling was there 
even at the height of the tension. Thi, 
was one of the happiest feature .. of this 
whole episode. J would say that this was 
what had made it casier. this general states-
manship on the part of the friends there' 
,md the attraction of the ideal of Vishal; 
Andhra which has heen very much one of 
the emotional factors in Andhra Pradesh 
and in history, which Shri Rameshwar Rao 
seems to ignore completely, has been there. 
This y,:as there in evidence, and it wa!'S 
this which made it possible when discl!s-
sians were started, to find areas of agree-
ment. 

Discussions were started, the moment 
normalcy was restored after the President's 
nIle .was ushered in. and, thereafter, pro-
gressIveJy, we found greater and greater 
areas o~ agreement. On this pcasion. I 
would lIke to express most sincerely mv 
deep gratitude to all the friends with 
whom I had the good fortuoe to hold dis-
cussions at that stage and who had dis-
cussions with the Home Minister and the 
Prime Minister~ for the patience, for the 
understanding, and for the generosity with 
which they approached this task with 
which they helped us. with which tho\' 
allowed us to help them. because ultimat;-
Iy whatever happened was not somethin~ 

which we did or they did, but it had 
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emerged out of the discussions themselves. 
It is a tribute to their spirit of understan;l-
ing that it emerged in this manner. I 
would say this about the Andhra leaders; I 
am glad to say it today because this is an 
occasion when we can take stock of the 
entire series of developments-I would 
like Mr. Giri to note this-that even at 
the height of emotions, the A no hra leaders 
did not say that they wanted to take away 
what was rightfully belonging to Telcn-
,gana ... 

SHRI S. B. GIRl : They had already 
taken away during the last so many years. 

AN HON. MEMBER: He should not 
jnterrupt in this manner. 

SHRI S. B. GIRl: I have every right to 
interrupt. 

SHRI K. C. PANT: He has every right 
to interrupt, but it would be better if he 
interrupted in a manner which was under-
standable. The only point that I was mak-
ing, and which is an important point, is 
that the Andhra leaders told us repeatedly. 

SHRI S. B. GIRl: The Congress leaders. 

SHRI K. C. PANT: The Congress 
leaders, certainly. Does he hold against 
them? They told us repeatedly that they 
were not interested in taking away from 
"ny section of the people of Andhra Pra-
desh what ",'as their due, what they couhl 
equitably ask for; they did not say that; 
.and when it cnme even to the matter of 
emp10yment or development, their insis-
tence was on the principle of unifOlmity. 
They said that it should be the uniform in 
all parts of the State and there,hould he 
no discrimination in favour of or agai.nst 
any part of the State. This was the main 
point that they were insisting upon. and 
they did not say 'Please see that the Telen-
gana people got less of employment or de-
velopment or anything else for that matter, 
and ihis was the basis on which we later 
on developed this formula. The Telen-
gana leaders also too.k n very big, and if 
I may say so, statesman like view of the 
rrobJem. They were certainly interested 

in saf~guarding the interests of the people 
of Telengana. They were not unaware of 
the history or background of this question 
and the need to pay special attention to th~ 
problems of Telengana. But they knew, 
as my friend, knows, that the repeated in-
terpretation of the Mlilki Rules by the 
courts had made it dillicult to understand 
what benefit had occurred to Telengana in 
all the~e years. He knows very \\ ell that 
according to the latest High Court judg-
ment. a person born in Telengana is not 
a Mulki. that a person who has come 
from outside and stayed for 15 years in 
Telengana and did not propose to go back 
is a M ul ki. It is only by virtue of resi-
dence can he be a l\1ulki, not by virtue of 
birth or marriage, Obviously, this is 
something which my friend would never 
accept. 

So we have come to a point in this 
whole matter \vhere I think Telengana lea-
ders were only right in trying to see that 
a solution to their rrohlems lay within 
the framework of an integrated State and 
within the framework of greater under-
standing between the people of the diffe-
rent regions of the State. For this a 
fresh approach was necessary. 

I will remind him of something down 
to earth; it also m:ltters. That is, the 
Rs. 45 crores which had been given as a 
special fund by the IIhargava Committee 
had been exhausted anJ the Telengana 
Regional Committee did not have any 
extra funds for the dcvelopment of th~t 

region. 

SHRI S. B. GIRl: It is Congressmen 
who have brought this out. Shri Chokka 
Rao as the Chairman of the Regional 
Committee brought out the fact that 
Rs. 110 crores of Telengana surplus was 
taken away to .'\ndhra. It has bl!t:l1 
accepted even by the Regional Committee 
Congressmen, I do not speak of - other 
parties. Then came the 8-point formula 
evolved by the Prime Minister. The Bhar-
gava Committee had said that it is i:Jl 
Rs. 110 crores but Rs. 45 crores had bet!ll 

taken away. 
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SHRI K. C. PANT: Anyway, the Bhar-
gava Committee went into the question 
and came up with a certain recommenda-
tion of which my friend is not unaware. 
Attempts were made by some friends both 
in Andhra and Telengana to reopen this 
matter. It was not reopened. The 
findings of that Committee were accepted 
in toto. So I do not think we need go 
into that at this stage. 

The third point on which all were 
agreed was the need to glve special atten-
tion to backward areas of the State. Today 
reference was made by Shri Venkata~u­

baiah. Shri Reddy and other friends to the 
backward regions in the State, particularly 
to Rayalaseema, presumably because most 
of them come from Rayalaseema. But 
slowly as other friend also speak. you will 
find that even in the so called forward 
areas of Andhra Pradesh, there are back-
ward pockets. 

PROF. MADHU DANDAYATE (Raja-
pur): What is he indicating? Because they 
have come from that area, that is a back-
ward area? 

SHRI K. C. PANT: The fact that there 
are regional imb.dances was accepted by 
friends from Andh!";\ iJho. /dl of them 
were vcry keen that all the backward re-
gions should be developed. I do not re-
call one member from Andhra who had 
at any stage stated that Telengana is not 
a backward region and should not be 
given assistance to develop. 1 do not re-
call one friend from Telengana who 
claimed that Tclcngana was the only back-
waru region in Andhra. There were other 
areas \vhich also needed special assistance 
for development. Therefore, these wef< 
the basic, common areas of agreement. We 
tried to go into the areas of agreement, 
to identify the points of difference ar.d 
slowly to evolve some kind of agreement 
on that basis. 

One of the points which agitated the 
minds of people in Andhra Pradesh has 
been the preference given to Telengana 
people in the matter of public service 

under the Mulki Rules. Some friends 
have said-I think it was Shri Mishra who 
has gone out and some others; I think 
Shri Madhu Limaye was about to say it-
that by localising services, you are creat-
ing barriers and perhaps extending the 
principle of the Mulki Rules to other 
ar~as. 

The point is we arc not writing on a clean 
slate. This is a problem all over the coun-
try. People do want employment near 
their own houses or near their own homes 
to the extent possible. Particularly ~hen 
we think of low-paid services, certainly all 
over the country people want that they 
get employment near their homes; they 
\\'aot to avoid two establishments if possi-
ble. I would say that even today. if one 
went into the position of low-paid emplo-
yees anywhere in the country, any district, 
you would find that most of them 
"re probably from that district or from 
that area. This is a maUer of fact any-
where, and I think by administrative 
arrangements, practices, procedures, this 
problem could be taken care of formally. 
In the public sector undertakings. as tho 
House knows, there is always a demand 
that the local people should get employ-
ment. and for posts below a pay of 
Rs. 500 the local people are given somt" 
preference. All these things can be done 
administratively, but here, we were faced 
with a situation in which in the past eer .. 
tain preferences had been given and peo-
ple had become accustomed to a certain 
kind of reservation. Today, you may say 
"why you have continued this and you 
should have done away with this." It is 
simply not possible because we are not 
writing on a clean slate. And. therefore, 
we had to take into account the realities 
of the history of Andhra Pradesh and the 
manner in which the preferences for public 
services had grown and the fact that even 
today the people there wanted this to con-
tinue. What we have done here is that 
instead of preferences being applicable 
only to the people in Telangana, the same 
kind of preferences are being made appli-
cable all over. In other words, there i. 
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no discrimination in any part of the State, 
in any district, in any division. There will 
be no discrimination now, and we hope 
this will create a climate of understanding 
and harmony that is necessary. This is 
the background against which the provi-
sions in relation to the public services have 
been included in the Bill. 

Sir. I would also like the House to know 
that in Andhra Pradesh, arrangements for 
district-level recruitment for certain cate-
gories of posts have been earlier instituted. 
and the people and the administration 
were familiar with the implications of 
these arrangements. In other words, this 
is not something which we have introduc-
ed with which the people there are com-
pletely unfamiliar. This has been going 
on in one form or another. I think 
Mr. Narayana Rao referred to the fact 
that what we are doing is to give legal 
cover to the existing practice. That is 
what it rea11y comes to. 

Here. I would refer to another aspect 
which came out in the speeches of some 
hon. friends and that is, that we ilrc creat-
ing watertight compartments; that is not 
so. In fact. if they study the elaboration 
of the ,ix-point formula, this has been spelt 
out. The reservation will not be 100 per 
cent at any level. Even in Class IV posts 
the reservation will be 80 per cent. and 
for the 20 per cent, people can come from 
anywhere and compete for these posts. 
Similarly. for the gazetted posts, preference 
for the local candidates would be confined 
to 60 per cent only. and for the 40 per 
cent. people can come from anywhere and 
compete on an equal basis. So. mobility 
has not been excluded, and this is an impor-
tant point on which there was agreement 
among the leaders of Ande"" and Telan-
gana. Among the gazetted po_'-Js. it is not 
as if all the gazetted posts are (overed by 
preferences. It is only three gazetted posts 
which are covered by the preferences, and 
these are. Assistant Civil Surgeons, Junior 
Engineers and Tahsildars. These are tbe 
only three posts which are covered. I 
would like the House to understand this 

because they should not run away with 
the impression that the whole thing "as 
been done in a manner which will create 
watertight compartments which it does not 
do. Regionalisation of services which has 
been done is again something which has 
been done in Andhra Pradesh earlier also. 
This will ensure certain promotion bene-
fits or preferences on a regional basis. 
Tranlifers from one district to another, 
from one division to another are also possi-
ble, in public interest or exigencies of 
public administration. This is again some-
thing which has been agreed to by the 
leaders of Andhra and Telangana. 

Then, there are educational facilities. 
Everywhere the demand for new universi-
ties is growing. One has to understand it 
here in a particular background. In Andhra 
Pradesh there are three universities. one 
each in Rayalaseema, Telangana and 
Andhra. But there are certain restrictions 
prevalent today, namely, preferences on 
the basis of lhe local people in the matter 
of admission to Government colleges. 
The idea now is that these restrictions 
should be uniform. The other idea is that 
there should be a Central University in 
Hyderabad. Apart from other things. 
Hyderabad is a cosmopolitan city. Not 
only people from Andhra. Telangana and 
Rayalaseema live there. but people from 
other States also live there, many of them 
working in public sector undertakings. 
Even otherwise it is a city of culture: it is 
one of our great cities and it attracts peo-
ple from all over the country. It is per-
haps good that it should develop to its 
maximum capacity and this will be possi-
ble if a Central University is provided for 
education of the people coming from all 
over the country. This was one of the 
strong arguments and reasons in favour of 
putting up a Central University there. It 
is our hope that this Central University 
will be a foclTS for national integration in 
that part of the country and for the inte-
gration of the various parts of the State. 

With regard to the question of develop-
ment, I should like to assure hon. friends 
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that the development of the back ward re-
gions of Andhra Pradesh is according to 
the Central Government one of the neces-
-sities of the situation; it has to be done 
and we recognise it. In fact the first of 
the six point formula refers to this mat-
ter. Attempts whi:.:h have so far been 
made to develop the back ward regions 
whether through the Rayalaseema Deve-
lopment Board or Telangana Regional 
Committee, have not given full satisfaction. 
But [ should say that no development 
board anywhere in the country has given 
full satisfaction. There are backward re-
gions in all parts of the country and onc 
ba, to recognise this fact that ultimately 
whether it is employment or development 
Qf the backward regions, backward areas 
in Andhra Pradesh will also get over their 
problems to the extent that India can grow 
"and develop and create resources that are 
required for the development of the back-
ward regions. 

In our discussions we did feel that addi-
1ional resources would have to he given 
from the Centre for the development of 
the backward regions and that a planning 
board will have to be created for the 
whole State and under it development 
'Committees for each of the backward re-
1(ion.. We have accepted this. Work i. 
going on, on this. For specific backward 
regions. assistance wou1d be earmarked. 
that means specia1 Central assistance 
and it cannot be diverted by the State for 
any other purpose; it would have to be 
-spent for the purpose in view in the back-
ward regions. Backward regions would 
need to be identified. We went into the 
problem during our discussions and we felt 
that it was not possible straightaway to 
idcl,tify backward regions. The Planning 
Commission will have to be involved and 
certain criteria would have to be applied. 
Tt is not enough to say that Telengana is 
a backward area or Rayalaseema i., a back-
ward area. There are pockets in the Circarg 
which are also hackward. There is no 
Tonson why they should also not be assist-
ed in a special manner when we are assist-

ing the whole State. These are Ibe pro-
visions that are there in the six.-point for-
mula and as I said, the Centre and the 
State will now strive to give effect to 
them. 

The last point I want to touch upon is 
with regard to the possibility of repercus-
sions, of which Joshiji spoke. Ik had re-
percllssions of one kind in \ iew. He 
completely ignored the fact that if there 
was bifurcation in Andhra Pradesh. there 
could possibly be repercussions of another 
kind also. It could have triggered off 
similar demands in different parts of the 
country and other States could also have 
become embroiled in the same kind of 
agitations. demands and counter-demands 
for bifurcation. At a time when all our 
energies are to be devoted to getting o\'er 
our immediate economic or social prob-
lems, whether it would be a wise thing to 
allow many States to get embroiled in di,,-
putes of this kind is a point to ponder 
over. I personally think this is not the 
time when our energies should be di verted 
from the main task of economic growth 
and development. Then, if something has 
got to be done which is right and which 
is in the interests of the people of Andhra 
Pradesh and the country, regardless of the 
repercussions, Government has to go ahead 
with it. It is in that spirit that these pro-
visions have been made in the Bill and it 
is in that spirit that v.'e have come today 
before the House. 

It is very gratifying for me to be given 
this chance to speak on this Bill. I was 
at one stage deeply immersed in it. When 
I recall. as Shri Venkatasubbaiah did, the 
kind of vi01ence whieh was preyalent in 
Andhra Pradesh not so long ago. the 
kind of daily information we got of firing, 
shooting, trains being ournt. people not 
being allo\\'ed to mm"c ahoul etc .. it is al-
most a miracle toduy that we are standing 
here with this Bill, after the leaders of 
A ndhra and Telengana had agreed to a 
formula for cvntinuing the State as an inte-
grated State, that President's rule has end-
ed. that a new popular Government has 
taken over in the State and today we can 
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look iom ard with some hope and confi-
dence to tbe proper implementation of the 
si\.-poim formula, so that the State can be 
kept together. J would be failing in my 
duty if I do not express my thanks to tbe 
Governor. the officers. Mr. Sarin and 
~·1r. Rao, Mr. Sarin in particular with whom 
I was in touch. for the splendid job that 
they did in a very critical time. I would 
expre~~ m)i gratification at the wide wel-
come that this formula has received here 
and the overwhelming support which 
it has received in the State. It is 
no use ~Ir. Reddy saying that this 
was supported by Congress,Ieaders when he 
also stands up and supports the same. Thi~ 
is an indication of the sweep of support 
from him. from the CPI(M) friends and 
others. This is the time for us to convey 
Olll" best wispcs to the State of Andhra 
Pr:tde~h ;lnci I can assure them that the 
Centre would continue in every possible 
"'ay to help the State to get over the 
prohlcms and difficulties that may still re-
main after this Bill is passed. 

SHRf H. M. PATEL (Dhandhuka): 
Mr. Chairman. Sir. I realise why this 
amending Bill is necessary, but I am not 
at all certain about the future of the six-
poinl formpJ~. whkh has been arri\cd at, 
which the Government of Andhra Pradesh 
propo:"iC to give effect to, and to enable 
them to do whkh this Bill has been brought 
forward. Wh<lt I urn afraid of is the reper-
clission, of the arrangements which thi~ 

Bill rrovides for upon the conditions in 
other States. 

Upto now. we have had linguistic States; 
now we are proceeding to have virtually 
districtwise arrangements; worse, we are 
virtually having employment reserved for 
the people belonging to a district. The 
definition of words like "local" have not 
yet been made clear. It is difficult to see 
wh<lt the difference is between the expres-
sions "local" and "mlllki". For all practi-
cal purposes they will mean the same thing. 

The Constitution has provided that an 
Indian may move from one part of the 

country to another and be eligible for 
employment, for pursuing business, in any 
part of the country. Now that is going 
to be replaced by saying that employment 
in each district will be open only to the 
residents of that district. It may be that 
this may DDt be something which other 
States may welcome, but, as has happened 
before. it may happen again and they may 
follow suit. This particular point in the 
six-point formula is a potentially dangerous 
point that has been agreed upon. 

I can only hope that the Andhra Pradesh 
Govemment will find it possible to work 
this arrangement in practice. My fear is 
that it is going to create precisely the same-
difficulties because of which troubles arose 
before under the five-point formula. There 
is very little difference between what was 
previollsly provided and what is now pro-
vided. The dice still seems to be loaded 
ag~inst the Andhra Pradesh area, as 
against the Telengana area. I would not 
be surprised if the residents of the Andhra 
Pradesh districts find that they are debarred 
from many things to which they were 
entitled to before. 

The definition of "backward areas" has 
not been indicated and, therefore, it is 
difficult to say precisely how that provi-
sion will work. There is an apprehen-
sion that Hyderabad and surrounding 
areas would probably receive by far a 
major share of the developmental funds 
as compared to the other areas, which 
also stand in need of such development. 

In other words, this agreement which 
has made possible the reinstitution of a 
representative Government in Andhra 
Pradesh may be welcome from that point 
of view that it has at any rate led to the 
termination of President's Rule and has 
brought in once again a democratic gov-
ernment formed by the representatives of 
that State. From that point of view, we 
may welcome the evolution of this for-
mula. But this formula from all other 
points of view seems to me to be full of 
potential dangers not only to Andhra 
Pradesh but also to the rest of Indi ... 
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16.00 hrs. 

In Andhra Pradesh, J think, there 
is every apprehension that it may not 
work however optimistically one may 
view the situation today, however opti-
mistically the case for the six-point for-
mula has been presented by the Govern-
ment. A very large section of people in 
Andhra Pradesh remain dissatisfied. They 
nre only waiting for a suitable opportunity 
to come out, once again, in protest against 
what has been arranged today. 

I can, therefore. only sound this note of 
warning that these are the two provisions • 
special arrangements for backward areas 
and district-wise restrictions of employ-
ment, which are likely to create many 
difficulties hereafter. The administrative 
tribunal is a device which to my mind is 
not at all an unsatisfactory device. But it hJS 
never been worked in this country before. 
Therefore. one can only hope that it will 
be worked in the spirit i.. which it has 
been designed to work it. 

I do not wish to say more except to 
express the hope that effective as the six-
point formu1a is from many points ot 
view, it will be possible to work it, to bring 
to an end the dispute and that it will help 
in making possible the working of a demo-
cratic Government in Andhra Pradesh. 

I have pointed 011t the dangers that lie in 
this whole arrangement. Nevertheless, one 
hopes that it will work. 

"lit. ~. mm/1m;r h;jT (~) : 
~"""!'1"fu it. ;r+m' ~ 'f'ITl1 'IT'\: ;f 
3!1RT 'lW1Ur ~ ~ ~ ~ ~ \'q; 
this is a very bad day. 

li"" >ft ~ ~ \'q; ~ .r <rll ofu i-
if I ofu t ,,;u q\ <m<t ~. ~ whit 
qWi ~ <m<t if I TonrJT .,..,. <rll ~ >f 
f'q; cW'{ .r ~ ~ <t. ~ <t. 
'!>ii ~ ~ '1 "R" w.f-, ~ ",-om 
q;n:r '1 d mn- '5""'f q;-J- ~.mu <:ftc \'l:r.;" 
w.f- I 2[<f "1Ft!: .r ~ 3fT1ft if JIh 
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~em~~'lrlTt<IT'5""'f~ 
Tq.rr ~ w-1 nfl if I;r+m' q'>rr.r 
~ qI'", ('+11<1 ~ ~ 'fi1 '-f>7T6' qo;mq .r 
M~nl71<!Tf'~~ 
q;n:r 'IT"f "l>t onff if I li"" <rll W<rT ~ 
c::: \'q; ;;~ .r h!1!f ffir ~ it ~. 
em ~' ~ ~ ~ "'nT"'!T m '5""'f "l>t 
~. ffi ~ ~ 'FlT .m '!iTl1 
nl n<IT if ? li"" q::rr'lT "'ITir<1T ~ ff, ~ 
.r~~~;;n<T?~~ 
~ ~ ~ ;f ~. <!iT ft3fT7T'-
~~,;nr-.f.~~~~ 
n :;rr;rr ~ I J!7R "IFq em ~ If-
.rr.r<rll~if'\'q;~u~ 
if' <IT m<r 'lffi<f .r 200.300 ~ ~ 
~uHofJlh~~~<!Te.t 
'Cf<'f<0t?m3lT"um.r(Tffi 
~ n rt of ? mn. >mn"? >f ffi -wr. rt-<i" I ffi<f, 3lT"U' ~ .r if rn 
~f'?~~<m<t~nlTif\'q;. 
(~) 

mT ~ IT'f -.r ~ if. '5""'f 'Ii hrcT 
'!>it m; onff 'fi< ~ t :em 'f1: .1 
~ ~ of q,fT ;fur ~ "if'. <T7l< 
'5""'f 'fi1 <n: ~ \'q; ~ <!iT ff'j; Wf-

~ if <f ~ ~ -,rrm it 
U q;v;rr ~"l <t \'q; qm on; n1" 
"l>t '~r "IT.t "if'? qf ~ ~T 
~ it 'li<"n if I <rll 'IiiPIT PI; 
3IP<{ JIh ~ <!iT 3ffilT-31<'f'T ~ 

if, <rll 'l<'f"iI" if I "IFtt ri", ~ ;rt <IT 
~ n. ~ 1f'f 'fi1 ~ it ~ t 
JIh on; ~ u ~ 'lffi<f ~ ~ ~ 
~ nlT if I ffiiT ~ IT'f ;fU rnt 
~ '31R.-m <!iT <rll ~ i/q; mi'l 
m of, ;;riorl .r '!>ii q;q.' onff if I ;r+m' 
~~~rtt'\'q;~m 
.r lr;m, ffi lr;m ? ~ ;:r;; ;;riorl rr 
lr;m ;;IT ~ q\ 5 ~ "if' I 95 qn:'fc 
;;riorl ~ '-f>7T6' ~ '!>ii ~ onff if I 
. . . (a:r<r'}ll'f)' mID .r "1# ~ ~ sf 
~ if. :om ~ 5 'ffi'lc ~ >ft 9>'1 ~ 
"if'1<rllli""~~~1 
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q-;r ~ <1?Cf; t<!T"f ."rr ~ ~ m 
n ~ f f'q; ~ qfl ~ 21l7f '<I<"" 
'f.(~~-,f,~~;j~1 
<Pc ~ ~ it of <IT >Titft <n<fl -;fm 
~, ~ ~ ~m ~ ~ rrRf Q1 :q~ 
'ffif ;hn r. "'il YO; <fI >iT I ~ ~ 
<fTll'; >fr ~m t'lT'f orfr ~ I W a;1 
~i,~"lii~.~-,f,~ 
"" ~(11'" 'l>I ~ ,....,-;r -,f, ~ ~­
ffi'IT ~m-;f ~ ~ I <fir ~ Rtm 
of. ffl 'f.'i ~ of {1lN;T f'q; ~ ry 
'f.( f1W'i ~ ~ rl ~ f ~ 
'lmf <P-m &rr f'q; ~ 'l>I Jr.f7T rw.r 
OR OIT:J I 

-3 crr.; 'f'I' -3IAl' <iT ~ <iT I'l'l"T 
q;'i cIT nr <ro qfl ~ 'l>I 'ffi1 ~ 
'ITi'i, m1 'ffi1 ~ ~ ~ 'ffi1 <¥IT;1-
'ITi'i. ¥ oi<rr3li of ~ WTT<rI \'<!; 
~ i <'\i7r. ¢ -,f, -;fm <ro 'l>I 
~ ~;-r;rr ~ ;f, <ro 'l>I ~ 
q;-r.f 'ffif <'\i7r' t' I >f mm-m if," f'q; 
ff.m rw.r <iT q;;n"if'IT 'ffT I'l'l"T ~. 
",<"1'1,1 ~ q;'f I'l'l"T ~ "Til 
<ro q;'f ~ q;'f I'l'l"T 'fir-!T ."rr 
fl ;;oR ;;f'I" ~ ~ 3m 
~ 'ffT I'l'l"T 'ffT >IT~~ 
m ri?j <r~<.[q ~ oi<rr <i-~ 
~ >IT Tor. ~ ,f. -;fm 3ITOr ~ 
'fA <fTll'; "IT nt r ;;Tf< ~ .n-.n ;i- \n1 
"I'ffim<Pc~>ITf'q;~~'l>I 
~ 2m ~ >Titft of, *rr ,f 3IT1t 
~ 'ffi!T ~ ~ .n-.n .~ ~ 
'l>I~;;f;rr."rr'i'fTW<lTtl~Rtm 
of ~ <IT P.n 'rnT -,f, 3ITUIT n ~ ~ 
rf'q;w~qflnRTnl~ 
~ ~ ~ ~ ..r q;n;fi' on:¢ 
.tc <if I 'mr.nft WIm qfl ~ qfl 
I'l'l"T ~'iT -morT of qfl 'if' I 

emf ~ :;mIT t f"l; ;;f'I" ;;r;{R' i 3ITUIT 
If( 'f'I' ,~ il;3!T ;;Tf< ;;r;{R' -,f; 3ITUIT 
n ~ rw.r 'R 'T<IT ffi' 3ITOr m ~ 7f>rr 
ffi 'f"8 <t ;f I "Til ~ ;;mrr f f"l; ~ 

(Repeal) Bill 

<IT ~ 1~ 'Ii ~ q;(' ;;f'I" \?'fi sn.IT lW'" 
~ >n1 i" ffi' Jr.f7T ~ ~m 3ffi7T 
3fiv 'ffhlT7f ffi qfl orr m t I -.ret <f'f, 

;;r;rr;r of, moo n lIF<ff qfl nRT 'l>I ~r 
t. ~ ~ roM orfr if," I 'Ifl'IT ~ 
3IToon~m~1 ~nr 
~ 'l>I 2mm ~ ."rr rm t f'q; IT'fi 
'rnT 'ffif IT'fi .r Jli'tr'f; ~ ."rr n wnf 
i" I ;;-m ~ W 'Ifl'IT-\fllft t, ~ m 
t. ~ m t. l1t«' ~ m t I 5'l 
~ '>,rql 'Ifl'IT-~ 'fiT ~ 1I>"r ~. 
"Til 2mm orfr n ~ t I ~ 'rnT 
~ -morT i m Jr.f7T-Jr.f7T ~ ~ ~ 
i"1~'Ifl'IT~of,mqt~n 
~;f- I ~ ~ ,f 3I1'mf \1ORT ~ ;r,:T 
mm-m ;¢ f'q; 'Ii'{ ¢ 'ffiT t I ~ W 
mm-m if," f'q; 'IWWffi lIF<ff qfl I'l'l"T 'liT 
'1,dI~MCf, <1 ~ t-

>it ~ '",1Im ~ (~): ~ 
~ 'ffT I'l'l"T 'l>I 2!T'm "RIT <IT ? 

lrl.~~: 'Ifl'ITi~n~ 
<if nRT &-fr ~ I ~ ~ ql 
~ ,f ~ ~ 3ITOO "lii 1'lRT. ~ 
.r >fr ~ 3ITUIT 'Iii I'lRT I ~ nr'l>I 
~ ~ -.,.ff t f"l; ~ 'rnT ~ ''ffili 
-,f,qt~~nwnf;f-13rm~ 
'rnT mir <'\i7r ~ ~ .r orfr ...-r. wnf 
;f, ff.m 'l>I ~ ;rfr n <mIT i,'. "!>it 
~.'fil:;mITtm~~ .i 
~ qr ~ 'R wnf r, 3ITT>I'f, 2ITUIT 
n'Rwnf;f I 
~ >fr ~ :;mIT t f"l; 'If'TI ~ ~ 

'R ~ m rrtc' rrtc' ~ er.rR '1ft 
3IT'nOr ~ l'r'T ;;mplT-

SHRI K. NARAYANA RAO: What 
about border disputes? Please rationally 
explain them . 

lrl. ~ 'l'ror<t : ,f-;f \n1 n ~ '1ft I'l'l"T 
qfl >IT ~ 3II'f'f ~ f"l; ~ ij/;ft 
~ I n l.1'Tr.f 'l>I ~ <f;t <fi ~ ~ 
mif,"I~-3fT1f'!'ii~ 'i'fTW<IT~f'<t; 
~ '3Tl'1"'1i'l ~ qfl ~ ~ qor;t iffifT 
m, 31Ttr'!i'l 3IT9R' tr qor;t 'ITMT ;rfr I 
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[lIT. ;ro,; ~] 
<I1l ~ ~ ~ ~lF'tJ:,f, ~ 
'I>T'!RT ~<f r m ~ ~ ~ 
-m;;IT tffi<r.~ ~ ~ ~ 
~,~ q;l ~ 'Iil n'f 'Ii ~r I 
~ ,f, orTnt o<rr JPr mu-ri <i 
~WlT ~ m 'lIi1.r 'I1i O<rnf ~ 
mm(-\"<n'lil;}:~~>im>f(-m 
liTln'f~~~~~~<IA 
n'f ~ ~ .r ;;mft- (- m,r ~n 
~ ~ <i \\;rlr ;l'.m-~ I ~,rr\1;r<' 
"Rm q;l 3!TWf -m 3JT'.Iiiewf ~ 

~ .r m'l m>Rr (- fq; '1,'f, llT'Im 
<I1l rom ~ qrr-;f '!l ~ -r-r i'ffi 
~~~~~m~~ 
qrn- 'fiT I 'n; "'1<!T '1ft n'f -"R ~ 
ohrr3!t q;l n'f 'l1fl'-~ qrr-;f ~ 'I"1"C ro 
om'- .r m ifi I . . 

SHRI R. V. NAIK: Opinion poll does 
not give hundred per cent opinion. Only 
a small section gives the opinion poll. 

llt. ~ ~ : ;;ror <t iWT 'Vf 'I>! 
:m<t ~, m ~ f' \"<n ~ '1'T11 ~ 
'1",s'e t, -m ;;ror PI' ~ m .r ;:rq--

~ ~ <IA,.~ ~ f',m ~ i'-
fq;;;~,,~'f."l~ 
<'fTl1'f 'l1fl'- mm (- I 

~ -3~ qf<;r W ;;;;;rr ff'. ro 
~ w.;'t •• ~ ;f ;;IT l'oi-m '[ffl (-, .qt-
~q1T~~~1 

SHRI P. NARASIMHA REDDY (Chit· 
toor): At a time when this August HOllse 
as well as the Central Government are 
making historic efforts to maintain the in-
tegrity of the State of Andhra Pradesh in 
a proper and conducive atmosphere, it is 
regrettable that some friends on the other 
side had chosen to make some out-of-the-
place remarks. I am sorry to say that Shri 
Easwara Reddy had said that in the State 
Cabinet that had been inducted into power 

(R-p"") Bill 

lAter the lifting of President's rule, s~vcraI 

separatists had been accommodated. Friends 
from that party or friends like him still 
think in terms of discriminating between 
separatism and integration. I do not kno\\< 
what sort of moral sLlpport they ca.n lend 
to this effort at integration of the State. I 
would very much request that just as the 
Central Government le4lders as weB as the 
State (lovernment leaders and Shri Vengal 
Rao ha,e risen rightly above such' petty 
considerations in an effort to carry every-
hody and every party and large sections 
of the people onwards to the £oal of a 
fully integrated State of Andhra Pradesh. 
it behaves everybody, nnd it behaves C\'cry 
part and e,'ery person to lend his moral 
and material support and co-oper~:te in 
every way to make a success of the effort 
that we have embarked upon. 

I \\'ould like to share my i.lpprehenC')ion~ 

along with my friend Shri Narayana Ran 
regarding the exact clauses that hayc peen 
incorporated in the Bill. When this at· 
tempt at an integrated State was being 
made. in fact, I was wondering ""hy resort 
was not had to clause 2 of article 371 
which is applicable in respect of Maha· 
rashtra to which State large chunks of the 
Telengana territory had acceded a10ng 
with Andhra Pradesh. That clause and 
the provision':;; thereof would have sufficed 
to implement the intended purpose covered 
h)' the six·point formula. In fact, I hoped 
that while deleting c1au~e 1 of article 371. 
we could ha,e expanded clause 2 of that 
article to include Andhra Prad",sh and 
make some similar arrangements for deve-
lopment committees, for educational oppor-
tunities and for employment opportunities, 
the three exact requirements which we are 
s~eeking to provide for in this amending 
Bill. That would have sufficed. But ins-
tead of that, we are now going in for a 
fresh complication in the form of the 
administrative tribunal. 

My han. friend Shri Narayana Rao. the 
legal expert that he is. had amplified and 
made explicit the legal pitfalls that were 
inherent in this sort of provision. As he 
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has already pointed out, this administrative 
tribunal to \\hich Go\'ernment are seeking: 
to gi\ e ..exclusive jurisdiction, and excluding 
the jurisdiction of the High Court, may 
also I,md us into another legal pitfall. In 
f,-l\;t, it may again he declared ultra rire!! 
1he Ccnstitution. That danger is very 
much there. It is not too late for the 
Home Minister to gh"e thought to this 
matter and to do away with that sort of 
provision. 

I slipport another point aha \\'hich was 
made by my hon. friend Shri Narayana 
Rao. 

Once you go in 'for this administrative 
trihunal and make its awards or findings 
binding: and final on the State authori:y 
and everybody elsc. YOli cantlot at the same 
time confer the confirming authority or di..;-
cretionary authority again on the State 
Government to interycne to set aside or 
ilmend the awards of the adrninistratiyc 
lrihunal, in \vhich ca~e agoin we may land 
ourselves into a legal mess or a legal com-
plication. This sort of complication we 
should not land ourselves into. As ~1r Pant 
had explained in detail, it was the legal 
battles that were fought in the various 
courts that had kept the wounds open in 
the State and the sores of separatism open 
in the State and had been leading time 
and again to agitation'i in one region or 
the other. 

In fact, I appeal to the Home Minister 
to give his thought to this and plug this 
loophole evident in the Bill so that we may 
make a success of this experiment. Given 
the goodwill, given the moral and material 
support of the Central leaders, of which 
ample evidence has been shown by the 
Prime Minister and other leaders of the 
Central Government, accelerated develop-
ment of the backward regions of the State 
is possible. Thus we can overcome the 
crisis and avert the calamity of agitation 
in any of these regions. Without that 
massive effort, without that active support. 
without that initiative from the Govern-
ment at the Centre, I am doubtful very 

much whether this sort of constitutional 
amendment or the repeal of the l\1ulki 
Rules will, by themselve" serve any pur-
pose or prevent agitations of the type we 
have seen in the past recurring. The issue 
is es<entially and basically linked with the 
lack of development, poverty and unem-
ployment rampant more than any other 
State in this State of Andhra Pradesh. 

SHRI KARTIK ORAON (l.ohardagal: 
Mr. Chairman, Sir, thank you vcry much 
for this opportunity given to ·me. The six-
point formula is a bold decision taken by 
the Government to bring about harmony 
in the varioHs States. I would like to tell 
the Home Minister that this should not be 
100nfined only to Andhra and Telengana. 
This should be a model formula for the 
entire country. because I am sure, the 
:Minister and others. all of us are aware 
that there exist many Telenganas all o\·el' 
the country in almost all the States, rarti-
cularly where the tribals predominantly 
live. They have been subjected to serious 
exploitations. How has this situation come 
about? This has come out of exploita-
tion. Let us accept this fact. There is no 
denying it. This only establishes the fact 
that exploitation does not recognise reli-
gion, does not recognise language either. 

Therefore, I would sa)' that when we 
are trying to apply this 6-point formula, we 
should apply it to wherever there is re-
gional imbalance in the country. 

In this connection, let us also try to be 
uniform. These Mulki Rules cover 16 dis-
tricts, out of which 5 districts were ~1arathi-
5peaking. 3 were Kannada-spcaking and 8 
were Telugu-speaking. We are making 
provision for 8 districts alone which, for-
tunately or unfortunately, fall within 
Andhra. But what about the Kannada-
and Marathi-~peaking districts? So on 
this basis, we should try and see that this 
is uniformly applicable everywhere. 

I would like to invite your attention to 
a very serious regional imbalance existing 
between Bihar and backward regions of 
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Chota Nagpur and Santhal Parganas. We 
have exactly the same regional develop-
ment board there, on the same lines as you 
propose to have in Telengana. There we 
have got the Chota Nagpur-Santhal 
Parganas Autonomous Development Autho-
rity. But that Authority has no authority. 
It ha< no funds; it cannot function. The 
State Government of Bih"r are so negli-
gent that even after sanctioning Rs. 50 
lakhs as a nucleus fund for the Authority 
for the deY'elopment of that part, they are 
going back on their decisions. 

MR. CHAIRMAN: We are discussing 
Andhra. 

SHRI KARTIK ORAON: The Prime 
Minister has kindly intervened so many 
times. On the 2nd October, 1972 at 
Ranchi, the Prime Minister had categori-
cally told Chief Minister Kedar Pandey 
that if there were any lacunae in the Act, 
he must see that they were suitably amend-
ed with a view to furthering the cause of 
developmental works in those backward 

]l.IR. CHAIRMAN: T think he should 
utilise the short time available to him to 
speak about Andhra and not ahout Bihar. 
Orissa and other States. 

SHRI KARTIK ORAON : It is a national 
issue and not a political one. This does 
not r~rtain to Andhra alone. This should 
be applicable where,er there is exploita-
tion. 

1I1R. CHAIRMAN: He has only 2 
minute.... Let him conclude. 

SHRI KARTIK ORAON: Lastly I again 
submit that this six-point formula should 
be applicable uniformly throughout the 
country wherever there is exploitation and 
regional imbalance. I would like to request 
the Home Minbter to tV'list the arms of 
allY State Government which is found 
wantin!! in trying to look .lfter the interests 
of the-backward areas in that State. 
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SHRI UMA SHANKAR DIKSHlT ; My 
work has been made light by the informed 
speech which my colleague Shri K. C. Pant 
delivered, covering a wide range of is.;ues 
which were discussed carlier in the day in 
this House. I shall, therefore, try to spend 
the vaillable time of the House only over 
certain matters of substantial importance 
which sholll<t really give the correct pers-
pective aniJ also explain to the han. Mem-
bers the ba'iic and cOIl\"incing reasons \vhy 
Ihis legislation has been undertaken. 

Before entering into that field, I shan 
refer briefly to the technical points which 
have been rai,od firstly by my frienJ Shri 
Shyamnandan :Mishra and other friends in 
this HOllse on the other side who have 
raised the constitutional issues. They have 
said that this ~tffect~' the fundamental right<; 
of the citi;r.ens of India ant~, therefure, Shri 
Shyamnanuan ~!fishra rcqucstcJ the Chair 
not to allow thi" Constitutional (,\mcl~J­

ment) Bin to proceed. Rllt he himself ans-
wered this question \'cry etrl!ctively anJ com-
rktc1y in my upiniol1. He ~;'Iid, ··rr .. )b;lbly 
you :m; going to as"- m~ to ~ig:t;U;: this 
iss lie in the competent courts of law", 
HI.: has correctly understood the SiW.:lliull. 
Jt is not that the :.::onstitutional pOlnb 
\\ hieh can be finally Jecided by tile High 
Court..; and Supreme Court cao be scukd 
here by a ruling of the Chair. There is 
also behind thi~ qllL'~tjon anu:.lll.!;' upror-
tunate mi.,under~tanJin~~ of the \'r.:ry nntt;re 
uf thi., anlenlimcnt. I_('t u_,; 1111<..kr-.i:lnd ",the 
meaning of the MulJ."i Rule .... If it i:-, .1(.;-
ccrted thaI I\rulki Ruk ... provid.! for em-
ployment and eJucatiOlli.d I.JrpOJ tl!lJities 
only to those who were defined as Mulks, 
if they did not abridge the iundal11L'ntal 
rights. thl.! provi~ions of the ',ix-point fOf-

muh..l do not abridge them .II ~1IJ. 10 the 
c\tcnt you may S;lY nation~jlly that the 
right of those people of Andhra Pradesh 
"ho want 10 go to different States and 
gd their names enrolled in ", ariou .. em-
ployment cxchao!:!;.!s arc adh:rscly a!icctcQ, 
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thi., is a very imaginary objection, an im~ 
aginary abridgm<nl of their rights. As 
explained by Pantji, probably the House 
i'\ ~lwalt: that inform,-,Uy inSlrllctions hayc 
been issuf!d and circular sent to publi·:; 
sector undertakings suggesting th~lt at the 
!o\\:cr level. upto a salary range of 
Ih 500 and below. preference should be 
f.!i \'cn in employment to the local citizens, 
\\ ho liw in the neighhourhood. There ar~ 

in'iLhnCeS ",here sometimes right up to the 
I.DCs or peons or cooks. eml,loye~\ aI'\! 
irn(1lJrtcJ from other States. A'i Pantji 0;· 
r1aii:e.J, it is nol thaL all cmrlOym~llb will 
be resui"ted to locals only. All gazetted 
po' t" ~bo\'c A~"i"itant Sllrgcon~. r ..;hsildars 
and Junior Enginl!t.:rs \\ill ht: op.:n to any 
I..:iliz.:.:n of India. There is a probkm which 
h;t" to be solved ~IIH.1 thcrcfure. the con-
~titut~oi1dl objl!ction that has been r.liscd 
in my opinion holds no water at all. It 
i~ q;!T,ri<..;ing that when actually the fllnd~t­

ffil;ntal rights ~rc heing enlarged. when 
there \\ ill be Ics" restriction on the- rcoplc 
fro),. oubide Tclcngnna region, to say that 
their fundamental rights are being abridg-
ed i~: a logic \\-hich is vay dirfkult to 
under~tand. 

I '~'ould request the House to understand 
the "bdsic problem of Andhra Pradesh. 
\Ve h~\"c to understand why in the first 
in~.t:-~;1.ce there· was snch a wide-ranging 
ap:it<.:tlon on .. the Telengana "ide and an 
cqllz..!ly ...... ide-ranging agitation on the side 
(If the ..-\ndhra region. ].; it bec.FI";c ei,her 
..,ide really '",anted separation? If this i'\ 
thi.' ·-.7r;inion of any hon. Member. he has 
comrtetely mi"iseJ the understanJing of th..:: 
<tlllat:"n. As I have said- in Hyderabad 
my~lIf .without being contradicted. there 
arc ::t'~l1y no s~par<ltish 'in .'\nJhr~1 Pra-
dl..",,)~. There .are only angry !1copic, people 
whu <.trc dissatisfied. with the m~tJm('r in 
\\ihie,:,· tht.: earlier 1.I,"'angcrncnts \'ork.cd. 

TLM', 'for instance. the peorlc uf Tdl!n-
J;an,i. Original1y: they were reinct!1I1t to 
join the Andhr", Pradesh.' Then Vishol 
An(bra became an emotional question for 
:.ill· Telug\l-speaking" pcople." The entire 
;.trC:l 'was charged with that emotion and 
the Tclugu pc~ple separated from Madras'. 

(Repeal) Bill 
Why was it done? It wa, not for a joho. 
There were certain misgivings in the minds 
of the people of Telengana. but Ih~ lea-
ders from the Andhra region went Jut of 
their way to persuade the Telengana lea-
ders to have a united Andhra. assaring 
them good treatment. honest treatment 
and satisfactory conditions. That is wh)' 
the Tetengana people joined Andhra Pra-
desh. 

But. in the course of ~lIb..,equenl hi~lory. 

the Tclcngana people felt that lh\~y were 
DOl getting a fair deal. their ~mplllyment 
opportunitic" were not aueqnOlte and even 
in euuc:ltional institutions theil' boys ~nd 

girls were not getting proper admission, 
particularly in engineering iJnd medical 
colkgcs. So. they were dissali':iflt!J. ;\nother 
important reOlson was, and still is, to ~omc 
extent. that all the Government employees, 
not only non-Gazetted Officers but even 
Gazctkd officers. without ('xc('[ltion have 
had to go through a period of [.'i-.I" ..... un-
certainly and they do not know their 
future. 

I \,.,·as told by a high-placed ·j"dl..'ng:lI1u 
officer during my last but lJllC \ , ... it to 
H~J('rab:td that there w~rc J II..·\'\ thuusand 
ca~c" \\ hich \',-'ere undecided. Tho"c cases 
had I.:ume up al \"ariOllS stag(:<.; in \ afiolls 
forums. before a high-pLi\,.,ercd comlnittee. 
anoth ..... r 10..:;.!1 comm,ilh:e. bdor .... : th;: High 
COllrl and the Sliprl.?Il1c COIlf(. So. ;:1 large 
number of. employee') diJ nul !..:nl)\\- .1bo~t 

tlleir seniority. v.hidl \\~IS hL'ing .... ·()fl:'li:lntly 
chan.s.cJ; .. hey Jid not knuv, '.\h~n they 
will get promotion. The coui"t"i \H,;r..: ~dsQ 

giving difi'('rcnt judgments .. 1 :Inl lllll im-
puting any motives; naturally Ihcy \vcre 
interested in giving a correct inkrpreta-
tion of the la\\", of the i\1ulki rlllc~. \Vhat 
was the result '? E\"~ry time the judgmef,t 
of the High Court or the Supn .... mc Court 
sparked a new agitation. Why? The :\ndhra 
people were hot mad. They :erf:linly rea-
liseu their future' would ·be l1nc".!r1·Jin; they 
did not know who will remain .... \.?l1ior and 
who will g~t 'promotion" So. tht"Y were 
dissatisfied. More than all this, there w .. 
another rea'\Ofl. I am saying this \\ !th a 
certain am<)llnt of authority •. bu:~d on· my 
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knowledge of the alTairs of Andhra Pradesh 
and Telengana, which I dcriveu from a 
large number of meetings with a responsi-
ble cross-section of the people in both 
regions. The main reason for thl! present 
situation is that they \vere dissatisfied 
over the measure of ecoQomic t:cvclop-
menl. social development, cdw.:atiopal op-
portunities and employment opportunities. 

The fh"c-point formula would ha\..; worJ...-
eu but fo,. the ract that the pcuplo in .he 
Andhra region kit hurl. \Vc mu .. t aJmit it 
as a fact that their susc..:-ptibililics were 
hUrl. They \\I.!r~ told. and th\!y a..;ccpkJ 
this, that unJ~r the five-point formula 
their position in their own c.'pital \\0111<.1 

be tantamount to or ncar to ..,cconu grauc 
citizens. Natuf<..llly. they rcach:d. Th'.!r~­
fore, aU that they \\ ;,nt..:o was that thl! ir-
ritants should be f('mOyeJ. \Vh'!ll \;,.'(~ had 
discussion"i \vith the 1"C"iponsibk leadl.Ts of 
the Andhra region at the middh: stag~ and 
final stage ""hat they said \\;lS ":-~m(',ve 

the irritants". The\' did not \'. ilnt to have 
another separat~ State. Their I~~dcr'i had 
given their Ih"e"i and they had worked for 
this consummation of one Telugu-speaking 
Slate. After th;ll, they certainly did not 
want that two States <.;hould come out of 
that integrated State. 

What docs this legislation that is before 
tbe House seek to do? It doe<: exactly 
seek to solve those two problems. On 
the one side, it offen and a"lIres larger 
t'mployment opportunities, larger seats in 
educational institutions and, on the other 
side, it also remove. tbe cau.~' of irrita-
tion. Therefore, the basic reasen. have 
been slIhstanti::llIy rCffill\cJ hy the Six-
Point Formula which this amentling Bill 
really tries to give shape. 

Now, Prof. Dandavate was trying to ex-
plai nto us that it is possible for people 
speaking the same language to ~e in more 
than one State_ It is obvious. There i. 
no difficulty about that. But here is a 
State whicb with difficulty has united itself 
and ~'hicb has been trying desperately to 
work and see a way out. Are you going 

(!reJICQI) Bill 
to throw them into uncertainty. into :-,us-
pense, into rebellion again? Would 
Prof. Dandavate like, for instance 
Marath\\ada to be separated ~ If a 
seperate State starts to wurk. 1 mOl} 

tell you, with a certain knowicdg\! 
of human alTairs that it will also open the 
Pandoras box. They will star~ asking 
for two States to come back again. If 
they cannot get from Mysorc anti in fal.:t, 
iL is not unlikely that about both the 
parts of Hyuerabad, Ni:wm's dominions, 
which are joined with Mjsorc, nLm 
called Karnataka, the Mahar.,"tra State 
\\'ould very likely raise the quesfon again. 
Why uo yuu want this"! I am afraid, the 
seriousness of the problem has not been 
fully appreciated by our frier ,. whese 
motives I do not doubt and I have res-
pect for their anxiety to score a point 
('ver the Treasury Benches. no. point 
that he made was too obvious frx an hon. 
Member of his status and his ceputatioD 
to raise it. 

Now. Shri RarncshYl.<lr Rao suitl that \\t: 

should not pass this amending Rill at all 
at this time and that" we shoulu work the 
Six-Point Formula for a periJd of six 
months or one year. It is a very innocent 
sort of suggestion. In fact, it ,,\-:ems verv 
plausible. But bow can you wor~ the 
Six-Point Formula? From one end to, the 
other, it is based on the need for legal 
change, constitutional cbange. I may take 
the House into confidence on ,ne aspect 
of the discussions that were held over a 
long period. On the Andhra ~ide. they 
wanted that various facilities and conces-
sions that were being enjoyed by the 
Telengana people should be cominued but 
that these should not have an" legal or 
constitutional sanction. That is what they 
said. They were in favour of the reason-
able concessions to the Telgana people. 
There is hardly a person whom I have 
met who has not said that. Even Dr. 
Chenna Reddy, for instance, who has 
not fully accepted it, i. also not, in my 
opinion, opposed to it. Everybody said 
that. It is because they really honestly. 
did not want another period of un~r­
tainty. 
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In my opinion, therefore, if we could 
work the Formula without thiq Rill, cer-
tainly. I would like to do that. There is 
no difference between him and us. But, 
I am afraid, he has not given thought to 
the subject at al\. He is a higl;ly intelli-
gent person. I haye regard for his intel-
kctual attainment. He should have ap-
plied his mind to the simple question of 
how the Six-Point Formllla coutd be work-
ed -;ucccssfully tor a period (If "ix months 
or a year so that, after that, if a trial is 
~atisfactorily completed. we coald take 
up this Constitution Amendment Bill. Thi, 
is an absurd proposition \\.'hich the HOll'ic 

,I,ould reject. 

Mishraji asked how is it that people 
\, ho have Oecn fighting like this for 
months \\iII suddenly. one fine morning, 
trl' to be ncar each other T COllnot under-
<tand tbis. He should really have been 
happy. I am afraid, he has never met 
them, Dor has he al\owed anybody else 
to see them. Otherwise, he ,,"ould not 
I:ave put this question. They have gone 
through a period of agony an-i day by 
day they have looked up to the future 
with bope. As time passed and .s we did 
our help, both the regions are now com-
ing nearer. This has not come about sud-
denly; it has come after a long time-this 
six-point formula. You can ask Mr. Pant. 
I had a light work on this except for one 
or two crucial occasions. It is he who is 
the architect of the formula. You can 
ask him, how much time it has taken, 
how many people he had me!. It has 
not sprung up suddenly from ;'lmewhere 
aDd then we are afraid that the people 
will again be at loggerheads with each 
other; that is Dot the propositic.n that we 
are placing hefore you. 

The bon. members from CPI and CPM 
have actually welcomed this, and they 
have used their own language far it. The 
only grouse that they have expressed 
against this legislation is that we are try· 
iDg to take all the credit for it. Nothing 
can he farther from truth th3n this. I 
take this opportunity to invite him and the 

(Repeal) Bill 

!'ther members of the House to ,hare this 
credit. Mr. Limaye is raising his hands 
in a negathre fashion. . . 

SHRI B. N. REDDY: We are not 
afraid that you arc taking the cfl!uit. A"l 
a ruler, you should haw avoided the 
b:oody process which the Teluru people 
ha\ e undergone. It is due to your wrong 
and opportunistic policy thaI, after a 
bloody process, after a shameful I"rocess, 
this has come. 

SHRI UMA SHANKAR DTKSHIT: 
do not know wh~ h;,; is spoiling ~ln 

excellent speech he made earlier. He had 
virtually compromised himself. I say this 
here for all to know that the members of 
the CPI have solidly and consistently stood 
hy the principle of integr"tion 01 ADdhra 
Jlradesh. We 00 not f~:rihJge gi,"ing the 
credit where the credit is due. There were 
<lhers \\'ho were trying to be on both the 
sides. Mr. Mishra was opposing this Bill. 
\\-'hat has his 0\\:" par1y done '! The 
,tal warts of his party were supporting 
integration. In fact, that party came near 
the brt:aling point on this issue. whetha 
Andhra Pradesh should be dVded or 
integrated. I do not ~now to which sec-
tion he belonged. But I know enou~h 
about it to say that hi" own party men. 
the important men, have rublkly aDd pri-
v;.tcly taken this swnd that they are for 
ail integrated State. 

~m.~~(~) ~~fr 
"ir1f.11fT~~! 

~ ;r1I1' ~ ~ : F.>fr it ;;IT f' ~ 
WRT ~ <11'f i[i7 -rl n ~ ~ 
'Imi" ~ ~ ~ ~T1"!"fii fT'f, ~ 

~ 1fT molt ~ am ~ q1 im q,f 

ffi';;;.rr~lm~~'f"fn~ 
~ R.r of; m-.t ~ <m ~ w/zft m 
<l "'?o"I~"i 'Ii'l1 p.rr;;.r. ~.r..." 
cro.r!!"lim'!fl~~~<'ff 
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[';IT ~qIT~] 

.m <n'IT ~ hf; wr-It mr-ffl<T q;f ~ 

~lT'1'fiT ~ ~ ~ ~ ~ I 

-i ~ <f<T >IT ~ !!'Ii ~ ~ 
&i q; ;mt <wt 'R 'fi)J ~ oft ~ <IT \1n 
'fTT~ 1f,T ~ ir Of ry ;;rr<f I <wt 'R 

;;r,;u Of 'fi)J ~ oft ~ hf; ~Ti m. tIT. 
(~~:) of, f1:r" ;f ~ hf; ~ ~ ~ 

~~"i'f<li.wT I ?rT·~~.;r 

<IT 'f.IPIT ~ hf; ~M iT nil ~ ~ 
<IT I 

17.00 Ms. 

My friend, Shri H. M. Patol, although 
in his own language expressed certain mis-
givings. he said at the end that he is for 
the Bill and he ~Iid. "My hope is that the 
pro\"isions contained in the Bill will be 
worked successfully" and if th'll happens, 
he said, he would be happy That is 
,nother way of his saying, 'I ,npport the 
Bill.' 

One important point 1 want to make. 
This question directly and pr;.narily re-
bles tv the p"opk of Andhr" Prade,h 
,'nd. therdore. all lhe han. Members hail-
ing from Andhra Pradesh, whe,her it be 
Tdcang~na or AnJhra, \\-hichc\l!r side it 
mav be. except with the brilliant exception 
of 'Mr. S. B. Giri who has b',cn articu-
h.ting himself in a rather pecu!Lr way of 
,tanding up· and sitting down all the time 
~'nd finally he said certain things also, 
hut I:xccpt for that gentleman. not one 
i\lcmber from Andhr~ Pradc,~, either 
from TeJangana or Andhra. not only ap· 
proved the Bill but they have ,,,lidly lent 
thl'ir \uppqrt ttl this Bi!1. Thl'rcforc, 1 
must express on behalf of tpc Govern-
ment ahd myself my grcatft11nc,",s for the 
"upport that the House has :-iven and 
e\en those members who have opposed the 
Bill, have opposed it in a langeage which 
~hould not really come to me:)p opposi· 
lion. It is a kind of that they have <lb-
sen e-J. the rtlie and cankd Ollt their duty 

(Repeal) iW 
0' a member of the Opposition. Neverthe-
\('55, there has hardly been a"y!hjng like 
serious opposition to the Bill before the 
Houoe. 

SHRI VIKRAM MAHAJAN (Kan-
gra) : Shadow-boxing. 

SHRI UMA SHANKAR DIKSIDT 
7\fr. Giri referred to Ada/al ka /ugada. 

~~T(';"<r <i ~ I .r.;-~ oft 'f.IlT, ~ 

"rqT'<'m i ~ 'fOri ~ fi" I JRTffif % 
~' 'f.'ii ;;r.[7T ~ .;, 'ffilJr, <IT ~ 

i ~ '1(f- 'V' I e~TI1<f i ~ sn-
~ Q{ ff, ~ <,,<,<, "f.T qfr~ i 
~rr;;m1 'f,j1j" 'n';f or' ~ Do~ :m<ff, 
m -,IT l:T'f. m. ;;rhr. J 0' T.t ~r:r;f ~ 

'iii 'Tffi ~ <IT I ~ 'f.i c1'~ T.t m.w.A" 
;;;If- br.rr. -;:--;r ~ ~l?T """ "r 'li', 
~ "f,-j- '" 1lT, m 'f'l1 n 1lT I ~ 
3!M'f"I<f ~: ,-rr,ffir >f 'f<: ~ m r;'1<: 

>fdnt>i I ~~,fort~;:;r 

,f, ~ 3fTi'IT <IT 3fTTI 'n'!T <IT' hf; <n: ~ 
li q~ OIN WIT <r[ 'II'! ~ .n ",,-.r <'fll<t 

J I <Tit ?~ffi 'iii ~ ;:;;~ITI m 'f.i 
{ill'1'lI<"1 m ~ ~ >f. ;;rn 1:[ 
Ir,,,<PI "",.~ ~ f'rm wom >IT. 'f(t 

3f'R ~ 'f.T ~ 'f.T 31"1m ;;;If-~ 
'l! <'Ii -,IT q;ff ~<IT <IT ff, ~ ~ {/ 
<ril ~m r-.r.r ~ <IT "" 'fiT ~ ,f 
~nTI m J I <IT hf;-ifr 'f,j qiq- w t I 

o:rTTIT..mr i 3R< r:tm Of \'6"~ 'li .rr m 
<i 1f,WIf <n: wcr ~3IT I ~ or' 
~ q, 16'11,,'1; 'f.i nr. ~ i f'ITTI 
.~ ilT7r li ~. 'l>T'f ...-r ~ \"q;-m nm 
~'I 

~ ~ ei UT'<1 .r ~ 'f,j w<'J,r 
'!>T<lT -< I 



305 COllslilll/iOIl AGRAHAYANA 27, 1895 (SAK.1) Mulki Rllid 
(Repea/) Bill (J3rd AmdU Rill & 

With tbese words, 1 am commending 
thi, Bill for the unanimous aC;~l'tance of 
the House. 

MR. DEPUTY SPEAKER: Although 
we bave discussed botb thes~ Bills to-
gether, they will be put to vote separately. 

17.05 hrs. 

['fR. SPE.\KER ill the Chair] 

~IR. SPEAKER: Order plea,e. There 
"re two amendements moved hy Shri S. 
B. Giri. The lirst one is for circ.llation of 
th~ Bill for eliciting opinion lilercon. A 
simple m;tjority is enough for these amend-
ments. 

~ow I will put the Ii,,! a'llendnient 
;noveJ by Shri S. B. Giri to l~e vote of 
th~ Hc,,'S(', 

MR. SPEAKER : The secone! amend-
ment ty !\off. S. B. Giri is for reference 
d the Bill to a Joint Committe·>. 

>iT ;r~ horwt: 3ft<ET~. 3!M-
i~q., i. m' ,f <in m of I 

'Wo'ffi ~; <iN q;r ill 'l'f aT W 
~2TT ! 

I ,\ iii now put the second amendment 
Illoved by Mr. S. B. Giri for rc~erence of 
the B'" to a Joint to the vote of the 
House. 

A !,'i' n,.'·' ell! No.2 11'(1_\" Pill MId !Ii :.:ulin.d. 

MI{. SPEAKER: Now tbe q.lestion is: 

"That the lIill further to amend' the 
CL'n"litution o( India be taken into 
c\.1nsidcra!ion.'· 

Lei the Lobbies be cleared. 

The LOA Soh/Ill dhidl'd 
Hj,j""n :'I/o. 19J 

AYES 

.-\,h,,! Singh. Shri 
AS", Shri Syed Ahmed 

[J 7.15 br.;. 

Agrawal, Shri Shrikrishna 
.'\hirwar, Shri Natbu Ram 
Ahmed, Shri F. A. 
Alagesan, Shri O. V. 
Ambesh, Shri 
Ankineeuu Shri Maganti 

Ansari. Shri Ziaur R"hman 
.\ppalanaidu, Sbri 
Ar\'ind Netam, Shri 
Austin, Dr. Henry 
A wuhesh Chandra Singh. Shn 
,\ziz Imam. Shri 
lIabunath Singh. Shri 
lIanamali Babu, Shri 
Banerji Shrimnti Mukul 
Barman, Shri R. N. 
BanIa, Shri Bedabrata 
Basappa. Shri K. 
Basumatari. Shri D. 
Besra, Shri S. C. 
Bhagat. Shri B. R. 
Bhagat, Shri H. K. L. 
IIhargava. Shri Basheshwar Nath. 
IIhatia, Shri Raghunandan La! 
IIhattacharyyia, Shri Chapalendu 
IIhuvarahan, Shri G. 
Bis!' Shri Narcn"ra Singh 
Brahmanandji. Shri S\\ <lmi 

llrij Raj Singh-Kotah. Shri 
Chakleshwar Singh. Shri 
Chandrakar, Shri ChandulaI 
Chaturvedi. Shri Rohan l.aI 
Chaudhary. Shri Nitiraj Sinj!h 
Cha,'an. Shri Ycshwan!rao 
Chawla. Shri Amar Nath 
Chhotey Lal. Shri 
Chhutten L,d, Shri 
Chikkalingaiah. Shri K. 

Choudhury. Shri Moinul Haque 

Daga, Shri M. C. 
Dalbir Singh, Shri 
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Dalip Singh, Shri 
Damani, Shri S. R. 
Darabara Singh, Shri 
Das, Shri Dharnidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shri B. K 
Deb, Shri Dasaratha 
Deo, Shri S. N. Singh 
Desai, Shri D. D. 
Deshmukh, Shri K. G. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dhari., Shri Mohan 
Dhu,ia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri G. C. 
Dixit, Shri Jagdish Chandra 
Doda, Shri Hiralal 
Dube, Shri J. P. 
Dumada, Shri L. K. 
Dutta, Shri Biren 
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R. 
Garcha, Shri Devinder Singh 
Gautarn, Shri C. D. 
GaYit. Sbri T. H. 
Gbosh, Shri P. K. 
Gill, Shri Mohinder Singh 
Giri, Shri V. Shanker 
Godara, Shri Mani Ram 
Gogoi, Shri Tarun 
Gohain, Shri C. C. 
Gokhale, Shri H. R. 
Gopal, Shri K. 
Goswarni, Shrirnati Bibh. GhWih 
Goswarni, Shri Dinesh ChanJra 
Gotkhinde, Sbri Annasaheb 
Go\'ind Das, Dr. 

Gowda, Shri Pampan 
Halder, Shri Krishna Chandra 
Hansda, Shri Subodh 
Hanumanthaiya, Shri K. 
Hari Kishore Singh, Shri 
Hari Singh, Shri 
Ishaque, Shri A. K. M. 
J adeja, Shri D. P. 
J agjivan Ram, Shri 
J amilurrahman, Shri Md. 
Jcyalakshmi. Shrimati V. 
J ha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shri Popatlal M. 
Kadam, Shri J.G. 
Kadannappalli, Sbri Ramach".,~ran 
Kahandole, Shri Z. M. 
Kailas, Dr. 
Kakodkar, Shri PUfshottam 
Kakoti, Shri Robin 
Kale, Shri 
Kamakshaiah, Shri D. 
Kamala Prasad, Shri 
Kamble, Shri T. D. 
Kamla Kuman, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr. 
Kasture. Shri A. S. 
Kaul, Shrirnati Sheila 
KaHle, Shri B. R. 
Kedar Nath Singh, Shri 
Khadilkar, Shri R. K. 
Kinder Lal, Shri 
Kisku, Shri A. K. 
Kotoki, Sbri Liladhar 
Kotrashetti, Shri A. K. 
Krishnan, Shri G. Y. 
Kulkarni. Shri Raja 
K ureel, Shri B. N. 
Kusbol Bakula, Sbri 
Lakshrnikanth"rnrna, Shrirnati T. 
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Lambodar Baliyar, Shri 
La,~"r, Shri Nihar 
Lutfal Haque, Shri 
l\Iadhukar, Shri K. M. 
l\Iahajan, Shri Vikram 
!II ahajan, Shri Y. S. 
Mahata, Shri Debendra Nalh 
lItalnotra. Shri Inder J. 
Mandai, Shri Jagdish Narain 
Manual, Shri Yamuna Prasad 
Maur; a, Shri B. P. 
lIIehta. Dr. Jivraj 
lIIehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
lIIishra. Shri Bibhuti 
Mishra, Shri G. S. 
M ishra. Shri J agannath 
Mishra. Shri L. N. 
~lisra. Shri S. N. 
Mod"., Shri Bijo), 
Modi. Shri Shrikishan 
Mohammad Tahir, Shri 
Mohan Swarup, Shri 
Mohsin, Shri F. "-
Muhammed Khuda Bukhsh, Shri 
lIllIkhcrjec. Shri Samar 
M lInsi. Shri Pri),a Ranjan Das 
lIllIrmu, Shri Yogesh Chandra 
Murthy. Shri B. S. 
Nahata. Shri Amrit 
I'aik. Shri B. V. 
NanJa, Shri G. L. 
Oraon, Shri Karlik 
Oraoo, Shri Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri Paripoornanand 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pand~y, Shri Narsingh Narain 
Pandey, Shri R. S. 
Pandey, Shri Sudhakar 

(Repral) Bill 

Pandey, Shri Tarkeshwar 
Pandit. Shri S. T. 
Pant, Shri K. C. 
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parilh. Shri Rasillal 
Pratap Singh, Shri 
Parthasarathy, Shri P. 
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M. 
Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Patel, Shri Ramuhhai 
Pati!, Shri Anantrao 
Patil, Shri C. A. 
Patil, Shri E. V. Vikhe 
Pati!o Shri K rishnarao 
Pat ii, Shri T. A. 
P"tnaik, Shri Banamali 
Patnaik. Shri J. B. 
Peje. Shri S. L. 
Prabodb Chandra, Shri 
Purty. Shri M. S. 
Raghu Ramaiah. Shri K. 
Rai, Shrimati Sahodrabai 
Raj Bhaum, Shri 
Rajdeo Singh, Shri 
Ram, Shri Tulmohan 
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sew"', Ch. 
Ram Singh Bhai, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshckhar Prasad Singh, Shri 
Rana, Shri M. B. 
Rao, Shrimati B. Radhabai A. 
Rao. Shri J agannath 
Rao, Dr. K. L. 
Rao Shri K. Narayana 
RHo, Shri M. S. Sanjecvi 
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Rao. Shri Nageswara 
Rao. Shri P. Ankineedu Prasada 
Rao. Shri P::ltabhi Rama 
R"o. Shri Rajagopala 
Rathia, Shri Umed Singh 
RaUl, Shri 8hola 
R,,, i. Shri Vayalar 
Ray. Shrimati Maya 
Reddi. Shri P. Antony 
Reddy. Shri M. Ram Gopal 
Reddy. Shri P. Bayapa 
Reddy, Shri P. Ganga 
Reddy. Shri P. V. 
Reddy, Shri Y. Eswara 
Richhariya. Dr. Govind Das 
Rohatgi. Shrimati Sushila 
Roy. Shri Bishwanath 
Roy, Dr. Saradish 
Sadhu Ram. Shri 
Saha Shri Gadadhar 
Saini, Shri M ulki Raj 
Saksena, Prof. S. L 
Salve, Shri N. K. P. 
Saman!a. Shri S. C. 
Sanghi. Shri N. K. 
Sankata Prasad, Dr. 
San! Bux Singh, Shri 
Sathe, Shri Vasant 
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M. 
Sen, Shri Robin 
Sethti, Shri Arju 
Sezhiyan, Shri 
Shafee, Shri A. 
Shafquat Jung, Shri 
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 

(Repea/) B·:: 

Shankar De\', Shri 

Shankamnand, Shri B. 
Sharma. Shri A. P. 
Shllrma. Dr. H. P. 
Sharma. Shri Madhoram 
Sharma. Shri R. N. 
Sharma. Dr. Shankar Daya! 
Shashi 8hushan, Shri 
Shastri, Shri Bi5wanarayan 

Shllstri, Shri Ramavatar 
Sher Singh, Prof. 
Shin"e. Shri Annasaheb P. 
Shilllath Singh, Shri 
Shukla, Shri B. R. 
Siddal'ya, Shri S. M. 
Siddheshwar Prasad, Shri 
Singh. Shri Vishwanath Pratap 
Sinha. Shri Dhllram Bir 
Sinha, Shri Nawa! Kishore 
Sinha, Shri R. K. 
Soh an Lal, Shri T. 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Subravelu, Shri 
Sudarsanam, Shri M. 
Surend", Pal Singh, Shri 
Swami nathan, Shri R. V. 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V. B. 
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shri S. B. 
Thakur, Shri Krisbnarao 
Tiwari, Shri Chandra Bha! Mani 
Tiwari, Shri R. G. 
Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tombi Singh, Shri N. 
Tula Ram, Shri 
Unnikrisbnan, Sbri K. P. 
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Vekaria, Shri 
Venkatasubbaiah, Shri P, 
Venkatswamy, Shri G, 
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Shri Karan Singh 
Yadav. Shri R. P. 
Yadav, Shri D. P. 

NOES 

Bade, Shri R. V. 
Bhagirath Bhanwar, Shri 
Chowhan, Shri Bharat Singh 
Oandavate. Prof. Madhu 
Joshi. Shri J agannathrao 
"Kader, Shri S. A. 
Limaye, Shri Madhu 
Mavalankar, Shri P. G. 
Mishra, Shri Shyarnanandan 
Muhammed Sheriff, Shri 
Pandey, Shri Sarjoo 
Pandeya, Dr. Laxminarain 
Ramkanwar, Shri 
Singh, Shri D. N. 

MR SPEAKER: The resull of the 
djvision is : 

Ayes: 299 
Noes: 14 

The motion is carried by a maJonty 
of the total membership of the House 

':'Wrongly voted for Noes. 

and by a majority of not les~ !han two 
thirds of the Members present and vot-
ing. 

The lIlotiOIl }t"OS adopted. 

Clause 2 

(AIIIClldlll('/i1 of Artich' 371) 

SHRI MADHU L1~I.\YE: I beg to 
move: 

For clause 2 .Hlb.\·lilUlt·~ 

"2. For clause (1) of article 371 of 
the Constitution. the following shall be 
suhstituted. namely,-

.( 1) Notwithstanding anything in 
this Constitution, the President may, by 
order made with respect to the State 
of Andhra Pradesh, 'provide for the con-
stitution and functions of regional 
assemblies of the Legislative Assembly 
of the State, for the modifications to be 
made in the rules of busine~(' of the 
Government and in the ru'e~ of pro-
cedure of the Legislative A5Scmbly of 
the State and for any special respon-
sibility of the Governor in order to 
secllre the proper functioniog of the 
regional :.lssemhlies' ".(10) 

<f'1<r ~ of, ~,f- ~ B'1ft 18 
~ 'R rrq; m'4' ~ q;( <w i(" t 

~itot~~f"Iin:r~ 
'R ~ 'f>TII <f'1<r rrq; tt ~ W 
m>R~~3Th"'l~~~ 
'1ft 3Th ~ ~ '1ft I ,f- n:r ;mr .r 
\J'f <i ~ i(" t ~ .r ~ i(" 

t The following Members also recorded their votes:-
A YES : Sarvashri Partap Singh Negi, 
Dattajirao Kadam, Sheopui.1D Shastri, 
Genda Singh, Tha Kiruttinan, B. N. 

NOES: Shri S. B. GirL 

K. D. Malaviya, B. 
T. Balakrishniah, S. 
Reddy and, S. A. Kuder. 

Satyanarayana, 
Radhakrishnan, 
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['it 'f'{ ~] 
hf; <nT~ .rt 'Ii1 J!t #m ~ 'fii nr ~ 
<f. ~ q;n ~t.hmr ~ ~ I <mur ~ 
if P;; ~IHt 'Ii1 ~ 'fii ~ q; 'Wf 
<n "ll'T ~ m 'fii;fur ~ Jf 
ific;f 'IT nt ~. ;fur ~ <f. 'I';ri ~. 
m hr11 '3IWT-3IWf ~ ifOilt m 
hrom ~ '1ft ~ 'Ii1 J!t 'lIN ~ 
~~'fiiV~wt~1 
if~~~q;~Jf.rr 
~qN~ 'fii ~~f'<I;",,"Jf~ 
oW- ~ I nr ffi 'fii 'lIN ~ 'fiT I ~ 
'lIN 3I1TI ~ ~ 'lit iffc '6< ~ <rl 
iIT .rr.r ~ ~ ~ i'" <IT «l1ffi!Ir 
~<f,.~~~~~Rmur 
rl «'Ii\'IT i" I ~ ~ ~ q; ::lR< ~ 
~ ~ i'" hr-r Jf m ~~, 
~~,~~~~*i". 
~~~Iilf7J1~m 
T<ro-i ~ 'r.t 'lIN ~ ~ 'l>T"'IT 
~f-<IT~m~Jf~~ 
'fit l!m!T'f ~ ~ I ~ >i' ~ 3rnrf 

\'q;' R 16 (3) q; ~ Rm:r ~ q; 
~m <n ~ .r 3fT'f ~ '6< 
~~m"'ITwtm,f.~m<n~it 
m<r of, 3R< ~fT'f ~ 'fi< 'lJTi7t 0 

if~~\'q;J!t~w~~ 
rl 'TilT i" ~ rffi;ft .r nr ~ ~ 
~ ~ ~ i" I <ffl~ oft 'r.t 16'ff 
VITT .r ~ m '!l 'I"Ti >f ~ 
~<lTI~~i"f'<I;mol"q;Rm:r 
~ "'ffiIR <n 'lI1W"l" ~ ~ ~ 
;;~"'~~~~'IT\'q; 
mol" q; 3RI7fu J!t ~ ~ t-. rn 
"'ffiIR <n ~ -.rnJrt Jf ~ ~ 0lT 
W-t.i1T ~ I ~ ,".~r;j ~ ~ ~ 
~I~~~~'!l~ 
<ifl!'!i~~~1 mol"'l;'f-
-h'1T ~ 3fT'f <Wrl ;J- 'IIT'f<f ~ 'IT I 

~ n.:rrt >f S<f ~ ;J- ~ 'IT hf; 
3rTtT ~ <if ~ ~ <1'f'lT l!'!i ~­
"Il"1l;fur~~~~~ 
rni[,"~~mol"~~<f,~ 
~ q.n;rr 3!'€ffi rl>rr ;m- ~ mol" 

~~mq;om;m ~'IfT 
~~~'li"«fttf'<l;~~ 
'Ii1 ~ it o1'!i ~ <IT 'i'f 'I'f q; om; 
nror.r ~ ....-.rR 'Ii1 ~ ~ OfT 
~ ~ I ~ 'Iii"!hft *rrJrt <f, itq 
~~~mtm<nhrom~~ 
~ orl ~ n~ ~ 3!T'rl>r ;J-
~ '1ft ,if <f ~ ~ mi"<m ¢ -?- I 

~ fT<rii ~ If'f' it ~ .r ~ 
m;r;f nf"'IT ~ ~ I nr >f ~ ~ 
>f~>!T: 

"The real fear of the people of 
Telengana is that if they join Andhra, 
they will be unequally placed in rela-
tion to the people of Andhra and in 
this partnership, the major partner will 
deny all the advantages immediately 
while Telengana itself may be conver-
ted into a colony by the enterprising 
coastal A ndhra '". 

~ mol" ~ ~ hr.r q; ir.r 
....t~' ~ <f ;;~ 3rr:roft mR >f 
~ ~ I ~ if<IT ~31T ? ~ ~ 
if<rnrr ~ \'q; ~.r ~ 'lit 
~ ~ ~ hr.rr.rr ~ 
~ ~ <IT. ~ «wrJrt Jf ~ 
o:m ~ -m- '3Ih ~ ~ "€fiW ~ 
~'!l~>f~~*I~it 
~ I ~ >f m ....-.rR 'Ii1 ..-.ft;r '3Ih 
~of,ffir~~~of,.n->TIof, 
~ Jf 'q.f ,.,...r I ~ 'IIW?nl'1l i" hr.r 
of, :om ~ 'liT-IT ~ I 

;;r;r mol" ~ 31T'1t<r ;/'or. m 
Wwrr '1ft qff~ ~. <n ~ 
~. ~ d 'l!Tuq; >ft. ~ 31R!: m ~ I'ml- ~ mmr.r ~ 'TilT, """ 
'!l ~ Wwrr W 'i;ffi 'TilT m 
3IR!: 'r.t ~~ >f 'l!Tuq; ~ \"ir.r 
'TilT I 

.r m olt ~ .r nr 'I"Ti >f ~ 
~ hf; ~ .n; wt-ft ~ >ft hf; m..,.-
l!'!i «t, ~ ;ro- '!l ~ <f if<IT 'fi< 
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~ r ? >h'i' ~ ~ ;rwr ~ 'lIff 
fi' fq; ~ m. ~, 3ITrt{ m "IT 
~;t;:'I~<IT~ijJi~ r, ;;;r <i R<mr ql fu1: ~ .r q;"ft 
>rrf2'T ortr fi'l fB" ~ .r ~ ~ 
<m;r {l: ~ ~ .t '!>1 ~rFt, ~ '1m" 
~ 'IT<'fr 'lIff fi' 1 ~ 'In mor ~ 
~~.r~~ql,ftfq;~ 
~~,~~.qlfu1: 
q;if "lfm1R" fB" ~ .r not, m {{-
~~~~oRt~lttmm 
'l< ~fTmll" q;"f ~ ~ m qft ~ 
'f~1 

3Il"J!" .r m ~ 'ffif<IT ~ fq; B<-
'I>T1 *i ~ q;"f >!R" .t 1 ~ >Gt 
fB" '1m" 'l< .m \"q-<rr fi' fq; ~ tfT lIRf 
.rqi"ITiftrr~~«!~ r 1 3f7R ~ tfT lIRf .r qt "IT iftrr ~ 
"IT wfw r~ JP.j" m.r~. 
n<m mm ~ 3ITrt{ r -. <IT ;;;rql ~ 
~ ~ 1f,T m'roI'f ~ 'iIT'I". 
<1h qi <IT ir.r ~ ~ ~ qft 'iIT'I" 1 
~ ~ <i ~ <IT 3ITrt{ m q;"f otm, 
~~.r~;;rr«!Tfi'I;;IT, 
.p.fi ~ fB" q;"f ~ ~ m 
rl 

~",,"ffi~«!T"?~~~ 
~ «!T fq; ~ ~ ~ ttm 
~fi'fq;~~'!iT~~ 
ql ~ fi'. ;;IT, J!'I't ~ '1ft ~ <!i 
~. 3ftI"'it ~ '1ft ~ ql ~. ~ 
~ 'll ~. ~ 6 <mk ~ omIT 
7fm~I~~~'lIffI~Wi" 
~{{-~~~~~!"Ii 
<ril~~<!i~'ll~w r 1 ..r.t fq; ~ ~ rt r, :rn ;;;r qft 
~-:rn .-.m'T ~ ~~ ~ ok .r 
'<r.ft OfT r(t fi', ~ ~ 26 ~ .r 
~otfB"~'!iTmn ~ttm'RT 
fq<n fi' ~ .. " .ro-~ .r OfT m fi', 
~qftamOfT«!Ti"IfB"~q 
~ '!>1 q\ 6 <mk ~ 'l< ~ 

50 LSS/73-1l 

(Repeal) Bill 

'I>f 1 .r <IT ~ "i" m ~, ~ ~ 
m{{-~,~,~,~. 
~ :rn 't'if' ~ m ql~, 
~<i~~~~ 
ijJi~qllfTJ'r./".~~~~ 
\'q;-</- :rn ~ <n<d .r tfT n'f \'q;-</-
0fT~rl~6<mk ~~ 
".,.-~ fi' 1 ~ m qW<!1<f ~ <i 
.flu' ;;rr ~ r. ~ <i" """ <Wr ~ <!N 
~ ;;;r <i m,' ~ rt r 1 (~) 
~'!iT~~~fi'I<i"<Wr~ 
~ ~ qft orI'.r r 1 <i" <Wr ~ ;mIT 
'l< fq-,m 'lIff '!>1 ~ r 1 6 !Wk ~ 
"" '1# ~ 'lIff ~ 1 

~~n..n'<!i~ ~ 
~~~~IfB"~ ~~ 
.r. ~~ .r ~ ~ ~'3Ii .r 
~ 3Im;l"r ~ 1 ~ Wi" <ffl~ "" m 
IWf.n 'IlTffi" ~ hi; <ril m' ~ ~ 'l< 
fq-,m 'I>f ~ ~ 16 ~ 371 ~ 
~ ~ 'I>f fB" "" 3ITrt{ m qft 
~~~;;rr#t~ ~~ 
~qft~qftmm~~ 
'r'f~~1 

MR. SPEAKER: I shall now put 
amendment No. 10 to clause 2 by Shri 
Limaye to tbe vote of the House. The 
question is: 

For Clause 2 substilute-

"2. For clause (1) of article 371 of 
the Constitution, tbe following sball be 
substituted, namely,-

'(1) Nothwithstaoding anything in 
this Constitution, the President may, by 
order made witb respect to the State 
of Andbra Pradesh. provide for tbe con-
stitution aod functions of regional assem-
blies of the Legislative Assembly of tbe 
State, for the modifications to be made 
in the rules of business of the Govern-
ment and in tbe rules of procedure of 
the Legislative Assembly of tbe State and 
for any special responsibility of the 



319 rOIl.llillllioll DECEMBER 18, 1973 Mulkl Rul~s 
(R~p'l1l) Bill (33rd Amdl.) Bill & 

[Mr. Speaker] 
Governor in order to secure the pro-
per functioning of the regional assemb-
lies.'."(IO) 

The Lok SlIbiia divided: 

Basumatari, Shri D. 
Besra, Shri S. C. 

Bhagat, Shri B. R. 
Bhagat, Shri H. K. L. 
Bhargava, Shri Basheshwar Nath 

Division No. 20] [17.33 hrs. Bhatia, Shri Raghunandan La! 

AYES 

Bhagirath Bhanwar, Shri 
• Chaturvedi, Shri Rohan. Lal 

Chowhan, Shri Bharat Singh 
Dandavate, Prof. Madhu 
Giri, Shri S. B. 
Limaye, Shri Madhu 
Mavalankar, Shri P. G. 
Ramkanwar, Shri 

NOES 

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agarwal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ahmed, Shri F. A. 
Alagesan, Shri O. V. 
Ambesh, Shri 
Ankineedu, Shri Ma~anti 
Ansari. Shri Ziaur Rahman 
Appalanaidu, Shri 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awadhesh Chandra Singh. Shri 
Aziz Imam, Shri 
Babunath Singh, Shri 
Banamali Babu, Shri 
Banerji, Shrimati Mukul 
Barman, Shri R. N. 
Barua, Shri Bedabrata 

Basappa, Shri K. 

"Wrongly voted for Ayes. 

Bhattacharyyia, Shri Chapalendu 
Bhuvarahan, Shri G. 
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
Chakleshwar Singh. Shri 
Chandrakar, Shri Chandulal 
Chandrashekharappa Veerabasappa. 

Shri T. V. 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chhotey La!, Shri 
Chhutten Lal, Shri 
Chikkalingaiah, Shri K. 
Chaudhary, Shri B. E. 
Choudhury Shri Moinul Haque 
Daga, Shri M. C. 
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani, Shri S. R. 
Darbara Singh, Shri 
Das, Shri Dharnidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shri B. K. 
Deb, Shri Dasaratha 
Deo, Shri S. N. Singh 
Desai, Shri D. D. 
Deshmukh, Shri K. G. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 
Dhusia, Shri Anant Prasad 
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Dinesh Singh, Shri 
Dixit, Shri G. C. 
Dixit, Shri J agdish Chandra 
Dube, Shri J. P. 
Dumada, Shri I.. K. 
Dulta. Shri Biren 
D\ ... ·j\'cdi, Shri Nageshwar 

Fngti. Shri Biren 
{jantlhi. Shrimati Indira 

(;,mesh. Shri K. R. 
(ianga Dc\-i. Shrimati 

Garcha, Shri Devinder Singh 

C;autam. Shri C. D. 
Gavit. Shri T. H. 
(jenda Singh. Shri 
(jill, Shri Mohinder Singh 
Giri, Shri V. Shanker 
(iodara. Shri Mani Ram 
(Jogoi, Shri Tilrun 

Gohain. Shri C. C. 
Gokhale, Shri H. R. 
(;opal, Shri K. 
Goswami, Shri Dinesh Chandra 
(iotkhinde, Shri Annasaheb 
Govind Das, Dr. 
Gowda. Shri Pampan 
Halder, Shri Krishna Chandra 
Hansda, Shri Subodh 
Hanumanthaiya, Shri K. 
Hari Kishore Singh, Shri 
Hari Singh, Shri 
Jshaque, Shri A. K. M. 
I adeja. Shri D. P. 
Jaffer Sharief, Shri C. K. 
J agjivan Ram, Shri 
I amilurrahman, Shri Md. 
leyalakshmi, Shrimati V. 
I bu, Shri Chiranjib 
J itendra Prasad, Shri 
losbi, Shri PopatIal M. 
Kadam, Shri Dattajirao 

Kadam, Shri J. G. 
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A, 
Kahandole, Shri Z. M. 
Kailas, Dr. 
Kakodkar, Shri Purushottam 
Kakoti, Shri Robin 
Kale, Shri 
Kamakshaiah, Shri D. 
Kamala Prasad, Shri 

Kamble, Shri T. D. 
Kamla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr. 
Kasture, Shri A. S, 
Kaul, Shrimati Sheila 
Kavade, Shri B. R. 
Kedar NatJt Singh, Shri 
Khadilkar, Shri R. K. 
Kinder Lal, Shri 
Kisku, Shri A. K. 
Kotoki, Shri Liladhar 
Kotrashetti, Shri A. K. 
Krishnan, Shri G. Y. 
Kulkarni, Shri Raja 
Kureel, Shri B. N. 
Kushok Bakula, Shri 
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati T. 
Lambodar Baliyar, Shri 
Laskar, Shri Nihar 
Lutfal Haque, Shri 
Madhukar, Shri K. M. 
Mahajan, Shri Vikram 
Mahajan, Shri Y. S. 
Mahata, Shri Debendra N ath 
Malaviya, Shri K. D. 
Malhotra, Shri Inder J. 
Mallanna, Shri K. 
Mandai, Shri Jagdish Narain 
Manda!, Shri Yamuna Prasad 
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Maurya. Shai B. P. 
Mehta. Dr. J ivraj 
Mehta. Dr. Mah;patral' 
Mirdha. Shri Nathu Ram 
Mi,hra. Shri Bibhuti 
Mishra. Shri G. S. 
Mishra. Shri Jagannath 
Mishra, Shri L N. 
Misra, Shri S. N. 
Modak. Shri Bijuy 
Modi. Shri Shrikishan 
Mohammad Tahir, Shri 
Mohan Swarup. Shri 
Mohsin, Shri F. H. 

DECEMBER 18, 1973 Mulki Rill .. 
(Repea/.l BIll 

Pa<o;wan, Shli Ram Bhagat 
Patel. Shri Arvind M. 
Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Patel. Shri Ramuhhai 
Pati!o Shri Anantrao 
Pati!. Shri C. A. 
PatiL Shri E. Y. Yikhe 
Patil. Shri Krishnarao 

PatiL Shri S. B. 
Pati!. Shri T. A. 
Patnaik. Shri Banamali 
Patnaik. Shri 1. B. 
Peje. Shri S. L 

Muhammed Khuda Bukhsh, Shri Prabodh Chandra. Shri 
Purty. Shri M. S. 
Radhakrishnan. Shri S. 
Raghu Ramaiah. Shri K. 
Rai. Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh. Shri 

Mukherjee. Shri Samar 
M unsi, Shri Priya Ranjan Das 
Murthy, Shri B. S. 
Murmu, Shri Yogesh Chandra 
Nahata, Shri Amrit 
Naik, Shri B. V. 
Nanda, Shri G. L 
Negi, Shri Pratap Singh 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri Paripoomanand 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S. 
~andey, Shri Sarjoo 
Pandey, Shri Sudhakar 
Pandey, Shri Tarkeshwar 
Pandit, Shri S. T. 
Pant, Shri K. C. 
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parikh, Shri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P. 

Ram, Shri Tulmahan 
Ram Dhan, Shri 
Ram Prabsh, Shri 
Ram Sewak. Ch. 
Ram Singh Bhai. Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shr' 
Rana, Shri M. B. 
Raa, Shrimati B. Radhabai A. 
Raa, Dr. K. L 
Raa, Shri K. Narayana 
Rao, Shri M. S. Sanjeevi 
Raa, Shri Nageswara 
Raa, Shri P. Ankineedu Prasada 
Raa, Shri Pattabhi Rama 
Rao, Shri Rajagopala 
Raut, Shri Bbala 
Ravi, Shri Yayalar 
Ray, Sbrimati Maya 
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Reddi, Shri P. Antony 
Reddy, Shri B. N. 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayapa 
Reddy, Shri P. Ganga 
Reddy, Shri P. Narasimha 
Reddy, Shri P. V. 
Reddy, Shri Y. Eswara 
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy. Shri Bishwanath 
Sadhu Ram, Shri 
Saha, Shri Gadadhar 
Saini, Shri Mulki Raj 
Saksena, Prof. S. L. 
Salve, Shri N. K. P. 
Samanta, Shri S. C. 
Sambhali, Shri Ishaque 
Sanghi. Shri N. K. 
Sankata Prasad, Dr. 
Sant Bux Singh, Shri 
Sathe, Shri Vasant 
Satish Chandra, Shri 
Satyanarayana, Shri B. 
Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M. 
Sethi, Shri Arjun 
Shafee, Shri A. 
Shafquat J ung, Shri 
Shahnawaz Khan" Shri 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 
Shankar Dev, Shri 
Shankaranand, Shri B. 

Sharma, Shri A. P. 
Sharma, Dr. H. P. 
Sharma, Shri Madhoram 
Sharma, Shri R. N. 
Sharma, Dr. Shankar Dayal 

Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 

Shastri, Shri Ramavatar 
Shastri. Shri Sheopujan 
Shenoy, Shri P. R. 
Sher Singh, Prof. 
Shinde, Shri Annasaheb P. 
Shivappa, Shri N. 
Shimath Singh, Shri 
Shukla,. Shri B. R. 
Siddayya, Shri S. M. 
Siddheshwar Prasad Shri 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 
Sinha, Shri R. K. 
Sohan Lal, Shri T. 
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M. 
Subramaniam, Shri C. 

Sudarsanam, Shri M. 
Sunder Lal, Shri 
Surendra Pal Singh, Shri 
Swaminathan, Shri R. V. 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V. D. 
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Sbri S. B. 
Thakur, Shri Krishnarao 

Tiwari, Shri Chandra Bhal Mani 
Tiwari, Shri R. G. 
Tiwary, Shri D. N. 
Tiwary. Shri K. N. 
Tombi Singh, Shri N. 
Tub Ram, Shri 
Unnikrishnan. Shri K. P. 
Vekaria, Shri 
Venkatasubbaiah, Shri P. 
Venkatswamy, Shri G. 
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Verma. Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadra Singh, Shri 
Yada\', Shri Chandrajit 
Yada\'. Shri Karan Singh 
Yada\'. Shri R. P. 
Yadav, Shri D. P. 

Barua. Shri Bedabrata 
Ba,appa, Shri K. 
Basumatari, Shri D. 
Besra, Shri S. C. 
Bhagat, Shri B. R. 
Rhag"t. Shri H. K. L. 
Bhargava. Shri Basheshwar Naill' 
Bhatia. Shri Raghllnandan Lal 
Bhattacharyyia. Shri Chapa\cndu 

MR. SPEAKER 
division is : 

The resultt _ of the Bhllvarahan. Shri G. 

Ayes : 8; Noes : 312 

Tile morioll was 11C'/.:lltil·cd. 

MR. SPEAKER : The question is 

"That clause 2 stand part of the Bill." 

The Lok Subl/{/ dil'ided : 

Division l'io. 2ll 

AYFS 

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Ahirwar. Shri Nathu Ram 
Ahmed, Shri F. A. 
Alagesan, Shri O. V 
Ambesh, Shri 
Ankincedu. Shri Maganti 
Ansari. Shri Ziaur Rahman 
Appal:rnaidu. Shri 
Arvind Netam, Shri 
Austin, Dr. Henry 

- [17.36 Ill'S. 

Awdhesh Chandra SillJzh. Shri 
Aziz Imam, Shri 
Babunath Singh. Shri 
Balakrishniah, Shri T. 
Banamali Babu, Shri 
Banerji, Shrimati Mu~ul 
Barman. Shri R. N. 

Bist. Shri Narendra Singh 
Brahmanandji. Shri Swami 

Brij Raj Singh-Kotah. Shri 
Chakleshwar Singh, Shri 
Chandrakar, Shri Chandulal 
Chandrashekharappa Veerabasappa. 

Sbri T. V. 
Chaturvelli, Shri Rohan Lal 
Chaudhary, Shri Nitiraj Sin&h 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Natb 
Chhotey La!, Shri 
Chhutten Lal, Shri 
Choudhary, Shri B. E. 
Daga, Shri M. C. 
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani, Shri S. R. 
Darbara Singh, Shri 
Das, Shri Dharnidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shri B. K. 
Deb, Shri Dasarath. 
Dco, Shri S. N. Singh 
Desai, Shri D. D. 
Deshmukh, Shri K. G. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 

-- - -- ------------------------------
tThe following Members also recorded their votes for Noes :-

Sarvashri Hiralal Doda and Rohan L~l Chaturvedi. 
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Dhu,ia. Shri Anant Prasad Joshi, Shri PopatJal M. 
Dinesh Singh, Shri 
Dixit. Shri G. C. 
Dixit. Shri J agdish Chandra 
Doda, Sbri Hirala! 
Dumada. Shri L. K. 
Dutta. Shri Biren 
Dwivedi. Shri Nageshwar 
Engti. Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R. 
Ganga Devi Shrimati 
(jarcha, Shri Devinder Singh 
Galltum. Shri C. D. 
(ia, it. Shri T. H. 
Genda Singh, Shri 

(jill. Shri Mohinder Singh 
(iiri. Shri V. Shanker 
Godara. Shri Mani Ram 

Gogoi. Shri Tarun 
Gohain. Shri C. C. 
Gakhale. Shri H. R. 
GopaL Shri K. 
Ga,wami, Shrimati Bibha Ghosh 
Gaswami. Shri Dinesh Chandra 
Gatkhinde, Shri Annasaheb 
Gavind Das, Dr. 
GOV~'d~l. Shri Pam pan 
Halder. Shri Krishna Chandra 
Hansda, Shri Subodh 
Hanumanthaiya, Shri K. 

Hari Kishare Singh, Shri 
Hari Singh, Shri 

I'haque, Shri A. K. M. 
Jadcj,~ Shri D. P. 
Jaffer Sharief, Shri C. K. 
J agjivan Ram, Shri 

J lImiiurrahman, Shri Md. 
Jeyalak.hmi, Shrimati Y. 
J ha. Shri Chiranjib 
Jilendra Prasad, Shri 

Kadam, Shri Dattajir.a 
Kadam, Shri J. G. 
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A. 
Kahandole, Shri Z. M. 
Kailas, Dr. 
Kakodkar. Shri Purushotlam 
Kakati. Shri Robin 
Kale, Shri 
Kamakshaiah, Shri D. 
Kamala Prasad, Shri 
Kamble, Shri T. D. 
Karnla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr. 
Kasture. Shri A. S. 
Kaul, Shrimati Sheila 
Kavde, Shri B. R. 
Kedar N ath Singh, Shri 
Khadilkar, Shri R. K. 
Kinder Lal, Shri 
Kiruuinan. Shri Tha 
Kisku. Shri A. K. 
Katoki, Shri Liladhar 
Katrashetti, Shri A. K. 
Krishnan, Shri G. Y. 
Kulkarni, Shri Raja 
K ureel, Shri B. N. 
Kushok Bakula. Shri 
Lakkappa, Shri K. 

Lakshmikanthamma, Shrimati T. 
Lambadar Baliyar, Shri 
Laskar. Shri Nihar 
Lutfal Haque. Shri 
Madhukar, Shri K. M. 
Mahajan. Shri Vikram 
Mahata. Shri Debendra Nath 
Malaviya. Shri K. D. 
Malhotra. Shri Inder I. 
Mallanna. Shri K. 
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Manaal. Shri Jagdish Narain 
Maurya. Shri B. P. 
Mehta, Dr. Jivraj 
Mehta. Dr. Mahipatray 
Mirdha. Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri G. S. 
]\fishra, Shri Jagannath 
Mishra. Shri L. N. 
Misra. Shri S. N. 
Modi. Shri Shrikisban 
Mohamad Tahir, Shri 
Moban Swarup, Shri 
Mohsin, Shri F. H. 
Muhammed Khuda Bukhsh, Shri 
Muhammed Sheriff, Shri 
Mukherjee. Shri Samar 
Munsi, Shri Priya Ranjan Das 
Murthy Shri B. S. 
Murmu. Shri Yogesh Chandra 
Nahata, Shri Amrit 
Naik, Shri B. V. 
Nanda, Shri G. L. 

Oraon, Shri Tuna 
Pahadia, Shri J agannath 
Painuli, Shri Paripoomanand 
Pandey, Sbri Damodar 
Pandey, Sbri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S. 
Pandey, Shri Sudhakar 
Pandey, Shri Tarkesbwar 
Pandit, Sbri S. T. 
Pant, Sbri K. C. 
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parikh, Sbri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P. 
Pas wan, Shri Ram Bhagat 
Patel, Shri Arvind M. 

DECEMBER 18, 1973 

Patel. Shri Natwarlal 
Patel, Shri Prabhudas 
Patel, Shri Ramubhai 
Pati!, Shri Anantrao 
Patil, Shri C. A. 

Mulki Rulu 
(Re11e!ll) Bill 

Pati!, Shri E. V. Vikhe 
Pati!o Shri Krishnarao 
Pati!o Shri S. B. 
Patil. Shri T. A. 
Patnaik, Shri Banamali 
Peje. Shri S. L. 
Pradodh Chandra. Shrt 
Purty. Shri M. S. 
Radhakrishnan, Shri S. 
Raghu Ramaiah, Shri K. 
Rai. Shrimati Sahodrahai 
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Ram, Shri Tulmohan 
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch. 
Ram Singh Bhai, Sbri 
Ram Swarup, Shri 
Ramji Ram, Shrl 
Rana, Shri M. B. 
Rao, Shrimati B. Radbabai A. 
Rao, Shri Jagannath 
Rao, Dr. K. L. 
Rao, Shri K. Narayan. 

Rao, Shri M. S. Sanjeevi 

Rao, Shri Nageswara 

Rao, Shri P. Ankineedu Prasada 

Rao, Shri Pattabhi Rama 

Rao, Shri Rajagopal. 

Rathia, Shri Umed Singh 

Raut, Shri Bhola 

Ravi, Shri Vayalar 

Ray. Shrimati Maya 
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Reddi, Shri P. Antony 
Reddy, Shri B. N. 
Reddy, Shri M. Ram Gopa! 
Reddy, Shri P. Bayapa 
Reddy, Shri P. Ganga 
Reddy, Shri P. Narasimh. 
Reddy, Shri P. V. 
Reddy, Shri Y. Eswara 
Richhariya Dr. Govind Das 
Rohatgi. Shrimati Sushila 
Roy, Shri Bishwanalh 
Roy. Dr. Saradish 
Sadhu Ram, Shri 
Saha, Sbri Gadadbar 
Saini, Shri Mulki Rai 
Saksena, Prof. S. 1-. 
Salve. Shri N. K. P. 
Samanta. Shri S. C. 
Sambhali, Shri Ishaque 
Sanghi, Shri N. K. 
Sankata Pras"d, Dr. 
Sant Bux Singh, Shri 
Sathe. Shri Vasant 

Satish Chandra, Shri 
Satpathy. Shri Deyendra 
Satya narayana, Shri B. 
Sa"ant. Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed. Shri P. M. 
Sethi, Shri Ariun 
Shafee. Shri A. 
Shafquat lung, Shri 
Shahnawaz Khan Shri 
Shailani, Shri Chandra 
Shambhu Natb, Shri 
Shankar Dayal Singh, SM 
Shankar Dev, Shri 
Shankaranand, Shri B, 
Sharma, Shri A. P. 
Shrama, Dr, H. P. 
Sharma, Sbri Madboram 

Sharma, Shri R. N. 
Sharma, Dr. Shankar Dayal 
Shashi Bhushan. Shri 
Shastri, Shri Biswanarayan 

Shastri, Shri Ramavat"r 
Shastri, Shri Sheopu;an 
Shenoy, Shri P. R. 
Sher Singh, Prof. 
Shinde, Shri Annasaheb P. 
Shivappa, Shri N. 
Shivnath Singh, Shri 

Shukla, Shri B. R. 
Siddayya, Shri S. M. 
Siddheshwar Prasad, Shri 
Singh, Shri Vishawanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 
Sinha, Shri R. K. 
Sohan Lal, Shri T. 
Sokhi, Shri Swamn Singh 
Stephen, Shri C. M. 
Subramaniam. Shri C. 
Subravelu. Shri 
Sudarsanam, Shri M. 
Sunder Lal, Shri 
Surendra Pal Singh. Shri 
Swami nathan. Shri R. V, 
Swamy. Shri Sidrameshvt"ar 

Swamn Singh, Shri 
I Jrodekar, Shri V. D. 
Tayyab Hussain, Shri 
Tewari. Shri Shankar 
Thakre, Shri S. B. 

Thakur Shri Krishnarao 

TiwlIri, Shri Chandra Bhal Mani 

Tiv.;ari, Shri R. G. 

Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tombi Singh, Shri N, 
Tula Ram, Shri 
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Unnikri,hnan, Shri K. P. 
Vekaria, Shri 
Venkatasll~haiah, Shri P. 

Venkalsw:lffil', Shri G. 
Verma, Shri Balgovind 

Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadra Singh, Shri 
Yada" Shri Chandrajit 
Yaoa,,', Shri Karan Singh 

Y"da,. Shri R. P. 
Yaua\" Shri D. P. 

NOES 

Bhagirath Bhanwar, Shri 

",Choudhury, Shri Moinul Haque 
Dand,,,'ate. Prof. Madhu 
Giri, Shri S. B. 
Limaye. Shri Madhu 
*Mahajan. Shri Y. S. 
Mavalankar, Shri P. G. 
*Pandey, Shri Sarjoo 
Ramkanwar, Shr! 

MR. SPEAKER: The resultt of the 
di\'i~jon is : Ayes 312; Noes 9. 

The motion is carried by a majority of 
the total membership of the House and by 
a majority of not less than two-third, of 
the Members present and voting. 

The- mOlioll It.-'US adopted. 
Clause 2 was added 10 lile Bill. 

Clause" (/n.\crlioll of /lew articles 3710 
lim! 37IE). 

SHRI LMA SHANKAR DlKSHIT : I 
beg to mme : 

Page 2. line 35, for 'Thirty-third" mb-
,I/ifllfe --Thirty-second" (6). 

*Wrongly voted for Noes. 

(Repeal) Bill 

Page 4. line 9, for "Thirty-third" .Iub-
slilllle "Thirty-second" (7), 

The Defections Bill was numbered as 
Thirty-second because it W3!i introducf'o 
earlier. Now that Bill will come up 
later. Therefore, the number of this 
amending Bill has to be changed as 
"Thirty-second". 

SHRI MADHU L1MAYE 
move: 

Page I, line 15.-
for "different parts" 
substitute "the two regions" (11) 

Pa2c 1. line 17.-

for "variolls parts" 
,wbstititUll' "the regions" (12) 

Page 2, line 4.-

for "different local" 
,wbstillllt' "two regional" (13) 

Page 2. lines 4 and 5.-

jor "different parts" 
Slibslilllle "the two regions" (14) 

Page 2, line 8.-

for "any part or parts" 
,,"bslilllle "the two regions' (15) 

!lage 2. line 9,-
for "local" substililte "regionar-

(16) 

Page 2. line 10,-

for "local" subslilute "regional" 
( 17) 

Page 2, line 13,-

for "any cadre" subslitllt(' "the 
two cadres" (18) 

-; The following Members also recorded their votes for Ayes :-

Sarvashri Kartlk Oraon, Pratap Singh Negi, Yamuna Prasad MandaI. P K. 
Ghosh. 1. P. Dube, Moinul Haque Chou dhury. Y. S. Mahajan and Sarjoo Pandey. 
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Page 2, line 14,-

for "any 1ocar' substitute ··regio-
nal" (19) 

Page 2, lines 21 and 22,-

for "any such cadre" 
substitute "the two regions" 

(20) 

Page 2, line 28.-

for "local" .wb,\",illl/e "rigional" 
121 ) 

P;'lge 2, line 42,-

for "local"' .mbsl;wle "regional"' 
(22) 

Page 2. line 47,-

for "loc"I"' substitute "regional" 
12~) 

Page 3. line 5,-

for "Iocal" substitute "regional" 
(24) 

Page 4, line 6,-

jor "local" .wbst;lulc "regional" 
(25) 

Page .. , line 10,-

for "local" substitute "regional" 
(26) 

Page 4, line 26,-

(Repeal) Bill 

MR. SPEAKER I will now put Shri 
Limaye's amendments Nos. 11 to 27 to 
the vote of the House. 

Amendments Nos. 11 to 27 were put 
and lIl'goth'cd. 

MR. SPEAKER : The lobbies are al-
ready cleared. The doors are still closed. 
We will have division on clause 3. 

The question is : 

'That clause 3, as amended. stand part 
of the Bill." 

Th~ Lok SoblJa dil'ided 

Division 1';0. 22] 

AYES 

Achal Singh. Shri 
Aga. Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Ahirwar. Shri Nathu Ram 
Ahmed. Shri F. A. 
Alagesan. Shri O. V. 
Amhesh, Shri 
Ankineedu. Shri Maganti 
Ansari. Shri Ziaur Rahman 
Appalanaidu. Shri 

[17.48 lors. 

(i I afler 
"each" 

"University" ;1L"ert Arvind Netam, Sbri 
Austin. Dr. Henry 

(iiJ a/ler "the" inserl '·two re- Awdhc,h Chandra Singh, Shrl 
gions in the" (27) Aziz Im.m. Shri 

MR. SPEAKER : I will put the Go-
vernment amendments Nos. 6 and 7 to the 
vole of the House. 

The question is : 

'Page 2, line 35. for "Thirty-third" 
.wbMilUll' "Thirty-ucolld'" (6) 

'Pogc 4. line 9. for "Thirty-third" sub 
.IIIh.willlle "Thirty-second'" (7) 

The motion was adopted. 

Babunath Singh. Shri 
Hala~rishniah, Shri T. 
Banamali Babu, Shri 
Banerji. Shrimati Mukul 
Barman. Shri R. N. 
Barua. Shri Bedabrata 
Basappa . .shri K. 
Basumatari, Shri D. 
Besl'a. Shri S. C. 
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Bhagat, Shri B. R. 
Bhagat Shri H. K. L. 
Bhargava, Shri Basheshwar N"th 
Bhatia, Shri Raghunandan l.al 
Bhattacharyyia, Shri ChapalenJu 
BhuYarahan, Shri G. 
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
Chakleshwar Singh, Shri 
Chandrakar, Shri Chandulal 
Chandrashekharappa Veerabasappa. 

Shri T. V. 
Chaturvedi, Shri Rohan Lal 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chhotey l.al, Shri 
Chhutten Lal, Shri 
Choudhary, Shri B. E. 
Choudhury. Shri Moinul Haque 
Daga, Shri M. C. 
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani, Shri S. R. 
Darbara Singh, Shri 
Das, Shri Dharnidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shri B. K 
Deb, Shri Dasaratha 
Deo, Shri S. N. Singh 
Desai, Shri D. D. 
Deshmukh, Shri K. G. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 
Dinesh Singh, Shri 
Dixit, Shri G. C. 
Dixit, Shri Jagdish Chandra 
Doda. Shri Hiralal 
Dube, Shri J. P. 

Dumada, Shri L. K. 
Dulla. Shri Biron 
DwiYedi, Shri Nageshwar 

Eng!i, Shri Biron 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R. 
Ganga Devi, Shrimati 
Garcha, Shri Devinder Singh 
Gautam, Shri C. D. 
Gavit, Shri T. H. 
Gbosh, Shri P. K. 
Gill, Shri Mohinder Singh 
Girl, Shri S. B. 
Giri, Shri V. Shanker 
Godara, Shri Mani Ram 
Gogoi, Shri Tamn 
Gobain, Shri C. C. 
Gokhale, Shri H. R. 
Gopal, Shri K. 
Goswami, Shrimati Bibha Ghosh 
Goswami, Shri Dinesh Chand .. 
Govind Das, Dr. 
Gowda, Sbri Pam pan 
Halder, Shri Krishna Chandra 
Hansada, Shri Subodh 
Hanumanthaiya, Shri K. 
Hari Kishore Singh, Shri 
Hari Singh, Shri 
Isbaque, Sbri A. K. M. 
J adeja, Sbri D. P. 
Jaffer Sbarief, Shri C. K. 
Jagjivan Ram, Shri 
Jamilurrahman, Shri Md. 
Jeyalakshmi, Shrimati V. 
Jba, Sbri Cbiranjib 
Jitendra Prasad, Shri 
Joshi, Shri Popatlal M. 
Kadam, Shri Dattajirao 
Kadam, Sbri J. G. 
Kadannappatli, Shri Ramachandran 
Kader Sbri S. A. 
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Kahandole. Shri Z. M. 
Kailas. Dr. 
Kakadkor, Shri Purllshattam 
Kakati. Shri Robin 
Kale, Shri 
Kamakshaiah. Shn 0 
Kamala Prasad. Shri 
Kamb1e, Shri T. D. 
Kamla Kumari, Kumari 
Kapur. Shri Sat Pal 
Karan Singh Dr. 

Kasture. Shri A. S. 
Kaul. Shrimati Sheila 
Kavde. Shri B. R. 
Kedar Nath Singh, Shri 
Khadilkar. Shri R. K. 
Kinder Lal, Shri 
Kiruttinan, Shri Tha 

KishI. Shri A. K. 
Kotoki, Shri Liladhar 
Kotrashetti, Shri A. K. 
Krishnan. Shri G. Y. 
Kulkarni, Shri Raja 
Kureel, Shri B. N. 
Klishok Bakula, Shri 
Lakkappa, Shri K. 
Lakshmikanthamma. Shrimati T. 
Lambadar Baliyar, Shri 
Laskar, Shri Nihar 
Lutfal Haque, Shri 
Madhukar. Shri K. M. 
Mahajan, Shri Vikram 
Mahajan, Shri Y. S. 
Mahata, Shri Debendra Nath 
Malaviya, Shri K. D. 
Malhotra, Shri Inder J. 
MandaI, Shri Jagdish Narain 
Maurya, Shri B. P. 
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 

Mishra. Shri Bibhuti 
Mishra. Shri G. S. 
Mishra, Shri Jagannath 
Mishra. Shri L. N. 
Misra, Shri S. ]\;, 
Modi, Shri Shrikishan 
Mohammad Tahir, Shri 
Mohan Swarup. Shri 
Mohsin, Shri F. H. 
Muhammed Khuda Bukhsh, Shr~ 
Mukherjee. Shri Samar 
Munsi. Shri. Priya Ranjan Das 

Murmu, Shri Yogesh Chandra 
Murthy, Shri B. S. 
Nahata. Shri Amrit 
Naik, Shri B. V. 
Nanda, Shri G. L. 

Negi. Shri Pratap Singh 
Oraon. Shri Kartik 
Oraon. Shri Tuna 
Pahadia, Shri J agannath 
Painuli, Shri ParipoornanancF 

Pandey. Shri Damodar 
Pandey, Shri Krishna Chandra: 
Pandey, Shri NaNingh Narain-
Pandey. Shri R. S. 
Pandey, Shri Sarjoo 
Pandey. Shri Sudhakar 
Pandey, Shri Tarkeshwar 
Pandit, Shri S. T. 
Pant, Shri K. C. 
Paokai Haokip, Shri 
Parashar, Prof. Narain Chandl 
Parikh, Shri RasiUal 
Partap Singh, Shri 
Parthasarathy, Shri P. 
Paswan, Shri Ram Bhagat 
Palel, Shri Arvind M. 
Patel, Shri Natwarlal 
Patel, Sh~i Prabhudas 
Patel, Shri Ramubha; 
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Pati!o Shri Anantrao 
Patil. Shri C. A. 
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patil, Shri S. B, 
Patil, Shri T. A. 
Patnaik, Shri Banamali 
Patnaik, Shri J. B. 
Peje, Shri S. L. 

Prabodh Chandra, Shri 
Purty, Shri M. S. 
Radhakrishnan, Shri S, 
Raghu Ramaiah, Shri K, 
Rai, Shrirnati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Ram, Shri Tulmohan 
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch. 
Ram Singh Bhai, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shri 
Rana, Shri M. B. 
Rao, Shrimati B. Radhabai A. 
Rao, Shri J agannath 
Rao, Dr. K. L. 
Rao, Shri K. Narayana 
Rao, Shri M. S. Sanjeevi 
Rao, Shri P. Ankineedu Prasada 
Rao, Shri Pattabhi Rama 
Rao, Shri Rajagopala 
Raut, Shri Bhola 
Ravi. Shri Vayalar 
Ray, Shrimati Maya 
Reddi, Shri P. Antony 
Reddy, Shri B. N. 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayapa 
Reddy, Shri P. Ganga 

Reddy. Shri P. Narasimha 
Reddy, Shri P. V. 
Reddy, Shri Y. Eswara 
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Roy, Dr. Saradish 
Sadhu Ram. Shri 
Saha, Shri Gadadhar 
Saini, Shri Mulki Raj 
Saksena, Prof. S. L. 
Salve, Shri N. K. P. 
Samanta, Shri S. C. 
Sambhali, Shri Ishaque 
Sang hi, Shri N. K. 
Sankata Prasad, Dr. 
Sant Bux Singh, Shri 
Sath/!, Shri Vasant 
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Satyanarayana, Shri B. 
Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M. 
Sethi, Shri Arjun 
Shafee, Shri A. 
Shafquat Jung, ihri 
Shahnawaz Khan, Shrl 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Smi 
Shankar Dev, Shri 
Shankaranand, Shri B. 
Sharma, Shri A. P. 
Sharma, Dr. H. P. 
Sharma, Shri Madhoram 
Sharma, Shri R. N. 
Sharma, Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastri, Sbri Biswanarayan 
Shastri, Sllri Ramavatar 
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Shastri, Shri Sheopujan 

Shenoy, Shri P. R. 
Sher Singh, Prof. 

Shinde, Shri Annasaheb P. 
Shivappa, Shri N. 
Shivnath Singh, Shri 
Shukla, Shri B. R. 
Siddayya, Shri S. M. 
Siddheshwar Prasad, Shri 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 
Sinha, Shri R. K. 
Sohan Lal, Shri T. 
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Sudarsanam. Shri M. 
Sunder Lal. Shri 
Surendra Pal Singh, Shri 
Swami nathan, Shri R. V. 

Swamy. Shri Sidramesh",ar 
Swaran Singh, Shri 
Tarodekar, Shri V. D. 
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shri S. B. 

Thakur, Shri Krishnarao 
Tiwari, Shri Chandra BhaI Man! 
Tiwari, Shri R. G. 
Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tombi Singh, Shri N. 
Tula Ram, Shri 
U nnikrishnan, Shri K. P . 

Vekaria, Shri 

Venkatasubbaiah, Shri P. 
Vcnkatswamy, Shri G. 

Verma, Shri Balgovind 
Verma. Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadra Singh, Shri 
Yadav. Shri Chandrajit 
Yadav, Shri Karan Singh 
Yadav, Shri R. P. 
Yadav. Shri D. P. 

NOES 

Bhagirath Bhan"ar, Sbri 
Dandavate, Prof. Madhu 
Limaye, Shri Madhu 
Mavalankar, Shri P. G. 
Ramkanwar. Shri 

MR. SPEAKER : The result" of the 
division is: Ayes 314; Noes 5. 

The motion is carried by a majority of the 
total membership of the House and by a 
majority of not less tban two-thirds of the 
Members present and voting. 

Tire 1Il0tioli was adopted. 

Clau.se 3, as amended, was added 10 the 
Bill 

Clause, 4 (Amendment of Sel'ellfiz 
Schedule) 

SHRI MADHU LIMA YE : I beg to 
move: 

Page 4, line 29,-
for "the University" 

substitllle "the Universities" (28) 
. ---.---~-----.--~.- .. ----~ 

., The following Members also recorded their votes for Ayes: 

Sarvashri K. MaIlanna, Umed Singh Rathia, Annasaheb Gotkhinde, Yamuea 
Prasad MandaI, Nageshwara Rao, K. Chikkalingaiah, Genda Singh and Anant 
Prasad Dbusia. 
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MR. SPEAKER: I will now put amend-
ment No. 28 moved by Shri Limaye to the 
vote of the House. 

Aml'nd!llC/lt No. 2R u.:as put add Ilega/ired. 

MR. SPEAKER : The question is : 

"That clause 4 stand parI of the Bill". 

Th" Lok Sa"ha didded : 

Bhm'araban, Shri G. 
Bis!. Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh·Kotah. Shri 
Chakleshwar Singh, Shri 
Chandrakar, Shri Chandulal 
Chatuf\edi. Shri Rohan Lal 
Chaudhary, Shri Nitirai Singh 
Chavan, Shri Yeshwantrao 
Chawla. Shri Amar Nath 

Dh ision )'I; o. 23] [17.42 hrs. Chhotey Lal, Shri 

AYES 

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal. Shri Shrikrishna 
Ahin\·ar, Shri Nathu Ram 
Ahmed. Shri F. A 
Alagesan. Shri O. V. 
Ambesh, Shri 
Ankineedu. Shri Maganti 
Ansari. Shri Ziaur Rahman 
Appalanaidu, Shri 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Aziz Imam, Shri 
Babunatb Singh, Shri 
Balakrishniah, Shri T. 
Banamali Babu, Shri 
Banerji, Shrimati Mukul 
Barman, Shri R. N. 
Barua, Shri Bedabrata 
Basappa, Shri K. 
Basumatari, Shri D. 
Besra, Shri S. C. 
Bhagat, Shri B. R. 
Bhagat Shri H. K. L. 
Bbargava, Shri Basbesbwar Nalb 
Bbatia, Sbri Raghunandan La! 
Bhattacbaryyia, Shri CbapaJendu 

Chhutten Lal, Shri 
Chikkalingaiah, Shri K. 
Choudhary. Shri B. E. 
Choudhury, Shri Moinul Haque 
Daga. Shri M. C. 
Dalbir Singh. Shri 
Dalip Singh. Shri 
Damani, Shri S. R. 
Darbara Singh, Shri 
Das, Shri Dhamidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shri B. K. 
Deb. Shri Dasaratha 
Deo. Shri S. N. Singh 
Desai. Shri D. D. 
Deshmukh. Shri K. G. 
Dhamankar. Shri 
Dharamgaj Singh, Sbri 
Dharia, Shri Moban 
Dbusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri G. C. 
Dixit, Shri Jagdish Chandra 
Doda, Sbri Hiralal 
Dube, Shri J. P. 
Dumada, Shri L. K. 
Dutta, Shri Biren 
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 

G andbi, Shrimati Indira 
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Ganesh, Shri K, R. 
Ganga Devi, Shrimati 
Gdrcha, Shri Devinder Singh 
Gayit, Shri T. H. 
Genda Singh, Shri 

Ghosh, Shri P. K. 
Gill, Shri Mohinder Singh 
Giri, Shri V. Shanker 
Godara, Shri Mani Ram 
(logoi, Shri TaTun 
Gohain. Shri C. C. 
Guc hale. Shri H. R. 
Gopal, Shri K. 
Goswami, Shrimati Bibha Ghosh 
Goswami, Shri Dinesh Chandra 
Gotkhindc, Shri Annasaheb 
Cio\ inJ Das, Dr. 
(ju\\'da. Shri Paml'an 
HaiJer, Shri Krishna Chandra 
Hansda. Shri SlIbodh 
Hanumanthaiya" Shri K. 
Hari Singh, Shri 
bhaqllc, Shri A. K. Ill. 
laJeje:, Shri D. P. 
l an'er Sharief. Shri C. K. 
Jagjiyun Ram, Shri 
J amilurrahman, Shri Md. 
Icyalakshmi, Shrimati V. 
Iha, Shri Chiranjib 
l itendra Prasad, Shri 
Joshi, Shri Popatlal M, 
Kadam, Shri Dattajirao 
Kadam, Shri J. G. 
Kadannappalli, Shri Ramachandran 
Kader, Shri S, A. 
Kahandole, Shri Z. M. 
Kailas, Dr. 
Ka~odkar, Shri PlIrushottam 
Kakoti, Shri Robin 
hale, Shri 
Kamakshaiah, Shri 0, 
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Kamala Prasad, Shri 
Kamble, Shri T. D. 
Kamla Kumari, Kumari 

Kapur, Shri Sat Pal 
Karan Singh, Dr. 
Kasture, Shri A. S. 
Kaul, Shrimati Sheila 
Kavde, Shri B. R. 
Kedar N ath Singh, Shri 
Khadilkar, Shri R. K. 
Kinder Lal, Shri 
Kisku, Shri A. K. 
Kotoki, Shri Liladhar 
Kotrashctti, Shri A. K. 
Krishnan. Shri G. Y. 
Kulkarni, Shri Raja 
Kureel, Shri B. N. 
Kushok Bakula, Shri 
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati I. 
Lambodar Baliyar, Shri 
Laskar, Shri Nihar 
Lutf"1 Haque, Shri 
Madhllkar, Shri K. M. 
M ahajan, Shri Vikram 

Mahajan, Shri Y. S. 

Mahala, Shri Dehendra Nath 

Malaviya, Shri K. D. 

Malhotra, Shri Inder J. 

Mandai, Shri Jagdish Narain 

Maurya, Shri B. P. 

Mehta, Dr. Jivraj 

Mehta, Dr. Mahipatray 

Mirdha, Shri Nathu Ram 

Mishra, Shri Bibhuti 

Mishra, Shri G. S. 

Mishra, Shri J agannath 

Mishra, Shri L. N, 
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Misra, Shri S. N. 
Modi, Shri Shrikishan 
Mohammad Tahir, Shri 
Mohan Swarup, Shri 
Mohsin, Shri F. H. 
Muhammed Khucta Bukhsh, Shri 
Mukherjee, Shri Samar 
Munsi, Shri Priya Ranjan Das 
Murmu, Shri Yogesh Chandra 
Murthy, Shri B. S. 
Nahata, Shri Amrit 
N"ik, Shri B. Y. 
Nanda, Shri G. L. 

Negi, Shri Pratap Singh 
Oraon, Shri Kartik 
Oraon, Shri Tuna 

Pahadia, Shri J agannath 
Painuli, Shri Pmipoornanand 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S. 
Pandey, Shri Sarjoo 
Pandey, Shri Sudhakar 
Pandey, Shri Tarkeshwar 

_ Pandit, Shri S. T. 
Pant, Shri K. C. 
Paokai Haokip, Shri 
Par ashar, Prof. N arain Chand 
Parikh, Shri Rasiklal 
Partap Singb, Shri 
Parthasarathy, Shri P. 
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M. 
Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Patel, Shri Ramubhai 
Patil, Shri Anantrao 
Pati!, Shri C. A. 
Patil. Shri E. Y. Yikhe 
Pat;l, Shri Krishnarao 

Patil, Shri S. B. 
Pati!, Shri T. A. 
Patnaik, Shri Banamali 
Patnaik, Shri J. B. 

Peje, Shri S. L. 
Prabodh Chandra. Shri 
Purty, Shri 1'.1. S. 
Radhakrishnan, Shri S. 
Raghu Ramaiah. Shri K. 
Rai, Shrimati Sahodrabai 
Raj Bahadur. Shri 
Rajdeo Singh, Shri 
Ram, Shri Tulmohan 
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch. 
Ram Singh Bhai, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shri 
Rana. Shri M. B. 

Rao, Shrimali B. Radbabai A. 
Rao, Shri J agannath 
Rao, Dr. K. L. 
Rna, Shri K. Narayana 

Rao, Shri M. S. Sanjeevi 
Rao. Shri Nageswara 
Rao, Shri P. Ankineedu Prasada 
Raa, Shri Pattabhi Rama 
Rao, Shri Rajagopala 
Rathia, Shri Umed Singh 
Raut, Shri Bhola 
Ravi, Shri Yayalar 
Ray, Shrimati Maya 
Reddi, Shri P. Antony 
Reddy, Shri B. N. 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayapa 
Reddy, Shri p. Ganga 
Reddy, Shri P. Narasimha 
Reddy, Shri P. Y. 
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Reddy, Shri Y. Eswara 
Richhariya, Dr. Govind Da. 
Rohatgi, Shrimati Sus hila 
Roy, Shri Bishwanath 
Roy, Dr. Saradish 
Sadhu Ram, Shri 
Saini, Shri Mlliki Raj 
Saksena, Prof. S. L. 
Salve, Shri N. K. P. 
Sambhali, Shri Tshaque 
Sanghi, Shri N. K. 
Sankata Prasad, Dr. 
Sant BllX Singh, Shri 
Sathe, Shri Vas ant 
Salish Chandra, Shri 
Satpathy, Shri Devendra 
Satyanarayana, Shri B. 
Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed, Shri P. 111. 
Sethi, Shri Arjun 
Shafee, Shri A. 
Shafquat Jung, Shri 
Shahnawaz Khan, Shri 
Shailani. Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 
Shankar Dev, Shri 
Shankaranand, Shri B. 
Sharma, Shri A. P. 
Sharma, Dr. H. P. 
Sharma, Shri R. N. 
Sharma. Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 
Shastri, Shri Ramavatar 
Shastri, Shri Sheopujan 
Shenoy, Shri P. R.-
Sher Singh, Prof. 
Shinde, Shri Annasaheb P. 
Shivappa, Shri N. 

Shivnath Singh, Shri 
ShukJa, Shri B. R. 
Siddhyya, Shri S. M. 
Siddheshwar Prasad, Shri 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 
Sinha, Shri R. K. 
Sohan Lal, Shri T. 
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Sudarsanam, Shri M. 
Sunder La!, Shri 
Surendra Pal Singh, Shri 
Swami nathan, Shri R. V. 
Swamy, Shri Sidrameshwar 
Swaran "Singh, Shri 
Tarodekar, Shri V. D. 
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shri E. B. 
Thakur, Shri Krishnarao 
Tiwari, Shri Chandra Bhal Mani 
Tiwari, Shri R. G. 
Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tombi Singh, Shri N. 
Tula Ram, Shri 
Unnikrishnan, Shri K. P. 
Vekaria, Shri 
Venkatasubbaiah, Shri p. 
Venkatswamy, Shri G. 
Verma. Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amamath 
Virbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Shri Karan Singh 
Yadav, Shri R. P. 
Yadav, Shri D .. P. 
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Bhagirath Bhanwar, Shri 
Dandavate, Prof. Madhu 
Giri, Shri S. B. 

Dhision No. 24] [17.44 brs. 

Joshi, Shri J agannathrao 
Ramkanwar, Shri 

MR. SPEAKER : The result> A lhe 
division is : 

Ayes : 312; Noes : 5. 

The motion is carried hy a maJonty of 
the total membership of the House and by 
a majority of not less than two-thirds of 
the Members present and voting. 

The motion was adopted. 

Clause 4 \Vas added to the Bill. 

AYES 

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ahmed. Shri F. A. 
Alagosan, Shri O. V. 
Ambesh, Shri 
Ankineedu, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Appalanaidu, Shri 
An'ind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Aziz Imam, Shri 

Clause 
men!) 

(Short ti11e and commence- Babunath Singh, Shri 
Balakrishniah, Shr( T. 

SHRl UMA SHANKAR DlKSIDT 
beg to move: 

Page 1, Line 3, 
lor "Thirty-third" substitute 
"Thirty-second" (5) 

MR. SPEAKER : The question is 

'Page I, line 3,-
lor "Thirty-third" 
"Thirty-second'" (5) 

substitute 

The motion was adopted. 

MR. SPEAKER : The question is 

"That clause 1, as amended, stand 
part of the Bill." 

Banamali Babu, Shri 
Banerji, Shrimati Mukul 
Barman, Shri R. N. 
Barua, Shri Bedabrata 
Basappa, Shri K. 
Basumatari. Shri D. 

Besra. Shri S. C. 
Bhag"l, Shri B. R. 
Bhagat, Shri H. K. L. 
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lal 
Bhattacharyyia, Shri Chapalendu 
Bhuvarahan, Shri G. 
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Bri; Raj Singh-Kotah, Shri 

• The following Members also rec.:>rded their votes : 

AYES: Sarvashri K. Mallanna, Modho-ram Sharma, Yamuna Prasad Mandai, T 
V. Chandrashekharappa Veerabasappa and S. C. Saman!a. 

NOES.: Sarvashri Madhu Limaye and P. G. Mavalankar. 
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Chakleshwar Singh, Shri 
Chandrakar, Shri Chandulal 
Chandrashekharappa Veerabasappo, 

Shri T. V. 
Chaturvedi, Shri Rohan Lal 
Chaudhary, Shri Nitiraj Shingh 
Ch,,, an, Shri Yeshwantrao 
Ch"" la, Shri Amar Nath 
Chhotey Lal, ShrL 
Chhutten Lal, Shri 
Chikkalingaiah, Shri K. 
Choudhary, Shri B. E. 
Choudhury, Shri Moinul Haque 
Daga, Shri M. C. 
Dalbir Singh, Shri 
Dalip Singh, Sbri 
Damani, Shri S. R. 
Darbara Singh, Shri 
Das, Shri Dharnidhar 
Dasappa, Shri Tulsidas 
Daschowdhury, Shri B. K. 
Deb, Shri Dasarath. 
Deo, Shri S. N. Singh 
Desai, Shri D. D. 
Deshmukh, Shri K. G. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 
Dhusia, Sbri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri G. C. 
Dixit, Shri Jagdish Chandra 
Doda, Shri Hiralal 
Dube, Shri J. P. 
Dumada, Shri L. K. 
Dwivedi, Shri Nageshwar 
Engti. Shri Biren 
Gandhi, Shrimati Indira 
Gancsh, Shri K. R. 
Ganga Devi, Shrimati 
Garcha, Shri Devindcr Singh 

Gautam, Shri C. D. 
Gavit, Shri T. H. 
Genda Singh, Sbri 
Ghosh, Shri P. K. 
GiU, Shri Mohinder Singh 
Giri, Sbri V. Shanker 
Godara, Shri Mani Ram 
Gogoi, Shri Tanm 
Gohain, Shri C. C. 
Gokhale, Shri H. R. 
Gopal, Shri K. 
Goswami, Sbrimati Bibha Ghosh 
Goswami, Shri Dinesb Chandra 
Gotkhinde, Sbri Annasaheb 
Govind Das, Dr. 
Gowda, Shri Pampan 
Halder, Shri Krishna Chandra 
Hansda, Sbri Subodb 
Hanumantbaiya, Shri K. 
Hari Kishore Singh, Sbri 
Hari Singh, Sbri 
Isbaque, Shri A. K. M. 
Jadeja, Sbri D. P. 
Jaffer Sbarief, Sbri C. K. 
J agjivan Ram, Shri 
lamilurrahman, Sbri Md. 
leyalakshmi, Sbrimati V. 
lha, Sbri Chiranjib 
J itendra Prasad, Sbri 
Joshi, Shri PopatlaJ M. 
Kadam, Shri Dattajirao 
Kadam, Shri J. G. 
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A. 
Kahandole. Shri Z. M. 
Kailas, Dr. 
Kakodkar, Shri Purushottam 
Kakoti, Shri Robin 
Kale, Sbri 
Kamakshaiah, Shri D. 

Kamala Prasad, Shri 
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Kamble, Shri T. D. 
Kamla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr. 
Kasture, Shri A. S. 
Kaul, Shrimati Sheila 
Kavde, Shri B. R. 
Kedar N ath Singh, Shri 
Khadilkar, Shri R. K. 
Kinder Lal, Shri 
Kisku, Shri A. K. 
Kotoki, Shri Liladhar 
Kotrashetti, Shri A. K. 
Krishnan, Shri G. Y. 
Kulkarni, Shri Raja 
Kureel, Shri B. N. 
Kushok Bakula, Shri 
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati T. 
Lambodar Baliyar, Shri 
Laskar, Shri Nihar 
Lutfal Haque, Shri 
Madhukar, Shri K. M. 
Mahajan, Shri Vikram 
Mahajan, Shri Y. S. 
Mahata, Shri Debendra N ath 
Malaviy •. Shri K. D. 
Malhotra, Shri I nder J. 
Mallanna, Shri K. 
Mandai, Shri Jagdish Narain 
Maurya, Shri B. P. 
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri G. S. 
Mishra, Shri Jagannath 
Mishra, Shri L. N. 
Misra, Shri S. N. 
Modi, Shri Shrikishan 
Mohammed Tahir, Shri 

Mohan Swarup, Shri 
Mohsin, Shri F. H. 
Muhammed Khuda Bukhsh, Shri 
Mukherjee, Shri Samar 
Munsi, Shri Priya Ranjan Das 
Murmu, Shri Yogesh Chandra 
Murthy, Shri B. S. 
Nahata, Shri Arndt 
Nanda, Shri G. L. 
Negi, Shri Pratap Singh 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Pahadiu, Shri J agannath 
Painuli, Shri Paripoornanand 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri N arsingh N arain 
Pandey, Shri R. S. 
Pandey, Shri Sarjoo 
Pandey, Shri Sudhakar 
Pandey, Shri Tarkeshwar 
Pandit, Shri S. T. 
Pant, Shri K. C. 
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parikh, Shri Rasiklal 
Partap Singh, Shri 
Parthasarathy, Shri P. 
Pas wan, Shri Ram Bhagat 
Patel, Shri Arvind M. 
Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Patel, Shri Ramubhai 
Pati!o Shri Anantrao 
Pati!, Shri C. A. 
Pati!, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Pati!, Shri S. B. 

Pati!, Shri T. A. 
. Patnaik, Shri Banarnall 
Patnaik, Shri J. B. 
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Peje, Shri S. L. 

Pr"badh Chandra, Shri 
Purty, Shri M. S. 
Radhakrishnan. Shri S. 
Raghu Ramaiah, Shri K. 
Rai. Shrimuti Sahodrabai 
Raj Bahadur, Shri 
Rajdea Singh, Shri 
R~lrn. Shri Tulmohan 
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch. 
Ram Singh Dhai, Shr! 
Ram Swamp. Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shrl 
Rana, Shri M. B. 
Rao. Shrimati H. Radhabai A. 
Rao. Shri J agannath 
Raa. Dr. K. L. 
Rao, Shri K Narayan;~ 

Rao, Shri M. S. Sanjeevi 

Rao. Shri N.a£cswara 

Rao, Shri P. Ankineedll Prasada 
Rao. Shri Pattabhi Rama 
Rao. Shri Rajagapala 
Rathia, Shri Umed Singh 
Raul. Shri Bhob 
Rav·i. Shri Vayalar 
Ray. Shrimati Maya 
Reddi. Shri P. Antony 
Reddy, Shri M. Ram Gopal 
Reddy. Shri P. Bayapa 
Reddr. Shri P. G::mga 
Reddy. Shri P. Narasimha 
Reddy, Shri P. V. 
Reddy. Shri Y. Eswara 
Richhariya, Dr. Govind Dos 
Rohatgi. Shrimati Sllshila 
Roy, Shri Bishwanath 
Sadhll Ram, Shri 

(Repeal) Bill 

Saha, Shri Gadadhar 
Saini, Shri M u!ki Raj 
Saksena, Prof. S. L. 

Salve, Shri N. K. P. 
Samanta, Shri S. C. 

Sambhali, Shri Tshaque 
Sanghi. Shri N. K. 
Sankat" Prasad, Dr. 
Sant Bux Singh, Shri 
Sathe. Shri Vasant 
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Salyanar.lyana. Shri B. 

Savitri Shyam. Shrimati 
Sayeed, Shri P. M. 
Sethi. Shri Arjlln 
Shafe •. Shri A. 
Shafquat Jung. Shri 
Shahnawaz Khan. Shri 
Shai!ani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shrl 
Shankar De\". Shri 
.~hankaranand. Shri B. 
Sharma, Shri A. P. 
Sharma, Dr. H. P. 
Sharma. Shri M adhoram 
Sharma, Shri R. N. 
Sharma, Dr. Shankar Daya! 
Shashi Rhushan, Shri 
Shastri. Shri Biswanarayan 
Shastri. Shri Ramavatar 
Shastri. Shri Sheopujan 
Shenoy. Shri P. R. 
Sher Singh. Prof. 
Shinde, Shri Annasaheb P. 
Shi\"appa. Shri N. 
Shimath Singh, Shri 
Shukla, Shri B. R. 
Siddayya. Shri S. M. 
Siddheshwar Prasad, Shri 
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Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri Nawal Kishore 

Sinha, Shri R. K. 
Sohan Lal, Shri T. 
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Sudarsanam, Shri M. 
Sunder Lal, Shri 
Surendra Pell Singh, Shri 
Swaminelthan. Shri R. V. 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V. B. 

Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shri S. B. 
Thakur, Shri Krishnarao 
Tiwari, Shri Chandra Bhal Mani 
Tiwari, Shri R. G. 
Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tombi Singh, Shri N. 
Tula Ram, Shri 
Unnikrishnan, Sihri K. P. 
Vekaria, Shri 
Venkatasubbaiah, Shri P. 

Venkatswamy, Shri G. 

Verma, Shri Balgovind 

Verma, Shri Sukhdeo Prasad 

Virhhadra Singh, Shri 

Yadav, Shri Chandrajit 

Yada\', Shri Karan Singh 

Yadav, Shri R. P. 

Yadav, Shri D. P. 

NOES 

Bhagirath Bhanwar, Shri 
Dandavate, Prof. Madhu 
Giri, Shri S. B. 

Limaye, Shri Madhu 
Mavalankar, Shri P. G. 
Ramkanwar, Shri 

MR. SPEAKER : The result' of the 
d_ivision is : 

Ay('s: 313: Soes: 6. 

The motion is carried by a majority of 
the total membership of the House and by 
a majority of not less than two-thirds (Of 
the Members present and voting. 

The motion HIllS adopted. 

Clause 1, as ament/ed. was added to Il,e 
Bill. 

MR. SPEAKER: The question is: 

"That the Enacting Formula and the 
Title stand part of the Bill." 

The motioll was adopted. 

The Ellaetinl? Formula alld the Title were 
added to the Bill 

SHRI UMA SHANKAR DIKSHIT: 
beg to move: 

"That the Bill, as amended, be 
passed". 

MR. SPEAKER: Motion moved: 

"That the Bill, as amended, be passed". 

SHRI P. G. MAVALANKAR (Ahme-
dabad) : Sir, in spite of the fact that a 
large majority of members sitting on the 
other side in the House are very restive 
and not wanting me to speak even for a 
few minutes, J wish to assert my right 
and speak. At the outset, I want to sug-
gest that those of us who are oppo,cd to 
this particular measure are most desirous 

*The following Members also recorded their votes for Ayes :-
S~lryashri Yamuna Prasad 1-'1ar.da1. Shankerrao Savant, B. V. Naik and 

Amarnath Vidyalankar. 
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of seeing that our country is one nation. 
We are not against national unity. But the 
whole question is, how do you go a bout 
making India into one nation? Do you 
do it by foisting your own political decisions 
on the people or do you take the people 
into confidence, persuade them, qsccrtflin 
their wishes and then legislate ? 

AN HON. MEMBER: We won a mas-
sive majority. 

SHRI P. G. M,\ Y.\L\NKAR : That 
was in 1971. Since th~n much water has 
flowed unuer the briJ-ge. This morning 
we read in the papers who won in ~fhow 
in M. P. Don't talk of massi"e majority 
all the time. We are all for mtional 
unity, but do not impo'ie things on the 
people on the plea that y'JU have 
a massive majority. Assuming for 
the sake of argument that my friends 
have a massive majority in the House, have 
they got a massive majority in terms of 
votes polled ? No. They got not more 
than 43 per cent of the votes. (lnterrup-
tiolls). Your shouting is not going to 
change the facts. 

Indeed, the facts remain. I will tell you 
something, what might please you, that, 
unfortunately, the opposition is divided. 
The majority of votes in the country are 
distributed. But that does not mean that 
you have also the majority of votes along 
with- the majority of seats. Of course, that 
is not the question in which I want to draw 
myself just now. 

My point is that this measure is un-
constitutiona1. It has been brought at the 
wrong time ... (Interruptions) I want your 
protection, Mr. Speaker, Sir. I am speak-
ing in this hanourable House. I am ready 
for in!errllptions. But I do not want these 
shoutings. If they interrupt me, I will 
reply to them. Blit I do not want them 
to shout. It is not becoming of this august 
House. 

\IR. SPEAKER: Please listen to him. 

SHRI P. G. M '\ VALANKAR : Tf they 
do not intermpt me, I will finish in a few 
minutes. 

My point is that if people want certain 
things for which they agitated for a long 
time, that is an important consideration. 
But even those who are voting with the 
Government today have said that they 
did not want it, that they wanted tIm 
separate States. Suddenly what has 
happened ? Since 1956, from the begin-
ing of the States Reorganisation Commis-
sion's Report, a separate Telengana demand 
was conceded. Surely, the S.R.C. ',,"as not 
thinking of po!itical considerations. 1t was 
nat in a hot mood. It was thinkin~ in a 
cool, dispassionate, non-partisan objective 
manner. It had said that. Now, if these 
people in Andhra and Telengana feel that 
by their having a separate State, they 
should be able to develop better so that 
they become a part of the entire nation, 
why do you deny that privilege to them? 

This is all I want to say. I want to 
say, finally, why are you afraid' of small 
States. The argument given by the hon. 
Minister was, "If yo go in for small States 
India will be divided into SO many pieces." 

SHRI UMA SHANKAR DIKSHIT : I 
did not say that. 

SHRI P. G. MAVALANKAR: Have 
we not got small States ? A number of 
small States are there. What is the harm 
in that? I am glad, the Home Mini.ter 
said, he has not said it. I withdraw that. 
I apologise to the hon. Minister for having· 
said that. 

But. as regards the argnments advanced 
on the Congress Benches that the creation 
of small States will be wrong, I suggest 
that ,mall States are not going to be bad 
if there is no idea of power or politicaIi-
sation in it. If the idea of having small 
States is to give administration in the hands 
of the people there so that the peop:e can 
get nearer to one another and there is 
more decentralisation. what is wrong in 
that? Is that not what Mahatma Gandhi 
had said ? If Mahatma Gandhi wanted 
decentralisation. he did not want it from 
the point of \'iew of the division of the 
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IShri P. G. Mavalankar] 
nation. He wanted it because you cannot 
govern the country from one Centre, what-
ever that be. 

I want to conclude by saying that if 
something is to be done, let it be done by 
first consulting the people and having their 
wishes. As my han. friend, Prof. Danda-
vate, said, those wishes can be found out 
in the pending bye-elections. Then, if 
you feel that the people's wishes are with 
what you are doing, you do it. But don't 
do it at a time which is ill-timed. The 
provision is unconstitutional. The Six-
point Formula is definitely unworkable. 

With these words, I oppose this Bill. 
As I said in the heginning, ~ind I r~p;'!<l~ 

it at the end, I am all for national unity. 
But that must be done by a natnral process, 
by a persuasive process, by a democratic 
process, not by forcing something on the 
people, without consulting them, without 
having their wishes duly ascertained in 
the matter. 

MR. SPEAKER : The question is: 

"That the Bill. as amended. be passed." 
Tlte Lok Sab/Ill t!il'ided : 

Division No. 25] [17.56 brs. 

AYES 

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ahmed, Shri F. A. 
Alagesan, Shri O. V. 
Amesh, Shri 
Ankineedu, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Appalanaidu, Shri 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh. Shri 
Ariz Imam, Shri 
Babunath Singh, Shri 

Balakrishniah, Shri T. 
Banamali Babu, Shri 
B'lOerji. Shrimati Mukul 
Barman, Shri R. N. 
Barua, Shri Bedabrata 
Basappa, Shri K. 
B:lslInI::t"!ri. Shri D. 

Besra, Shri S. C. 
llhagat, Shri B. R. 
Bhag"t Shri H. K. L. 
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lal 
Bhattacharyyia, Shri Chapalendu 
BhU\·arahan. Shri G. 
Bist, Shri Narendra Singh 
Bmhmanandji, Shri Swami 

Chakleshwar Singh, Shri 
Chandrakar. Shri C hondul,,1 
Chandrashekharappa Veerabasappa, Shri 

T. V. 
ChatllTVedi, Shri Rohan Lal 
Chaudhary, Shri Nitirai Singh 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chhotey Lal, Shri 
Chhutten Lal, Shri 
Chikkalingaiah, Shri K. 
Chaudhary, Shri B. E. 
Choudhury, Shri Moinul Haque 
Daga, Shri M. C. 
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani. Shri S. R. 
Darbara Singh, Shri 
Das. Shri Dharnidbar 
Dassappa, Shri Tulsidas 
Daschowdhury, Shri B. K. 
Deb, Shri Dasaratha 
Deo, Shri S. N. Singh 
De,,,i. Shri D. D. 
Deshmukh, Shri K. G. 
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Dhamankar, Shri J agjivan Ram, Shri 
Dharamgaj Singh, Shri J amiturrahman, Shrl Md. 
Dharia, Shri Moban 
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri G. C. 
Dixit, Shri J agdish Chandra 
Doda, Shrl Hiralal 
Dube, Shri I. P. 
Dumada, Shri L. K. 
Dutta, Shri Biren 
Dwivcdi, Shri N ageshwar 
Engti, Shri Biren 
Gandhi, Shrimali Indira 
Ganesh, Shri K. R. 
Ganga Devi, Shrimali 
Garcha, Shri Devinder Singh 
Gautam, Shri C. D. 
Gavit, Shri T. H. 
Genda Singh, Shri 
Ghosh, Shri P. K. 
Gill, Shri Mohinder Singh 
Giri, Shri V. Shanker 
Godara, Shri Mani Ram 
Gogoi, Shri Tarun 
Gohain, Shri C. C. 
Gokhale. Shri H. R. 
Gopal, Shri K. 
GoswaOli, Shrimati Bibha Ghosh 
GoswaOli, Shri Dinesh Chandra 
Gotkhinde. Shri Annasaheb 
Govind Das. Dr. 
Gowda. Shri Pam pan 
Halder, Shri Krishna Chandra 
Hansda, Shri SlIbodh 
Hanumanthaiya. Shri K. 
Hari Kishorc Sin~h, Shri 
Hari Singh. Shri 
Ishaque, Shri A. K. M. 
Jadeja, Shri D. P. 
J alfer Shari.ef. Shri C. K. 

Jeyalakshmi, Shrimati V. 
Iha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shri Popatlal M. 
Kadam, Shri Dattajirao 
Kadam, Shri J. G. 
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A. 
Kahandole, Shri Z. M. 
Kakodkar, Shri Purushottam 
Kakoti, Shri Robin 
Kale, Shri 
Kamakshaiah, Shri D. 
Kamala Prasad, Shri 
Kamble, Shri T. D. 
Kamla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr. 
Kasture, Shri A. S. 
Kaul, Shrimati Sheila 
Kavde, Shri B. R. 
Kedar NatR Singh, Shri 
Khadilkar, Shri R. K. 
Kinder Lal, Shri 
Kiruttinan, Shri Tha 
Kishi, Shri A. K. 
Kotoki, Shri Litadhar 
Kotrashetti, Sbri A. K. 
Krishnan, Shri G. Y. 
Kulkarni, Shri Raja 
Kureel, Sbri B. N. 
Kushok Bakula. Shri 
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimali r. 
Lambodar Baliyar, Shri 
Laskar, Shri Nihar 
Lutfal Haque, Shri 
Madhukar, Shri K. M. 
Mahajan, Shri Vikarm 
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Mahajan, Shri Y. S. 
Mahata, Shri Debendra Nath 
Malaviya, Shri K. D. 
Malhotra, Shri Inder J. 
Mallanna, Sbri K. 
Mandai, Shri Jagdish Narain 
Maurya, Shri B. P. 
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri G. S. 
Mishra, Shri J agannath 
Mishra, Shri L. N. 
Misra, Shri S. N. 
Modi, Shri Shrikishan 
Mohammad Tahir, Shri 
Mohan Swarup, Sbri 
Mohsin, Shri F. H. 
Muhammed Khuda Buksh, Shri 
Muhammed-Sheriff, Shri 
Mukherjee, Shri Samar 
Munshi, Shri Priya Ranjan Das 
Murmu, Shri Yogesh Chand"a 
Murthy, Shri B. S. 
Nahata, Shri Amrit 
Naik, Shri B. V. 
Nanda, Shri G. L. 
Negi, Shri Pratap Singh 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Pahadia, Shri J agannath 
Painuli, Shri P,ripoornanand 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh N~rain 
Pandey, Shri R. S. 
Pandey, Shri Sarjoo 
Pandey, Shri Sudhakar 
p,lndey, Shri Tarkeshwar 
Pandit. Shri S. T. 

Pant, Shri K. C. 
Paokai Haokip, Shri 
Parikh, Shri Rasiklal 
Partap Singh, Sbri 
Parthasarathy, Shri P. 
Puswan, Shri Ram Bhagat 
Patel, Sbri Natwarlal 
Patel, Shri Prabhudas 
Patel, Shri Ramubhai 
Pati!, Shri Anantrao 
Patil, Shri, C. A. 
Patil, Shri E. V. Vikhe 
Pati!, Shri Krishnarao 
Patil, Sbri S. B. 
Patil, Shri T. A. 
Patnaik, Shri Banamali 
Patnaik, Shri J. B. 
Peje, Shri S. L. 

Purty, Shri M. S. 
Radhakrishnan, Shri S. 
Raghu Ramaiab, Sbri K. 
Rai, Sbrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh, Sbri 
Ram, Sbri Tulmohan 
Ram Dhan, Sbri 
Ram Prakash, Sbri 
Ram Sewak, Ch. 
Ram Sin~h Bhai, Sbri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Sbri 
Rana, Shri M. B. 
Rao, Shrimati B. Radhabai A. 
Rao, Shri J agannath 
Rna, Dr. K. L. 
Rao, Shri K. Narayana 
Rao, Shri M. S. Sanjeevi 
H .. ao, Shri N ageswara 
Rao, Shri P. Ankineedu Prasada 
Rao, Shri Pattabhi Rama 
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Rao, Shri Rajagopala 
Rathia, Shri Umed Singh 
Raut, Shri Bhola 
Ravi, Shri Vayalar 
Reddi, Shri P. Antony 
Reddy, Shri B. N. 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayapa 
Reddy, Shri P. Ganga 
keddy, Shri P. Narasimha 
Reddy, Shri P. V. 
Reddy, Shri Y. Eswara 
Richhcriya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy. Shri Bishwanath 
Roy, Dr. Saradish 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Saini, Shri M ulki Raj 
Saksena, Prof. S. L. 
Salve, Shri N. K. P. 
Samanta, Shri S. C. 
Sambhali, Shri Ishaque 
Sang hi, Shri N. K. 
Sankata Prasad, Dr. 
Sathe, Shri Vasant 
Satish Chandra, Shri 
Satya narayana, Shri B. 
Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sethi. Shri Arjun 
Sezhiyan, Shri 
Shafee, Shri A. 
Shafquat Jung, Shri 
Shahnawaz Khan, Shri 
Shailani, Shri ChandTa 
Shambhu Nath, Shri 
Shankar Daya! Singh, Shri 
Shankar Dev, Shri 
Shallkaranand, Shri B. 
Sharma, Shri A. P. 

Sharma, Dr. H. P. 
Sharma, Shri Madhoram 
Sharma, Shri R. N. 
Sharma, Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 
Shastri, Shri Shcopujan 
Shenoy, Shri P. R. 
Sher Singh, Prof. 
Shinde, Shri Annasaheb P. 
Shivappa, Shri N. 
Shivnath Singb, Shri 
Shukla, Shri B. R. 
Shukla, Shri Vidya Charan 
Siddayya, Shri S. M. 
Siddheshwar Prasad, Shri 
Singh, Shr! Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha. Shri Nawal Kishore 
Sinha, Shri R. K. 
Sohan Lal, Shri T. 
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Subrave!u, Shri 
Sudarsanam, Shri M. 
Sunder Lal, Shri 
5urendra Pal Singh, Shri 

Swaminathan Shri R. V. 
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V. B. 
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shri S. B. 
Thakur, Shri Krishnarao 
Tiwari, Shri R. G. 
Tiwary, Shri K. N. 
Tombi Singh, Shri N. 
Tula Ram, Shri 
Unnikrishnan, Shri K. P. 
J"&...' V~~ 'c..., 
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Venkatasubbaiah, Shri P. 
Verma, Shri Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amamath 
Virbhadra Singh, Shri 
Yadav, Shri Chandrajit 
Yadav, Shri Karan Singh 
Yadav, Shri R. P. 
Yadav, Shri D. P. 

NOES 

Bade, Shri R. V. 
Bhagirath Bhanwar, Shri 
Chowhan, Shri Bharat Singh 
Dandavate, Prof. Madu 
] oshi, Shri J agannathrao 
Mavalankar, Shri P. G. 
Pandeya, Dr. Laxminarain 
Ramkanwar, Shri 

MR. SPEAKER ; The result" of the 
division is: 

Ayes; 311 
Noe3 ; 8 

The motion is carried by a majority of 
the total membership of the House and 
by a majority of not less than two·thirds 
of the Members present and voting. 

The mOlion was adopted. 

MR. SPEAKER: I shall now take up the 
other Bill also - the Mulki Rules (Repeal) 
Bill. There will be no question of com-
pulsory division on it. 

There are two amendments moved to 
the main motion for consideration, both 

by Shri S. B. Giri, one for circulation and 
the other for reference to a Select Com-
mittee. 

I shall now put Amendment No. 2 to 
the main motion by Shri S. B. Giri to 
the vote of the House. 

Amendment No.2 was put alld Ile~alived. 

MR. SPEAKER : Now, I will put the 
second amendment standing in the name of 
Shri S. B. Gir! to vote. 

A fnel/limen! No. 3 was put alld negafired. 

MR. SPEAKER: Now, the question is : 

"That the Bill to provide for the re-
peal of M ulki Rules be taken into con-
sideration. " 

The lIlotioll lt.-'as adopted. 

MR. SPEAKER : Now. we to!;e up 
c1ause-by-clause consideration. 

Clause 1 (Defillilioll) 

MR. SPEAKER: The question Is : 

"That clause 2 stand part of the Bill." 

Thl! motion was adopted. 

Clause 1 was added to Ihe Bill. 

Clause 3 (Repeal of Mulki Rules) 

SHRI B. N. REDDY Sir, I move : 

Page t,-

after line 13, add -

"Provided further that the State gua-
rantees employment in different 
departments and undertakings of 

-------- --.-.-

'The following Members also recorded their votes ; 

A YES : Shri Brij Raj Singh-Kotah, Dr. Kailas, Shrimati Maya Ray, Sarvashri 
Yamuna Prasad MandaI, P. M. Sayeed, Devendra Sntpathy, D. N. Tiwary and 
Ramavatar Shastri. 

NOES; Shri S. B. Giri. 
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the Government of Andhra Pra-
desh at 2: 1 (two is to one) 
ratio to the people of the Andhra 
and the Telengana region res-
pectively." (I) 

When the question of emp'oyment comes 
in this BiI! there is the element of the old 
Mullei Rl!:cs being continued. that is to 
give preference only to the local candidates 
for every district. This will create 20 
areas under Mulki Rules instead of the 
present two areas. We should discontinue 
the old Mulki Rules which create a very 
undesirable situation and will encourage 
the theory of sons· of the soil. A demo-
cratic principle must be adopted in the 
matter of employment in public ,crvices 
and it should be State wise and it should 
apply to the entire State not only to certain 
regions, that is to say, in all departments 
and undertakings of the Government. I 
have stipulated the ratio of 2: 1 - two 
for Andhra and one for Telengana-which 
should be maintained on the basis of the 
entire State. I request you to kindly 
advise the nlling Party to accept my amend-
ment. 

MR. SPEAKER: Now. I will put 
amendment No. 1 of Shri B. N. Reddy 
to the vote of the House. 

Amendml?llI 1\10. was put and negaril!ed. 

i\IR. SPEAKER: Now, the question is: 

"That clause 3 stand part of the Bill." 

The motioll was adopted. 

Clause 3 was added to rhe Bill. 

Clause 1, the Enacting Formula lind the 
Tilfe were added to the Bill. 

SHRI UMA SHANKAR DIKSHIT: 
move: 

"That lhe Bill be passed." 

MR. SPEAKER : The question is 

"That the Bill be passed." 

The motion was adopted. 

MR SPEAKER : Now, the House 
stands adjourned till 11 a.m. tomorrow. 

18.00 hrs. 

The Lok Sabira rilm udjourned till eiel'en 
of the Clock all Wednesday, December 19, 

1973/Agrahayalla 28, 1895 (SAKA). 
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